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LOK SABHA 

Thursday, May 2, 1985/ Vaisakha 12, 1907 
(Saka) 

The Lok Sabha met at Eleven of the 
C/otk 

[MR. SPEAKER in the Chair] 

[English] 

AN HON. MEMBER: You are welcome 
back, Sir. 

( Trans/ation1 

AN HON. MEMBER: You have come 
very early. 

MR. SPEAKER: Seven days' work has 
been completed i. two and a half days. 

SHRI BHAOWAT JHA AZAD: We 
bad been missing you in the House. 

SHRI BALKAVI BAIRAGI: What 
have you brought for the children? 

MR. SPEAKER : Is not this big toy 
enou~h ? 

[English] 

PROF. N. G. RANOA: You are wel-
come back again Sir. The Deputy Speaker 
bas a) so done very well in your absence. 

Mil. ~fJ!AKER : He is a good mao. 
He has done lood work. Secretary-General 
to call the Member to take oath. 

2 

MEMBER SWORN 

SHRI R. DHANUSKODI ATHITHAN 
(Tiruchendur) 

ORAL ANSWERS TO QUESTIONS 

[English] 

Recognition of Meclical College, Trlthur 
(Kerala) 

*670. SHRI K. P. UNNIKRISHNAN : 
Will the Minister of HEALTH AND 
F AMIL Y WELFARE be pleased to state : 

(a) whether Government Medica 1 
College, Trichur (Kerala) has sought reco-
gnition for its degrees from the Medical 
Council of India and the date on which 
Kerala Government sought such recognition 
on behalf of the College ; 

(b) the details of action taken by the 
Medical Council of India in this regard; 
and 

(c) if the Council has denied reco81li. 
tion, what deficiencies on the staff pattern, 
equipment or laboratory facilities have been 
noticed and the details of the ground on 
which such recognition has been denied? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
VOGENDRA MAKWANA): (a) and (b) 
The Government of Kerala made a reference 
to the Medical Council of India on 26.4.84 
for the recognition of the M.B.B.S. qualifi-
cations granted by Calicut University for the 
students being trained at Government 
Medical College, Tricbur. The Council 
inf~d the college authorities that the 
iDlpcction would be carried out in the first 
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week of April, 1985. However, the Director 
of Medical Education, Kerala and the 
Principal, Government Medical College, 
Trichur requested for postponement of the 
inspection for 3 to 4 months on the ground 
that the building of the District Hospital, 
Trichur which was providing clinical facilities 
to the Medical college was under repair. 

(c) Does not arise. 

SHRI K.P. U'NNIKRISHNAN : This is 
an astonishing answer. As a result of long 
standing demand, the Government of Kerala 
started this medical college in Trichur. Now 
the students have already entered the final 
year. The first batch of students in the first 
year have to be taught anatomy, physiology 
and bio-chemistry and this batch had to go 
through these courses without any laboratory 
facilities for any of these subjects. So, I do 
not know how their examinations were 
conducted. This answer concedes that earlier 
the medical college, according to a reply 
given in Kerala Assembly-I do not want to 
say that-was refused recognition and now 
it says that the college is undergoing repairs. 
There are no buiJdings to be repaired. They 
have had a mastcr plan made in the suburbs 
of Trichur. near Mulugunatha Kavu for a 
complex of buildings and hospitals. 

PROF. MADHU DANDAVATE : They 
can have the repairs tlrst and then the 
buildings. 

MR. SPEAKER: Anticipated repairs? 

SHRI K. P. lJNNIKRISHNAN : But 
this has not come up. Now the students 
have to appear in Pathology and Microbio-
logy and there are no functioning laboratorics 
for both these subjects. This is the condition. 
As for staff, most of the staff posted here 
from Calicut or Trivandrum, are taking leave 
because there are no quarters and there are 
no facilities. So, students are left to fend 
for themselves. This amounts to cheating 
of stude.nts by the Government and 1 am 
astonished that the hon. Minister is also 
becoming a party to this by saying that it is 
under repairs. It is very clear from the 
second part of the que,stion that they have 
again sought 3 or 4 months for a further 
inspection by the Council. Therefore, I want 
to know what is the po1icy of the Govern· 
Inent of India, which is responsible in Parlia· 

ment for the Medical Council and its 
functioning not only for the Trichur college 
but for various other colleges which are 
mushrooming all over India, providing sub-
standard medical education and endangering 
the lives of people. So, J would like to' 
know t he policy. 

SHRI YOGENDRA MAKWANA: 
Government of Ind ia 's policy is very clear, 
viz. We are not encouraging any new medi-
cal college at present. Inspite of that, 
various State Governments and private 
organizations also have started medical 
colleges in some parts of the country ........ . 

PROF. N. G. RANOA: Because there 
is a demand. 

SHRI YOGENDRA MAKWANA : Ye~; 
there is a demand. That may be one of 
the reasons for that. But it is not the 
college, as the hon. Memher ~ays; they have 
said that it is the hospital building wh:ch 
they are going to use for clinical purposes, 
that is under repairs. Therefore, they have 
sought 3 or 4 months' time. But the policy 
of the Government of InJia, as 1 saId, is not 
to encourage. any more colleges, particularly 
medical coJlegcs in the country. 

PROF. N. G. RANGA: But they ('an-
not ban them, 

SHRI K.P. UNN1KR1SHNAN : My 
second question would relate to the first 
question. He says that the policy is not that; 
hut what about the colleges which have 
already been estahlished? Yell have a pro-
blem here now, viz. that these students are 
being provided sub-standard medical educa-
tion, and they do not know what will 
happen, whether their degrees will be reco-
gnized, so that they can practise. 

MR. SPEAKER: How did they start it 
at all ? 

SHRI K.P. UNNIKRI.;HNAN : That is 
exactly tbe question. How were they 
allowed? What ~re the criteria laid down 
by the Governmet for acceptance or reco-
gnition of a medical co))ege ; and jf it does 
not fulfil them, is Government of India 
going to he a helpless spectator; or would it 
force the State Government or whosoever is 

'I, ' 
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running tbis medical college or other institu· 
tions 'which are funning, to conform to 
certain standards? (Interruption) There 
are certain standards to be maintained in 
professional education. Otherwise, you will 

be rummg the careers of people who 
have joined, in the hope that their degrees 
win be recognized. Do you have any such 
policy? WiH you give any instructions to 
this college, as weJl as other colleges ? 

SHRI YOGENDRA MAKWANA : The 
Indian Medical Council Act is very cltar. 
Under Section 11 (1) of the Indian Medical 
Council Act, it is said that the medical 
qualifications granted by any University or 
Medical Institution in Jndia which are 
included in the First Schedule, shall be the 
recognized medical qualifications for the 
purpose of this Act. 

So, those who are recognized, are 
mentioned in the First Scheduled of the Act. 
If they are in the First Schedule, then they 
are recognized. If they are not recognized 
or if they arc not in the First Schedule of 
the Act, then according to Section] 1 (2), 
they have to apply. Then the Indian Medi-
ca] Council inspects it. If, from all standards 
they are found fit, then recognition is given. 
But in the case of certain Universities, e.g. 
the Calicut Universit)'-this college is under 
the Calicut University-the Calicut Univer-
sity itself is under Schedule I of the Act. 
Therefore, there is no question of recogni-
zing this college. It is already recognized, 
because it is affiliated to the University 
which is already recognized by the Indian 

. Medical Council. It is the University which 
is recognized, and the particular individual 
colleges. The standard of the college and 
everything else is seen by the Universities 
before affiliating it. So, it is for the Uni-
versities to decide whether it should be 
affiliated, or not. 

Now, the Calicut University in its wis- . 
dom has affiliated this college. That means t 

we have to take it for granted that certain 
facilities are available. But when we go 
and inspect, we will look at it from the 
point of v jew of all the standards, and we 
will see that they are there. and if they are 

,Dot there, then we will, ask the University 
and tho collcac to conform to thom. 

PROF. P. J. KURIEN: As things 
stand, to·day anybody or any agency can 
start a medicaJ college, pro,!ided the Uni-
versity gives recognition. That is what he 
said. But, for the approval of MBBS 
Degree the lndian Medica] Council has to 
give recognition. Not only the Trichur 
Medical College, there are other medical 
coJleges also where students have been 
admittedt as you know, after talking huge 
amount as capitation fee. They study for 
two or three years and after that they come 
to know that there is no approva I of the 
degree by the Indian Medical Council. Such 
situation prevails in other States also. I 
can give names of the college also. Why 
can·t you devise a system by which the 
university can start a medical colJege onJy 
after getting approval of the Indian Medical 
Council also? Why should you allow 
.shrooming of medical college to be star-
ted with so-called recogniti on of the univer· 
sity who do not look jnto the medical aspect 
or equipment or building or other aspects. 
So, there should be a condition that a 
medical college and for that matter the engi-
neering college also can be started only after 
getting approval of the concerned central 
authority. What is your reaction ? 

SHRT YOGENDRA MAKWANA 
The first thing is that Prof. Korien himself 
is under confusion. The degree is not 
given by the medical college, the degree is 
always given by the university to which it is 
affiliated, and the university is recognised by 
the Indian Medical Council and not an indi-
vidual college. I have alreadY told you 
about section 11 (1) and 11 (2) of the Indian 
Medical Council Act. So, it is the univer-
5ity whose degree is recognised. So far as 
the other part of the question is concerned 
about mushrooming of colleges coming up 
all over the country and lowering the stan· 
<.lard, the Government is seized of the situa-
tion. We are in the process of amending 
the Act and making it stringent so that no-
body can do it. But, so far as the law as it 
exists today is concerned, it is there and they 
can do it. 

SHRI C. MADHA V REDDI: The 
Minister just now said that it is the univer-
~ity which. recognise, a degree. But I may 
remined him that after the Medical Council 
gives the approval of the college, then only 
the university will RQOIDiac a de&rcc. 
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There was a proposal her orc the government 
that there should he prior approval of the 
institution before actually the institution 
starts. Is that proposal under the considera-
tion of the governn1en t ? 

SHRI YOGENDRA MAKWANA: I have 
already explained the policy and again I 
would like to inforn. the hone member that 
health is a State subject and the universities 
are autonomous under the UGC Act, and it 
is for the university to affiliate any college. 
The Government of India has to see that it 
has maintained all standards and that we do 
when we go for inspection. But that stage 
Comes when they approach us, if they do 
not approach then we do not go for inspec-
tion also, for your information, because it is 
not within our jurisdiction, we cannot do it : 
and we afe rather helpless. Therefore.) 
said, we are going to amend this Act. 

SHRI MUKUL WASNIK: Before 
opening any new medical college or enginee-
ring college, is there any manpower planning 
about the requirement of the technical or 
other aspects' medical personnel or whether 
they are just being given permission to open 
them by saying that they are in need of 
more technical manpower or whether it is 
based speciflcally on any planning done in 
this regard 'J Is it in the knowledge of Go-
vernment of India that the Government of 
Maharashtra proposes to open some new 
private medical colleges in the State; if so, 
what is the decision of the government in 
this regard ? 

SHRJ YOGENDRA MAKWANA: 
The same question is coming in different 
form. I have already explained the policy of 
the government, the position as it exists 
today, according to the Jaw and about open ... 
ing up of new colleges. Now so far as 
Maharashtra Government is concerned, I do 
not know whether they are opening new 
college or not. But once they will open we 
also will come to know and the hone Mem-
ber also will come to know. 

MR. SPEAKER: Shri Dileep Singh 
Rhuria. Absent. 

DR. Vija),a Rama Rao. Absent. 

RecognitioD of Loaders Engaged In Loco-Sbeds 
and Transhipment Sbeds as Railway 

em.ployees 

* 673: SHRI\1 ATI BIBHA aHOSH 
GOSWAMI : 

SHRI MANIK SANY AL : Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) Whether Western, Soubhern and a 
portion of Central Railways recognise persohs 
engaged in loading and unloading of coal 
including ash clearance in loco-sh~ds and 
loading and unloading of goods in tranship-
ment sheds as Railway employees while other 
Railways do not recognise them as such; 

(b). whether these johs were declared to 
be of permanent nature by Railway Advisory 
Boar d as far back as 1977 ; and 

(c) if so, why this discrimination and 
when it is likely to be rectified ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c) : A 
statement is laid on the Table of the Sabha. 

Statement 

(a) to (c). The work of loading and 
unloading of coal induding ash clearance in 
Loco Sheds and loading and unloading of 
goods in Transhipment Sheds 011 the Rail-
ways is normally executed through private 
Contractors/Labour Contract Cooperative 
Societies except in certain cases on Central. 
South Central, Western and Southern Rail-
ways where this work is done departmentally. 
Persons employed by the Railway adminis-
trations departmentally are railway employees 
whereas those employed by the Contractors! 
Labour Contract Cooperative Societies are 
not. 

She Hon'bJe Member seems to be referr-
in~ to the Central Advisory Contract Labour 
Board, which had not drawn any conclusion 
in regard to the jobs done by Contract 
labour engaged in coal and ash handling 
operation as of permanent nature. However, 
the said Board after a good deal.of discuss-
ions had reached general consensus, with the 
Ministry of Railways representatives bavina 
roeorvatioDs, in favour of abolition of tIM 
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contract labour system in coal and ash 
handling work in Loco Sheds. The issue 
regarding loading and unloading of goods in 
Transhipment sheds on the RailwaYb had not 
been considered by this Board in 1977. 

SHRIMATI BlBHA GHOSH 
GOSWAMI: J am a sort of amazed at the 
statement made. Part (c) has not been 
answered at all. It has been very 
conveniently left unanswered. In part (c) of 
the question I have asked, "If so, why this 
discrimination and when it is likely to be 
rectified? and it has not been answered at 
all. 

Sir, in the statement it is said that the 
Advisory Board had not drawn any conclus-
ion." If it is correct,. 1 accuse that the 
Board must have been persuaded by the 
Railway Ministry's representative not to 
draw such conc1usions explicitly because as 
far back as in 1972 the Mianbhoy TribWlal 
had stipulated that loading and unloading of 
coal is a job of permanent nature and there-
fore, let alone conttact labour even casual 
labour should not be permitted to be 
employed. Therefore. there is no question 
of drawing any conclusion a new. The COI1-

clusion was there, which was taken far 
back. I would like to know whether it is a 
fact that the Mianbhoy Tribunal had taken 
this attitude. The Railways are behaving 
like capitalist bosses. They are turning out 
workers whenever they feel like and without 
taking any responsibility for it. Thousands 
of workers working for 16 to 20 years, arc 
being turned out. 

MR. SPEAKER Please put the 
question. 

SHRIMATI BIBHA GHOSH 
GOSWAMI : Let me formulate the question. 
It pertains to thousands of workers of the 
Railways. Some contract labourers are also 
employed. All these people are workinJl for 
15 to 20 years and they have not been given 
any protection. So, my question i& 
(Interruptions) I am formulating the question. 

First of all, whether Mianbhoy Tribunal 
has also stipulated that this is a permanent 
sort of job and tberefore no c:asual labour 
Ihould be permitteQ to be employed there, 

Regarding/Part (b) of my question, 
here I have the report of the Labour 
ministry for 1978-79. Here it says out the 
Contract Labour (Regulation and Abolition) 
Act, 1970, and it says, 

"Several Committees set up by the 
Central Advisory Contract Labour Board 
have gone into and are currently going into 
the question of contract labour system." 

MR. SPEAKElt: I would like you to 
put your specific question. 

SHRIMATI BIBHA GHOSH 
GOSWAMT: I am putting it. 

Here it says, that" ••. the Contract labour 
(RegulCltion and Abolition) Act 1970 aims at 
the abolition of the system of contract 
labour and ;n providing alternate jobs where 
abolition of the contract labour system is not 
possible." 

MR. SPEAKER: Now, you put your 
question. 

SHRIMATI BIBHA GHOSH 
GOSWAMI: I am putting the question. 

MR. SPEAKER: The question will be 
lost. 

SHRIMATI BIBHA GHOSH 
GOSWAMI: In the light of the recommen-
dations of the Central Advisory Board is the 
Government taking some action? My 
question is, is it correct that the Railway 
Ministry had stopped the Labour Ministry 
from issuing a notification in this regard? 
This is my question No. (b), and the next 
question is •••.•• 

MR. SPEAKER: There is no question 
(a) and (b) here. You are losing your own 
question. I tell you. You will be at a 
loss. 

SHRIMATI BJBHA GHOSH 
GOSW AM I : Here it says in the. statement 
that a general consensus has been reacbed 
regarding smployment of labour for loadiD8 
and unloading of ccal. 

MR.. SPEAKER: Put your question. 
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SHRIMATI BlBHA GHOSH 
GOSWAMI: The last part of my questio11 
is whether the Government will act on this 
general consensus speedily and immediately 
to save the workers from retrenchment. 

SHRI A. CHARLES : Question No. 
6tH also deals with the same subject. 

(Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAY (SHRI 
MADHAVRAO SCINDIA): Can I request 
the hon. Lady mJmb~r to repeat all the 
questions? 

MR. SPEAKER M adam you put 
pointed questions so that, you can get 
answers. In the whole cavalcade of questions 
your main question will be lost. You put 
only one question. 

SHRIMATI BIBHA GHOSH 
GOSWAMI: No, Sir. I have said part 
(1), part (2) and Part (3). Part (1) was regar-
ding mianbhoy Tribunal. 

MR. SPEAKER: You ask one question 
in part flirst and in the supplementary you 
ask second part of th;! question. 

BIBHA GHOSH SHRIMATI 
GOSWAMI: No. I said (a), (b) and (c). 

MR. SPEAKER 
allow that. 

SHRJMATJ 

Madam. I don't 

BIBHA GHOSH 
GOSWAM1: You have allowed so many 
times. It is allowed always. For all these 
)lears 1 am seeing it is aHowed. 

MR. SPEAKER: All right. Then Jet 
us try if he can comprehend your questions 
and answer them. 

SHRIMATI BIBHA GHOSH 
GOSWAMI: My nrst question is regarding 
the Mianbhoy Tribunal. I would like to 
know whether in 1972 this Tribunal had 
stipulaced that in the loading and unlf'ading 
of coal no worker of casual nature can be 
used. 

bral AnsWtrs }~ 

Part (b). Whether in 1978·79. the Labour 
Ministry's Report had dealt with the contract 
labour system with reference to the Contract 
Labour Regulation and Abulation Act, and 
whether it was. the Railway Ministy which 
persuaded the Labour Ministry not to issue 
notification. 

Part (c). Whether now, because of the 
general consensus to abolish use of contract 
1 abour in such works, the Government is 
going take any quiek action. 

MR. SPEAKER: And (d) which one 
will your reply to. 

SHRI MADHAVRAO SCINDIA : 1 do 
hope I will be forgiven, bc\.:ause the manner 
in which the question has been pu~ r am 
certainly a bit confused and jf I give a 
confused answer, it may not be taken amiss. 

The Railway Labour Tribunal in 1969 
went into the question of payment of wages 
to casual labour employed at loco ~heds to 
handle coal in loading and unloading ope-
rations. But the casual labour i~ employed 
there directly by the Railways. Whereas, 
this question really pertains to the contract 
labour. It is trie that thi~ particular Railway 
Labour lribunal did make an observation 
that in loco-shed casual labour which is 
employed for loading of coal in engine 
tenders etc. which do not appear to be of 
intermittent and seasonal nature and, there-
fore, cannot come within the perview of the 
concept of Casual labour. But this was in 
relation to the ca~ua] labour employed by the 
Railways and not in re1ation to contract 
labour which t his question refers to. 

Part (b) of the Question was about the 
Tripartite Commitee set up hy the Central 
Advisory Contract Labour Board, which 
consisted of representatives of the Ministry 
of Railway, Ministry of Labour and labour 
representatives. This tripartite Committee 
made certain recommendations for the abo1i-
tion of the contract labour system. The 
Railway representatives had reservations 
about it. This did go up to t he Central 
Advisory Contract Labour Board and in 
December 1977 they recommended the 
abolition of the contract labour system again 
with the reservations voiced by the Railway 
repreaeotativea. It is a fact that tbe Ministry 



l3, Oral AtJlW'I'J VAISAKHA t 1. t 901 (SA KA) Oral Answers 14 

of Railway did not consider it desirable to 
abolish the contract labour system in loadIng 
and unloading operations because of various 
reasons. 

MR. SPEAKER: It is always better to 
put one straight and simpJe question so that 
it can be answered. 

SHRIMATI BIBHA GHOSH 
GOSW AMI : Last part of my original 
question was not answered. 

MR. SPEAKER : Madam, it is improper 
and 1 would request you that in future also 
you pinpoint your question so that it can be 
answered. It cannot be a catalogue question 
all the time. Please sit down. 

SHRIMATI BIBHA GHOSH 
GOSWAMI : Now,] put my second supple-
mentary. The Supreme Court by a judgment 
on 24.2.82 has said that workers should 
have equal pay for equal worker and in 
terlTl5 of Section 25 (2) (v) (a) of Contract 
Labour (Regulation and Abolition) Central 
Rules 1971, the contract Illbour are eligible 
to get the same pay as the permanent 
employees in other Railways for the same 
job. The Railways are the principal employer 
and 1 would like to know whether they are 
ensuring that the contract labour are gettlOg 
the same pay a" the permanent employees of 
the Railways in other places for doing tbe 
same work. 

(/nlerru ptlons) 

SHRI MADHAVRAO SCINDIA: Sir, 
I would also like to say that the hon. Lady 
Member ha" said that part (c) of her ques-
tion has not been answered. This is because 
she mentions in part (b): 'Which are the 
jobs were declared to be of permanent nature 
by Railway Advisory Board: There is no 
such thing as the Railway Advisory Board 
and I presume that you meant the Central 
Advisory Contract Labour Board, and we 
have answered the question presuming that 
you meant that. 

As far as the contract labour being with-
in the purview of the law is concerned, in 
the agreement signed by the contractors tbis 
is very strictly stipulated that he has to keep 
within 'the law and he has to give all the 
racilities that are required under the Contract. 
Labour law. 

SHRI MANIK SANYAL : Sir, the bon. 
Railway Minister in his reply has confirmed 
that these works in some sectors are done 
departmentally, but in some sectors the same 
works are don~ by contractors. This is a 
discriminatory poljcy, and tbis is a total 
discrimination 'because the workers are war .. 
king under the same railway and the question 
is : Why this discrimination is being 
pursued by the railway authorities? My 
second question is : When the Central 
Government aims at abolishing the contract 
Jabour system, why the railway authority is 
still pursuing the same thing? This is the 
contradictory position under the same 
authority. 

MR. SPEAKER 
answered that question. 

He has already 

SHRJ MANIK SANY AL: It has hot 
been answered properly. Sir. 

MR. SPEAKER 
wants a proper reply. 

Mr. Minister, he 

(lnfer tuptions ) 

SHRI MANIK SANYAL In this 
connection 1 would like to know from the 
Minister whether the Minister can give us an 
assurance that this work wiU be done depart-
mentlly. I want a categorical assurance in 
this respect. In this regard my submission 
is that this requires a long discussion. 

SHRI MADHAVRAO SCINDJA: Sir, 
the Ministry of Railways did not consider it 
desirable to abolish contract labour system 
in loading and unloading for various reasons 
because there are very heavy fluctuations as 
far as the load on these loco sheds is con-
cerned. (lnterruption.f) And these are 
fluctuations from the point of view of loading 
and unloading work and many times one can 
find that there wjJJ be a lot of surplus people 
who will be idle. Similarly there may be a 
heavy demand at a particular time when the 
Jabour would not be able to bear the entire 
load. Tberefore, it is always found more 
efficient to give it out to the contract labour, 
Dot handle it departmentany. AJso, the 
pattern of traction is changing. As YOU 

know, we are phasing out our steam Joco .. 
motives by rcpJacins them with diesel and 
electric locomotives. There are also gU8ge 
conversions iD progress which directly atrects 
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the work in transhipment pojnts. Because 
the transhispment points keep changing from 
place to place, one does not know what to 
do with the surplus labour there. Similarly, 
steam loco sheds are also closing. So, with 
these wide fluctuations it is cqnsidered more 
efficient to handle it through the contract 
labour system and departmentally. 

DR. DATTA SAM ANT : Sir, the 
Contract Labour (Regulation and Abolition) 
Act is there. 

But the union has no power to ask the 
contractor to make the workers parmanent. 
Any-how I do not want to waste the time 
of the House in this. 

Here, thougJl the jobs arc of permanent 
nature, the workers arc working on contract 
basis for a number of years. say 1 () or 15 
years. Considering this fact, whether the 
Mini~try is going to advise that the contract 
workers should be made permanent? 

My second question is ••• 

MR. SPEA.KER : Why do you put all 
these questions at a stretch. I have asked 
Mrs. Goswami also to put one question at 
a time, I am going to bar the second ques-
tion. Mr. Minister, you answer one ques-
tion only. 

DR. DATTA SAMANT It is my 
last question. 

MR. SPEAKER: I am going to be 
very rutbeless now. 

DR. DATTA SAMANT: Sir, this is 
my question. Sir, the under the Contract 
Labour (Regulation and Abolition) Act. the 
worker is entitled to receive the same wage 
as that of the permanent worker. This is 
the specific provision in the Contract Labour 
Act. Is the Government going to ensure 
tbat these contract labour are paid equal 
wales with that of permanent workers, who-
ever may be the contractor? 

SHRI MADHAVRAO SCINDIA: I 
have already nlentioned that whatevOI' the 
contractor does, he is bound by the agree-
mel1ts to be within the frame-work of law. 

With a view to safeguarding the condi-
tions of employment of contract labour 
engaged by the Railways, necessary provision 
has been made jn the general conditions of 
contract requiring the contractor concerned 
to comply with the statutory provisions of 
the Payment of Wages Act, ] 936, the Work-
men's Compensation Act, 1923, the Mini-
mum Wages Act, 1948 and the Contract 
Labour (Regulation and Abolition) Act, 
1970. 

DR. DATTA SAMANT: My question 
is very specific. As the Railways being the 
principal employer, are they going to direct 
the contractors or not? 

SHRIMATI BlBHA GHOSH 
GOSW AMI : Let there be a discussion on 
this. 

MR. SPEAKER: No question. Please 
sit down. Not allowed. 

(Interruption s) 

MR. SPEAKER' Dr. V. Venkatesh. 

(Interruption) 

MR. SPEAKER = No question of direc-
tion. I have gone to another Question. 1 
am satisfied with the answer. 

An HON MEMBER: 1 am on a point 
of order. 

MR. SPEAKER : Nv point of order. 

Practice by unqualified- Doctors 

*674. DR. V. VENKATESH : Will the 
minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact that Govern-
ment have tak(-n note of the recent survey 
conducted by the Medical Council of India 
about the unqualified doctors practising in 
India; 

(b) whether the survey has revealed 
that there are four lakh bogus doctors in the 
country; 

(c) jf so, the details of the survey ; and 

(d) the steps taken by Governmen t to 
prevent practising by unqualified dpctors in 
the country ? 



17 Oral An~ Wt!n VAISAKHA 12, 1907 (SAM) Oral Answers 18 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA) 

(a) No such survey has been conducted 
by the Medical Council of India. 

(b) and (c) Do not arise. 

(d) Penal provisions already exist in 
the Indian Medical Council Act, 1956 as well 
as in the Indian Medicine Central Council 
Act,1970 and the Homeopathy Central Coun-
cil Act, 1973 to the ,effect that no person 
other than a medical practitioner enrolled on 
the State Medical Register shall pratice 
medicine in any State and any person cont-
travening this provision shall be punishable 
with imprisonment for a term whic" may 
extend to one ~'ear or with fine which may 
extend to Rs. 1,000/- or both. Th~ Govern-
ment of India have advised the State 
Government/Union Territories to invoke the 
penal provisions and to ensure that no 
addition whatsoever of llnq 1131ified persons is 
made to the stream of practitioners. 

DR. V. VENKATESH: Sir, in this 
country which is fura 1 based, these quacks 
and unqualified doctors are exploiting the 
unfortunate illiterate people of our country. 
They are going to the villages and they are 
behaving like great surgeons. As you know 
pretty well, they have opened the abdomen 
of so many people under septic conditions 
and they have opened eyes and removed 
eyes. 

I want to stress upon the han. Minister 
that in order to avoid the menace of quackery 
in this country.has the Government any idea 
of establishing Medical Universities or is the 
Government going for any legislation to 
avoid collecting heavy donation by medical 
colleges to have high standard medical 
professions and better quality service to the 
rural masses. 

SHRI YOGENDRA MAK W ANA : This 
is a suggestion made by the hon. Member 
and I would take note of it. It is a good 
suggestion. 

DR. V. VEN KATESH: Has the 
Government any idea of having 'bare-foot 
doctors and training them in traditional 
medicinea which are very popular among the 

poverty-stricken rural masses in order to 
avoid exploitation by the quacks ? 

SHRI YOGENDRA MAKWANA : Vie 
are popular ising the Indian system of meat-
cine particularly the Ayurveda, siddha and 
Unani and a number of doctors trained in 
these Indian systems of medicines are 
working in the rural areas.· Under the 
National Health Policy, we are also provi-
ding Health Guides at the viJJage-level 
having a population of 1,OOO.Then there are 
subcentres. There is a net-work of medicaJ 
care available in this country. We are mak 
ing it and in the Seventh Five Year Plan 
more provision is made for this purpose. 

SHRI KAMAL NATH: 'It is not only 
a question of having unqualified doctors ~r 
quacks or fake doctors in the rural areas. 
We. in the llrban areas are also noticing this 
phenomenan and this matter has come up on 
the floor of this House and in the Rajya 
Sabha also. We find a number of these 
doctors are proclaiming sex cure and saying 
that virility and vitali ty and all that will 
improve. These are fake doctors, 1 am told. 
I do not know about them. I have never 
yisited them. This is not only a problem in 
the rural areas it is a]so a problem in the 
urban arcas, It is beyond our contro1. 
So, what is the Government doing about 
these fake doctors and fake professionals? 

(Interruptions) 

SHRI YOGENDRA MAK W ANA : The 
hon. Member says that he has neYer visited 
them, and even then, he says that they are 
fake doctors. 

MR. SPEAKER: You ask him to visit 
them? 

PROF. K. K. TEWARY: The 
Minister .should either confirm or deny this. 

SHRI YOGENDRA MAKWANA : I 
will advise the hon. Member, my friend, 
not to go to such doctors! 

PROF. K. K. TEWARY The 
Minister's experience must be very authentic! 

SHRI YOOENDRA MAKWANA: 
'There are penal provisions under the Acts of 
all tbe thre~, sidha, Unanj and Homoeopathy 



19 Oral Answers MAY 2, 198' Oral Ans'Wtrs lO 

as I have already said, and we have requested 
the State Governments to find them out and 
plug this nuisance. 

SHRI K. V. SHANKARAGOWDA: 
I would like to know from the hone Minister 
what is the number of persons who have 
violated the Acts and what is the punishment 
inflicted upon them. 

SHRl YOGENDRA MAKWANA: 
There is no such survey made but there was 
some estimate in early 1970 that some 80,000 

. to one Lakh unregistered or unqualified 
prq.ctitioners are there in the country. 

But it is very difficult, in the absence of 
any systematic survey being rnade in this 
regard and it is for the State Governments 
to do. We are requesting the State Govern-
ments to either enact a law on the pattern of 
Mahurashtra or to train the doctors. those 
who are practising there air eady. 

Techn;cal University at Bangalore 

* 675. SHRI V. S. KRISHNA lYER: 
Will the Minister of EDUCATION be 
pleased to Stale: 

(a) Whether the Karnataka Government 
had sent a memorandum to University 
Grants Commission and the Government in 
September, 1984 for the eslabJishment of a 
Technical University at Bangalnrc; 

(h) Whether Government have agreed 
for setting up of a Technical' University at 
lhngalore in view of the fact that there are 
morc than 40 Engineering CoJleges and a 
largc number of polytechnics in the 
Karnataka State; and 

(c) Whether the Technical University 
will be started from the academic year 1985-
86 '! 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) : No such memo-
randum' has been received from the Govern-
ment of Karnataka. 

(b): Does not arise. 

(c): The Central Government have no 
inr ormation. 

SHRI V. S. KRISHNA IYER: What is 
the policy of the Government wit~ regard to 
the technical universities and what is the 
criterion for sanctioning technical 
universities? 

SHRI K. C. PANT: This has reference 
to the Karnataka Government wanting to set 
up a technological university. The term, I 
think, is technological univer~jty rather than 
a technical university. 

(Interruptions) 

There is a technical difference between 
the two. So, the State Government is within 
its rights to set up fI University, including a 
Technological University. It is empowered 
under the Constitution to do ~;o und it does 
not necessarily have to consult th~ Central 
Government in this matter. nut it has to 
see to its own resourc~s. In fact. a project 
has been sent, for instancc~ by the Karnataka 
Gov~rnment to eS1abli~'h slll:h a University, 
but th'lt has gone to the Planning Commiss-
ion. 'N e have to wai l till th(.' Sev:nth Plan 
is finalised; th~y will have to consider 
whether they can fit it within lh«:it Plan size 
or not. 

. SHRI V. S. KRISHNA lYER: So far 
as Karnataka is concernnl, it i~; a vel y strong 
case for estahli~;hillg a technical or tcm:hno-
logical university becaust: 1 here nrc 40 
engineering coJleges und more than J 00 poly-
technics in Karn3taka. Hnel in vit:w of the 
need 10 maintuin quality and (,tandard of 
medical educat ion. it is ah(;ollltely necessary 
to have sllch a technological university. It 
has been stated that the States have powers 
to do it. But unifortunately the resource 
constraint is there. Even for the two Uni-
versities which have been ~tarted, the UGC 
has not released the grants, of which you are 
aware. If the UGC were to assure the 
grants, certainly the State Government can 
start. In view of the very peculiar position 
of Karnataka-no other State has so many 
engineering colleges and polytechnics as 
Karnataka has-will the Government consider 
sanctioning grants as and when the 
Karnataka Government approaches for UGC 
grants? 

SHRI K. C. PANT: My hone friend 
says that there are 40 engineering coUef,eS 
and a large Dumber of polytechincs in tb. 
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State. That is correct. But polytechnics 
are not affiliated to Universities. The 
question of number of polytechnics really 
does not arise. Some Universities may have 
a few polytechnics with them, but generally 
polytechnics are affiliated to Boards of 
Technical Education in States. The question 
of Universities affiliating engineering colleges 
is a question dealt with all over the country. 
General Universities. that is, Universities 
giving general cour~es affiliate engineering 
colleges also. Many Universities like the 
BHU, Bombay, Delhi, etc., have engineering 
departments or engineering colleges as 
integral parts of the University. It does not 
follow that if there are a numher of enginee-
ring eollegc~, a technological university 
becomes necessary. The need for that will 
have to be consider,ed on its own merits. 

Setting up of New Universities 

*676. SHRI CHINTAMANI JENA: 
Will the Minister of EDUCATION be 
pleased to state : (a) Whether there is a 
great demand from various parts of the 
country to establish new universities to 
impart higher education to the students, and 
the reaction of the Union Government there-
to ; 

(b) the name of the States which have 
sought the consent of the Central Govern-
ment and the number of universities for 
which each such State has sought the per-
mission 

(c) whether Central Government have 
received any r~prescntation for establishing a 
new university in Oris~~a ; and 

(d) if so. thc decision taken thereon? 

THE M1NISTER OF EDUCATION (SHRI 
K. C. PANT): (a) Demands are made 
from time to time for establishing new uni-
versities in different parts of the country. 
The Government has been of the view that 
new universities should be established only 
on sound academi c considerations and when 
adequate resources are made available.' 

(b) The Sta1e Governments do not 
require the permission of the Central Govern-
ment for establishment of new universities. 
The Governments of Himachal Pradesh, 
Mabarashtra and Uttar PradOlh have GallSul .. 

ted the UGC on their proposals to establish 
new universities during the last 2 years. 

(c.) No, Sir. 

(d) Does not arise. 

SHRI CHINTAMANI JENA : The hOI1. 

Minister in his reply has stated that new uni-
versities should be established ollly one sOllnd 
academic considerations. May I know from 
the hon. Minister as to what are those 
'sound academic considerations' ? May I 
also know what is the maximum number and 
what is the minimum number of colleges 
required for estab1ishment of a university'? 
May I also know whether the UGC arc of 
the view that they will not finance newly-
estabHshcd universities in the shape of grnn ts 
in-aid and other financial assistance and jf 
so, the reasons therefore? 

SHRI K. C. PA'NT: Beginning from 
the last question, the UGC has been asked 
by this House, under a law pa~scd by it, to 
look after the standards of higher education 
as it is required to do under the Constitu·· 
tion .. Therefore, after that became a Jaw in 
1972, the UGC gives grants only after it has 
found an institution fit to receive those 
grants. Therefore, the newer institutions 
which/have cume up after J972 hav~ to pa~s 
the test of UGC scrutiny before they are 
gi ven gran ls. 

That is the reason why all the universities 
and colleges are not automatkally given the 
grants. UGC goes into the matter. While 
going into the'matter the question of acadc~ 
mie standards and other considerations like 
the physical facilities available, number of 
teachers appointed, the need for an institu-
tion in a particular place all these are taken 
into account. 

SHRI CHJNT AMANI JENA. : Whether 
it is a fact that t here are mm'c thrm 200 
recognised colleges under Utkul University in 
Orissa and many are awaiting recognition 
from the Government resulting in over-crow-
ding, mis-management and disorderly sccne~~ 
in conducting the examination~. If so, 
whether' Government of lndia or UOC will 
ghe their consent to establish another unj~ 

versity at Balasore to cater to tt e needs of 
four districts around Balasore ? 
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SHRJ K. C. PANT: Sir, I do Dot know 
the exact number of colleges affiliated to this 
university but that is a matter really for the 
university to take into account. It is for 
the university to recognise or affiliate a 
college. UGC comes into the picture only 
in relation to the grants the UGC has to 
ghc either to the university or to the college. 
At that stage the Act of Parliament corne~, 

into play. Or if It is a Central university 
then Centre is involved. If the State 
government feels that another university is 
necessary in that area, I am surc, the State 
government will take the necessary steps. 

PROF. N.G. RANGA : So far as North 
Eastern States arc concerned apdrt from 
lvleghalaya and Assam there has been a 
proposal from the leAR for establishing an 
agricultural university for tho:)c four-flve 
states which arc very much under-developed. 
For some reason or the other the UGC has 
be'!l1 unwilling to give any encouragement to 
this proposal. Is there any chance for the 
government to give them an opportunity of 
having such an agricultural university there? 

SHRI K.C. PANT: Agricultural univer-
sities are dealt with by the Agriculture 
Ministry. UGC does come into the picture 
but the main administrative decision has to 
be taken by the Agriculture Ministry. 

SHRI S. M. BHATTAM : May J know 
whether any State Government has made 
any proposal for setting up an Ayurvedic or 
Vedic university or institute. 

SHRI K. C. PANT : Sir, Ayurvedic 
university wiJ1 be dealt with hy the Health 
Ministry. As far as Vedic university is 
concerned if the proposal is in respect of a 
Central university then only Centre comes 
into the picture 

SHRI EDUARDO FALEIRO: May I 
know what is the progress made in respect 
of the university that the Government of 
India has decided to have in Goa? What is 
the progress made in setting up of this uni-
versity and what arc the broad features of 
this university? 

SHRI K. C. pANT: As far as I now 
remember the legislature of Goa has passed 
the relevant Act and a university is going 
to be Sit-Up. 

Orai A"swer,S 24 . 

SHRI G. G. SWELL; Sir, the bon. 
Minister knows that a large number of 
Young people today go to the university just 
because they do not have any other avenue 
or any better to do, It results in great 
pressure. . In view of the proposal that you 
are going to divorce degrecs from jobs whet· 
her you anticipate lesser pressure on the 
university ; Jesser demand from the Young 
people to avail of the university education'! 
Therefore, in view of this, may I know whet· 
her you are looking at this question of 
opening new universities de novo or whether 
ihere is a case to frecze thc number of uni-
versities in India at the present level which is 
obtaining now'! 

SHRl K. C. PANT: Both the points 
arc wel1 taken. The Government would try 
to make a delivcratc attempt to see that 
where it is not necessary, we should not go 
in for Higher Edu(:ation, for jobs which do 
not require Higher Education. So, the de-
linking of these things will be pursued. But 
it has got many complications. But still we 
will pursue it, precisely for the reason out-
lined by the hon. Member. 

On his second quc~tion-which i~ really a 
suggestion a150- I ~ould say that the number 
of universities in India today i~ sufficient to take 
care of the pre~ent inflow of students into 
Higher Education. There are 125 universi· 
tics, 7 are in the Central Sector. Out of 
about 11 boys \vho pass out of the secondary 
stage around 9 enter Higher Education 
stream. That b a very high percentage. 
So, taking the micro view, the number of 
universities seems adequate to take care of 
the numbers flowing into Higher Education 
just now, So, ordinarily, (unless the local 
situation so demands and unless there are 
some special reasons) 1 would say that taking 
a micro view the number of universities 
seems to be enough at the moment. But~ 

one will have to take into account any 
special situations arising in different parts of 
our country. 

[Trans/at ion] 

DR. CHANDRA SHEKHAR 
TRIPATHI : Sir, as education is a concu-
rrent subject, I would like to know from the 
hone Minister the measures proposed to be 
taken by the Central Government in regard 
to those States where the State Government. 
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are not able to run these educational 
institutions smo0thly due to paucity of 
financial resources. 

SHRI K. C. PANT: Mr. Speaker, Sir, 
now the Central Government cannot bear 
this responsibility of the State Government. 
If any institution is supposed to be run by a 
State Government, that State Government 
has also to raise the resources required for 
running that institution. 

[English] 

SHRI AJOY BlSWAS: Cachar district 
in Assam has been persistently demanding 
for a Central University in Cachar district. 
'The students there have already started an 
agitation. May I know whether the Central 
Government have got any proposal to !:ol!t 

up a Central University in Cacllar district of 
Assam '! ' 

SHRI K. C. PANT: This problem 
arose when the Dibrugarh and Gauhati uni-
versities decided to switch over to Assamese 
as the 'Sole Medium of Instruction' in those 
two universities. There was reaction in 
Cachar. Since then there has been a demand 
for a Central university in Cachar. Now. in 
the mean time, the As.;;am Universities have 
decided to continue Eng1ish also as an alter-
native medium of instruction. Neverthdess, 
one has to take into account the problems 
in that region and we have to try to Hnd a 
way in which all sections are satisHcd--
whether that is through Centcral University 
or through some other method. We will 
have to look into it. I am aware of the 
problem. We will do aUf bc~t to arrive at 
a satisfactory solution. 

Per Capita Power Consumption in Rural areas 

*677. SHRI RAM BHAGAT PASWAN : 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether it is a fact that the per 
capita power consumption in the city areas 
and Metropolitan areas in India is seven to 
ten times more than those in the rural areas ; 
and 

(b) if so, average of per capita power 
consumption in the rural area and the urban 
area dutins the last two years 1 

MINISTER OF JRRIGATI(' NAND 
POWER ~HRI B. SHANKARANAND) ; 
(a) Records of per capita consumption in 
rural and urban areas are not n1aintaincd 
separately. 

(b) Docs not arj~e. 

[Translation] 

SHRI RAM BHAGAT PASWAN: Mr. 
Speaker, Sir, it is a very important maUer, 
but still the Government. do not have 
any record of th~ quantum of electricity being 
made available to the rural population and 
urban population re~pcctively. Separate 
figures in this regard arc not available with 
G overnmen 1. 

Mr. Speaker, Sir, though 1 am not aware of 
these figures. J certainly know this much that 
the power consumption in the urban areas 
in 90 percent whereas in the rural areas it is 
only 2 per cent. This is a great disparity. 
Do Government have any scheme to remove 
this disparity. If so, what arc the details 
thereof? 

SHRI B. SHANKARANAND: Sir. I 
do not totally deny that electricity consump-
tion, especially domestic consumption. in 
rural areas is far Jess than the domestic con-
sumption in the urban areas. 1t is true, but 
my friend should also remember that about 
t 7 to 18 per cent of power consumption in 
the rural areas goes for energisation of irri-
gation pumpsets for the farmers in the rural 
areas. T may also inform the hon. member 
that there b the Rural Electrification Corpo-
rations which looks after the requirements of 
the rural areas. 

PROF. N. G. RANGA : It has not got 
iufficient funds. 

SHRI B. SHANKARANAND: Out of 
total of 5.76 lakh villages in the country, 
about 3.68 lakh villages, i.e. about 63.9 per 
cent were electriticd upto 31 March 1985. 
Haryana, Punjab, Tamil Nadu, and Kerala 
have already achieved 100 per cent eJectrifi ... 
cation. Himachal Pradesh, Jammu & Kash-
mir, Maharastra, Andhra Pradesh, Gujarat 
and Karnataka are on the verge of 
attainiDl 100 per cent el~trifi~tioQ. 
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Of course, there are other States which 
are laggins behind. Power oonsumption 
is maintained in categories of agriculture 
domestic, commercial, industrial, etc. Re-
cords are not maintained rural or urban-
wise, with reference 10 these things. 

[Translatiu/l ] 

SHRI RAM BHAGAT PASWAN : Mr. 
Speaker, Sir. as regards the reply given by 
the hone Minister, I would like to know 
percentage of the villages electrified so far. 
In the rural areas of Bihar, electricity is not 
available. In view of that I \vant to know 
the ~teps proposed to be taken by the 
Government of India in this regard and 
whether any direction or aid has been given 
to the Government with a view to making 
available to the people of that State? 

MR. SPEAKER : If there is no electri-
city, then the question of suppJying it does 
not arise. 

WRI1TEN ANSWER3 TO QUESTIONS 

[ LltgUsllJ 

Heart and Hypertension Disea"ies 

*669 SHRIMATI USHA CHOUDHARI : 
Will the Minister of HEALTH AND 
FAM-ILY WELFARE be pleased to state: 

(a) whether the number of persons 
affected by heart di~casc and hypertension 
is increasing ; and 

(h) how do Government propose to 
prevent and help in the cure of these disea-
ses by making available cheap meuicines for 
the common man 'l 

THE MINISTRY OF HEALTH 
ANI.) FAMILY WELFAKE (SHRIMATI 
MOHSINA KIDWA!): (a) No such data 
is available. 

(b) A variely of efl'cctive and low cost 
druas arc available to treat various types of 
heart diseases and hypertension. However, 
in most of such cases no total cure through 
llloUicines ia PQs5ible. The broad apdroich 
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of the Government is to strengthen the 
preventive and health educational measures 
so as to minimise the pO~'sibilities 0f inci. 
dence of such diseases and to provide the 
required medical assistance at the earliest 
possible opportunity. 

[ Translafioltl 

Introduction of a super ra~t Train between 
Bilaspur and Trivandrum 

*t)71 SHRI DILLEP SINGH BHURIA : 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether keeping in view the need 
of the people. Government ~Jropose to 
introduce a super fast twin between Bilaspur 
and Trivandrum; and 

(b) if so, when it is likely to be intro-
duce '! 

THE MlNISTER OF RAILWAYS 
(SHRI BANSl LAL): (a) No, Sir. 

(b) Doe!' not arise. 

[English.] 

Work on Vaccines/Sera for Val'iou~ Diseases 

*672. DR. G. VlJAYA RAMA RAO: 
Will the Minister of HEALTH AN 0 
FAMILY WELFARE be pleased to state: 

(a) whether it is a fad that the Indian 
Medical R & 1) Scienti~,ts have been working 
on preventive vaccines/sera for decades for 
various di:o...cascs including malaria and 
meningitis and jf ~O, full details of achieve. 
ments so far ; 

(b) whether meningitis vaccine importeu 
now cannot be more effectively manufactured . 
in the various old-established Institutes in 
the country, some of which have been in 
existence for nearly a century and employing 
foreign qualified rcs~archers jn Jarge 
numbers ; and 

(c) whether Government would revamp 
and reorganise our Research I m,i itutions '! 

THE ~llNlSTCR OF HEALTH AND 
FAM1LY \Vl:.LFARE (SHRJMATI 
MOHSINA KID\VAl): (a) and (b) l~ 
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country today is self sufficient in the 
production of a number of vaccines, including 
vaccines required for the expanded 
programme of immunization. While some 
progress has been achieved in the field of 
an anti-malaria vaccine, it' has not yet 
reached a levle of production and introduc-
tion in the national programme. 

Taking up a programme for the research 
and development of the technology of 
production of pure polysacharide antigens 
including meningococai vaccine as a pilot 
project is under consideration. 

(c) ]t is a continuous process. 

Early Discharge of Patients in A.1.I.M.S. 

*678. SHRI ANADICHARAN DAS : 
Will the Minish~r of HEALTH AND 
FAMILY WFL FAI<E be pleased to state: 

(a) whether it [s a fuct that in the All 
lntiia Institute of Medica1 Sciences patients 
operated upon ("\'en for serious illness like 
stone in kidney :lre dischareed from the 
hospital within a ~~h()rt period of four days; 
and 

(b) if SO, thr rea~ons for such early 
discharge of pat ie-nts v.-hen they are two weak 
even to stand '? 

THE MJNISTER OF HEALTH AND 
FAMiLY WELFARE SHR1MATI 
MOHSINA KIOWAl: (a) and (b) It has 
been reported by the 1 nstitute that all 
patients tmdergoing surgery are kept in the 
Hospital as long as it is considered necessary 
for post operative cane. 

Expansion and upgradation of Mysore 
Railway Workshop 

*679. Sl-IRf V. SREENIVASA 
PRASAD: Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether there is a proposal under 
consideration of Government to expand and 
upgrade the existing Mysore Railway 
Workshop; 

,(b) whether it is also a fact that the 
machinery and other equipment in the work-
shop in large quantity have become 
unserviceable; 

(c) if so, the details thereof; and 

(d) when .final decision is likely to be 
taken to renovate, ,upgrade and expand the 
Mysore Railway Workshop ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) No, Sir. 

(b) and (c) : The condition of the items 
of Machinery and Plant is satisfactory. 
There are some items of Machinery and 
Plant whose condition is not upto the mark 
but these items are also use-able. 

(d) Replacement of Machinery and Plant 
in Railway Workshop in done on age-cum-
condition basis through annual Machinery 
and Plant Programme. AI1ocation of funds 
is made based on the overa 11 ways and 
means position. Accordingly during the 
last five' years, Machinery and Plant worth 
about Rs. 300.00 lakhs has been sanctioned 
for Mysore Workshop for replacement. 

Shifting of Electriftcation Office from 
Nagpur to Allababad 

*680. SHRI BANWARI LAL 
PUROHIT: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is a proposal under 
consideration of Government to shift existing 
Railway electrification office from Nagpur to 
Allahabad ; and 

(b) if so, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI BANS) LAL) : (a) No, Sir. There 
is no proposal to'shift the existing office of 
Chief project Manager, Railway Electrification 
from Nagpur to Allahabad. 

(b) Does not arise. 

Retrenchment of Contrad Labour at 
Loco Sheds 

*681. SHRI AJOY BISWAS: Will the 
Minister of RAILWAYS be pleased to state' £ 

,(a) whether due to dieselisatioQ and 
electrification mote and more contract labour 
at loco-sbeds face retrenchment ; 
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(b) 'whether these contract labour do jobs 
which were identified as jobs of permanent 
nature by the central Railway Advisory 
Board in 1977 ; 

(c) if so, whether Government propose 
to recognise them as Railway employees and 
find alternative jobs for them within the 
Railway ; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) to (d) Ihe 
work of loading and unloading coal. includ-
ing cinder picking and ash pit cleaning in 
Steam Loco Sheds on the Railways is nor-
mally handled through labourers enraged by 
private contractors I Labour Contract 
Cooperative Societies. Contract~ arc gene-
rally awarded for J limited period of one 
or two years. In those cases where Steam 
Lo'co Sheds are closed down tor the 
operational and adm inistrative reasons due 
to dieselisation and electrification, the 
contracts awarded to the private contractors 
or the Labour Contract Coopel ative Societies 
are terminated Since the labourers engaged 
by the private contractors arc not rai;way 
employees. no information in TL>gard to 
retrenchment of contract labouT hy the 
contractors is maintained by the Railways. 
Hon'ble Member seems to be referring to the 
Central Advisory Contract Labour Board 
which had not drawn any conclusion in 
regard to the jobs done by contract labour 
engaged in coal and ash handling operatjons 
as of permanent nature. However. the said 
Board, after a good deal of discussion, had 
reached a general consensus with the 
Ministry of Railways' representatives having 
reservations in favour of abolition of the 
contract 1abour system in coal and ash 
handling work in Loco Sheds. The Govern-
ment, however, could not accept this 
recommendation since the work of coal and 
ash handling provides a fluctuating workload 
and it is neither quantitatively of a perennial 
nature nor can it provided whole time 
employment for a large number of workmen. 

Workmen engaged by contractors for 
coal and' ash handling work arc not railway 
employees und Railway Administration can-
not ob\'iouily provide altct·native jobs to tbt 

labourers engaged by the contractors who 
have been rendered surplus as a result of 
c]osure of Steam Loco sheds. 

World Bank assistance for Kerala's Irrigation 
and Power Projects 

*682. PROF. P. J. KUklEN : Will the 
Minister of lRRJGATJON AND POWER 
be pleased to state: 

(a) whether there is any proposaJ to seek 
World Bank assistance to complete the 
pending major irrigation and power pr.ojects 
in Kerala ; 

(b) if so, the details thereof; and 

(c) if not, whether Government propose 
to consider approaching the \V6rld 'Bank for 
this purpose? 

THE MINISTER OF IRRIGATJON 
AND POWER (SHRI R. SHANKARA-
NAND): (a) to (c) In Kcrala there is on~y 
one proposaJ to seek 'A'orld Bank assistance 
viz. the Lower j)eriyar Hydro-electric project. 
lhis includes con< truction of the Lower 
Periyar H ighpower Stat ion (3 X 60MW) 
instal1ation of about 413 K.M. of 220 K.V. 
double circuit transmission lines and cons-
truction of associated substations to feed the 
main load centres of Cochin, Kozhikode and 
Cnnnanore and the rcinfurcement of the 
secondary transmission and distribution net-
work~. The Project has been appraised by 
the World Bank in December, 19R4. 

Polavaram and InchampalJi Irrigation projects 

*683. SHRI M. RAGHUMA REDDY: 
SHRI C. MADHAV REDD},: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the Government of Andhra 
Pradesh has approached the Union Govern-
ment for assistance for the irrigation projects 
of Polavaram and Inchampalli which would 
cost the exchequ~r Rs. 1500 crores ; 

(b) if so, whether the matter has since 
been considered by the Union Government ; 
and 

(c) if so, with what result ? 
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THE MINISTER OF IRRIGATION 
AND' POWER (SHRI B. SHANKARA· 
NA ND) : (a) to (c) Government of Andhra 
Pradesh have requested the Union Govern-
m ent to . .fund the Poll V lram Project as a 
Central Project. 

But as Irrigation is a State subject. it is 
to be funded by the State. Central assistance 
is given to the States in the form of block 
loans/grants not tied to any Sector of 
d.evdopment or Project. 

In regard to Inchampalli Project~ the 
Andhra Pradesh Government has not made 
any such request. 

Tnking Over Catering in N. F. Railway 

*684. SHRI AMAR ROY PRADHAN : 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that catering 
arrangements in North East Fronlier Rail-
way are under private management; 

(b) if so, the details ttcrcof ; 

(c) whether Government proposes to 
take over the private catering system in the 
North East Frontier Railway; and 

(d) if so, when and if not, the reasons 
therefor " 

THE MINISTER OF RAILWAYS 
(SHRl BANSI LAL) : (a) No Sir. The 
catering on Northeast Frontier Railway is 
being managed both departmentally as well 
as by licensed contractors. 

(b) Catering facilities have been provided 
at 149 stations on N. F. Railway. Out of 
which, at 3 major stations comrrehensive 
departmental catering has been provided. 
At other two important stations both depart .. 
mental and 1 icenced contractor, management 
exist. At the remaining stations as we1l as 
on 5 pairs' of Mobile Units, the catering is 
managed, by licenced contractors., 

(c) No, Sir. 

(d) ·It i~ not the policy Qf the Govern-
merit to take over all the privately. ma~aged 
caterina Units. 

[Tras/ationj 

Shirti~ of Eastern Railway Service 
Commission 

*685 : SHRI VIJAY KUMAR YADAV: 
Will the Minister of RAILWAYS be pleased 
to State: 

(a) Whether Government arc considering, 
any r>ropo~al to shift tht: oflice of Railway 
Service Commission (If Eastern Railway 
from Patna to some other place; and 

(b) If so. th~ reasons therefore and the 
justification thereof '! 

THE MINJSTER OF RAILWAYS 
(SHRI BANSI tAL): (a) No) Sir. There 
is 110 such proposal under con'.;iderntion. 
(The Railway Service C0ll1m:S\i01V·j have b~en 
renamed as Ra ilw(!y Recruitmcnt lk;1I ds.) 

(b) Docs not arj"e. 

[ English] 

HydL'l project.1it Sreesailarn in Andhra 
Pradesh 

*6S(I. SHRI V. SODHANADREE-
,~WARA RAO : Will the Minister of 
laZR1GATI0N AND POWEH be pleased to 
State : 

(a) whether a representation was made 
by the Government of Andllra Pradesh 
to consider a Piliposal for taking lip os 
National Project the scheme of installation of 
reversible I)ump Turbines and generation of 
about 1000 1\'1. W. of power at Sreesailam 
where the Dam work is already completed 
and l()OO T. M. C. of water is expected to be 
surplus during Monsoon monlhs ; and 

(b) it so, what is the reaction of the 
Government thereto? 

MINISTi::R OF IRRIGATION AND 
POWER (SHRI B. SHANKARANAND 

(a) Yes, Sir. 

(b) The revised project report relating 
to Sree,sailam L:Cft :a~nk Power House which 
envisages'installation of 9 unit~ of 110 MW 
each was received in Aprit, 1985. The 
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Central Electricity Authority and the central 
Water Commission are examining tbis report. 
The question of implementation of the pro .. 
ject in the central sector would be considered 

. a.fter the techno-economic feasibility of the 
scbeme is established. 

Restructuring of N. H. P. C. 

*687. SHRI HARISH RAWAT: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether Government are considering 
to wind-up the Central Water Commission 
in order to restructure and to strengthen the 
National Hadro-dectric Power Corporation; 
and 

(b) if so, the details thereof? 

THE MIN]STER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) No, Sir. 

(b) Does not arise. 

Working of 8adarpur Power Plant 

*688 SHRI RADHAKANTA DIGAL 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether it is a fact that the Badarpur 
Power Station is not working at its optimum 
capacity; 

(b) the reason why ,this thermal power 
station is not generating electricity at its 
optimum level; and 

(c) the steps taken by Government to 
set right the defects and the time by which 
this plant is expected to produce electricity 
at its optimum level ? 

THE MINISTER OF IRRIGATION 
AND POWEk (SHRI B. SHANKAR-A· 
NAND): (a) to (b) : The generation at 
Badarpur Thermal Power Station has not 
been satisfactory due to (i) deficiencies in 
the equipment, (ii) inadequate coal handling 
facilities and inferior quality of coal, (iii) 
hydrogen leakages, and (iv) personnel pto-
blen1s. . 

In order to improve the performance of 
Badarpur Thermal Power Station, additional 
coal handling facilities ale being provided. 
To prevent hydroaen leakage, a new stator 
has been installed. The plant is being 
renovated and modernised at a cost of Ra. 
28.71 crores. With the implementation of 
these measures which will take 2 .. 3 years the 
performance of the plant is expected to 
improve considerab1y. 

Convenlon of Neyveli Thermal Plant tnto 
a Super Thermal plant 

489,9. SHRI B. V. DESAI: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) whether the State GovernmeJilt of 
Karnataka has favoured conversion of tbe 
Neyveli Therma1 Plant into a Super Thermal 
Plant so that both Karnataka and Tamil 
Nadu share power instead of establishing 
a nuclear Plant in Karnataka ; 

(b) if so. whether the report has been 
submitted to Union Government in this 
regard; . 

(c) whether the report for conversion of 
the Neyveli Thermal Plant into a Super 
Thermal Plant has bee,n received and exami-
ned by the Centre; anu 

(d) if so, the reaction of Union Govern-
ment? 

THE MINISTER Of STATE IN THE 
DEPARTMENT OF POWER (SHRI ARUN 
NEHRU) : (a) to (b): J\1o report. has been 
received from the State Covernment of 
Karnataka suggesting conversion of the 
Neyveli thermal station into a super thermal 
station. The second mine cut Neyveli ther-
rna) station has been envisagt~d as a regio al 
power station for the benefit of all the states 
in tfie Southern region. 

Installation of Cornish Beller 

4900. SHRI M. MAHALINGAM : Win 
the Minister of HEALTH AND FAMILY 
WELFARE be pJeased to state: 

(a) whether it is a fact that tbe Cornish 
Boiler kept idle for almost 2 decades Us 
been installed at last successfully and started 
fUD,tioninl and if so, when; 
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(b) what are tbe details of new ittDlS 
proposed to be manufactured based on the 
recommendations of "Expert Committee" 

(c) what further machineries bas been 
proposed to acquire to increase the manufac-
turing ca~acities of Tablets, liquid oral 
preparations sections ; 

(d) whether due to increased demands 
to manufactured items of this depot Govern-
ment propose to increase the machinery and 
staff strength ; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH SHRf 
YOGENDRA MAKWANA: (a) The 
Cornish Boiler started functioning success-
fully with effect from 7th January, 1985. 

(b) Based on the recommendations of 
Expert Committee. the following items are 
being considered for manufacture :-

1. TABLETS: Analgin, ParacetamoJ, 
Isoniazed, Dapsone, Sulpha Drugs, 
Calcium Gluconate. Diethyl Carba-
mazine, Aluminium Hydroxide. 

2. LIQUIDS; Paracetamo] Syrup, 
Vitamin B Complex Syrup, Benedryl 
type expectorant. 

3. Preparation for external use like 
Benzyl Benzoate application. 

(c) The following machinel'y is proposed 
to be acquired to increase manufaoturin& 
capacity:-

1. Cadmach Double Rotary Tablet 
Machine. 

2. Cadmach Colliod Mill. 

(d) and (e) The augmentation of staff 
strength depends on the quantum of increase 
in the workload. 

Shortage in Supply of water In Kharagpur 
Railway Town 

4901. SHRI BHOLA NATH SEN: 
Will the Minister of llAIL W A YI be 
pl .. &ec1 to state; 

(a) whether there is any wide gap 
between the demand and availability of 
water in the Kharagpur Railway Town in 
West Bengal ; 

(b) if so, the details of the average daily 
demand and availability of water at 
Kharagpur particularly during the peak 
summer season; 

(c) since when the shortag.: is continu-
ing; 

(d) the short term and long term 
measures contemplated by the Railways to 
solve the water supply problem of 
Kharagpur ; and 

(e) the details and the present Position 
of the proposal to lift water from Subarna-
rekha river and to make the same avaiJabe 
to the people residing in Kharagpur and its 
suburban areas 'I 

THE MINISTER OF RAJLWAYS 
(SHRI BANSI LAL) : (a) and (b) Sir, the 
daily requirement of water for Kharagpur 
Railway Complex is of the order of 65 to 
70 lakh gallons aaainst which the present 
average daiJy supply is about 45 lakhs 
gallons. 

(c) Shortage started since 1970 .. 

(d) The Railway have been making 
continuous efforts to augment the water 
supply by sinking additional tube-wells and 
open wells. At present work is in progress 
for provision of 5 tube-wells and 3 open 
wells. These when completed will provide 
additional supply of about 20 lakhs gallons 
of water per day. A new scheme cos ting 
about Rs. 53.00 l~khs. which envisages 
provision of 2 open wells and 4 tube"wells 
including overhead storage tanks and pipe 
lines and is expected to provide about 15 
lakhs gallons of water per day, has also 
been included in the budget for current 
financial year. 

(e) Possibility of a water supply 
scheme based on drawal of water from 
Subarnarekba river (36 Kms. away) is 
presently under examination by the South 
Eastern Railway. Detaill ba ve not ,yet beeD. 
worked out. 
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Transfer of Joginder Nagar Power House 
to Hbnachal 

4902. PROF. NARAIN CH \ND 
PARASHAR: Will the Minister. of 
IRRIGATION AND POWER be pleased 
to st~tc ~ 

(a) whether the people/Government of 
Himachal Pradesh hav~ demanded the trans-
fer of Jogindcr Nagar Power House from 
Punjab to Himachal Pradesh as the project 
is located within the jurisdiction of Himachal 
l'radcsh ; 

(b) if so, th.: decision tak en by the 
Union Government on this demand; and 

(c) if not, the likely date by which.1 
decl.~;iorl WJiJld h.: taken in this regard '! 

THE !vllNlSftiR OF STATE IN THE 
DEPARTMENT OF £lOWER (SHRI 
ARUN NEHRU): (a) to (c): yc~, Sir. 
The allocation of Joginoer Nagar Power 
House to Punjab was made after the ,discu-
ssions bClwct::n the then Ministers for 
lrrigatiol1 & Power and the Chief MinIsters 
of Punjab, Haryana and Himachal Pradesh 
on l~th April, 1!-J67, at New Delhi. 

Allotment of Wagons to Gujarat 

4903. SHRI AMARSINH RATHAWA : 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that Gujarat 
has been put under priority 'E' in regard to 
allotment of wagons ; 

(b) the number of wagons allotted to 
Gujarat per Jay under the priority 'E' ; 

(c) whether it i~ a fact that the number 
of wagon~ supplied to G ujarat are not 
suflicicll t to meet their demand and whether 
the Gujarat State Government have requested 
to Central Government to change its priority 
from 'E' to 'D' and to increase the number 
of wagons f or the lllovements of minerals 
produced in State; and 

(d) if so, the decision Government have 
't,~k'n in this respect 1 

THE MI~ISTER OF RAIL WAYS 
(SHRI BANSI LAL): (a) No, Sir. Th~ 
provisions of the Preferential Traffic Schedule 
which lays down the priorities for movement 
of various commodities, are uniformly appli· 
cable to all the States without any discrimi-
nation. 

(b) On an average, 171 wagons on B.G. 
and 64 wagons on M.G. per day were 10J.ded 
from stations in Gujarat State during the 
period January to March '85 under priority 
'EO. 

(c) and (d) During the period January 
to March '85, loading of minerals in Gujarat 
was as under :-

(in terms of 4 wheeler wagons) 
Priority C & D Priority 'E' 

BG MG BG MG 

124991617 488 1981 

As on 31.3.85, a total of 1085 wagon 
demands on BG and 56~ wagon demands 
on MG are reporteu to be pending. A 
representation requesting for upgradation of 
priority for movement of minerals from 
Gujarat was received in !vlarch, 83. As 
indica.ted above, the bulk of the minerals 
traffic from Gujarat is already being accorded 
higher priority viz. C and D. 

Achievement of Tar~ets for Development 
of National Highways 

4904. SHRI N. DENNIS: WHl the 
Minister of SHIPPING AND TRANSPORT 
be pleased to state: 

(a) whether it is a fact that some targets 
regarding the National Highway development 
programme were tixed by Government to be 
achieved during the Sixth Five Year Plan;. 

(b) if so, the Stales which have failed 
to ~hiev~ their targets; and 

(c) the reasons therefor? 

THF MINISTER OF STATE OF. THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SMRI[ Z. R. ANSARI): (a) Yes, 
Sir. 
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(b) and (c) Targets wen~ not fulJy 
achieved in the States of Andhra I)radesh, 
Bihar, Goa, Gujarat, Haryana, Karnataka, 
Kerala, Madhya Pradesh, Manipur, 
Maharashtra, M eghalaya, Orissa, Punja b, 
Rajasthan, Tamil Nadu and 1l.P. The main 
reason for shortfall has been constrain of 
resources. In adJition, some of the sanc-
tioned projects would be spilli11g over to the 
Seventh Plan because of delay in the acquisi-
tion of land, contractual problems, Labour 
and unforeseen foundation problems in the 
construction of bridges and unprecedented 
natural calamities causing dislocation of work 
etc. 

Financial Assistance to Regional Colleges 
of Education 

4905. SHRI JAUANI..JATH PATTNAIK : 
Will the Minist~r of EUUCATl0N be 
pleased to state : 

(a) wheth~r Central Government is giving 
non-plan and plan tinancial assistance to the 
Regional Colleges of Education ; 

(b) if so, the details regarding the 
number of facilities and students in each of 
the colleges during the last three years. alan,,,, 
with the financial assistance provided to 
them; and 

(c) the per capita expenditure on stu" 
dents in each of the colleges financed by the 
Centre during the same period '! 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) The Govern-
ment gives non-plan and plan financial 
assistance to National Council of Educational 
Research and Training of which the Regional 
Colleges of Education arc a part. 

(b) A statement is attached. 

Cc) On the basis of actual recurring 
expenditure and the number of students 
enrolled in the Colleges, including students in 
summer school and demonstration schools 
over the last three years, the per student 
expenditure is as follows ;-

.1. 

2. 
3. 
4. 

Regional College of Education, Mysore - Rs 4500.00 

Regional College of Ed ucation, Ajmer -- Rs. 4200.00 
Regional College of Education, Bhopal - Rs. 4950.00 
Regional College of Education, Bhubaneshwar - Rs. 5100.00 

Statement 

There are six Department at each of the four Colleges, namely, Educatioll. Science, 
Agriculture, Tccllllology, Commerce Clnd General Education and 

the approved faculty strength in each College is as belo w : 

College Department Principal l)rofc~sor Reader Lectulcr 

1 2 
~-- ---.- ~-,-.. -.. - .... , .-- --_..--., .. -~---
ReB, AJMbR 

Science 
Education 
Technology 

,Commerce 
Agriculture 
General Education 

3 4 

1 
1 

5 

5 
4 

2 
1 
1 
1 

6 

IS 
10 

2 
2 
2 

11 
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1 2 3 4 6 

RCE,BHOPAL 
Science 1 5 15 
Education 1 4 9 
Technology 
Commerce 1 2 
Agriculture 1 1 
General Education 2 12 

ReB, BHUBANESHWAR 
Science 1 5 15 
Education 1 4 10 
Technology 1 1 4 
Commerce 1 2 

Agriculture 1 1 
General Education 2 14 

RCE, MYSORE 
Science 3 8 26 
Education 4 9 
Technology 2 2 

Commerce' I 2 
Agriculture I 1 
General Education 2 )5 

------._._ ~ --.. ~-~.-~- .~ 
~. ___ .. _ .......... _ L._. ~ _"--' '. __ ,,_ .. _____ . -<' ._ _ • .. - - _.,~" 

The Year- wise eflrolment figures of regular students ill each 
C?f the Colleges are given below: 

College ENROLMENT 

1982·83 1983·~4 1984-85 
--",_._---_.,. __ .,.-"-_._-,.-------_ .. _ ....... "_ .. _-- .. ,,. __ .. _ .. _-_ .. _---------,------

R.C.E. AJMER 364 367 315 
R.C.E. BHOPAL 374 399 223 

R.C.E. BHUBANESHWAR 469 596 683 

R.C.E. MYSORE 501 561 562 
..... ---~-. -"----~ 

Year·wise allotment o/funds lu each o/the Regional Col/eges of Education is as under: 

PLAN (Rupees in lakhs) 
-- .. ----- , 

Year Ajmer Bhopal Bhubaneshwar Mysore Total 

1982-83 6.35 13.30 18.60 13.85 52.10 
1983-84 7.55 15.56 20.75 14.34 58.20 
1984·85 15.55 20.2S 27.45 21.65 84.90 
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NON· PLAN 

Year Ajmer Bhopal Boubaneshwar Mysore Total 

1982 .. 83 

1983 .. 84 
1984·85 

57.25 
65.75 
76.15 

54.60 
66.00 

78.90 
----~-----,---.------..-....-

Projects ,.ding {or settlement between 
Mabarashtra, Madhya Pradesh and 

Andhra Pradesh 

4906. SHRI R. M. BHOYE: Will 
the Minist~r of IRRIGATION AND 
POWER be pleased to State : 

(a) whether it is a fact that some irri .. 
gation projects are pending for settlement 
between Maharashtra, Madhya Pradesh and 
Andhra Pradesh ; 

(b) if so, the details thereof; 

(c) whether there have been some agree .. 
ment to solve the problems; and 

(d) if so, the time by which those ]nter-
Stat~ projects ar~ likely_ to be completed? 

THE MlNiSTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) to (d) lnchampali Multi-
purpose project on Godavari River in 
Andhra Pradesh is a joint project of Andhra 
Pradesh Maharashtra and Madhya Pradesh. 
A detailed project report on this joint project 
is yet to be prepared. The Godavari water 
Disputes Tribunal has given certain directions 
on tbis project. The State are having 
consultations to establish a Joint Inter-State 
Control Board to formulate and implement 
the project. 

E,aluatlon of Healtb guide scheme in 
Rural areas 

4907. SHRI MOHANBHAI PATBL: 
Win the Minister of HEALTH AND 
FAM.ILY WELfARE: be pleased to state: 

(a) whether evaluation of health guide 
scheme in the rural areas of the country bas 

69.35 
79.89 
88.04 

64.05 
75.05 
92.22 

245.25 
286.69 
335.31 
._- -_- ... -. -~--"'-

bee1l initiated by Government and if 80, in 
which States and the progress made so rar 
in this regard; 

(b) whether it covers the tribal area 
of Gujara t also ; and 

(c) how far it is successful and what 
steps are being taken to popuJarise it and 
made it more Iteneficia) for the rural popula-
tion? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA: (a) No Sir. 

(b) Question does not arise. 

(c) The scheme is widely accepted by the 
rural population as the facilitjes for primary 
heaJth care are constantly available at the 
village level. The following steps have been 
taken to popularise and make it more ~ne­
ficial :-

(i) A scheme for continuing education 
of health Guides has been approved 
so that the health Guides become 
more knowledgeable to advise the 
local population to tackle their 
health problems more effectively. 

(ii) The village health Committt'Cs are 
being encouraged to take more iB-
terest in the health problems of the 
villages. 

(iii) Steps are being taken to ensure 
time1y and regular supply of medi-
cines. 

AIM In Lauaclalag the .dleme of ICDS 

4908. SHRI LAKSHMAN MALLICK: 
WilJ the Minister of SOCIAL AND WO .. 
MENtS WELFARE be pleased to State: 
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(a) the details regarding the Integrated
Child Development Service Scaeme (ICDS)
launched and the aim in launching the
scheme;

(b) whether Government have reviewed
its progress in relation to its working to know
.ne snags, if any, that came to light, and if
so, the details thereof; and

(c) the steps taken by Government to
bring about improvement in its working?

THE MINISTER OF STATE OF THE
MINISTER OF SOCIAL AND WOMEN'S
WELFARE (SHRIMATl M. CHANDRA--
SEKHAR : (a) The Integrated Child
Development Services (lCDS) Scheme was
launched in 1975-76. The objectives of the
Scheme arc: - .

(i) to improve the nutritiona I and
health status of children in the age
group of 0-6 years;

(ii) to lay the foundation for proper
psychological and social develop-
ment of the child ;

(iii) to reduce the incidence of mortality
morbidity, malnutrition and social
drop-out;

(iv) to achieve effective coordination
of policy and implementation
amongst the various departments to
promote child development; and

(v) to enhance the capability of the
mother to look after the normal
health and nutritional needs of the
child, through proper nutrition and
health education.

ICDS seeks to provide the following
package of services to children below 6 years
pregnant women and nursing mothers:-

1. Supplementary Nutrition;

2. Immunization;

3. Health check-up;
4. Referral Services ;
5. Nutrition and Health; Education to

women; and
6. Non-formal pre-school education (to

children 3-5 years)
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(b) and (c): The working of the scheme
is under constant review. The evaluation of
33 ICDS projects, started in 1975-76 on all
experimental basis, was done by the Progra-
mme Evaluation Organisation of the Planning
Commission. Another independent assess-
ment was made in 1983. Certain medical
colleges, under the overall guidan Cc of
ATIMS, have been conducting annual
surveys on health and. nutritional status of
children and mothers in ICDS project areas.
They have also conducted specialised studies
relating to infant mortality, mortality among
severely mal-nourished children, birth weight,
disabilities etc. The students have shown
that in ]CDS projects the incidence of severe
malnutrition has declined substantially, the
proportion of immunized children has in-
creased, infant mortality and birth rates are
lower, and a large proportion of children
benetitted by the programme belong to
disadvantaged and poor sections of society.

The stud ies also brought to light certain
constraints in the areas of training, organisa-
tion and supplementary nutrition. The
training curricula have been reviewedand
improved. Several manuals have been pro-
duced. State level lCDS cells have been
established for supervision and monitoring.
Government have also decided to assistthe
states to provide residential accommodation
to female officers in remote ICDS project
areas, and to produce ready-to-eat, nutritious
foods for use in the ICDS programme.

Development of Dr. Ambedkar Nagar
Terminal

4909. SHRI RAM PUJAN PATEL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware that
Dr. Ambedkar Nagar Terminal has not yet
been developed and no lighting facilities
parking facilities for buses as well as bus
shelters have been provided there which is
causing inconvenience to commuters;
and

(b) if so, the action proposed to be tat.'
to provide such facilities there?

THE MINISTER OF STATE OF THI
MINISTRY OF SHIPPING AND TRA
PORT (SHRI Z. R. ANSARI): <a>
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(b) The D.T.C. bas not set up any t~rminal 
at Dr. All.lbedkar Nagar. However, DTC 
is using the vacant land opposite Pharmacy 
Collese. near Dr. Ambedkar Nagar Depot 
(or parking its Vehicles, in order to avoid 
congestion on the road. No development 
work has been taken up as the land does 
not belong to the D.T.C. 

Funds Provided for Development of Road 
and Bridges in Tribal Areas 

4910. SHRI GIRIDHAR GOMANGO : 
Will the Ministrer of SHIPPING AND" 
TRANSPORT be pleased to state: 

(a) whether his Ministry have received 
proposals from the Ministry of Home Affajrs 
for the approval and assistance for d~velop-

ment of roads and bridges in Tribal At ... 
during the Sixth Plan ~ and 

(b) if so, the names of the bridges and 
roads for which funds were provjded by bit 
Ministry, state-wise? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SHIPPING AND TRANS-
POR T (SHRI Z.R. ANSARI): (a) and (b) 
Yes. Sir. 19 works costing about Rs. 1353.90 
Iakhs have been approved under the Central 
Sector Roads Programme for development of 
roads in Tribal Areas during the Sixth Plan 
as detailed in the attached statement. A sum 
of Rs. 50 lakhs and Rs. 350 lakhs was 
released for incurring expenditure on these 
,works during 1983-84 and 1984-85 respecti .. 
vely. 

Statement 

S. No. Name of work and State Approved Cost 
(Rs. in lakhs) 

---,--------~------ -_. __ •. -------,. -----, 
1 2 

BIHAR 

1. Raj Nagar-Seraikcla Road 
2. Bridges on Kharsawan-Dalbhanga Road 
3. Bridges on Bhandaria-Ra01kanda Road 

4. Ghat Bazar Hurda·Orga Road 

GUJARAT 

5. Development of roads and bridges in vododra, Bharuch. Surat, 
Valsad, PanchmahaJ, Saharkantha and Banaskuntha District 

of Gujarat, 

HIMACHAL PRADESH 
6. Construction of roads ard bridges in Tribal Arcas of Kinnaur, 

Lahul Spiti 'tnd Chamba Districts of Himachal Pradesh 
7. Construction of Link Roads to Villages Karding and TriJoknath 

in Lahul-Spiti District of Himachal Pradesh. 

MADHYA \PRAQESH 
8. Achanakmar-Keonchi Road 
9. Construction of Bridges (6' Nos.) on Madwas-Kushmi Road 

10. Con~truction of Madwas-Kushmi Road 
11. .Construction of Ghutkel-Borai Kanera Road in Raipur 
12. Construction of Dudhawa Ghotiawahi Road and Dabena 

Approach Road in Bastar Districi 

3 

43.13 
49.81 

26.29 
14.04 

143.00 

92.67 

7.68 

J92.27 

170.04 
46.35 

5.89 

13.91 
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1 2 

.MANIPUR 

13. Construction of Nunghar-Chingai Road 
14. Construction of Gamnon Chanur Road 
15. Construction of Senapati·Chamber Road 

ORISSA 

3 

89.06 
89.02 
78.04 

16. Construction of road from Phulkone to Sansorapal1y in 
Koraput District 98.00 

17. Improvements of road from Kuli to Andhra Pradesh Border 
in Koraput District 

RAJASTHAN 

98.44 

18. MetaUing and Black topping Kalingar-Kushalgarh Road in 

Banswartt District and construction of 3 bridges. 51.26 

TAMIL NADU 

19. Metalling and Black Topping Vcllimalai Paripm Road in 

South Areot District. 45.00 

Representation from Scheduled Castes 
Welfare Association New Delhi 

4911. SHRI S.L. !\1URMU : Will the 
Minister of EDUCATION be pleased to 
refer to the reply given to part (b) and (c) of 
USQ. No. 4576-B on 23 August, 1984 and 
state : 

(a) whether the matter has since been 
considered by Government; 

(b) if so, the result thereof; and 

(c) if not, the reasons for delay in taking 
the decision and whom it is likely to be 
finally decided ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) Yes, Sir. 

(b) Ministry of Home Affairs to whom 
the matter was referred, has agreed in princi-
pal to the enhancement of pre-mataric 
scholarship for SC & ST from Rs. 30{ - p.a. 
to Rs. 90/. p.a. and also to the upward 
revision of income limits from the existing 
Rs.6,000;- per year to Rs. 15,000/- per 
year. The Delhi Administration has been 
requested by the Ministry of Home Mairs 

Total: 1353.90 

to submit to that Ministry the necessary 
proposals including budgetary requirements 
for 1985·86. 

(c) Does not arise. 

[Translat ion 1 

Doubling the Resenation Quota for Barmer and 
Balotra and more coarbes in Barmer-Agra 

Fort Express 

4912. SHRI VIRDHI CHANDER JAlN: 
Will the Minister of RAIL WAYS be pleased 
to state: 

(a) whether the reservation quota of 
sleepers for Barmer and Balotra in second 
class Two·tier and Three·tier coaches of 
Barmer .. Agra Fort Express is quite inadequ-
ate and needs at least 40 be doubled ; 

(b) whether there is also a need for two 
additional coaches in that train in view ot' 
the number of passengers; and 

(c) jf so, the time by which adequate 
arrangements in this regard are likely to be 
made for the cODvenience of the passensers ? 
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THE MINIST!R OF RAILWAYS 
(SHRI BANSJ tAL) : (a) No, Sir. Even 
the existing quotas allotted to these stations 
are not being fully utilised. 

(b) No, Sir. 

(c) Does not arise. 

Central Scbool~ in Doongarpur and Bansvada 

4913. SHRI PRABHU LAL RAWAT: 
Will the Minister of EDUCATION be 
pleased to state: 

(a) whether a proposal to open 
Central School in Doongarpur and Bansvada 
is under consideration ; and 

(b) if so, when they will be opened and 
if not, the reasons therefor ? 

THE MINISTER OF' EDUCATION 
(SHRI K. C. PANT) : (a) and (b) Proposals 
for opening a Kendriya Vidyalaya (Central 
School) are considered by the Kendriya 
Vidyalaya Sangathan when received from an 
appropria te ~ponsoring authority in the 
prescribed manner and requisite physical 
facilit·ies like land temporary accommodation 
to house the classes, etc. etc.. are made 
available. No such proposals in respect of 
Doongarpur and Bansvada have been 
received by the Kendriya Vidyalaya 
Sangathan. 

Printing of Fake Railway Tickets 

4914. SHRI . KAMLA PRASAD 
RAWAT: Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether a press printing fake 
railway tickets has recently been unearthed ; 

(b) if SOt the details of the persons 
involved in the racket ; 

(c) the names of railway stations, 
railway booking offices and travelling agen-
~ies in the country which sold the fake 
tickets printed in that press; and 

(d) the details of the action taken by 
Government so far in this regard ? 

THB MINISTER fOR. RAILWAYS 
(SHlU B~SI LAL): (a) Yes. Sir. 

I 

(b) So far involvement of 9 outsiders 
and one railway employee has come 10 light. 

(c) Although the fake tickets seized 
from a printing press at Kanpur are for 
various ~stinatjons, according to informa-
tion so far received from the Police, 
Govindpuri Railway Station and the City 
Booking Agency at Farllkhabad are suspec-
ted to be involved in the sale of fake tickets 
printed in that press. 

(d) A case has been registered at Police 
Station, KotwaIi, Kanpur Nagar on 11.4.1985 
and 9 outsiders have been arre~ted by the 
Police. A booking clerk of Govindpuri 
Station, suspected to be involved, has been 
placed under suspension. 

[English] 

Non-Issuance of Tickets to Passengers 
from Vijayawada and New Delhi in 

Hims8gar Express 

4915. SHRIMATI N. P. JHANSI 
LAKSHMI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Himsagar Express from 
Jammu Tawi to Kanyakumari runs through 
Andhra Pradesh fOl over 14 hours; 

(b) whether passengers from Vijayawada 
to New Delhi and back are unable to travel 
by that train as the rail authorities are not 
issuing tickets even though the distance 
between Vijayawada to New Delhi is 1760 
Kms. and running time is 24 hours; and 

(c) if so, whether Government propose 
to remedy the situation at the earliest ? 

THE MINISTER OF RAILWA VS 
(SHRI BANSl LAL): (a) It is slightly 
less than 14 hours. 

(b) No, Sjr. 

(c) Does not arise. 

State-wise Details of Menln~itis Cases 
and Development of Vaccine 

4916. SHRI G. BHOOPATHY: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) details of recorded cases during last 
three yea,ts, State-wi" 0. 
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(b) whether, t'emedial and R&D 
scientists have started working on develop-
ment and manufacture of suitable Vaccine 
and if so, details of result achieved/expected; 
~d • 

(c) whether Government will revamp 
medical research anJ training and make it 
responsive to country's needs? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 

YOGENDRA MAKWANA): (a) State-
wise ,cases recorded during last three years 
are shown in the attached statement. 

(b) The medica] and research scientists 
have not yet started work on development of 
a vaccine against meningococcal meningitis. 

(c) The 'Government is placing a Jot of 
emphasis on medical research and substan-
'tial funds have been made available for this 
purpose. 

Statement 

Reported Cases due to Meningococcallnlection ill India. 

1982 
---

C 

Andhra Pradesh 2018 

Assam 1154 

Bihar 67 

Gujarat 133 

Haryana 58 

Himachal Pradesh 1984 

Jammu & Kashmir -t-
Karnataka 3645 

Kerala 1780 

Madhya Pradesh 790 

Maharashtra 1346 
Manipur 661 

Meghalaya 3 

Nagaland -t. 
Orissa 657 

Punjab 707 

Rajasthan 948 

Sikkirn + 
Tamil Nadu 306 

Tripura 464 

Uttar Pradesh 2703 

West Bengal + 
A. & N. Islands -

1983 
---

C 

1409 
8.3 

195 

185 

13 

723 

907 

1797 

449 

1235 

1529 
61 

7 

7 

1086 

1613 

954 

+ 
. 419 

570 

1127 

.+ 
+ 

1984 

C 
663 

784 

112 

79 

25 

44 

10 

1331 

+ 
2140 

775 +, 

9 

270 

3958 

1160 

62 

538 

76 

300 

+ 
.... 
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Arunachal Pradesh 

Chandigarh 

D. & N. Haven 

Delhi 

Goa 

Lakshadweep 

Mizoram 

Pondicherry 

-t 
102 

63 

+ 
6 

2 

-+ 
t 

98 

2 

1-

196 

51 

1 
~-- -------.--.~.-~'-.------.- .. -"--------' ' ... _ .. -

Total 19597 15J90 *12584 
._._--,-------_-----_._---

C:-z. Cases, - = Nil, + ;.:::;; Not avaiJable 

* Data for J 984 is incomplete. 
Data is provisional and not comparable due to ill defined coverage. 

[Translation] 

Reservation Policy in D.E.S.U. 

4917. SHRI LALA RAM KEN: WiJ1 
the Minister of IRRIGATION AND 
POWER be pleased to refer to the reply 
given to Unstarred Question No. 3524 on 18 
April, 1985 regarding recruitment in Delhi 
Electricity Supply Undertaking and state; 

(a) the total number of officers in Delhi 
Electricity Supply Undertaking in Dece~lber, 
1971, December, 1977 and December, 1984 
respectively and the category-wise number of 
Scheduled Castes and Scheduled Tribes 
among them; 

(b) whether it is a fact that the Delhi 
Electricity Supply Undertaking has always 
violated the reservation policy about which 
attention of the Ministry and Delhi Electri-
city Supply Undertaking officers has been 
drawn time and again ; and 

(c) the number of reserved posts 
derescrved during the past three years and 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
AR UN N EHR U) : (a) The number of 
officers ;n Delhi Electric Supply Undertaking 
and those belonging to SC/ST in December, 
1971, December, 1977 and December, 1984 
are indicated below; 

Year Tota1 number of Officers belonging 
officers in DESU to Se/ST 

' ... \_-~- .. ~-...... 

December. ~97t 343 
December, 1977 485 

December, 1984 749 

The category.wise details of Scheduled 
Castes/Scheduled Tribes Officers are indica-
ted in the attached Statement. 

(b) According to DBSU the reservation' 
policy i. boioa followed. 

Nil 

15 
58 

(c) No post has been de-reserved by, 
DESU. 
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Statement 

Category-wise Scheduled Castes IScheduled Tribes Ollicers working in D.E.S. U. 

-_ ---_-_ .. _--- - ---- ..... _ ... -- .. ---------_ 
Dec. 71 Dec. 7: Dec. 84 

Category of post 
sc ST SC ST SC ST 

Executive Engineer 

Assistant Executive Engineer 

Assistant Engineer 

Assistant Chief Account ar..tJ 
Assistant Fin. Officer 

Sr. Labour Welfare Officer 

Medical Officer/Lady Mediacal 
Officer 

Labour Welfare Officer 

Assistant Personnel Officer 

Sr. Lady Medical Officer 

Chemist Gr. I 

4 

4 

1 

5 

- .---.. _ .. _------------

9 

28 

5 

6 

1 

4 

1 

1 

_-- --------_ ...... --........ ------------
TOTAL NIL NIL 14 57 

-------__....---------------------

[English 1 
Restoration of Railway line to Dbanushkodi 

and Pier station 

4918. SHRI N. SOUNDARARAJAN : 
Will the Minister of RAILWAYS be pleased 
to state : 

(a) whether Government are considering 
to restore the old railway line to Dhanush-
kodi and Pier Station via Rameswaram and 
Rameswaram Road ; 

(b) if so, when the line is likely to be 
restored : and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRJ BANSI LAL): (a) Nat Sir. 

(b) Docs not arise. 

Constraint of. resoulUS. 

Replacement of over·a~ed and obsolete 
Machineries. 

4919. DR. PHULRENU GUHA : Will 
the Minister of RA I L WAYS bt! pleased to 
state : 

(a) whether the percentage of averaged 
and obsolete machineries requiring replace-
ment in the Railways' Production Units has 
past three yea rs ; 

(b) if so, the details t'hereof ; 

(c) the steps taken/proposed to replace 
such machineries which have lost accuracy 
increased during the and productivity ; and 

(d) when the Railways' Production units 
are expected to liquidate the arrears of 
replacement of old and obsolete machineries? 

THE MINISTER FOR RAILWAYS 
(SHRI BANSI LAL): (a) O\lrina \he paM 
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three year there has been no appreciable 
increase in the percentage of overaged 
machines. 

(b) Does not arise in view of answer 
to (a). 

(c) and (d) Replacement of overaged 
unserviceable machines is a continuous 
process, being planned regularly, the pace, 
however, depends on funds availability. In 
addition, modernisation of Chittaranjan 
Locomotive works, Chittaranjan and Integral 
Coach Factory, Perambur which involves 
replacement of large number of machines, is 
also underway. 

Ex.tra charges from consignees for payment 
er mlnimuDl wages to the surplus 

Labour at Calcutta Port 

4920. SHRI BIMAL KANTI GHOSH: 
will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether in order to pay minimum 
wages to the surplus labour at Calcutta Port, 
the consignees are required to pay extra 
charges/levy to the Dock Labour Board; 

(b) jf so, the details thereof; and 

(c) the steps taken/proposed to utilise 
the work force available with the Calcutta 
Dock Labour Board for other jobs at 
Calcutta or Haldia ports '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) and (b) 
Under the Dock Workers (Regulation of 
Employment) Schemes, the registered/listed 
workers of Dock Labour Boards are entitled 
to wages for days of work, subject to certain 
minimum guaranteed days. They are also 
entitled to weekly days of rest, attendance 
a)Jowance for the days they come for work 
but are not provided work. leave/holidays 
with wages, pension, gratuity, ex-gratia in 
lieu of bonus, leave travel concession, free 
medical aid etc. To meet the cost on these 
benefits, the Dock Labour Boards recover 
from the stevedores employing them a levy 
a. percentage of wages. Tb~ rate of levy 
varies frorn scbeme to scheme and catesory 
to. catelory of work.ers. This applies to the 

Calcutta Dock Labour Board also where 
labour is presently surplus in ~rtajD 
of c.teaories workers. 

(c) With a view to reduce tbe surplus 
work force of the CaJcutta Dock Labour 
Board to the optimum requirement. tbe 
following measures have been taken :-

(i) Voluntary Retirement Scheme bal 
been introduced for the workers 
under which 935 workers have been 
retired voluntarily. 

(ii) 122 workers have been transferred 
to Calcutta Port Trust to work as 
Class IV staff on long term deputa-
tion basis. 

(iii) The labour of Calcu1ta Dock 
labour Board is also en&aged by 
Calcutta Port Trust on shore for 
cargo handling and non·operationaI 
work as per daily requirement with 
effect from 8.6.84. 

Grant for Development of Tribal 
Dialect and languages. 

4921. SHRI GIRIDHAR GOMANGO: 
Will the Minister of EDUCATION be 
pleased to state : 

(a) whether his Ministry has sanctjoned 
grants for the development of languages and 
tribal dialects other than the languages of 
Eighth Schedule of the Constitution : 

(b) if so, the names of the tribal 
languages and the grants released up-to end 
of Sixth Plan ; and 

(c) the initiatives and incentives provided 
by the States to develop these languages, 
details language-wise and State-wise? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) Yes. Sir. 

(b) A statement giving this information 
is attached. 

(c) Since tbe promotion and develop-
ment of regional languages, including tribal 
languages, is their responsibility, jnformation 
about the schemes being implemented by the 
Sta~es is likely to be available with tbem. 
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Statement 

Under the scheme of Assistance 10 Voluntary Organisations for the development of Indian 
Languages including tribaf, fh~ following amounts have been sanctlaned during the 

Sixth Plan period: 

--------,--,---
Year 

1980-81 

1981-82 

Tribal language/dialect 

Sora 

Chakma 
Mundari 

Amount sanction (Rs.) 

10,000.00 

Group of 11 dialects of Orissa 

1,403.00 

6,000.00 

10,000.00 

1982-83 Sora 
Santhali 

Group of 11 dialects of Orissa 

10,000.00 

14,000.00 

20.000.00 

1983·84 Boro 
Group of 11 diakcts of Orirsa 

8,148.00 

30,000.00 

1984·85 Group of J 1 dialects of Orissa 
Santhali 

20,000.00 

14,000.00 

Il'rans/alion! 

Jo'umey time of Boinbay Central-Ferozepur 
Janta Express before and after 

D eseUsation 

4922. SHRI MANVENDRA SINGH 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that steam engine 
was being used till 1981 in the lunata 
Express train running between Bombay 
Central to Ferozepur via Delhi ; 

(b) if so, whether its speed limit was 
75 K. M. per hour; 

(c) whether the same train is being run 
with a diesel engine after 1981 and its speed 
bas been fixed at 90 k. m. per hour; 

(d) if so~ whether, despite increasing the 
peed of the tra.in the time taken by this 
I ain is the same as it was before 1981 ; and 

Total },44,551.00 

(c) if so, the reasons therefor '! 

THE M1NISTER OF RAILWAYS 
(SHRI BANS} 1 AL) : (a) Except on 
Bombay~Vadodara section 23 Dnj24 Up 
were funning with steam traction. 

(b) No, Sir. 

(c) Yes, Sir. 

(d) and (e) The speed has not been 
increased after dieselisation. With steam 
engine also these trains had a booked speed 
of 90 K.M. per hour. However, dieselisation 
has helped in increasing the number of 
coaches hauled by these trains. 

[English] 

Private Bengali Schools In Delhi 

4923. SHRI INDRAJIT GUPTA: Will 
the Minister of EDUCATION be pleased to 
state : 
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(a) the number of. Bengali Schools 
under private management in Delhi " 

(b) the number of teachers and students 
therein; 

(c) whether the ~chool authorities have 
complained of their difficulty in appointing 
new teachers because of the complicated and 
time-consuming procedures laid down in 
various Government circulars ; and 

(d) whether such procedures will be 
reviewed and brought into line with the 

I judgement of the Supreme Court F'ull Bench 
in the "St. Xavier's School, Ahmedabad, Vs. 
Government of Gujarat" case, 1974 partain· 
ing to the rig.~ts of minority schools? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) and (b) Accor-
ding to the information furnished by Delhi 
administration during the academic session 
1984-85, the number of recognized aided 
Bengali Schools was 8, the number of 
students in these schools was 9221 and the 
strength of the staff was 377. 

(c) No, Sir. 

(d) The procedure followed are in 
accordance with the judgement of the 
Supreme Court. 

Branch Line from Barhan to Etah 

4924. SHRI MOHD. MAHFOOZ ALI 
KHAN: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Branch line from 
Barhan to Btah on Northern Railway is 
funning economically or is incurring a 
loss; 

(b) what is the annual Joss being suffe· 
red by the railway in case the line is running 
uneconomicaUy ; 

(c) whether there is any proposal with 
Government to extend this Branch line 
beyond Btah ; and 

(d) if so, the details thereof standing 
the period by which the proposed extension 
is likely to be finalised and completed? 

THE MINISTER OF RAILWAYS, 
(SHRI BANSI LAL) : (a)' The branch line 
is runnin. at a loss. . 

(b) The line incurred a loss of about 
Rs. 60.58 lakhs during 1983 .. 84. 

(c) No, Sir. 

(d) Does not arise. 

Power Requirement by 1990 

4925. SHRI VIJAY N. PATIL: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether Government have assessed 
total power requirement in the country by 
1990 ; and ' 

(b) if so, what is the hyde) power 
component out of this? 

THE MINlSTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) and (b) According 
to the Twelfth Power Survey Committee, 
the energy requirement in the country by 
] 990 is cstimatcti to be about 269 biIJion 
units. The component of hyde) power can 
be known aftc<~thc Seventh Plan is flnalised. 

Loss to st ate Electricity Boards 

492~. SHRl SOMNATH RATH: Will 
the Minister of JRRIGATION AND 
POWER be pleased to state : 

(a) whether Union Government monitor 
performances of various State Electricity 
Boards • , 

(b) if so, the State~wise performance of 
and investment ,made in various State 
Electricity Boards during the period under 
loss; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) to (c) The perfor-
mance of the State Electricity Boards is 
monitored by the Union Government from 
time to time. The latest figures of invest-
ment and Joss are available for the year 
1982-83 'except for Assam and Megbalaya. 
Out of 17 State Electricity Boards in the 
country constituted under the Electricity 
Supply Act, 12 have suffered losses. The 
details of tbe. rate of return, investment and 
losses during the year 1982~83 are indicated 
in the attached: Statement. 
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8tat._ 

(b) the State-wise per!or1fUlnc. 0/ and:.lnvestment made, In variOlls Stat, Electrlcy Boards 

81. 
No. 

--
(1) 

1-

2. 

3. 

4. 
5. 

6. 

7. 

8. 

9. 
10. 

It. 
12. 

13. 

14. 

15. 

16. 

17. 

dUfl", ,''' "rlod under loss. 

Rate of return 
Name of State (percentage 
Electricity Boards for tbe" ,ear 

1982-83) 

(2) (3) 

Andhra Pradesh N.A. 
Assam 22.' 

Bihar N,A. 
Gujarat 10.1 

Haryana 0.9 

Hinlachal Pradesh 8.3 

Kamataka N.A. 

Kerala 11.1 

Madhya Pradesh N.A. 
Maharasbtra 9.9 

Meghalaya 2.7 

Orissa 7.2 

Punjab 9.8 ' 

Rajasthan 2.1 
Tamil Nadu N.A. 
Uttar Pradesh 9.9 

West Bengal 1.S 

N .A. - Not available. 

(*) - Assam - Column 2" 4 for 198t .. 82 • 
/I 

Column 3 at tbe end of. 31.3.82 

(**> - M8Ihalaya-ColumD 2,.4 lor 1980·8'1 ; 

ColumD 3 at tbe eod of 31.3.81. 

(Rs. in crores) 

Investment 
at the end Loss in 
of 31.3.1983 1982·83 

(4) (~) 

N.A. -+-10.30 

373.2 -10.30* 

N,A. + 9.10 

1403.6 -12.00 
878.1 -SS.20 

211.3 -7.30 

N.A. +28.50 

606.1 -.3.80 

N.A. -t- 2.00 

2847.2 -20.00 

73.8 - 1.90·* 

563.2 -10.60 

1382.8 - 3.30 
1142 1 -31.50 

N.A. + S.30 
3270.0 -48.50 

1045.9 -34.40 
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Irregularities In T .B~ Hospital Mellraall 

4927. SHRI VISHNU MODI: Will 
the MINISTER OF HEALTH AND 
FAMILY WELFARE be pleased to state : 

(a) whether Government's attention 
has been drawn to the corrupt practices and 
serious irregularities being committed in the 
T.B. Hospital at Mehrauli ; 

(b) if so, the amount of arants given 
by Central Government to the T.B. Hospitals 
in the country and the details thereof; 

(c) whether Union Government provide 
separate funds every month for the treatment 
of there ailing employees ; and 

(d) if so, the full details in this 
regard? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKW ANA): (a) No 
specific complaint about the alleged corrupt 
practices and serious irregularities being 
committed in the T.B. Hospital at Mehrauli 
has been reported. 

(b) Lala Ram Sarup TB Hospital, 
Mehrauli is given the recurring grants-in·aid, 
the details of which during the last tbrec 
years are as under 

Year 
1982·83 
1983 .. 84 
1984-85 

:-

Rupees in lakhs 
12.25 
14.50 
16.66 

(c) and (d) Lala 'Ram Sarup TB Hospi-
tal, Mehrauli is recQgnised for the treatment 
of Centra 1 Government employees suffering 
from Tuberculosis. The followioa amQunts 
have been paid to this Hospital as treatment 
charges for Central Government employees 
covered under COHS ;-

.. Month Amount 
(in Its.) --- ---~ . 

January 1,46.533 
February 1.36,178 
Mar;h I,'. 

April 
May 
June 
July 
August 
September 
October 

November 
December 

[English] 

Written Answtra 70 

1,31,644 
1,54,271 
1,73,477 

],96,526 
2,16,218 

2,13,170 
2,01,522 

1,75,110 

1,86,400 

Area of Land owned by Railways capable 
of Tree Plantation 

4928. SHRI DIGVIJA Y A SINGH : 
Will the Minister of RAIL WAYS be pleased 
to state: 

(a) what is the total area of land 
owned by the Rai1ways capable of tree 
plantation ; 

(b) how much of this area bas been 
,planted 

(c) what is the rate of survival; and 

(d) how many persons have been 
apprehended for illegal felling of trees by the 

'Railways? 

THE .MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) Total area of 
Railway land capable of tree plantation at 
present is approximately 53,436 hectares. 

(b) An area of 22,484 hectares bas been 
planted with 'trees. 

(c) Rate of survival is around 60%. 

(d) 4 persons have been apprehended 
for illeaa1 fcllinl of trees by the Railways. 

RecollUDMdatlon of An dbra Pradesh Goyem-
_at for . sanction of post graduate 

Department at Government 
\ ·Artft .. 1c ."'Ie, Vljayawada 

4929. SHRI C. JANGA REDDY: WilJ 
tbe·Miniatcr of HEALTH AND FAMILY 
WBLPAllE be plOUl<l '0 atate , 
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(a) whether it is a fact that the _Govern-
ment of Andhra Pradesh has recommended 
for the sanction of Post-graduate Department 
at the Government Ayurvcdic College, 
Vijayawada for 1984-85 and if so, the action 
taken by the Central Government; 

(b) to bring up the Ayurvedic Colleges 
in India to the prescribed standards of 
Central Council of Indian Medicine, how 
much amount is going to be sanctioned to 
all colleges in India by Union Government; 
and 

(c) whether Government of India rece-
ved any proposals from the Government of 
Andhra Pradesh for the allocation of funds 
and if so, the action taken to allot the 
funds? 

THE MINISTER OF STATE IN THE 
DEPARTMENf OF HEALTH (SHRI 
YOGENDRA M \KWANA) : (a) Yes, Sir. 
The State Government was informed that the 
proposal for upgrading two Post-graduate' 
Departments in Government Ayurvedic 
College, Vijayawada would be considered, 
if the Centrally Sponsored scheme for pro-
viding assiRtance for upgrading of Depart-
ments for Post-graduate Training and 
Research in Indian Systems of Medicine is 
continued during the Seventh Five Year 
Plan. The amount approved in Budget 
Estimates for 1985-86 is. however, adequate 
only for the existing schemes. 

(d) There is no scheme with the Central 
Government for allocation of funds to 
upgrade facilities in Ayurvedic colleges to 
bring them upto the standards laid down by 
the Central Council of Indian Medicine. 

(c) Yes\ Sir. An allocation of Rs. 5.00 
lakhs has been made in Budget Estimates 
for 1985-86 for two Departments each of the 
Government Ayurvedic College, Hyderabad 
.nd Nizamia Tibbia Co lIege, Hyderabad 
already upgraded in that State. 

aau-cum-road Booking service at Kandl 

.4930.. SHRI ATISH CHANDRA 
SINHA: Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether there isany proposal for 
setting up a rail-cum-road booking 
service at Kandi, District M .llrshida-
bad, West Bengal for the benefit of the 
Passengers of Kandi Sub-division specially 
who desire to travel by important trains 
passing through Khagraghat and Berhampore 
Stations; and 

(b) if so, when the said proposal is 
likely to be implemented? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) ; (a) and (b) No, Sir. 
'The proposal for setting up an out agency at 
Kandi, Disttict Murshidaoad has not been 
considered financially justified. 

Stipend to Mothers for sending their 
Children to school to avoid child 

I.abour 

4931. SHRI SURESH KURUP : Will 
the Minister of EDUCATION be pleased to 
stat' : 

(a) whether Government. are consi-
dering to give stipend to the mothers for 
sending their children to schools to avoid 
child labour; and 

(b) whether Government will start 
special schools for children where they can 
earn and learn simul taneously ? 

THE M1NISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) No, Sir. 

(b) No, Sir. 

Opening of Dispensary in Yamuna Vlhar 

4932. SHRI RAJ KUMAR RAJ: Will 
the Minister of HEALTH AND FAMILY 
WELF ARE be pleased to state : 

(a) whether it is a fact that there is no 
CGHS Dispensary in Yamuna Vihar, Delhi 
despite the fact that 70 per cent residents are 
in Central Govern~ent service; and . 

(b) if so, what action Government 
prollose to take to open the same and when 
it 'w'DI be commissioned ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGE~DRA MAKWANA) : (a) and (b) 
A dispensary is normaJly opened when there 
is a concentration of 2000 .. 2500 Central 
Qovernment Employees within a radius of 3 
Kms. There are 4 dispensaries to cater to 
the needs of Central Government employees 
Hving in trans-Yamuna areas. There is no 
proposal, at present, to open a CaRS 
dispensary at Yamuna Vihar. 

, 
Programme for Maternity and child Health 

Senice at village Level to Reduce in-
fallt Mortality and also in Madhya 

Pradesh 

4933. KUMARI PUSHPA DEV[ : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether tne programme to provide 
maternity and child service at the village 
level to reduce infant mortality rate had 
been launched during the 6th plan period; 

(b) if so, the name of the Stutes and 
Union Territories whcre such programme has 
been implemented during the above plan 
period; 

(c) whether such programme has been 
undertaken in Madhya Pradesh during that 
plan period ; and 

(d) if so, the target set and achievemcnt 
made in implementing the above programme 
in different States and union territories 
during the 6th Plan period '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA): (a) To 
reduce infant mortality rate, the programme 
to provide maternal and child health servi-
ces at village level has been intensified, tluo-
ugh establishment of subcentrcs and primary 
health centres during the 6th Plan period. 

(b) and (c) The programme is being 
implemented in all States and Union 
Territories, including Madhya Pradesh. 

(d) State .. wise targets and achievements 
of establisbment of subcentres and primary 

health centers, providing materna) and child 
health services in rural areas are given in the 
Statements I & Jl laid on the Table of the 
House. [Placed in Library See No. 
LT-I102!85] 

Steps Tostrengtben .be Indian System of 
Medicines and Homoeopathy during 

Seventh Plan 

4934. SHRIMATI JAYANTI PAT- • 
NAIK : Will the Minjster of HEAI.:.TH 
AND FAMILY WELFARE be pleased to 
state : 

(a) whether Government recognise the 
important role of Indian System of Medicine 
and Homoeopathy in Health Cure Services 
in the country ; 

(b) if so, the steps taken to provide 
Heal th Services under the above systems 
during the Sixth plan period; 

(c) whether Government propose to 
strengthen the Indian System of Medicine 
and Homoeopathy in Health Care Service 
during the Seventh Plan; and 

(d) if so, the steps proposed to be 
taken in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA) : (a) Yes. Sir. 

(b) Health Services is the parimary 
responsibility of the State Governments. In 
the Sixth Five Year Plan a provision of Rs. 
29.00 crores was made for various. Schemes 
of Indian systems of Medicine and Homoeo-
pathy under Central Sector, out of which Rs. 
14.08 crores was for the four Research 
CouncHs,namely Central Council for Research 
in Ayurveda & Siddha, Central Council for 
Research in Unani Medicine, Central Council 
for Research in Homoeopathy and the Cen-
tral Council for Research in Yosa &. 
Naturopathy. During the Sixth Plan these 
Research Council established a number of 
research Units/Institutes in different part of 
the country_ These Units/Institutes provide 
Health Services to a large number of 
patients, in addition to conducting research 
on specific ailments, In addition to- tbe two 
National Institutes namely National Iostltut, 
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of Ayurveda, Jaipur and National Institute 
of Homoeopathy, Calcutta, established 
'during Fifth Plan two more National Insti-
tutes namely National Institute of Naturopa-
thy t Pune and the National Institute of 
Unani Medicine, Bangalore have b~en 
registered as autonomous organisations 
during the Sixth Plan period. These 
National Institutes will serve as medel 
institutions of higher education in the respec-
tive fields. One volume each of the National 
Formularies of Ayurveda, Siddha and Unani 
and one volumes of Homoeopathic Pharma-
copoeia were published during the Sixth 
plan period. 

(c) Yes, Sir. 

(d) The Seventh Plan Schemes for 
development of ISM and Homoeopathy 
with an otlay of Rs. 69.00 crores under 
purely Central Sector is pending considera-
tion of the Government. 

Scheme under National Integrati on 
Project through NCERT 

4935. SHRJ RAM PRAKASH: Will 
the Minister of EDUCATION be pleased to 
state : 

(a) whether it is a fact that a scheme 
under the National Integration Project through 
National Council for Education Research 
and Training was launched in 1982 . , 

(b) if so, the details thereof· and , 

(c) whether the scheme has been exten-
ded to all parts of the country and it has 
been able to achieve the desired results ? 

THE MINlSTEk OF EDUCATION 
(SHRI K. C. PANT) : (a) Yes, Sir. 

(b) A scheme for promotion of national 
integration through community singing was 
launched in 1982 with the followinj objec-
tives : 

·(i) Communit)' Singin& should inculcate 
patriotism and pride in our country 
aDd its llorioUl horitaae ; 

(ii) children should learn to . respect 
and love all the languages and 
cultures ,which are interwoven into 
the fabric of India, including the 
work of great poets in various 
Indian languages, thus strengthening 
the spirit of national integration' ; 

(iii) children must be taught to think of 
the common interest of the country 
and its people ; 

(iv) group smgmg should inculcate 
discipline and an attitude of coope-
rative participation ; 

,(v) it should provide for a large 
number of people, an oPPO'ftunity 
for artistic self-expression and pride 
in belonging to the community; 
and 

(vi) Indian'5 positive contribution to the 
cause of peace in the world should 
be brought out. 

The main activities undertaken under 
this programme include organisation of 
camps for training of teachel S, preparation 
and duplication of casettes containing selec-
ted community songs, free supply of casettes 
and tape-recorders to tcacher participants in 
training camps, free supply of tape-recor-
ders and recorded casettes to various schools 
in State/Union Territories and Kendriya 
Vidyalayas, bring out publications, evalua-
tion of the work being done by teachers in 
the field of community singing, etc. 

(c) Yes, Sir. The scheme has been 
extended to all parts of the country and is 
progressing towards achieving the desired 
results. 

Rail Line between Dauram Madhepur. 
and Singbesbwar 

4936. SHRI PRAKASH CHANDRA: 
Will the Minister of RAIL WAY S be pleased 
to state; 

(a) whether there had been any propo-
sal before Government to construction rail 
line between Da\Jr~m Madhepura Railway 
Station and Sinshesbwar in the \ State of 
Bihar; and 
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(b) if SQ, the steps taken by Govem-
ment so far in this regard 1 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) A preliminary 
Ensineering .. cum-Traffic survey for a new 
MG line from Dauram Madhepura to 
Sjngheshwar Asthan was carried out in 
1974-7S. The project was not found to be 
financially viable" 

(b) In view of the severe constraint of 
resources and heavy commitments in hand, 
the consideration of the proposal had been 
pended till resources position improves. 

Thermal Power Units for Kera}a 

4937. SHRI V. S. VlJA Y ARAGHA-
VAN: Will the Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) whether there i~ a proposal to set 
up two thermal power units in Kerala ; 

(b) whether the site selection has been 
done; and 

(c) if so, when are these likely to be set 
up? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) to (c) There is a 
proposal to set up a thermal station in 
Kerala in the State sector with an initial 
capacity of 2 X 210 MW. A site has not 
been selected so far. 

Membership and meetings of National Council 
for handicapped during 1984 .. 85 

4938. SHRI K. RAMAMURTHY 
Will the Minister of SOCIAL AND WO-
MEN'S WELFARE be pleased to state: 

(a) the membership of the National 
Council for the Handicapped; 

(b) how many meetings of the Council 
were held in 1984·85 and the action taken 
on the decisions arrived at in those meetings; 

(c) the membership of the Central 
Advisory Committee on Employment of 
II"-tldlcapped and bow many timlS this 

Committee did the monitoring of the reserva-
tion orders for employment of handicapped 
in various Ministries/Departments during 
1984-85 and the result thereof; and 

(d) the total amount available in tbe 
National Handicap Welfare F.nd aDd how 
thjs money is being utilised ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL AND WOMEN'S 
WELFARE (SHRIMATI M. CHANDRA-
SEKHAR) : (a) The tenure of the National 
Council for the Handicapped Welfare is 
already over and tbe Council is being re-
constituted. The membership of the Council 
which was Sit up in March 1983 is given in 
Annexure-} laid on the TabJe of the house 
[placed in Library See No. LT-l103/SS]. 

(b) The last meeting of the council was 
held on 29th Nov. 1983 and no meeting 
could be held in 1984. 

(c) The tenure of the Central Advisory 
Committee on Employment of Handicapped 
is also over and it is being reconstituted. 
The membership of the Central Advisory 
Committee on Employment set up in October 
1982 is given in annexure II. [Placed in 
Library See No. LT.1103/8S]. 

The Committee met on 20 March 1984 
and reviewed the performance of variou. 
Ministries/Departments and Central Public 
Sector Undertakings in giving emp10yment 
meeting is given in annexure HI. {Placed in 
Library, See No. LT-l103/8S]. 

(d) A sum of Rs. 1.161akhs is available 
in the Nationa1 handicapped Welfare Fund. 
The money will be utilised after the Fund 
bas sufficient corpus for supporting various 
activities for the welfare of the handicapped. 

Retiring rooms OCtUpled by Railway oflldall 

4939. SHRI PIYUS TIRAKY; Win 
the Miaister of RAILWAYS be pJeased to 
state : 

(a) whether it is a fact that at 
Dhanbad Railway Sta don OD the Eastern 
flailway most of ,the beds and roolIl$ of first 
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class 'and A.C. class retiring rooms are occu-
pied by differe.nt Railway offici~ls most of 
time: 

(b) if so, the details of the retiring 
rooms occupied by the RaHway officials 
during the last-six months, monthwise ; and 

(c) wbat are the reasons for reserving 
most of the retiring rooms for the railway 
oftlcials while these are meant for the 
passengers ? 

THE MINISTER FOR RAILWAYS 
(SHRI BANSI LAL): (a) to (c) As per 
existing rules the Railway Officers are entitled 
to retiring room facilities while on duty 

subject to the condition that accommodation 
is not available in Railway rest houses and. 
that there is no 'demand for retiring room 
from tbe travelling public. 

A t present there are seven retiring rooms 
including one dormitory at Dhanbad station 
with a total capacity of 25 beds. A state-
ment indicating monthwise occupation of 
these beds by the Railway Officials and the 
paying passengers during the six month 
period from September 84 to Fabluary 85 is 
attached, It will be seen from the statement 
that inspite of occupation of some beds by 
the Railway Officials a number of beds were 
still available for the use of paying 
passengers. 

Statement 

Availability and utilisation of beds in retiring rooms and dormitory at Dhanbad Station from. 
September 84 to February 85, 

~_. _ . __ • ___ '"~._"_""'4 ,,,", ~-., ........ --~ --------------_ ... _--
No. of beds No. of beds No. of beds 
available occupied occupied by No. of beds 
during the by public railway vacant. 
month officials 

Sept., 1984 750 461 128 161 

Oct., 1984 775 454 125 196 

Nov., 1984 750 485 134 131 

Dec., 1984 775 479 125 171 

Jan., 1985 775 539 122 114 

.Feb~ 1985 700 471 115 114 

---- -. .. --------- ...-.----- ----
4525 2889 749 887 --- --_,.- --------- ---

Constitutional requirement for meetlna of 
Nursing Couadl of IIIdla 

4940. SHRI H. M. PATE:L: Will the 
MINISTER OF HEALTH AND FAMILY 
WBLFARE be pleased to state : 

(a) the constitutional requirement for the 
meetinps of the Indian Nursing Council in a 
year ; 

(b) how often it has met in the last 
three years ; 

(c) the names of the present _tlresident 
and other members of the Council and 
fUnctioning officials; 

(d) whether the Council eany out the 
inspection of Schools of Nursing in the 
Country and if so, now often each school';, 
iDlpected ; and 
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(e) ,the ,lumber of schools the Council 
has, iaspected durio, tile .past twelve months 
with.a· view to graot certificate in recognition 
or ,:certified ,that they'. are required to be 
working up to the standard ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGBNDRA MAKWANA) (a) and (b) : In 
pursuance of the relevant provisions in the 
Indian Nursing Council Act, 1947, the 
council generally holds its meeting once a 
year. During the years 1983 to 1985, three 
meetings of the Council have been held viz. 
two meetings in 1983 and' onc meeting, in 
1985. Meeting scheduled in 1984 could not 
be held due to the sad demise of the late 
Prime Minister, Smt. lndira Gandhi. 

(c) The Council consists of the members 
who are elected or nominated to the same 
under the provisions of various clauses of 
Section 3 of the Indian Nursing Council Act, 
1947. The name of the Members of the 
Executive Committee of the Council and 

those of the staff of the Council are given in 
Statement J and Statement n respectively. 

(d) and (e) , The Council carry out the 
inspection of SdlOO)S of Nursing in the 
country once in three years. During 1984 
the COLlnti) h~ld in~pett~d ::'IS; Schools. 

Statem(.~ut u I 
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Allocation of alDOWlt to Nat_al Book 
Trust In 1984 

4941. PROF. SAIFUDDIN SOZ: Will 
the Minister of EDUCATION be pleased to 
state: 

(a) the amount allotted to National 
Book Trust for publishing books during the 
year closing on 31-3-85 ; and 

(b) the amount spent by National Book 
Trust on the production of books during the 
same period '1 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) and (b) . During 
the year 1 ~84-85, a sum of Rs. 77.84 lakh 
was allotted to the National Book Trust for 
publication including production of books. 
During the same period the Trust's expendi-
ture on this account amounted approximately 
to Rs. 70.42 lakh, 

National Highways and bridges thereon 
Pending completion in Bihar 

4942. SHRI VIlA Y KUMAR MISHRA : 
Will the Ministers of SHIPPING AND 
TRANSPORT be please to state: 

'(a) whether 'it is ,a feet 4bat WO* OD 
... number of National Hi.bwa~ 'aad .ibi". 
thereon in Bihar haw 'not yet been ..comfl.'" 
though the work on thom commeacod .... 
back; 

(b) if so, the details of.s.w:h !projectl 
llllder construction ; 

(c) what st.eps are being .talcen 'br 
Government to get these project'S .compJoMd ,; 
and 

(d) whether full cooperation is extended 
by the State Government in .this rOBlnl ? 

THE MINISTER OF STATE IN 1'.H£ 
MINISTRY OF SHIPPING AND ifRANS. 
PORT (SHRI Z. R. ANSARI): (a) aud 
(b) There are only 5 pre-sixth plan works 
on the National Hi~hways in Bihar which 
are yet to be completed. The details ,of 
these works are enclose in the sta~ 

attached. 

(c) and (d) Regular review meetinp .. are 
held with the State Government officials and 
action taken to expendite the completion of 
these and other works for which required 
cooperation is extended by the State 
Government. 

Statement 

Pre-Sixth Plan National High ways Road and Bridges works pending completion in Bihar 
_-__,._._ .. '''' ----- ...... __ ._--------------'----.-
S. No. Name of work Amount of Progres-s Target date of 

sanction ending completion 
Dec., 84 

-_'-- ~-~--- . --"-

1. Construction of Nawada Byepass Rs. 37.89 92% June, 1985 
on N. H. 31. lakhs 

2. Widening and realignment of 

N. H. 33 in Hazaribagh-Ilamgarh Rs.47.28 92% June, 1985 
section. lakhs 

3. Construction of high level bridge Rs.53.S0 45% December, 1986 
over river Poon-Poon on NH 30. lakhs 

4. Construction of Road-over-bridge Rs.29.07 91% June, 19S,S 
in Mobania Byepass on NH 30. lakhs 

s. Construction of Road-over.bridp Rs. 16.00 85,,- JUDC. 1985 
at Nawada on NH 31. Jakhs 
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New Rail' Lilies' alld Con'ersioD of Gaule 
la RaJastban during Seventh Plan 

4943. PROF. NIRMALA KUMARI 
SHAKTAWAT : Will the Minister of 
aAft1,\\'AYS be pleased to state: 

(a) whether the length of the rail line 
irr Rajasthan, the second largest State of 
tbe- country, is much less as coml,ared to 
tbat of other States and if so, whether his 
Mtnistry will pay special attention towards 
Rajasthan to bring it to the level of other 
States; and 

(b) whether there is any proposal to 
lay new rail lines or convert rail lines into 
broad gauge in Rajasthan during the Seventh 
Five Year Plan period ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) 1 he route Kms. 
in Rajasthan compare favourably with most 
of the large State in the Country. 

(b) The following ongoing New linel 
conversion projects will continue as works in 
progress in Hajasthan, during the Seventh 
Five Year Plan period. Their completion 
will depend on availability of resources: 

Name Length Remarks 
--- --- --_ ....... 

NEW LINE (i) Kota.Chittaurgarh .. 

Neemuch (partly in 221.76 Kms~ -
~adhya Pradesh) 

(Ii) Mathura .. AJwar 
(partly in Rajasthan) 119.7 Kms. 

CONVERSION (i) Suratg~rh·Bikaner 182 Kms. 

(ii) Delhi-Ahmedabad 
(partly in Rajasthan) 925 Kms. Project has not been cleared by 

[English] 

..... by Lepers' Demanding free Ration 

494,t SHRI SHANTARAM 
POTDUKHE: Will the Mini~ter of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 

<a> whether tbere'" was Dharna by 
Lepers of Delhi demanding free ration; 

(b) what are other demands of the 
Lepera ;. and.. 

~ what _,.. are "III· tMen b, 
Government to r~ .... ; thoir· ariwaDoea. ,,: 

the Planning Commission due to 
severe constraint of resources. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOQENDRA MAKWANA): (a) Yes, Sir. 
The Delhi Administration reported that 
there was a dharna-cum-demonstration by 
about 100 leprosy patients from Jagat Mata 
Kusht Asharm, Tilak Nagar outside the 
office of the Directorate of Social Welfare, 
Delhi Administration, Delhi. 

(b) None from tbem. 

(c) To curb the influx of leprosy 
patients from other States a policy decision 
has been taken by Delhi Administration to 
issue free rations only to those leprosy 
patients wbo have come to Delhi prior tQ 
1st Januaq,. 1911,. 
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[Translation'l 

Filling of !\eats in Medical Colleges on 
Competitive Examination basis 

4945. SHRI KAl.YAN SINGH 
SOLANKI : Will the Minister ()f HEALTH 
AND FAT\lILY WELFARE be pleased 
to state: 

(a) whether the Ce.ntral Govern-
ment have taken H dl't r,jon for filling 
30 per cent scats in ;111 the State ivlcdical 
College throughout the cnurlfry on the basis 
of an all fndia (ompctitive cxnmination 
during 1985-X6; and 

(b) if so, 1hc mannC'f in which the 
reservation pl)liLY \\'ou1d br il1lpif'll1cnted in 
respc(.·t of tht: I;a lldiJa te, (wlongi [lg to Sche-
duled Castes and Schedule;} Tnb('.~ , coming 
from other Stales? 

THb rvUNISTER Or STAT[ IN THE 
DEPARTMENT Ol' H[ALTH (SHRJ 
YOGENDRi\ MAK\VAN;\): (a) and (b) 
The Supreme COUlt In It-- Judgement deli-
vered on 22nd .I1lnc, If)~-t ill a bat .... h of Writ 
Petitions had dlll.!<.:led tha t atle,tst 30% of the 
open s~ab aflcr wking into H('<;ount the 
reservation" validly madl.: (which would 
include reservations for Sdwdulcd Castes! 
Scheduled Tl ihcs) ~,h()lIld be Id!eJ on aH 
India basis on the ~tJ'ength of either 3n all 
India Entrance Examinatioll nr Entrance 
Examination tu be held by the state. The 
directions of the surrenie Court were binding 

. on the. Union Government. State Govern-
mentsfU.Ts. The Central <'Iovcrnment have 
already forwardl.'d the copy of j he Judgement 
of the Supreme ('uur1 to all the State 
Governmcnt for compliance. The implemen-
tation of the dire~tjons (If the Judgement in 
respect of admissions to state Medical 
Colleges with the state Governments. 

[Englishl 

Power Generation during Sixth Plan 

4946. SHRI MOOL CHAND DAGA : 
Will the Minister of IRRIGATION AND 
POWER be pleased to ~tatc ': 

. (a) whether It is a fact that the total 
senerating capacity durins the Sixth Plan 

• 
period did not exceed 13,840 l4W' api",t 
the plan target of 19,666 MW; if so, what 
are t~e reasons for the shortfall ; 

" f" 
(b) whether it is a fact that during the 

first four years the generating capacity was 
tess than 12,000 MW ; and . - ~ 

(c) if so, what steps were taken to 
acb ieve the target ? 

THE MINISTER OF STATE .IN. THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) to (c) During the 
Sixth Plan, 14,226 rvlW of additional genera-
ting capacity was commissioned against target 
of 19,666 MW. The capacity addition in the 
first four years was 1 J ,146 MW. 

The main reasons for shortfall in achiev-
ing the target are (i) Inadequate availability 
of funds ; (ii) Delay in placement of orders ; 
(iii) Delay in supply of plant and equipment. 
(iv) Delay in completion of civil works; (v) 
Unsatisfactory industrial relations etc. 

To expenditc the commissioning of 
additional generating capacity, extensive 
monitoring is being done. Regular meetings 
with the main equipment suppliers are held 

. in Central Electricity Authority. Senior 
Officers also visit the sites for removing the' 
constraints in the construction of the 
projects. 

LTC BeneOt to Co1lege and University Teachers 

4947. SHRI SATYAGOPAL MISRA: 
Will the Minister of EDUCATION be 
pleased to state : 

~a) whether there is any propos~l~ ~der 
the consideratkm of Government to live 
benefit of the Leave Travel Concession. to 
teachers of College and Universities . under, . 
Union Government; 

(b) if SOt the details thereof; and 

(c) if not, the reasons therefor? 
, ~ 

THE MINISTER OF EOUCATION 
(SHRI K. C. PANt): (a) and (b)· The 
benefit of Leave Travel Concession is avai. 
lable to teacher of all Central UniverSities; 
and the col1eges affiliated to Delhi Universit" 
whose 'maintenance :expenditure.is 'pfovk1t4 ' 
by the Coatml GovernmODt. ',. -\ 
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(c) Does not arise. 

Bleak future for Super Thermal power 
. Project at I(.algaon Tal(her aDd 

Muradaagar 

, 4948. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) whether three major super thermal 
power stations at Kalgaon, Talcher and 
~uradnagar are facing a b1eak future as 
reported in the Economic Times of 7 April, 
1'985 ; 'and 

(b) if so, Government's 
thereto? 

t 

reaction 

, THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU); (a) and (b) In view of 
the resources constraints. funds have not 
been' provided during 1985-86 for new 
projects of National Thermal Power Corpo-
ration, including Kahalgaon, Talcher and 
Muradnagar projects. The matter has been 
taken up with Planning Commission. The 
position regarding availability of funds for 
new projects durin& Seventh Plan would 
become clear after Seventh Plan has been 
finalised. 

New Treatment for Rheometold Arthritis 

4949. SHRI BALASAHEB VIKHE 
PATIL ; Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) whether it is a fact tbat at 
Safdarjang Hospital New Delhi, a new 
treatment through plasma for the rheumetoid 
arthritis is being done; 

(b) if so, what are the results obtained; 
and 

(c) whether the treatment is very costly 
a~d aU will not be able to avail of it and if 
80, what ~teps are being taken ,to make tho 
treatment cheaper 1 ' , ' 

i· THli'MINISTER OF STATE IN THB 
DBPAllTMBNT t)P HEALTH (SHRt 
YOGsNDIlA MAKWA"NA) ,; (~) yes,$ir. 

(b) Results are still awaited~ 

(c) Yes Sir. However efforts 'are beina 
made to have the costly filter used in the 
treatment manufactured locally. 

Formation or new Division 

4950. SHRI N. VENKATA RATNAM: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there is a proposal with 
Government to from a new Division with 

. 'Nanded' at its head quarters; 

(b) the areas attached to it and from 
what divisions; 

(c) the steps to reduce the difficulties 
of displaced employees of the other divisions; 
and 

(d) the reasons for forming a new 
division? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b) to (d) With a view to give relief to 
the Hyderabad Division, a decision has 
been taken for setting up of a Divisional 
Headquarters at Nanded. The jurisdiction 
will the decided at the time of the formal 
opening of the Division. The staff problems, 
if any, will be sorted out at the time of 
actual setting up of the Division. 

Upgradation of grades of RaUway 
Stenographers 

4951. SHRI GADADHAR SAHA: 
Will the Minister of RAILWAYS be pleased 
to state : 

(a) the number of categories of Railway 
Stenographers who are benefited by uPlrad'a. 
tion of grades as a result of agreed decisioa 
and Bipartite Agreement cateaory-wiHl 
grade·wise ; 

(b) the number of posts demanded/aareed 
to be uPi(aded and not uparaded cateaorr-· 
wi.fIl'Ido~wiee and the reuotls tbtr.ror .. 



(c) whether the backlog of stenographers 
in certain post is under consideration of 
Government for upgradation ; and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) to (d) : The 
Ministry of Railways have a weB-established 
procedure for reviewing the various categories 
of R.ailway staff' for cadre restructuring. 
The review is carried out in consultation with 
the stafT side in the Departmental Co unci) 
under the Joint Consultative Machinery. 
These are essentially ill the nature of con-
sultations. In September, 1983. the staff 
side in the DepartmentaJ Committee of the 
Joint Consultative Machinery formulated 
certain proposals whereby approximately 423 
posts in Rs. 330·560, 1146 posts in scale Rs. 
42J. 700 and 334 posts in scale Rs. 550·900, 
wOre to be upgraded to higher scales result-
ing in benefits to equal number of 
employees. As the proposals formulated in 
the Departmental Council constituted a 
radical departure from the pattern of scale 
structure adopted in all the Central Govern-
ment Departments, this Ministry had to per 
force restrict the scope of the upgradation. 
This Ministry has sahctioned upgradation in 
Febru.ry, 1985 of 45 posts in scale Rs. 550-
900. and 291 posts in scale Rs. 425-700 to 
the' next higher grades. No further restruc-
turing is contemplated. for the Stenographers 
cadre. Any revision of scales of payor on 
masse upgradation for the cadre as a whole 
has to be examined by the IV pay Commi-
ssion which has been appointed by' the 
Gov~rnment to review the scales of pay etc. 
of all Central Government employees 
including the category"of stenographers. 

{Tr.anslation] 

Homoeopathlc Dispen'iaries Run bl' N.D.M.C. 
and Shortage of Medicines 

4952. SHRI VILAS MUTTE\1WAR : 
Will tho Tvtinistor of HEALTH AND 
FAMILY WELFARE be pleased to state : 

(8) the number of Homoeopathic dispen· 
tadaI', ia! Delhi •. present wlUch arc run by 
New' Delhi Moaicipal Committee and. the 
value of medic_ purcbased every year for 
..... 4isptosariol i 

(b) the value of medicines I'urdiased 
during. this year and from ",here these 
medicines were purchased ; 

(c) whether the stock of medicines so 
purchased is bufficient, for the entire year; 
and 

(d) if not, the steps taken to remove' 
the shortage of medicines in these dispen-
saries ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHal 
YOGENDRA MAKWANA) : (a) At present 
the New Delhi Municipal Committee is 
running 8 Homoeopathic dispensaries. Durina 
the years 1982-83, 1983·84 and 1984-85, a 
sum of Rs. 75,000. Rs. 64,500 and Rs. 
1,90,000 respectively was spent for purchase 
of Homoeopathic medicine. For the current 
year, namely, 1985-86, a sanctioned budget 
for purchase of medicines is Rs. 2.00 lakbs, 

(b) So far medicines worth Rs. 35,OOU 
have been purchased from the followina 
four firms : 

(i) Mis. Beck & Koll (Lab.) Pvt. Ltd., 
Bombay; 

(ii) M/ s. Bhandari Homoeo, Lab. Pvt. 
Ltd. Delhi. 

(iii) Mis. Indian Glass Agency, Delhi. 

(iv) Mis. P.K. Bhandari (Hornoeo) Pvt. 
Ltd., Delhi, 

(c) and (d) No shortage of Homoeo. 
pathic medicines in the dispensaries of 
NDMe has been reported so far. 

(English] 

lJIdlta Canal 

~9S3. SHRI MOHAR SINGH 
RATHORE : Will the Minister of IRRIGA. 
TION AND POWER be pleased to state· : 

(a) the cost of construction of the Jodi .. 
Canal and the time by' wbich 'It. is, lik.J~ .. ~~, 
be completed and tbo extent 0 f worl' :'406 
10 far in this roprd t and 



(b) 6e: area of land to ~ irdpted frmn 
·tIIe ,Indira ·Canal and the number ·of villaaes 
.od. the population,to be benefited thereby? 

THE MINISTER. OF IRRIGATION 
AND POWER (SHRI B. SHANKARA. 
NAND) : (a) The cost of the Stage I and 
II of the Indira Gandhi Canal project as per 
the approved scope is about Rs. 700 crores. 
A.ccording to the report from the State 
Government, work on construction of stage 
I is almost complete and for stage 1I, about 
14% of the main canal and 9% of the distri-
'butary system have been completed by 
March, 1985. The State has, however, 
recently revised the scope of Stage II of the 
project which is expected to be completed by 
the end of VI11th Plan. 

(b) As per the approved scope, the 
project has culturable Command Area of 
11.40 lakhs. The State Government has 
reported that about 555 villages and about 
12 lakh people would he directly benefited 
by irrigation. . 

World Unl,enlty Senlce Health Centre 
in Delhi Unherslty 

4954. SHRI S. JAJPAL REDDY: Will 
the Minister of HEALTH AND FAMILY 
'WELFARE be pleased to state : 

(a) whether Government's attention has 
been drawn to a news item in the Indian 
.Express dated 8 August, 1984 about World 
University Service Health Centre in Delhi 
'University having administered spoiled 
tablets of Stampan ; 

(b) -whether the report was found to be 
correct; 

(c) if so, whether the drug controller 
was informed for proper investigation and 
aeccuary. action against the s~ppliers ; 

,(d) if not. the reasons for Don-compliance 
of .,the requirements ·of the Drul Control 
~; and 

(4t) ~heo ,and I·bow much 'QuaDtity Qf .the 
IPQiled .dtut was purohased .• ,~ "wtaat we. 
~4atl of t.he oxpicy of.the IJkLq~antity of 
,&be' .? .. , .• , 

ta,s MJNlSTER OF SUitE J~ THE 
DEPARTMENT OF HEALTH :(591 
YOGENDRA MAKWANA); (a) V .. , Sit. 

(b) to (e) Information is being collected 
and will be laid on tbe table. 

Unauthorised Alarm Chain Pullial oa Iotall 
di.t.~ tralQS 

4955. SHRI P. PENCHALLJAH: Will 
tbe Minister of RAILW A YS be pleased .io 
state : ' 

(a) whether there is Jarge scale unautho-
rised alarm chain pulling on the long distance 
trains especially between Madras and 
Hydcrabad and Madras and Howrah; 

(b) ~f so, Whether the trains run behind 
Schedule and are delayed due to this indis-
criminate unauthorised alarm chain pullina 
by ullsocial elements and ticketless travellers. 
and ' 

(c) if so, what steps are being taken to 
check this indiscriminate unauthorised alarm 
chain pulling ? 

THE MINISTER FOR RAILWAYS 
(SHRI BANSI LAL) : (a) and (b) There is 
unautho rised chain pulling on . certain lona 
distance trains on certain sections between 
Madras and Hyderabad and Madras and 
H owrah, aifectina the punctual running of 
trains. 

(c) The Railway AdministratIon have 
Jaunched concerted drives on affected sections 
by dep]oyina a large number of Travellina 
Ticket Examinerst accompanied by personnel 
of Railway protection Force. R.ailway 
Protection Special Force and Oovt. Railway 
Police. It may, however, be mentienod 
that this is basically a law and order problem 
and the cooperation of State Governments 
is enlisted for curbing the menace. 

Double Discharge Platform at V.T. Stafloll 

49'6. SHRI S. G. GHOLAP: WBI 
the Minister of RAILWAYS be Ploated to 
state : 

. (a) whether Government have ,"_ 
:pp the work of double dJsCbarae pacta. 
;M. "Yr ••• SUltiOD iIJ Bombay'; , ' t, .. 
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(b) 11 so. the cost of the project. the 
progress so far made and when it is likely 
to be completed ; and 

(c) what are the advantages and 
disadvantages of the project ? ' 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b) Its cost is Rs. 969 lakhs. Its 
progress is 14% and its completion will 
depend on allotment of funds in the coming 
years. 

(c) It will facilitate quick dispersal of 
passenaers and'will enable running of more 
local trains at shorter intervals. No disad-
vantage is foreseen. 

Construction of Railway over-bridge at 
Morena (M.P.) 

4957. SHRI MAHENDRA SINGH: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether construction of railway 
over-bridge at Morena (M.P.) has been 
started; 

(b) if so, the progress made so far in 
this regard ; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b) and (c) All columns. except for 
Pier No.1, have been completed and capping 
beams cast. The work of Pier No. 1 is 
beld up since' the State Government could 
not hand over the land on account of Stay 
Order from the Court. The matter is 
being pursued with the State Government. 

Doubling of Sboranur-Maoaalore Line 

4958. DR. K. G. ADIYODI: Will 
the Minister of RAIL WAYS be pleased to 
state: 

(a) whetber it is a fact that the 
Sboranur .. Manaa10re line of the Southern 

Railway bas only single track facility and 
the movement of trains is only at 2S K.M. 
per hour ; and 'I 

I 

(b) if so, what steps Government 
propose to take to double line and also to 
improve the speed of trains l' 

THE MINISTER OF RAILWAyS 
(SHRI BANSI LAL): (a) and (b) Shoranur 
to Mangalore is a single line section on 
which trains are running with the maximum 
permissible speed of 90 to 100 Kms. per 
hour on Shoranur-Calicut and Calicut-
Mangalore sections respectively. Number of 
line capacity works are in progress on this 
section to augment its section capacity and 
further improve average speed of train~. 

Survey is also in progress for restructuring ~f 
track on this section. On completion of 
this survey, the survey report will be 
examined for taking up works depending 
on availability of resources. . 

Malaria Cases Reported during the last 
12 Montbs 

4959. SHRI KAMLA PRASAD 
SINGH: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) whether the incidence of malaria is 
on the increase; and 

(b) if not, how many malaria cases 
were reported during the last 12 months and 
how do they compare with the same period 
in the earlier 12 months and how many 
p"!ople died of it during these period ; and; 

(c) what steps are proposed to bring 
down the incidence of this: disease ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI' 
Y.OGEND~A MAKWANA): (a) and (b) 
SInce the Implementation of Modified Plan 
of Operation for malaria with effect from 
Apr~l, . 1 ~77, there has been a general 
dechnmg trend in the incidence of malaria 
except in certain areas and pockets. 
~o~ever, the latest available data does 
l~dlcate a marginal increase 1984. A 
8~atement ~ivin& requisite information reaar. 
dm~ malaria cases and deaths due to trialaria 
durma the year 1983 and J 9B4 ia oDCl_tf.d 
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(c) The following specific steps are 
beil'lJ taken to control/eradicate the incidence 
of malaria in the country as a whole: 

drug could be made available, witb 
no loss of time, to the fever cases. 

(i) Every village is visited fortnightly 
by surveillance workers to detect· 
fever cases, collect blood smea~ 
and to give presumptive treatment. 

(ii) The laboratories in the Primary 
Health Centres provide prompt ~ 

. ' examination of blood smears of 
fever cases and institution of radical' 
treatment of positive cases. 

(iii) Insecticidal spray operations are~ 
undertaken in aU the rural areas 
which have incidence of two or 
more cases per thousand popula tion 
per years. 

(v) To create public awareness, health 
education on the subject has been 
intensified. ' 

(vi) In order to control the spread of 
the P. /alcipa-rum infection, which 
causes cerebral malaria, the 
P. falc;parum Containment Progra .. 
mme is being implemented in the 
affected areas of the country. 

. (iv) Drug Distribution Centres and 

(vii) Realising the difficulties of the 
States for the procurement of 
costly insecticides like malathion, 
the Government of India has 
decided to provide the entire 
quantity of malathion to the States 
the cost of which will be fully 
reimbursed by the Central 
Government. 

Fever Treatment Depots arc func-
tioning in the villages so that the 

Statement 

The malaria incidence and Deaths due to malaria during /983 and 1984 as reported by 
the Slates/ U. T. S. 

81. No. Name of the StatejUT 1983 1984 
--- -----_----- -------- -----...... _...,. 

Incidence Deaths Incidence Deaths 
--~~----------- ~ -_ - ... '--_._ -_._--_ 

1 2 3 4 5 6 
---,...-_.,,---- -.... ----.. -----......... ---~ ""., --_'0-

1. Andbra Pradesh 36386 45635 

2. Assam 48146 16 50186 20 

3. Bihar 38200 6 23009 10 

o 4. Gujarat 264486 237937 

S. Haryana 138600 2 146610 3 

6. Himachal Pradesh 38947 ..-- 27966 

7. Jammu &. Kashmir 9901 18144 

',8. ' K.aroataka. 61~8~ 30753 

" 9;' Kerala ' I 3725 - 3946 

10. Madhya, P~~~sh ,~I : 
170833 13 95405 12 

I. j. J • 

'Lt • 1 \ J;' ~ , ',1' 90675 11. Maharashtr. " > 8298'·'" . -J.: 1.f.J:} q i '~ 
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12. 
13. 

14. 

IS. 

16. 

11. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 
32, 
33. 

2 

Manipur 

Meghalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

A &, N Islands 

Arunachal Pradesh 

Chandigarh 

Dadra & Nagar Have1i 

Delhi 

Goa 

Lakshadweep 

Mizoram 

Pondicherry 
Coalfields 
DNK Project 

3 

ISS3 
11116 

5538 

217341 

177265 

83332 

35 

62899 
9256 

285618 

39910 

6455 

31343 

23306 
1660 

42107 

882 

5 

14991 

434 
859 

9787 

4 

1 

1 

SO 

41 

13 

16 

4 

2 

1 

52 

5 

15 

1284 
16507 

4567 

238949 

216005 

89691 

27 

66760 
12792 

387154 

41744 

4054 

25382 

24292 

1640 

38108 
806 

3 

15125 

544 
408 

6106 

6 

49 

58 

24 

6 

1 

40 

6 

18 

Total 1016881 239 1963190 247 

DATA PROVISIONAL. 

Pollution Control of TIP. P1IIlts 

4960. SHRI SAN AT KUMAR 
MANDAL: Will the Minister of 
IRRIGATION AND POWER be pleased 
to state: 

(a) whether any study had been conduc-
ted on Pollution Control (both air and water) 
for the Tharmal Power Plants ; 

(b) jf so, its outcome; 

(c) the detailed requirements prescribed 
for compliance with Minimum National 

Standards and which have been Communi· 
cated to the Central Electricity Authority; 
and 

(d) the element of foreign technology 
and import involved therein '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHIU 
ARUN NEHRU) : (a) to (d) The informa-
tion is being collected and will be laid oa 
the Table of tbe House. 



Doctors left Government Jobs from central 
Government Hospitals. 

4961. SHRI C. P. THAKUR : Will the 
MINISTER OF HEALTH AN.D FAMILY 
'WELFARE be pleased to state: 

(a) whether a large number of doctors 
have left Government jobs in various Central 
Government Hospitals; 

(b) the number of doctors joined and 
left Central Government hospitals durjng the 
last three years, year-wise; and 

(c) the steps Government are going to 
undertake to remedy the situation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA) : (a) No, Sir. 

(b) The number of doctors who joined 
and left Central Government hospitals I 
institutions during the last three years, year-
wise is as below :-

Year No. of doctors N.J, of doctors 
joined left 

1982 357 82 
1983 548 70 
1984 459 80 

(c) Action has been taken to fill up the 
vacant posts. 

Number of central Government Healtb 
scbeme Dispensaries 

4962. SHRI E. S. M. PAKEER 
MOHAMED: Will the MINISTER OF 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) total number of dispensaries of 
Central Government Health scheme in the 
country 

(b) number and details thereof in Tamil 
Nadu city-wise separately? 

ras MINISTER OF STATE IN THE 
PEPAllTMBNT OF HB~LTH (SHR.I 
\'OOBNDRA MAKWANA) : (I) At"...l 
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200 Allopathic, 27 Ayurvedic and 29 
Homoeopathic dispensaries/Units are 
functioning in the country. 

(b) In Tamil Nadu, CGHS is functjon-
ing in Madras city with 12 Allopathic dis-
pensaries, 1 Ayurvedic Unit and 1 Homeeo-
pathic Unit. 

Codlin sbipyard running in Joss 

4963. PROF. K. V. THOMAS Will the 
Minister of SHIPPING AND TRANSPORT 
be pleased to state : 

(a) whether Government are aware that 
Cochin Shipyard, Kerala is running in loss • , 

(b) whether a propcJlcr shaft jnstalled 
in ME. Maratha Mission was found to be 
damaged and a spare propeJ1er shaft used in 
its place was also got damaged cauiljng a loss 
of Rs. 22 lakhs ; and 

(c) tbe steps proposed by Government 
to make it economically viable unit? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) Yes, 
Sir; the main reasons for the Cochin 
Shipyard running at a loss have been: 

(i) Low percentage utilisation of capa-
city on account of local factors 
like power cut, labour problems ; 

(ii) Price of ships being determined by 
a Government controlled formula 
which is not linked with the cost 
of production. 

(b) The incident of damage sustained 
by a propeller shaft is not an un-common 
type of occurrance in the shipbuilding 
Industry_ However, the total loss due to 
this damage win be known after the repairs 
have been carried out. 

(c) In 1984-85 power suppJy and labour 
situation have shown improvement and the 
pereentage utilisation of capacity has gone 
up considerably as compared to the previous 
year. The production in 1984-85 was the 
hiabc.t aD record. The pricing formula is 
also under reviow in consultatioQ with the 
Q()Qo=rnod Ministrios of tbe Government, 
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Suffering of People One to Diabetes ' 

4964. SHRIMATI MADHURI SINGH: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government are aware of 
the fact that nearly 30 million people in 
India are buffering from diabetes which leads 
to a variety of complications such as 
blindness, kidney failure, gangrene and heal t 
attack; and 

(b) if so, the measures proposed to be 
taken by the Government to educate people 
in self-care '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA) : (a) Diabetes 
is not a notifiable disease and the exact 
number of people suffering from diabetes is 
not known. However, based on the avai-
lable date, the number of people treated for 

'diabetes mellitus in various hospitals an~ 
dispensaries in the country during the years 
1979-1981 is given below :-

Year No. of patients 
--,--.-,----~---------

1979 
1980 

1981 

4,25,527 
2,08,482 

4,91.447 

(b) A new scheme entitled "Diabetes 
Control Programme" has been included in 
the Seventh Five Year Plan proposals of the 
Ministry of Health and Family Welfare. The 
intervention strate~ies are based on the basic 
premise that diabetic care should be part of 
primary health care programme. Health 
Care personnel are to ensure imparting to 
the patients factual knowledge about diabetes 
specially about common, acute and chronic 
complications. The Seventh Five Year Plan 
of this Ministry is awaiting the final clearance 
from the Planning Commission. 

Demand for a level crossing near Srlp~ra 
Village 

4965. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of RAILWAYS be pleased 
to state 

(a) whether there is any demand for 
providing a level crossing near Sripura 
Village on the Sambalpur-Jharsu~da rail 
line; and 

(b) if so, the steps taken in this regard.? 

THE MINISTER OF RAILWAYS 
. (SHRI BANSI· LAL) : (a) Yes, Sir. 

(b) The demand is for providing new 
'level crossing. As per extant rules, pro-
posals for new level crossings should be 
sponsored by the State Government with an 
undertaking to bear its cost. On receipt of 
reference from villegers of Sripura, they 
have been advised to approach the State 
Government and get necessary proposal 
sponsored. 

Pending Inter-State Multi-Purpose Projects 

4966. SHRI N. DENNIS: Will the 
Minister of IRRIGATION AND POWER be 
pleased to state : 

(a) whether there is any proposal to 
solve the problem of financing inter-State 
multipurpose river valley projects of national 
importance ; 

(b) how many such projects are lying 
pending or incomplete duly approved by 
Union Government but facing financial 
shortage either by the Centre or State; and 

(c) whether Union Government is 
considering to provide Central assistance 
for such projects ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) to (c) 13 Inter-State multi .. 
purpose projects are under various stages 
of execution in the country. They are 
funded by the States from their overall 
resources inclusive of the block Central 
assistance. It has been proposed to earmar~ 
the outlays required for such projects in the 
Annual Plans of the States. 

Setting up of population Advisory C~m8llttees 

4967. SHRI JAGANNATH 
PA TTNAI1{ : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleaaOd tel 

stato:' f I ' .' 
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(a) whether there is any proposal under 
the consideration of Government to set up 
Population Advisory Committees in States; 
and ~ 

(b) if so, the details regarding its 
objectives as well as the details of work done 
by it? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA): (a) and (b) 
The State Government have been requested 
to set up Population Advisory Councils to 
serve as an advisory and review mechanism 
for the effective implementation of Family 
Welfare Programme. According to available 
information so far, only one State has 
recently reported constitution of such a 
Committee. 

Passenger Illd Goods Freight Earnings 

4968. SHRI BHOLA NATH SEN: 
Will the Minister of RAILWAYS be pleased 
to state : 

(a) The Railway-wise passenger fare and 
goods freight earnings on the basis of 
originating stations located in each State and 
Railway for the period between 1981-82 to 
1983-84; and 

(b) the average of (a) above for the 
periods mentioned above? 

THE MINISTER OF RAILWAYS 
(SHRI BANSl LAL) : (a) and (b) Railway, 
accounts arc not maintained on originating 
basis, nor are they kept State-wise. The 
Railway-wise figures of approximate earnings 
from passenger and freight traffic on origina. 
ting basis is given in the statement attached. 

Statement 

(in crores of rupees} 
-~.-----~- ~- ... ~ .. , ---_., .. ----_ "~ -_ -._.---_ ----__ - ~ - , 

+_ -.- --+-----
Railway 19~0-81 1981-82 1982-83 1983-84 Average for 

the 4 years --- --- --- --- -........-----
Central Passenger 131.52 157.03 184.59 220.31 173.36 

Goods 169.63 235.08 360.87 429.16 298.68 

Eastern Passenger 87.07 109.09 122.87 145.99 116.36 
Goods 247.74 377.22 513.13 612.17 437.57 

Northern Passenger 179.10 224.62 256.58 298.22 239.63 
Goods 187,31 262.02 334.36 326.05 277.44 

N. Eastern Passenger 50.21 54.30 60.94 75.44 60.22 
Goods 24.88 26.27 38.81 41.27 32.81 

N. Frontier Passcnge 24.12 28.98 32.86 37.04 30.75 

Goods 32.63 51.35 75.46 87.13 61.64 

Southern Passenger 89.74 111.37 134.17 147.81 120.77 
Goods 123.89 171.17 191.67 189.54 169.07 

S. Central Passenger 62.34 76.45 91.25 105.58 83.91 

Goods 112.01 164.57 215.16 248.68 185.11 

S. Bastern Passenger 56.64 70.31 83.52 97.71 77.0S 
Goods 445.67 674.70 839.41 977.87 734.41 

Western Passenger 135.05 156.82 194.05 231.03 179.24 

Goods 266.74 362.19 388.11 419.97 359.21 



MA~ ~ 1985 it rit/en AnlWlrJ 108 

Proble.s of Shipping Industry due to Colombo 
as Major Transhipment Centre 

4969. SHRI SHOLA NA TH SEN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether the present feeder service 
and transhipment concept with Colombo as 
a major transhipment centre has aggravated 
the problems of the Indian Shipping Industry 
and reduced the prospects of vessels of 
Indian Shipping lines getting sutlicient cargo 
for long d;stancc routes from ...Indian ports ; 

(b) if so, the details thereof and the 
quantum of cargo picked up by the feeder 
container services fron1 different ports of 
India and transhipped to. giant mother ve;;scls 
waiting for cargo at Colombo during the last 
two years ; and 

(c) the steps taken/proposed to remedy 
the situation ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPt'ING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) Several 
factors like the advantages of geographical 
location of Colombo in relation to the inter-
nat.jonal trunk shipping route and the 
development of sophisticated cargo handling 
facilities which serve to reduce the turn 
round time of vessels have contributed to 
Colombo's emergence as a Major tranship .. 
ment port. It is however, difficult to 
quantify its exact impact on the Indian 
shipping. 

(b) Information covering the four major 
ports which are involved in the feeder opera-
tions to Colombo is as under :-

Name of the 
Port 

(1) Madras 
(2) Bombay 
(3) Calc\ltta 
(4) Cochin 

Cargo transhipped by 
feeders to Colombo during 

1983-84 1984 .. 85 
(in M. Tonnes) 

68592 
116998 
115000 

Not availablo 

84427 
179617 
125.000 

58800 

(c) Steps taken or under way to reduce 
dcpendel1ce on Colombo for transportation 
of international cargoes emanating from or 
into India and thus assist the national lines. 
including among others the following :-

(i) the pest facilities in India are being 
improved to comparahle levels of 

, efficiency. Madras is now rated as 
one of the most modern container 
terminals and is dealing with 
considcl able trade shipment traffic. 

(ji) Public SC'lor and Governmental 
organisations have been directed to 
import, as far as pnssible,all cargoes 
on F.O.B. and exports on C.I.F. 
ba&is. 

(iii) Shipping Corporation of India has 
decided to acquire six Cellular 
vessels for meeting the rcquirements 
for transport of containerised 
cargoes. 

Inadequate facilities at various Raliway 
Stations in Ori~sa 

4970. SHRI CHINTAMANJ JENA 
Will the Minister of RAILWAYS be pJeased 
to state: 

(a) whether it is a fact that Sambalpur, 
Rayagada, Kcsinga, Talcher, Jharsuguda, 
Chilka and Rajgangpur Railway Stations in 
Orissa are not having adequate facilities such 
as waiting rooms, retiring rooms, dormitories. 
covered platforms, drinking water etc. ; 

(b) whether it is also a fact that new 
industries and institutions have already come 
up at these places and the passenger traffic 
has been increasing repidly ; and 

(c) if so, what steps are being taken to 
provide facilities at these railway stations at 
an earliest? 

THE MINJSTER 
(SHRI BANSl LAL) 

OF 
(a) 

RAILWAYS 
The basi' 

passenger amenities such as waiting accommo-
dation, drinking wa ter s~pply etc. exist at aft 
these stations. A statement indicating the 
existing anlcnities at these stations regard ina 
waiting rooms. retiring rooms, dorPlito~ 

and ;over over platforms is attathecl. 
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(b) There has been only a marginal 
increase in passenger traffic at lharsuguda, 
1l8jginspur and Sambalpur Stations. 

(c) Additional passenger amenities at 
stations are provided on a programmed bash. 
depending upon the availability of funds and 

comparative needs of the various statiolls. 
There is no sanctioned proposal for auamen-
tation of passenger amenities at these 
sta tions at present. 

Statemen 

Name of S ta tion --------_.._ 
Sambalpur 

Rayagada 

Xesinga 

Ta)cher 

Jharsuguda 

Rajgangpur 

Establishment of Claim Office in Orissa 

4971. SHRI CHINTAMANI lENA 
Will the Minister of RAILWAYS be pleased 
to state 

(a) whether the South Eastern RaiJways 
which serves the entire State of Orissa but 
the Claims Offices are located in Calcutta 
and the traders have to refer their claims 
cases to the Calcutta Office thertby causing 

. 'olay in settlement of tbeir c1aims ; 

Details of existing amenities regardiDI 
waiting rooms, retiring rooms, dormitory 
and cover over platforms. ---__..._, ............. __ ...... 
Upper Class Waiting Room 
Platform covers 

Upper Class Waiting Room 

Platform covers 

Dormitory 

Upper Class Waiting Rooms 

Platform Covers 

Upper Class Waiting Room 

Platform Cover 

Dormitory 

Waiting Rooms 

Platform Covers 

Retiring Rooms 

Dormitory 

Platform Covers 

Upper Class Waiting Room 

1 
3 

1 

2 

1 

2 

2 

1 

1 

1 

2 

4 

3 

1 

2 

1 

(b) whether there is any proposal to 
establish Claim Office in Orissa for the bene-. 
fit of traders to settle their claims arisin. out 
of loss!damage to goods/parcels etc. ; and 

(c) when the final decision is Hkely to 
be taken in this regard ? 

THE MINISTER OF RAILWAVS 
(SHRI DANSI LA.L): (a) Altho.up tbe 
claims office of South Eastern Railway is 
located at Calcutta, there is no dela)' ; . 
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settlement of claims frllm Orissa region on 
. this account. 

(b) No, Sir. 

(c) Does not arise. 

Conversion of Narrow Gauge IRail Line 
into Broad gauge in Orissa 

4972. SHRI CHINTAMANI JENA: 
Will the Minister of RAIL WAYS be pleased 
to state: 

(a) the number 01 narrow gauge rail 
lines functioning in Oris sa ; 

(b) whether any survey has been carried 
out to find out the feasibility for conversion 
of these lines in to broad gau2e system ; 

(c) if so, the findings thereof; 

(d) what steps are being taken to 
convert these lines ; and 

(e) whether there is a great demand 
that till the conversion is done the present 
system should be strengthened to increase 
the speed, efficiency and utility of the existing 
system so as to benefit the people in the 
predominantly tribal areas ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) Two. 

. (b) to (d) A reconnaissance Engineering-
cum-Traffic survey for the gauge conversion 
of the Rupsa-Bangriposi N.G. line into B.G. 
was carried out in 1981. As per the ~urvey 
report the project is not financiaIJy viable. 
No survey bas been carried out in the recent 
past for gauge conversion of the Naupada-
Gunupur N. G. line to B.G. In view of the 
severe constraint of resources and heavy 
commitments already in hand, these pro-
posals will have to wait for consideration 
till tlle, (esources position improves. 

(e) The track and bridges on these lines 
are being maintained satisfactorily. There 
is a proposa 1 to replace the existing old track 
on part of Rupsa-Bangriposi section having 
speed restriction, in 1986·87 and subsequent 
)tears dependina upon availability of funds so 
that speed could be raised. 

Coolies In RaHways 

4973. SHRI PIYUS TIRAKY: Will 
the Minister of RAIL WAYS be pleased io 
state : 

(a) the total number of coolies in the 
Railways, zone-wise ; 

(b) the details of their number from 
1982 to 1984 year-wise, zone-wise 

(c) what are the prescribed charges of 
hiring a coolie at the station ; 

(d) how many times have the charges 
been raised during the last three years ; 

(e) whether Government propose to 
raise charges of the coolies in the future ; 

(f) if so, the details thereof; 

(g) if not, the reasons therefor; and 

(h) what other facilities given to the 
coolies by the Railways? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) to (h) The 
information is being col1eeted and will be 
laid on the Table of the Sabha. 

r Translation) 

Amenities at Patoa Junction 

4974. SHRI VIJAY KUMAR YADAV 
Win the Minister of RAILWAYS be pleased 
to state: 

(a) whether railway passengers have to 
face great difficulties in moving from one 
platform to another and in standing in queue 
for many hours for purchasing tickets as 
the over bridges on Patna junction on 
Eastern Rail way arc narrow and there is 
shortage of booking counters; 

(b) whether it is a fact that passengers 
have to remain thirsty as there is no arrange-
ment for drinking water near reservation 
counter and general booking offices; and . 

(c) if so, the action proposed to ,be taken 
by Gover~ment to remove tbese grievances 
and the time by which it is Jikely to·be 
taken? ' .' 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) to (c) : 
Construction of a third foot-over-bridge has 
already been sanctioned keeping in view the 
need of passenger traffic. 1 ts construction 
is expected to be completed by J 987. The 
existing booking counters are considered 
adequate. 

Water taps have been provided in waiting 
hall and on platforms. However, provision 
of a water cooler. and water tap near 
reservation / booking offices is a Iso 
proposed. 

[English] 

Meningitis Deaths 

4975. SHRI RAM J>UJAN PATEL 
Will the Minister of HEALTH AND 
FAMILY WALFARE be pleased to state: 

(a) whether some specialists have stated 
that pollution is also the cause of meningitis 
fever and if so, the facts in this regard ; and 

(b) the remedial measures proposed to 
be taken by Government to check the spread 
of this dangerous disease or prevent pollu-
tion? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA) : (a) Govern-
ment is not aware of any such reports. 

(b) The following measures have been 
taken to check the spread of the disease :-

(i) Constant surveillance is being 
maintained especially in the affected 
and congested localities. 

(ii) Every diagnosis and treatment, even 
on the basis of presumptive clinical 
diagnosis is being undertaken. 

(iii) Arrangements for adequate supply 
of drugs have been made. All the 
hospitals and dispensaries have 
stocked sufficient quantities of the 
required anti-biotics aDd supportive 
druSS. 

(iv) In order to create a general 
awareness amongst the public and 
to impress upon them the need for 
early diagnosis and trearment the 
services of AIR and Doordarshan, 
and a]so of the press are utilised. 

(v) The Indian Medical Association 
have initiated 
instructions to 

action 
their 

to issue 
member. 

regarding proper management of 
cases. 

(vi) The WHO, at our behest, bas 
airlifted Sera for proper typing of 
the causativf organises. 

(vii) The Indian Council of Medical 
Research has initiated studies on 
carriers and their management in 
order to provide information on the 
epidemiology of the disease for 
better contro). 

(viii) It has been decided to vaccinate 
the identified highrisk grounds. 

(i,x) The National Institute of 
Communicable Diseases is Jooking 
into the cpidt~miological aspects of 
the disease. 

Plan for providing old bogies as retiring rooms 

4976. SHRI M. RAGHUMA REDDY 
WHI the Minister of RAILWAYS be pleased 
to state: 

(a) whether Railways had introduced a 
plan for providing old bogies as retiring 
rooms for passengers ; 

(b) jf so, the total number of accommo-
dation provided showing number of towns 
served and the occupancy rate; 

(c) whether Government propose to 
arrange for regular retiring rooms on a 
massive scale throughout the country for 
comfort of al1 classes of passengers (includ. 
ing non-rail treveHers) ; and 

(d) whether Government consider the 
use of stationery coaches at terminal statioDI 
for over-ni&ht stay? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) and (d) 
No, Sir. 

(b) Does not arise. 

(c) Retiring rooms are provided at 
stations where there is sufficient demand for 
the same and their construction is economi-
cally viable. There are no plans for under-' 
taking const ruction of Retiring rooms on a 
massive scale for use of passengers and non-
rail travellers. 

Encouraging use of Solar Energy 

4977. SHRI AMARSINGH 
RATHAWA: Will the Minister of 
IRRIGATION AND POWER be pleased 
to state: 

(a) whether G'overnment are aware that 
the micro irrigation offers best remedy for 
agriculture in rural India and if so, what 
steps Government have taken to uti1i~e this 
source; 

(b) what is the result ther~of; and 

(c) what steps Government propose to 
take to encourage use of solar energy PV 
Pumps and also to encourage Research and 
Development work for irrigation purposes on 
a war footing ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA· 
NAND): (a) and (b) Yes, Sir. The 
Government have been operating a Centrally 
Sponsored Scheme from 1982·83 for encou-
raging the use of micro irrigation devices 
such as Solar Pumps, Windmills, Sprinkler 
and Drip Systems, Hydrams, Water Turbines 
and Man and animal operated pumps under 
which matching subsidies are made available 
to States. An amount of Rs. 2.69 crores 
was provided as subsidy under this scheme 
during the V Ith Plan 

(c) The Department of Non·Conven-
tional Energy Sources is taking steps to 
cncourase use of solar energy through 
installation of photo voltaic pumps, demons-
tration and tleld trials. The Department is 
also financing Reaearch & Development 

'c'fforts for newer materials and techniques 
for solar cells fabrication,. improved photo 
voltaic module design and improved system 
for water pumping and other applicatious. 
These programmes are proposed to be 
intensified further during the VIIth Plan. 

Import of Coal 

4978. SHRI BHOLA NATH SEN: 
Will the Minister of IRRIGATTON AND 
POWER be pleased to state: 

(a) whether a consignment of over 
32,000 tonnes of Australian coal has recently 
been imported in a Greek vessel at the 
Tuticorin harbour for a thermal power 
station in Tamil Nadu. ;1 nd that import 
licences have been issued for imports of 
more such consignments of coal; 

(b) if so, the details of such import 
licences issued for import of coal from 
abroad; 

(c) the reasons why coal is allowed to 
be imported when the Coal India Ltd. is 
forced to order cuts in production due to 
huge accumulation of unsold pithead stocks 
in collieries; 

(d) the reasons why the cargo has 
been imported ill a Greek vessel when the 
Indian Shipping industry is experienciJlg 
difficulties due to shortal'c of cargo; and 

(e) the policy of Government regarding 
import of coal and the vessels to be used 
for such jmports ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF' POWER (SHkl 
ARUN NEHRU): (a) to (c) Having 
regard to the constraints in the movement of 
coal for Tuticorin thermal station, especially 
via Haldia I)ort hy the sea route, Govtrn· 
ment have agreed to Tamil Nadu's request 
in consultation with Department of Coal, to 
import coal as a one lime measure, so that _., 
power generation at Tuticorin does not 
suffer and a buffer stock can be built up. 
The Minerals and Metals Trading Corpora .. 
tion has been authorised so far 'to import 
one lakh lonnes of cOal. Tbe first 
consignment ,of 32,772 tonnes arrived at 
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Tuticorin on 4.4.198S in a Greek vessel. 
No licence is required for import ,of steam 
coal. 

(d) A foreign flag ve~sel was used as 
none of the few Indian ve~)se.ls fitted with 
facilities for transportation of coal was 
available at the time in the required 
position. 

(e) Generally, the import of coking 
coal is allowed. The import of non~coking 

coal is also allowed in special cirumstances. 
The policy of Government regarding use of 
vessels is to give preference to Indian ships. 
When Indian ships are not available in the 
required position, foreign nag vessels are 
used. 

New Trains Introduced during 1984·85 
and Proposals for 1985-86. 

~, 

4979. SHRI MOHANBHAf PATEL: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the numher of new trains introduced 
duri;lg the year 1984-85 on Indian Railways 
and particularly in Western Zone; 

(b) whether there is any proposal to 
introduce new trains during the year 
1985 -86 ; and 

(c) if S0, the details thereof '? 

THE MINISTER OF STATE IN THE 
MINISTRY Of RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) During 
the year 19K4-85, a total of 121 new non-
suburban and 186 suburban trams have been 
introduced on Indian Railways. Out of 
these lOnon-suburban and 15 suburban 
trains have been introduced on Western 
Railway. 

, (b) and (c) Yes, Sir. 10 Non-Suburban 
and 24 Suburban trains have been introduced 
from 1.5.1985. Of these two non-suburban 
.and 15 suburban trains have been introduced 
on Western Railway. 

Approved Power Projects to be taken up 
b~ Centre and State 

4980. SHRI MOHD. MAHFOOZ ALI 
KHAN: Will the Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) what are the approved power 
projects which are yet to be taken up . by 
the Centre for execution ; 

(b) when were the power projects 
approved by the Government .and what are 
the reasons for delay in taking up these 
projects for execution ; 

(c) what is overall deJay in respect of 
each of these projects and to what extent 
their cost is estimated to escalate by the time 
these projects are taken up for execution . . ) 

and 

(d) what steps have been taken by 
Government in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) to (d) There are 
two approved power projects jn the Central 
Sector, namely Garo Hills Thermal Project 
in Meghalaya and Koelkaro Hydro Electric 
Project in Bihar on which work has yet ~o 
be started. 

The Garo Hills Project was sanctioned in 
1981. Work on this project has not 
commenced primarily on account of constr-
aint of funds and need for fresh appraisal 
of the project due to increase in its cost 
from Rs. 43.20 crores to Rs. 106 crores. 

The Koel Karo project was taken up for 
execution in the Centnil Sector in 1981 at a 
sanctioned cost of Rs. 391.83 crores. 
Though some works were started much 
headway could not be made in the progress 
of the project due to agitational approach 
of the local people against land acqUisition. 

The cost escalation and overall delay in 
the projects would be known when the 
works are commenced at the projects. 

Allocation of funds for Htaltb alld 
Family Welfare 

4981. SHRI N. DENNIS: WiJI the 
Minister of HEALTH AND FAM1LY 
WELFARE be pleased to state: 

(a) whether it is a fact that a SleerinJ 
Group was set UP by the planllina Cpmm .ijoe 
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Ision 'to suggest proposals for allocating 
funds for health and family welfare schemes; 
and 

(b) if so the details regarding its 
recommendations which have been accepted 
by Government? 

THE MINISTER OF STATE IN THE' 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA): (a) and (b) 
planning Commission had set-up a Steering 
Group to "critically examine the present 
overall position J progress / problem 
in relation to the Health and Family 
Welfare programmes in tht country". The 
Group submitted its report in November, 
1984 which was intended to serve as a 
working paper for the formulation of the 
7th plan. The plan outlays approved for 
the first year of the Seventh Plan are Rs. 
700 crores of which Rs. 200 crores are for 
Health and Rs. 500 crores for Family 
Welfare. A final decision regarding the 
allocations for the Health and Family 
Welfare Sector would become available 
after the approval of the Seventh Five-Year 
Plan by the Planning Commission, National 
Development Council and the Parliament. 

Recognition by Mel of Degrees given by 
, Medical Colleges Charging 

Capitation Fee 

4982. SHRI K.P. UNNIKRISHNAN : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the degrees of medical 
colleges charging captitation fee or donation 
for admission to degree and post-graduate 
courses are recognised by the Medical 
Council of India and if so, the names of 
colleges whose degrees are recognised ; 

(b) the tuition fees and other annual fees 
charged by such colleges for their degree and 
post-graduate courses ; and 

. (c) whether Government have evolved 
any policy on acceptance of capitation fee 
donatioll for admission to professional 
colleges, and if so, the dotails thereof and 
bow Ions the system wilJ ~oDtinue? 

THE MINISTER OF STATE IN; THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA) : (a) Under 
the Indian Medical Council Act 1956, there 
is at present no provision for withh~lding 
the recognition of the degree and approval 
of the Institutions on the ground that a 
particular college is charging capitation fee 
or donation. The following private medical 
colleges charging capitation fee/donation 
have been recognised for awarding the 
M. B. B. S. Degree and some other post-
graduate qualifications granted by the 
respective university:-

Medical College 
1. J.J.M. Medical 

College, Davangere. 

University 
Mysore University. 

2. Kasturba Medical Mangalore University. 
College, Manipal 
Mangalore. 

3. J.L.N. Medical Karnatak University. 
Co])~ge, Belgaum. 

4. M.R. Medical GuJbarga University. 
CoHcge Gulbarga. 

5. Dayanand Medical 
College, Ludhiana. 

Punjab University. 

(b)' No definite information is available 
as it varies from college to college. 

(c) The Govt. of India are opposed to 
the practice of charging of capitation fee 
for admission of students in medical colleges 
and have been advising the State Govern-
ments to do away with the system of 
Capitation fee. The Joint Conference of 
Central Councils of Health and Family 
Welfare at their meeting held on 7th·9th 
July, 1983 have passed a resolution to the 
effect that "all States/U.Ts. should take steps 
to put an end to the practice of c.harging 
capitation fee for admission of students to 
medical colleges". 

Tbreat of Meningitis and Malaria 

4983. DR. G. VUAYA RAMA RAO: 
Will the Minister of HEALTH AND 
'FAMILY WELFARE be pleased to state: 

(a) whether it is a fact that there is a 
serious threat of meninsitis and malaria to 



widows of recent riots now housed in Tilak 
Nagar, New Delhi reported in the Times of 
India, dated 1 April, 1985 ; and 

(b) if so, remedia:l steps taken/proposed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA) : (a) No, Sir. 

(b) According to the information received 
from Delhi Administration, Medical Teams 
are visiting the area and giving Chempro-
phylaxis with Sulphadiazin tablets to a1l 
suffering from sore throat/fever in the area. 
As a health education measures pamphelets 
with do's and dont's in respect of menin-
gitis have been distributed to all th$ families. 
Anti-malaria measures have also been 
intensified. Fogging operations, regular 
anti-larval measures and focal spray with 
Pyrethrum are being undertaken in these 
areas. Week1y surveillance is being done in 
the area to detect malaria cases in the 
community. 

Posting of More Doctors in CGHS 
Dispensaries in Bangalore City 

4984. SHRI V. S. KRISHNA IYER : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) how many" C. O. H. S. Dispensaries 
are functioning in Bangalore City; 

(b) how many Central Government 
employees are residing in Banga lore City; 

(c) whether it is a fact that the existing 
CGHS facilities arc not adequate; and 

(d) whether Government will post 
specialists and more doctors in these dispen-
saries ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKW ANA) : (a) 8 COHS 
allopathic dispensaries are fUDctiong in 
Bangaiore city. 

(b) Approximately 40,000 Central 
Government employees are estimated to be 
rosidiq i.o Ban,alore city. 

(c) and (d) No, Sir. Specialists are 
posted in the Polyclinics. There are 5 
Specialists working in the Polyclinic in Ban-
galore as against the sanctioned strength of 6. 
There is a sanctioned strength of 46 Medical 
Officers for CGHS according to the pres-
cribed staffing pattern and out of that 43 
Medical Officers are in position. 

Holding of Examination for Promotion 
upto VIII Class 

4985. SHRI CHINTAMANI lENA 
Will the Minister of EDUCATION be 
. pleased to sta te : . 

(a) whether it is a fact that the National 
Council on Educational Research and 
Training ha~ disapproved holding of external 
public examinations before Class Vlli ; and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) Yes, Sir. 

(b) Elementary Education up to class VIII 
is primarily the concern of the States 
Governments. It is for them to adopt an 
examination system in their respective Statesl 
UTs. However, in the context of universa-
Jisation of elementary education StatesjUTs. 
have been advised to follow a no-detention 
policy upto class VIII subject to resular 
evaluation remedial measures. 

Supply of Sub-Standard Drugs and Glucose 
to Central Government Hospitals 

4986. SHRI RAM BHAGAT PASWAN: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

(a) whether it is a fact that some sub-
standard drugs have been supplied to 
Central Government hospitals and dispen-
saries including some bottles of Glucose, 
etc. during 1984 and t 985 in Delhi> and 
Bihar; and 

(b) if so, the details thereto 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH '(SHRI 
YOGENDRA MAKWANA): (a) and (b) 
Central Govornment hospitals and dispeA· 
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saries generally procure their requiremer\ts of 
drugs from Government Medical Store 
Depots. Drugs purchased by Government 
Medical Store Depots are subjected to pres-
cribed pharmacopoeial tests in the approved 
laboratories before being accepted and 
supplied/issued to various indentors enrolled 
with them. 

In so far as this Ministry is concerned, 
no specific case of any untoward incident due 
to administration of a sub-standard drug/ 
intravenous infusion has been reported. 

Discussion by National Institute of Communi· 
cable Diseases t. Cont,rol Malaria 

4987. (SHRI V. SREENIVASA 
PRASAlJ : 

SHRI M. V. CHANDRA-
SHEKARA MuRTHY: Will 

the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the National Institute of 
Communicable Diseases (NTCD) has 
recently discussed to examine ways to control 
malaria; 

(b) if so, the details of the discussion 
held; and 

(c) what ways have been suggested to 
eradicate the factors that breed the disease? 

THE MINISTER OF STATE IN THE 
DEPART~IENT OF HEALTH (SARI 
YOGENDRA MAKW ANA) : (a) No, Sir. 

(b) and (c) Does not arise. 

Spread of Meningitis ."ever in Nagpur 
District (Mabarashtra) 

4988. SHRI BANWARI LAL 
PUROHIT: WiJl the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether it bas come to the notice of 
Government that Nagpur District in 
Maharashtra State is in the grip of meningitis 
fever since last one month ; , 

(b) if so, whether it is also a fact that 
a larae number of deaths have occurred due 
to this disease during this period ; 

(c) whether Union Government 
provided/propose to provide any kiacl 

of heJp to Maharashtra Government in this 
regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA): (a) and (b) 
According to the .information received from 
the State Health Authorities 2S deaths due 
to Meningitis have been reported so far 
from the Nagpur district of Maharashtra. 

(c) and (d) 2500 doses of anti-menin-
gitis vaccine and necessary guide] iDes for 
prevention of the disea$e have been t uPJlJied. 

Representation from South Eastern Railway. 
mens Union, Nagpur Division, 

Maharashtra 

4989. SHRJ BAN\\' AR I LAL 
PUROHIT: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the South Eastern Railway-
men's Union Nagpur Division Maharashtra 
has represented to Government to solve 
their problems ; 

(b) if so, the detai Is thereof ; an d 

(c) what action has since been taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRf 
MADHAVRAO SCINOIA): (a) to (c) 
Nagpur Branch of this Union has forwarded 
during the last six months 67 individual 
representations regarding seniority, promo-
tions. increments, etc. 5S out of these 
representations have been exam ined and 
settled. 

Grants to Nagpur University for Diamond 
Jubilee Celebrations 

4990. SBRI BANW ARI 
PUROHIT: Will the Minister 
EDUCATION be pleased to state: 

LAL 
of 

(a) whether the Nagpur University has 
approached the University Grants Commi· 
ssion for a grant on the occasion of its. 
Dimond Jubilee Celebrations; 

(b) if so, whether the University OraQt. 
Commission bas livID its approval i aDd ' 
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(c) if not, the time by which final 
decision is likely to be taken and the amount 
of the grant agreed upon ? 

THE MINISTER OF EDUCATION 
(SHRI K. c. PANT) : (a) Yes, Sir. The 
University has requested the Commission 
for assistance towards construction of a 
Diamond Jubilee Hostel for foreign students 
and a girls hostel for post-graduate and 
research students. 

(b) and (c) The Commission has agreed 
in prjnciple to the construction of an 
international hostel on sharing basis. During 
the Sixth Plan, the Commission has been 
sanctioning Rs. J 0 lakhs to a university on 
the occasion of its Diamond Jubilee and an 
additional Rs. 10 lakhs in case the university 
also raised an equal amount. The question 
of Diamond Jubilee grants in the Seventh 
Plan has not yet been finalised. 

Repairing of Cattakhal Bridge 

4991. SHRI AJOY BISWAS : Will the 
Minister of RAIL WA YS be pleased to 
state: 

(a) whether it is a fact that Cattakhal 
Bridge which is situated between SHehar and 
Badarpur railway track is in bad condition; 

(b) if so, the steps taken by Govern-
ment to repair the bridge ; 

(c) whether the repairing has been 
entrusted to any contractor ; and 

(d) if so, what was the target date of 
completion of the repairing work and when 
it is expected to be complet:d ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No. Sir. 

(b) to (d) There has been' some 
errosion on the left bank of river Barak 
close to Katakhal Rail-cum-Road bridge. 
To check this errosion the Railway had 
prvvided bou1der rivetment and aprons 
along 250 Metres length of bank last tear 
and this year contract has been awarded to 

. provide rivetment and aprons along further 
400 Metres length. The work is expected 
to be completed by end of May, 1985. 

Ran LJae from HoJal to,Ma .... 

4992. SHRI AJOY BISW AS : Will tho 
Minister of RAILWAYS be pleased to 
state : 

(a) whether there is any proposal to 
establish rail line from Hojai to Halftona for 
avoiding Lumding which will save time aDd 
distance; and 

(b) if so, the steps taken by Government 
in this respect ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) and (b) As 
per survey completed in 1984, the estimated 
cost of a new B. G. rail Jine from Lanka 
near Hojai to SHchar was Rs. 650 crores, 
and the line was found unremunerative. 

In view of this and the severe constraint 
of resources, at present, it will not be 
possible to take up construction of this line 
in the near future. 

Unmanned crossings in Haryaaa 

4993. SHRI RAM PRAKASH: Will 
the Minister of RAIL WAYS be pleased to 
state : 

(a) the number of unmanned crossings in 
Haryana State ; and 

(b) programme of Government to man 
the unmanned crossings in Haryana ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) There are 
491 unmanned level crossings : 

(b) 12 unmanned level crossings are' 
programmed for m~nning during 1985·86. 

Power Shortage in Haryana 

4994. SHRT RAM PRAKASH: Will 
the Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) whether Government are aware that 
industrial and Agricultural production is 
sufferins in Haryana OD account· of acute 
shorta&e of power supply in the State; and 

. I 

I 
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(b) if 10; what steps Government pro-
pose to take to enhance the supply of power 
in the State 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARUN 
NEHRU) : (a) and (b) Tbe power shortage 
in Haryana is on account of poor perfor-
mance of their thermal power stations. In 
order to improve the performance of these 
stations, a comprehensive renovation and 
modernisation programme for Faridabad and 
Panipat Thermal Power Stations has been 
sanctioned. Surplus power in Northern 
Grid is also being given to Haryana, when-
ever available, 

(Translation] 

Rail Line from Pathankot to Kandla 

4995. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether it is a fact that Bikaner, 
laiselmer, Jodhpur and Burmer, the border 
desert districts of Rajasthan, are among the 
most backward areas as well as from railway 
traffic angle of the country ; 

(b) whether, keeping in view the facts 
that Rajasthan Canal which is known as 
Indira Canal flows from this area and 
valuable minerals have been found there and 
is possibility of finding gas and petrol, and 
also to ensure movement of defence material 
from one place to another, Government 
propose to include in the Seventh Five Year 
Plan the proposal of constructing a board 
gauge rail line from Pathankot to Kandla via 
Ganganagar, Bikancc, laisclmer and Barmer ; 
and 

(c) if so~ the concrete steps proposed to 
be taken by Union Government in this 
regard ? 

THE MINISTER OF STATE IN THE 
M1NISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c) 
Bikaner/Lalgarh will have a through Broad 
Gauge link upto Pathankot after completion 
of the work. of Suratgarh-Bikaner conversion 
from Metre Gauge to Broad Gauge. No 
further proposals for gauge conversion are 
proposed at present beyond Bikaner. , 

[English] 

Amount Allotted and Spent on Maintenance 
and Repairs of National Highways 

in Orissa 

4997. SHRI SOMNATH RATH : Will 
the Minister of SHIPPING AND TRANS-
PORT be pleased to state the amount 
allotted and expenditure incurred on main-
tenance and repairs of National Highways in 
Orissa during the Sixth Plan, year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : 

The amounts aBotted and expenditure 
incurred on the maintenance and repairs of 
National Highways in Orissa during the 
Sixth Plan is as under :-

---------------
Year Amount allotted Actual 

expenditure 

1980·81 
1981-82 

1982-83 

1983-84 
1984-85 

(Rs. in lakhs) 
J 52.60 158.37 

199.21 208.50 
280.60 285.68 
351.80 353.07 
358.lH 359.33 

World Bank A~si~tance to Districts of Tamil 
Nadu Covered by Integrated Nutrition 

Project 

4998. SHRI K. RAMAMURTHY : 
Will the Minister of SOCIAL AND WO-
MEN'S WELFARE be pleased to state: 

(a) the names of four districts in Tamil 
Nadu that have been covered by the 
Integrated Nutrition Project launched in 
1980-81 with the World B~nk Assistance and 
the quantum of assistance being rendered by 
the World Bank to this project; 

(b) how is this Project different from 
the Nutritious Noon-Meals scheme being 
implemented by the State Government of 
Tamil Nadu ; and 

(c) the details of similar projects, if any, 
being implemented in other States with the 
assistance from tbe World Bank ? 



12.9 Wrilltll Answers VAISAKHA 12t 1907 (SAKA) Written An,wers 130 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL AND WOMEN'S 
WELFARE (SHRIMATI M. CHANDRA-
SEKHAR) : (a) The six districts covered by 
Integrated Nutrition Project launched in 
1980-81 with World Bank assistance are 
Madurai, Ramanathapuram, Pudukottai, 
Tirunelveli, North Arcot and Chrngalpattu. 
World Bank approved a loan of US 32 
millions for this project. 

(b) Tamil Nadu 1ntegrated Nutrition 
Project provides nutrition and health services 
to children up to 36 m,onths of age, pregnant 
women and nursing mothers. Nutrition 
supplements are provided to children (6-36 
months) selected on the basis of severe 
malnutrition or failure to gain weight. 
Nutritional sl1rvcilIanc:e and nutrition educa-
tion to mothers arc important features of 
the scheme. 

The Noon-meals scheme implemented by 
the Government of Tamil Nndu provides 
free meal once a day to all the poor children 
in the age group of 2-10 years. Besides 
nutrition to children, this is also seen as an 
incentive to increase enrolment and retention 
in primary schools. 

(c) No similar project with the assis-
tance of World Bank is being implemented 
in any other state. 

Rerommendation~ of working Group set 
up to Formulate Strategies again'tt 

dr inking and drug Abuse 

4999. SHRJ K. RAMAMURTHY 
Will the Minister of SOCIAL AND WO-
MEN'S WELFARE be pleased to state; 

(a) the principal recommendations made 
by the Working Group set up on 2 April, 
1983 for the purpose of formulating 
strategies against drinking and drug abuse in 
the coun try ; and 

(b) the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL AND WOMEN'S 
WELFARE (SHRIMATI M. CHANDRA-
SEKHAR) : (a) and (b) : The Group is 
Xpetted to submit its report shortly. 

Illiteracy Amongst Women 

5000. SHRI AMARSINH RATHAWA: 
Will the Minister of EDUCATION "be 
pleased to state; 

(a) whether it is a fact that there is 
more ilJiteracy in women than men in the· 
country and part icuJarly in rural areas and 
in Adivasi Areas of the country; and 

. (b) what steps are being taken by the 
~overnment to op~n n10re schools for girls 
In rural and adivasl areas of the country • , 

(c) whether Gujarat State has sent its 
proposa] to establish girls hostels in the 
adivasi areas in GlJjarat ; if so, the action 
taken by the Government thereon; and 

fd) what is the policy of the Govern-
ment to open hostels for the adivasi girls 
and boys in the country ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (n) Yes Sir, Accor-
ding to 1981 census the percentage of 
titemcy amongst male and female is 46.89% 
~hd 24.82% respectively. The corresponding 
flgures for Scheduled Tribes are 24.52% and 
8.04 respectively. 

(b) The State Government/UT Adminis-
trations have been advised to give priority to 
open morc schools in areas with low literacy 
rates and those predominantly inhabited by 
Scheduled Castes and Scheduled Tribes. 

(c) During 1984-85, a sum of Rs. 2 
lakhs representing 50% Central share was 
released to the Government of Gujarat for 
establishing girls hostel in adivasi areas on 
the basis of proposal received from the state 
Government. 

(d) The Centrally sponsored scheme for 
construction of girls hostels will continue to 
be operated ruing 1985-86. Construction of 
boys hostels falls in the state sector. 

Development of Hi~her Education in 
Tribal and Backward Areas 

5001. SHRI GIRIDHAR OOMANGO: 
Will the Minister of EDUCATION b~ 
pleased to state : 
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(a) what are the recommendations of 
the University Grants Commission regarding 
the development of higher education in· 
Tribal and Backward areas; 

(b) whether the concerned universities 
have' submitted the developmental proposals 
to the University Grants Commission during 
Sixth Plan; 

(c) if so, the names of the universities 
and the colleges situated in Tribal and Back-
ward areas suggested for development there-
of ; 

(d) whether the University Grants 
Commission has earmarked the funds for 
Tribal and Backward areas educational 
development; and 

(e) jf not, the reasons thereof? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) With a view to 
removing regional imbalances and providing 
the benetH of higher education to economi-
cally and educationally ba~kward communi-
ties. the UGC had decided to offer special 

. assistance to colleges catering to the needs 
of SC/ST students, and those located in 
tribal areas. 

According to the criteria prescribed by 
the Commission, colleges located in tribal 
areas and catering to the needs of Scheduled 
Caste!Scheduled Tribe students which have 
at least 5 permanent teachers and a minimum 
enrolment of 100 students, of whom at]~st 

5 permanent teachers and a minimum 
enrolment of 100 students, of whom atleast 
35 belong to 'geiST, are eligible for assis-
tance upto a ceiling of Rs. 4.00 lakhs in the 
Sixth Plan. Colleges with larger enrolments 
are considered for such special assistance if 
the number of SC/ST students is not less 
than 20% of the total enrolment. 

In the case of colleges located in back-
ward areas, development assistance is pro-
vided if a college has 200 students, 10 
permanent teachers, and an overall teacher-
student ratio of 1 : 30. 

(b) and (c): The required information 
is being collected and will be laid on the 
Table of tbe Sabba. 

(d): The Commission had allocated a 
provision of Rs. 3.00 crores for assistance 
to colleges catering to the necd of SC/ST 
students in Sixth Plan. 

(e): Does not arise. 

Linking Population Growth with grOS! 
National Productivity 

5002. SHRI DIGVIJA Y SINH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether. it is considered important 
to stabilise the population at a given level 
within a time frame ; 

(b) whether it is considered important 
to link population growth with the growth of 
Gross National Productivity; 

(c) whether a policy will be framed 
with these criteria ; and 

(e) if so, details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA) (a) to (d) The 
demographic goal as already laid down in 
the National Health Policy is to achieve a 
Net Reproduction Rate of Unity (NRR : 1) 
by the year 2000 A.D. leading to stabilisation 
of population. This target envisages a 
reduction in Crude Birth Rate (CRR} to 21 
per thousand and Crude Death Rate (CDR) 
to 9 per thousand population by the year 
2000 A.D. The requirement of resources 
for supporting the growing population were 
kept in view while adopting the national 
goals mentioned above. 

Reported Fear of Epidemic in Varanasl 

5008. SHRI M. RAGHUMA REDI?Y·: 
SHRI C. MADHA V REDDI: 
DR. G. VlJAYA RAM A RAO: 

Will the Minister of HEALTH AND 
FAMILY ,WELFARE be pleased to state: 

(a) whether Government·s attention has 
been drawn to the News items appearing in 
The Hindustan Times dated 3 April, 1985 
wherein it has been stated that Epidemic' 
like 1927 may break out in the Varanasi and 
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will spread to the entire country due to 
Pollution of the Ganga Waters from filth 
and froth and half burnt bodies, animal 
carcases thrown into the Holy River; and 

(b) if so, the steps taken by Government 
of India to meet the situation '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA): (a) and (b) 
The Government has seen the News item. 
The news item refers to the cholera apidcmic 
of 1927. Cholera is a classical water borne 
disease. The cholera organism generally 
finds its way into the stream water contami-
nated QY the sewage water. These organisms 
do not survive long in badly polJuted water 
as in clean water. The enteric micro-
organism, cholera vibrio die out within a 
couple of hours because of the activity of the 
bacteria-phage present in the river water of 
the Ganges and the Jamuna. The pathogenic 
germ is very sensitive to acids and is killed 
at a temperature of 56 C. within J 5 minuts. 
With the modern water treatment and 
cholorination of water supplied to the 
community the spread of epidemic is 
unlikely. 

Project Report for lOS Minor Irrigation 
Project sent by A.P. ' 

5004. SHRI M. RAGHUMA REDDY: 
SHRI C. MADHAV REDDI: 
DR. O. VIJAYA RAMA RAO : 

WiJI the Minister of IRRIGATION AND 
POWER be pleased to state: 

, (a) whether the State Government of 
Andhra Pradesh had sent a project report 
for 205 Minor Irrigation Schemes in that 
state to the Central 'Government in 1982 
to create an irrigation potential of 37,604 
H. A; 

(b) whether E.E.C, consultants visited 
the Andhra State in t 983 and gave their 
recommendation on "Design" criteria, 
project cost, operation and maintenance cost 
etc. and constitution of an appraisal Commi· 
ttee to give final clearance to the schemes ; 

(c) whether Committee had also 
submitted its report to Government and is 
wder their examination ; 

(d) whether Union Government had 
reduced the assistance by Rs. 14 crores for 
the projects against originaJly indicated Rs. 
SO crores ; and 

(e) jf so, the reason thereof '? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. StiANKARA .. 
NAND): (a) and (b) Yes, Sir. 

(c) to (e) Although the EEC had 
earlier indicated an alJocation of ECU 15 
milJion (Rs. 15 crofes) for the AP Minor 
Irrigation project, it h~.s since enhanced the 
allocation to ECU 30 mil. (Rs. 30 crores). 
The total amount of EEC assistance is 
related to finance made available through 
the sale proceeds of imported fertilizers 
which were arranged under the EEC Cooper-
ation Programme during 1984. 

Central Control of all Universities 

5005. SHRI CHITTA MAHATA: Will 
the Minister of EDUCATION be p]eased to 
state : 

(a) the number of the Universities in 
the country ; and 

(b) number of Universities controlled 
by the State Governments? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) There are at 
present 125 universities and 15 institutions 
deemed to be universities in the Gountry. 

(b) t J 8 universities are functioning 
under Acts of the various State legislatures. 

Commission for University Teachers and 
School Teachers 

5006. SHRI VJJAY KUMAR 
MISHRA: Will the Minister of 
EDUCATION be pleased to state: 

(a) whether Government had appointed 
two separate commissions for University 
Teachers and School Teachers ; 

(b) the terms of reference of these two 
commissions ; 

(c) whether the two commissions have 
aubm itted their reports ; 
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(d) if so, the salient features thereof; 
and 

(e) if not, the time by which report is 
likely to be completed? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) Yes, Sir. 

(b) The terms of reference are given in 
Statement-I. 

(c) Yes, Sir. 

(d) Salient features of the reports of 
the two National Commissions on Teachers 
are summarised as in Statement-II. 

(e) Does not arise. 

Statement·] 

The terms of reference for the Commissions 
are : 

(1) Lay down clear objectives for the 
teaching profession with reference 
to the search for excellence, breadth 
of vision and cultivation of values 
in kecping with the country's heri-
tage and ideals of democracy, 
secularism and social justice ; 

(2) Identify steps to be taken to give 
an appropriate status to members 
of the profession ; 

(3) Suggest measures for fostering 
dynamism in the profession and 
responsiveness to developments 
elsewhere in the world ; 

(4) Recommend measures needed for 
attracting and retaining talented 
persons ill the teaching profession 
and widening the base for recruit-
ment particularly, of women; 

(5) Review the existing arrangements 
for pre-service and in-service train-
ing/orientation for teachers and to 
recommend improvements ; 

(6) Review and recommend the appli-
cation of improved methods and 
technology for teaching ; 

(7) Recommend measures to enhance 
the role of teachers in fa~i1itatins 
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motivating and inspiring students 
in the acquisition of knowledge, 
skills and values, and promoting 
through them the l)pr,ad of the 
scientific temper, secular outlook, 
environmental conscioJ.lsness and 
civic responsibility ; 

(8) ldentify the role of teachers in 
integrating ~ducation with develop-
ments work in the community and 
home; 

(9) Study the special requirements of 
teachers in the field of non-formal 
and continuing education and 
to suggest ways and means by 
which these requirements can be 
met; 

(10) Jnentify the role of teacher, organi-
sation5 in professional growth and. 
professional consciousness ; 

(11) Look into the feasibility of evolving 
an acceptable and impkmcntabJe 
code of conduct for tcachers ; and 

(J 2) Assess the adequacy of arrange-
ments for promotion of teachers' 
welfare with special reference to the 
National roundation of Teachers' 
Welfare and to suggest modifica-
tions where necessary. 

Statement-ll 

Main recommendations of the National 
Commission all Teachers .. ] I 

1. The role of the tcacher should be to 
promote national goals, particularly :-

(i) United India; 

(ii) Process of modernisation ; 

(iii) Productivity; 

(i~) Humane and canng society. 

It is underscored. however, that the 
primary task of the teacher is concerned 
with man-making, namely the makjng of 
the Indian of tomorrow. 

2. The following welfare measurea 
should be initiated :. 
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(a) Creation of a Housing Fund for 

teachers to facilitate easy and soft 
loans for house building; 

(b) Promoting house building societies 
for tcachers ; 

(c) Provision of holiday homes for 
tcachers in major cities; 

(d) Medical allowance at the rate of 
7.5 % of the basic pay, and reim~ 
bursemcnt of the entire cost of' 
treatment and. mcdic'al expenses in 
maternity and serious illness' , 

(e) Provision of i1rst aid facilities In 

the ~chool. 

3. Facilities for health and medica1 
care ~hould continlle to be available to 
teachcr~ nnu. their family members after 
retirement. 

4. The Commissio,n recommends that 
in thc Seventh Plan there should be a pro· 
VISion for the construction of one lakh 
quarters for women tcachers in rural areas. 
In our opinion it should be possible to 
construct a modest residential unit at a cost 
of Rs. 25,000 / ~. 

5. The activities of National Foundation 
for Teachers' Welfare should be diversified 
to include schemes for· housing, medical 
assistance, publication of books, education 
loans, teachcrs guest houses etc. 

6. The Central and State GovernOlcnt 
should seriously explore the possibility of 
replacing the plethora of salary scales for 
teachers and educational administrators in 
each State by a single running sca1e. This 
should be seen as a first step towards a 
composite national pay scale for all cate-
gories of teachers and educational 
administrators in the country. 

7. As a result of the new pay fixation 
policy advocated by the Commission, it is 
expected that on an average each secondary 
teacher in a State will get a benefit of not 
less than Rs. lOOJ- per month while in the 
ease of a primary teacher the benefit will not 
be less than Rs. 150/· per month. 

8. The Commission recommends that 
a ;omposite runnins scale proposed, should 

provide for an Efficiency Bar after 5 y~rs 
from an entry point, and every 10 years 
thereafter. This has been done to link salarY 
to performance. The Commission suggestS 
that every point where an Efficiency Bar 
occurs should be seen by the head of the 
institution as an occasion to review the per-
formance of the concerned teacher in the 
preceding years. . In order that such an 
assessment is made objectively. it is reco-
mmended that whenever necessary, tbe head 
of another institution or an Inspector with a 
reputation for honesty, and impartiality may 
be associated with such a review. 

9. The Central Government should, jf 
necessary, make good the deficit of a State 
Government during the fir st five years of the 
implementation of the composite runDing 
scale. 

10. The number of senior positions in 
primary as well as secondary schools should 
be substantially increased by creating addi-
tional posts of Vice-Principal/first teacher. 
The number of posts at different levels 
should broadly conform to the distribution: 
assistant teacher (60%), senior teacher (25%). 
Vice· Principal (10%), and Principal Head-
master (5%). 

11. There should he no discrimination 
in the matter of salary and other conditions 
of work against teacher of physical education, 
lndian Languages, music, drawing, etc. 

12. The Commission recommends that 
each state should make a beginning during 
the 7th Plan period by ~tarting at least one 
four-year integrated college of education. 

13. For e]cmentary teachers it is de~i .. 
rable to have a two year training course after 
class XII. EtTorts may be made to have 
this pattern established as the normal pattern 
of training for elementary teachers as early 
as possible. . 

14. A suggestion which has been 
commended favourably is that in future 
teacher training should be limited onJy to 
teachers who have been recruited already or 
selected for recruitment. 

15. Every in service training course 
should normally be in the nature of a work· 
shop, offll'1n& opportunities for real practical 
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work including the preparation of instruc. 
tional materials which the participating 
teachers could take back with them for use 
in their ·schools. 

16. A code of conduct for teachers 
should be ..••••.•• formulated at the national 
level in consultation with teachers' organi. 
sations. 

17. Another important step will be the 
easy natura) recognition of the meritorious 
and disciplining of the non-performing and 
the inefficient. The conduct of disciplinary 
proceedings has to be made quicker and 
more efficient. 

18. In view of the critical importance 
of the role of the headmaster in the work of 
a school his selection must always be on the 
basis of merit-cum-seniority and not on 
seniority-cum-fitness. 

19. A National Organisation for 
improvement of standards in school educa-
tion should be established forthwith. 

20. The National Council of Teacher 
Education should be vested with statutory 
powers. 

21. The revival of Indian Education 
Service to enhance the status of the teaching 
profession, to promote national integration 
and to accelerate the !)ace of educational 
development in the country is strongly 
recommended. 

Main Recommendations of the National· 
Commission on Teachers-II 

1. Education as a man-making and 
society making activity must be the focus of 
attention. The teacher's role should be 
looked upon as an agent of change, as a 
procurer of knowledge, and as an agent of 
cooperation with community. In the context 
of explosion of knowledge, teachers will have 
to remain uptodate and will need to learn 
continuously. The lecture system will no 
more suffice and a number of devices such as 
field work. projects, seminars, simulatory 
exercises, problem-solving issues, tutorials 
and other dynamic methods of teaching-
learning will have to be employed. This is 
panicularly n~essary because of the 5peeial 

Written An.Jwers 140 

need to encourage the development of . 
attitudes, character, values and social and 
developmental concerns. 

2. Living and "working conditions of 
teachers through-out the country should be 
improved. To compensate for the late start 
in career, advance increments should be 
sanctioned. At least 25% teachers should be 
provided with housing facility of a functional 
kind ; a revolving fund of Rs. 250 crores 
should be set up for giving Joans to jnstitu-
tions at lower rates' of interest. Teachers 
should also be sanctioned house building 
advance. 

3. Teachers should be sanctioned loans 
for purchase of conveyance. 

4. At least 25% of teachers in coJJeges 
should have a cubicle each with lockers. 
Rs. 150 crores should be provided for this 
purpose. 

5. A medical allowance of Rs. 50 per 
month should be given to all teachers with a 
provision to meet full cost where hospitalisa-
tion is involved. 

6. Retirement benefits like provident 
fund, gratuity, pension, and group insurance 
should be available to all teachers, in 
addition to leave and travel facilities. 

7. High priority in admissions should 
be given to teachers' children in the schools 
to be set up by Central Government in every 
district. 

8. 25% of appointments of teachers 
should be from outside the State. 

9. It is extremely important to make a 
rigorous merit- based s~lection for the entry 
level of the teaching profession. There 
should be an all-India Test and only those 
who have obtained Grade 8 plus in such a 
Test should be eligible for consideration. 
The other qualifications prescribed by the 
U.O.C. should continue. 

All appointments at higher levels such as 
those of Readers and Professors should be 
by open selection on a genuinely all.Indfa 
basis. For the higher grade of Professor. 
thero should be a national selection. 
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10. Teachers should receive systematic 
but short courses of training and refreshing 
of their knowledge every five years. Teachers 
can be given some training at the pre-induc .. 
tion stage itself. Besides, acquiring their 
M.Phil/Ph.D., prospective teachers could 
also take up some specialised courses directly 
oriented towards teaching. Again, immedia-
tely after a person is inducted into the 
teaching profession, facilities should be 
provided for the teacber to undergo a 
training course relating to II proper orien-
tation towards the profession and its values, 
skills in pedagogy, curriculum construction, 
use of audiovisual aids, communication skills 
educational psychology and evaluation 
methods. FaciIi ty should be provided for 
retraining of teachers periodically throughout 
their career. Advanced Centres and/or 
departments should be set up at State I 
regional levels for such training programmes. 
Every teacher should be linked to 'one such 
Centre/Department and participate in its 
programmes from time to time, say, once 
every five years. The performance of the 
teacher in such programmes should be 
rigorously evaluated and should be taken 
into account in the context of career deve-
lopment. 

11. Each of the categories of lectures, 
readers and professors should have a number 
of cleal grades. A person of average per-
formance after he has completed 8 years of 
service should be evaluated and if found fit, 
he may enter the next grade. This has been 
called the average path. This mechanism, if 
well implemented, would make a teacher 
have' several promotions in his service, 
reaching 75% of the highest salary that any 
one can get. A bright teacher should be 
entitled to provide his bio-data and achieve-
ment for special evaluation wheh he has put 
in 6 years in a particular stage, and if found 
fit by the statutory selection committee, be 
may enter next higher grade of the same 
denomination or title. 

12. Grades of Readers should be insti-
tuted in colleges with the possibility of 
introducing Profes~ors' Grade in post-
graduate coUeaes. Teachen should be able 
to carry their service benefits from one 
university college to another. Women 
teachers sbould be given special facilities like 
part-time work, when their family conditions 

so demand, and creches should be set up by 
institutions. 

13. Teachers shouJd accept greater 
responsibility in running and managinl acti-
vities. Tbe governing bodies of institutions 
should be accountable. Teachers· Associa-
tions should p]ay a significant role in 
ensuring the professional performance of 
their member Teachers should agree to a 
clear definition of their roles and responsi-
bilities. There should be mechanism for 
prompt redressal of their grievances. 

14. No profession and no service can 
survive without do's and dont's. It is 
undesirable for the teacher to avoid 
academic duties such as lectures, demonstra-
tion, assessment, guidance, invigilation, etc. 
There should be no partiality in assessment 
of students. He should never incite students 
against other student or teachers. He should 
not refuse to carry out decisions of the 
appropriate administrative and academic 
bodies. Such and similar elements in codes 
of conducts are not novel. The teaching 
community should apply worthy criteria of 
performance to itself so that it earns the 
most honourable place in our society. 

Setting up of Mini Railway Workshops 
in Southern India 

5007. SHRI N. DENNIS: Will the 
Minister of RAILWAYS be pleased to 
state : 

(a) whether there are proposals under 
consideration of Government to set up a 
chain of mini Railway workshops in the 
Southern India ; and 

(b) if so, whether any such workshop 
is proposed to be located in Kanyakumari 
district? 

THE MINISTER OF STATE IN nIE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

PHC, in Tamil Nadu 

5008. SHIU N. DENNIS : 
Minister of HEALTH AND 
WELFARE be pleased to state : 

Will tbe 
FAMILY 
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(a) the num ber of Primary Health 
Centres functioning at present in the State 
of Tamil Nadu sponsored by Union Govern-
ment, 

(b) whether Government have decided 
to convert all the sub·celltre~ into fullfledged 
Primary Hen lth Centres ; 

(c) whether any time limit has been 
fixed for this purpose ~ and 

(d) if so, the details thereof '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF 'HEALTH (SHRI 
YOGENDRA MAKWANA): (a) Estab-
lishment of Primary Health Centres is under 
the State Sector Minimum Needs Programme. 
As per information available there were 422 

11 
Primary Health Centres functioning in Tamil 
Nadu as on 1.1.19~5. 

(b) No Sir. 

(c) and (d) Question does not arise. 

Power Shortage in Karnataka 

5009. SHRl B. V. DESA1: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) whether it is a fact that Power 
Review Committee which meet at Bang.alore 
recommended to the State Government a 
further increase in the power cuts on high 
tension consumers; 

(b) wr.ether the Committee consisting 
of the officials of the Karnataka Electricity 
Board and the departments of energy and 
industries reviewed the power situation in the 
Karnataka State which continues to be' 
critical; 

(c) whether it is a fact that the State 
Government was asked by the Committee 
that best use must be made out of available 
quantum of power supply during the scarcity 
prone summer period ; and 

(d) whether the Committee bad also 
requested neighbouring States of Tamil Nadu 
and Andhra Pradesh in meeting the power 
shortage in the St.atc 1 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (8) to (d) As informed 
by Karnataka Government, the Power 
Review Committee constantly reviews the 
power position in the State and submits the 
report to the Government suggesting measu. 
res for the best use of electricity. The power 
cuts were enhanced from 1.4.1985 bg 
Karnataka Government after exarning the 
Committee's report. The Karnataka 
Government and the State Electrjcity B{)ard 
have requested the neighbouring States except 
Tamil Nadu for assistance. 

Open School proJect by Centrol Board of 
Secondary 'Education 

5010. SHRJ B. V. DESAI: 
SHR1MATl K1SHORI SINHA: 

Will the Minister of PDUC'ATION he plea-
sed to state: 

(a) whether the Education Ministry has 
decided to fuJly finance from the current 
fiscaJ year the 'Open School' projc!::t started 
by the Centrnl Board of Secondary Education 
for propagation of distance education; 

(b) if so, the details of progress made 
since its inception; 

(c) the total amount set for programme 
imp1cmentation during the current year; and 

(d) the assistance and help Government 
propose to provide for fu1l implementation 
of the scheme ? 

THE MINISTER OF EDUCATION 
(SHRl K. C. PANT): (a) to (d) The 
Ministry of Education has decided to meet 
the net deficit of the Open School Project 
of the Central Board of Secondary Education 
from the year 1984-85 onwards. For this 
purpose a budget provision of Rs. 40 lakhs 
has been approved for the current financial 
year 1985-86 under Plan. The progress 
made by the Open School Project can be 
judged from, the fact that the number of 
students enrolled whh the Open School 
increased from 1678 in 1981·82 to 73] 8 in 
1984-85. 
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Ea ..... 1tare Oft Durerent Aspeets Towards 
Pamlly WeHare ProfP'amme 

SOl]. SHaI MOOL CHAND· DAOA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the details of expenditure incurred 
by his Ministry during the last three years in 
tbe following aspects towards family welfare 
proaramme; 

(i) Incentives paid in cash, (ii) Adver-
tisements in papers, (iii) Published 
material including films, (iv) Mater-
ial etc. for usc, (v) Exhibitions and 
(vi) foreign exchange involved if 
any, giving year-wise figures; and 

(b) what is the percentage of achieve-
ments each year as compared to the planned 
targets in commensurate to the expenditure 
involved? 

THE MINISTER OF ST~TE IN THE 
DEPARTMENT OF HEALtrH (SHR! 
YOGENDRA MAKW ANA) : (a) (i) to (v) 

The ,information! is given in statement-I. 

(vi) 

In addition to commodity assistance 
received from external donor agencies, an 
amount (provisional) of Rs. 14.30 lakhs, Rs. 
114.86 lakhs and Rs. 90.00 lakhs was spent 
in foreign exchange during the I years 1982-83. 
1983-84 and 1984·85. 

(b) An approximate expenditure of Rs. 
288.32 crores, 382.99 crores and Rs. 432.90 
crores has been incurred on Family Welfare 
Programme during the years 1982-83, 1983-
84 and 1984·85 respectively. Year-wise 
targets and achievements are given in 
Statement-II. 
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(Translation J 

Polio vlctbn Children Belonging to rural 
areas and slums 

S012. SHRI HARISH RAWAT: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) the number of children that become 
victim of polio every year State-wise; 

(b) whether it is a fact that majority of 
the 1 children who suffer from this disease 
bel;ng to rural areas and slums of cities; 

(c) if so, whether the Ministry is going 
to take some special steps to provide polio 
vaccine to health Centres of these areas a.d 
also to make people aware of its necessity; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA) (a) The 
number of cases due to poJio reported to 
Directorate General of health Services is 
given in statement .. I. 

(b) Sample surveys were conducted in 
1981 and 1982 to conect base line data on 
poliomyelitis. The incidence rates based on 
sarveys is given in the. statement-II. The 
rate of incidence per 1000 of children (0.4 
years)-1.7 in rural and 1.6 in urban areas. 

(c) Yes, Sir. 

(d) Working Group of the Planning 
Commission has recommended 85% coverage 
of the eligible children by 19~O. Health 
Education is an important component of the 
programme to inform the public of the 
advantage in protecting their children from 
polio by immunization. 

Statement·} 

Reported Cases du e to Poliomyelitis in India· }982 to 1984. 

1982 1983 1984 -- --- -~.- ..... 
Cases Cases Cases 

Andhra Pradesh 1171 1192 

Assam 100 33 

Bihar 37 229 
Gujarat 502 491 

Haryana 388 387 

Himachal Pradesh 41 159 

Jammu & Kashmir + 421 

Karnataka 1420 3233 

K.erala 534 680 

Madhya Pradesh 1950 850 

Maharashtra 1704 2195 

Manipur 4 1 

Meahalaya 3 

Naaaland + 15 

Orissa 2S14 1262 
1516 853 

Punjab 
19JJ 1375 kaJuthaa 



iss Written An!~':t 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

A. & N. Islands 

ArunachaL Pradesh 

Chandigarh 

D. & N. Haveli 

Delhi 

Goa 

Lakshadwcep 

Mizoram 

Pondicherry 

MAv 2, 1985 

+ 
396 i 

\ 

1 

1321 

2719 

2 

2 

9 

3 

2808 

1 

+ 
16 

396 
---

21469 ---

+ 
493 

8 

1571 

2524 

8 

3 

182 

2 

2686 

1 

6 

. 450 

21310 

- = Ni1, + = Not available. 
Data is provisional and not compairabJe due to ill defined coverage. 

Statement-It 

Annual incidence rate for poliomyelitis is per thausand children (U.4 years) 

State/UT Rural Urban --- --- ---
Andhra Pradesh 1.7 1.4 

Bihar 1.4 2.4 

Gujarat 2.5 2.2 

Haryana, Punjab. Chandigarh 3.1 L7 

Karnataka, Goa 1.2 1.2 

Madhya Pradesh (Bhopal and Jabalpur divisions) 1.9 1.65 

Orissa 0.8 0.7 

Rajasthan (Jaipur division) 3.1 2.S 

Tamil Nadu and Pondicberry 1.9 2.1 

Uttar Pradesh (Allababad On.) 2.3 1.6 
West Bensal 0.8 1.0 

Delhi 1.57 

Mabarasbtra 1.43 1.29 

Averap 1.1 1.6 
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Pol,lteebDie Colleges 'In each Stat. oa 
Central annn dng 'th Plao 

'013. SHRI HARISH RAWAT : Will 
tbe Minister of EDUCATION be pleased to 
state : 

(a) whether there is a proposal to open 
Polytechnic colleges in each State during the 
Seventh Five Year Plan which will be run 
on cent per cent Central Grant and with the 
belp of Technical Teachers Training 
Institute; 

(b) if so, in wbat way these polytechnic 
colleges will be different from those existing 
polytechnics ; 

(c) the estimated amount proposed to 
be incurred on them during the yeal 1985-
86 ; and 

(d) the names of tbe places where tbey 
will be set up ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) to (d) The 
Working Group set up by the Planning 
Commission for formulation of 7th Five 
Year Plan on Technical Education 
recommended the establishment of a Model 
Polytechnic in each State during the Plan 
period. 1hese Polytechnic with full Central 
assistance and all possible support from 
Technical Teachers Training Institutes are 
expected to become centres of excellence and 
serve as models and pace setters for other 
polytechnics in the State. Rs. 80.00 crores 
bas been proposed for the scheme for the 
Plan period. The scheme has, however, yet 
to be approved by the Planning Commission. 
The question of incurring any expenditure 
and selecting places Jor the location of such 
Polytechnics can arise only after the scheme 
has been approved. 

Institutes for Teclmology and Rural 
De,elopment in States 

S014. SHRI HARISH RAWAT: Will 
tbe Minister of EDUCATION be pleased to 
atate : 

I • (a) whether O,ovcmment propose to open 
lpeciallnstitutes for Appropriate TechnolOlY 
.ad &ural :bevelop'ment in each Slate dwiAa 

the Seventh Five Year Plan peroid with a 
view to dsseminate technical education in the 
rural areas suitable for conditions prevailina 
there; 

(b) If so, the estimated expenditure 
proposed to be incurred thereon, during 
1985·86 ; and 

(c) if not, the steps proposed to be 
taken by his Ministry for the dissemination 
of technical knowledge in rural areas ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) to (c) The 
Working Group on Technical Education set 
up by the Planning Commission for formu1a-
tion of 7th Five Year Plan recommended a 
scheme for establishment of special institutes, 
at least one in each region, of Rural/Appro-
priate Technology during the Plan period at 
a cost of Rs. 20.00 crores. The Planning 
Commission has allocated an amount of Rs. 
50.00 lakhs for the scheme for the year 
1985 .. 86. 

Introduction of morning Local Trains 
Between Lucknow and Barabankl 

S015. SHRI KAMLA PRASAD 
RAWAT: Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether there is no such train for 
the convenience of Lucknow·Barabanki 
commuters by which they may reach 
Luck~ow or Barabanki at lOin the morning 
to report for their duty ; 

(b) jf so, whether Government propose 
'to run local trains at appropriate time in the 
morning from Barabanki to Lucknow and 
from Lucknow to Barabanld ; 

(c) if so, by what time ,. and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHill 
MADHAVRAO SCINDIA) : (a) No, Sir. 

(b) and (c) Does not arise. 

(d) Since convenient services are already 
available it is not considered necessary to 
iDtroCilu" local tram ... ' 
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[E7IIiish] 

Non Utilisation of funds due to Lack of 
initiative by U. G. C. 

S016. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of EDUCATION 
be pleased to state : 

(a) whether it is a fact that during 
1984-85 although funds were available with 
the University Grants Commission these 
could not be used by Universities for pro-
motion of Science through museums and 
other means and if so, the reasons therefor ; 

(b) if so, what is the amount of non .. 
utilised fund ; and 

(c) the details of the programme drawn 
up by the University Grants Commission for 
1985-86 ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) and (b): The 
UGC has been assisting the Science Educa-
tion Centres functioning in the Rajasthan 
Madurai Kamaraj Universities for popularisa-
tion of Science through museums and other 
means~ For the period 1982-83 to 1985-86 
these centres have been sanctioned fin:' ncia1 
assistance of Rs: 4.00 lakhs each. In addi-
tion, towards the end of the Sixth Plan, the 
Commission decided to assist Universities I 
Inltitutions on a selective basis for courses 
in Museology and development of museums. 
An allocation of Rs. 2.00 lakhs was made in 
the revised estimates for 1984-85 for this 
scheme, and proposals were invited from 
universities for consideration. So far, 22 
universities have submitted their proposals. 
The Commission has constiluted a Committee 
to consider them. This committee has not 
yet met and made its recommendation. No 
assistance was therefore provided to any 
University in' 1984-85 under this scheme.· 

(0), The' meeting of the Committee is 
beina convenod shortly to consider the pro-
posals received so far. Steps are proposed 
to be taken to provide assistance to Uni .. 
versities for development of museums as 
SOOD' a.· tho· recommendations of the 
Commit,tee'·:become available., 

Ceatral Assistance for Upgradatloa of 
Primary Health Centres 

50l7. . SHRIMATI JAYANTI 
PATNAIK: Will the Minister of HEALTH:r 
AND FAMILY WELFARE be pleased. to . 
state: 

(a) whether Centra 1 assistance bas been 
given to States for the upgradation of 
Primary HealOl Centres; 

(b) if so, the amount provided to Orissa: 
for this purpose in the 6th plan; 

(c) the number of Primary Health· 
Centres which have been upgraded in Orissa: 
with Central assistance so for? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAK \\' ANA) : (a) to (c) No 
Central assistance is provided to the State 
for upgradation of Primary Health Centres, 
as this activity is under th~ State Sector 
Minimum Needs Programme. However, in 
Orissa under Special Area Project Rs. 477.01 
lakhs has been provided for upgradation of 
25 Primary Health Centres and improvement· 
of Subdivisional and Taluka Hospitals. In· 
Orissa, as per information available, in all, 
42 Primary Health Centres have been; 
upgraded. 

Setting up of Wheel and Axle Plants 

5018. KUMARI PUSHPA DEVI : Will 
the Minister of RAILWAYS be pleased to 
state : 

, (a) the number of Wheel and Axle 
Plants . set up in the country; 

(b) the name of the places where such 
plants have been set up ; 

(c) whetber Government have a propo-
sal to set up some more number of such 
plants in the Seventh Plan ; and 

(d) if so, the steps taken to imploment 
such proposal ? 

THE MINISTER OF STATE IN THB 
MINISTRY. OF RAILWAYS' (mBI 
MADHAVRAO 'SCINDI~): (ll) 1 .. 
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(b) NaIM of P/Qltt. Location 

(i) Duqapur Steel Plant. Dursapur. 
(Public Sector) 

(li) Tata Iron &. Steel Co. Tatanagar. 
(Priyate Sector) 

(iii) Wheel &. Axle Plant, 
Bangaiore Banlalore. 
(Railway Undertaking) 

(c) No. Sir. 

(d) Does Dot· arise. 

Ran LlDe Cucldap ... ·Pudugup.du 

5019. SHRI P. PENCHALLIAH : Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether it is a fact that the propo-
sal for construction of a new line from 
Pudugupadu to Cuddapah in Andhra 
Pradesh is pending for a long time ; and 

(b) if so. the progress so far made in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No, Sir. 

(b) Does not arise. 

Replaeement of railway traeks in ADcIbra 
Pradesb 

S020. SHRI P. PENCHALLIAH: Will 
tho Minister of RAIL WAYS be pleased to 
atate : 

(a) whether it is a fact that railway 
tracks in Andbra Pradesh are very old and 
call for immediate replacement in the 
interest of safe journey ; and 

(b) if 80, tbe details of the track that 
is beina taken up for replacement in Andhra 
Pradesh ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADRA-VllAO SCINDIA): <a> Tbere 
are tracks duo reDeWaI ill Aodhra Pradesh 
too, u.i'ar to tbe .position obtainiDloR aH 

Indian Railways. Safety is however beiDl 
ensured by adequate maintenance inputs. 

(b) 702 kms. of track in Andhra 
Pradesh is proposed for replacement,r in 
1985-86. ...._ 

ITraslatlonJ 

Regularlsatlon of Senkes of Gangmen In 
Railways 

~021. SHRI RAM PUJAN PATEL: 
WilJ the Minister of RAILWAYS be pleased 
to state: 

(a) the number of Gangmen in the 
Railways who have been working for 
more than two years and whose services 
have not been regularised ; and 

(b) the reasons for not regularising 
their services? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): <a> and (b) 
Information is being collected and will be 
laid on the Table of the Sabha. 

[English] 

Collaboration with U. K. In Railway 
Computerlsatlon Programme 

5022. SHRI MAHENDRA SINGH: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that in respon se 
to request from Indian Railways the UK has 
made an offer for collaboration in the 
railway computerisation programme ; 

(b) if so, the details thereof; and 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) to (c) 
Indian Railways had invited bids from 
Transmark and CaDac, the consultancy wings 
of British hit aod Canadian National 
Railway respectively fer consultancy services 
in settina up the central segment of Indian 
Rail.... Frei,ht Operations Infonnation 



System. Both parties have responded and 
their bids are currently under evaluation. 

Ban on use or 'fanderll and 8utazolldia 
In India 

S023. SHRI MAHENDRA SINGH 
Will the Minister of HEALTH' ANQ 
FAMILY WELFARE be pleased to state; 

(a) whether it is a fact many harmful 
drugs such as Tanderil and Butazolidin, 
which have been banned abroad are still 
being marketed in India ; and 

(b) if so, the steps Government propose 
to take to ban their sale in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA): (a) Yes, Sir. 

(b) The drugs Tanderi and Butazolidin 
are preparations of Oxyphenbutazone and 
Phenylbutazone respectively. The Indian 
Council of Medical Research and the Indian 
Medical Association are of the opinion tbat 
these are useful drugs. There is therefore, 
no case of total withdrawal of these drugs 
from the Market. 

However, the use of these drugs is being 
recommended to be restricted for the treat-
ment of ankylosing spondylitis and gouty 
arthritis only. Manufacturers of these drugs 
have been directed through their Association 
and the State Drugs Control Authorities to 
incorporate precautions and contraindications 
in the package inserts and in the promotional 
literature. 

Automa tic Signalling System on Shoranur-
Mangalore Line 

5024. DR. K. G. ADIYODI : Will the 
Minister of RAILWAYS be pleased to state : 

(a) whether it is a fact that the 
Shoranur- Mangalore line on the Palghat 
Division is not provided with automatic 
signalling system ; 

(b) if so, the steps taken by Govern-
ment to instal this facility ; and 

(c) the time by wbich it is likely to be 
done ? 

THE MINISTER OF STATE' tN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) It is not proposed to instal this 
facility on Shoranur·Mangalore section since 
the present level of traffic does not require 
this. 

(c) Does not arise. 

Merger of all Pharmacopia iDto one 

S02S. Dr. K. G. ADIYODl: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact that different 
systems of medicines have independent 
Pharmacopia ; 

(b) if so, will the Government consider 
to merge aU these into one Pharmacopia as 
vogue in foreign countries; 

(c) if so, the details thereof· and , 
(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA): (a) Yes, Sir. 

(b) No, Sir. This Ministry is not aware 
of any foreign cou'ntries where drugs belong-
ing to different systems of medicine have 
been included in one Pharmacopoeia. 

(c) Does not arise. 

(d) It is not possible to have a sinale 
pharmacopoeia which would include drugs 
belonging to different systems of medicine as 
the systems .of medicine vary widely and the 
drugs used in the different systems of 
medicine are differen,t., 

Ground Water Development 

5026. SHRI KAMLA PRASAD SINOH 
Will the Minister of IRRIGATION' AND 
POWER be pleased to state: 

(a) whether some of the StateS' are not 
proceeding fast with around 'water develop-
ment such as Utter Pradesh where consider-
ablo around water potential is available • 

I 



VAIsAkHA 1~ 1901 (SAKA) Wrjll,n Answers 166 

,(b) jf, so, what are the reasons thereof 
and what steps are proposed to be taken to 
,make full use of the' ground water in 
irr"ti~ ; 

(c) whethe'r setting up of a Central 
Ground Water Development Corporation 
was en,visaged in the Six th Plan in Eastern 
Utter Pradesh where large untapped ground 
water putential ex.isted as also in Bihar, 
Orissa and Madhya Pradesh ; and 

(d) if, so, what are details of the 
progress' made by the Corporation and what 
further steps are in the offing to further tap 
the ground water ? 

THE MINISTER OF IRRIGATION 
AND .t>OWER (SHRI B. SHANKARA-
NAND) : (a) Development of itrigation 
through ground water varies from State to 
State and is low in some of the States 
particularly in Eastern region. However, in 
Uttar Pradesh, substantial progress has been 
made in development or irrigation potential 
from ground water. In this State, against 
the present estimate ,of 120 lakh hal as the 
ultimate irrigation potential in terms of 
irrigated area the likely achievement at tbe 
end of the Vlth Plan is expected to be 114,14 
lakh hat which is roughly 95% of the present 
ultimate assessed potential. 

(b) The low level of ground water 
development in some States is attributable to 
small and fragmented land holdings, lack of 
adequate number and suitable types of 
dti11ing rigs, non-availability of assured 
power supply, lack of nlaintenance facilities 
for the equipment and non-availability of 
institutional finance due to community 
ownership of land. State Governments are 
taking steps to accelerate ground water 
development by setting up repair and main-
tenance facilities for equipment, equisition of 
suitable types of drilling rigs and consol ida-
tion of land holdings. The Central Govern-
ment is assisting the States in stepping up 
ground, water development by accelerating 
the pace of hydrogeological surveys and 
~xploration and delineation of grouna water-
wortl)y areas and evaluation of potential. 
Central Government is also' operatina at 
scheme under which matching assistance is 
provided to ,tho States for. purchase of drilling 
aJ}d O.thtr, equipment for.. around water 
dcvo1opm.L ' ' .' ' 

(c) and (d) A proposal for setting up a 
Central Ground Water Development Cor-
poration during the 6th Plan was approved 
by Planning Commission to undertake 
construction of production wells specially in 
the eastern and north·eastern States and 
hard rock arcas. The proposal was, however, 
subsequentjy dropped because it was consi-
dered that the functions envisaged for the 
Corporation could be carried out better by 
suitable strenghthening Central GJ ound 
Water Board and State organisations where 
suitable infrastructure is not available. 

Better -Management of land and Water 
in the command Areas of irrigation 

,Projects 

5027. SHRI KAMLA PRASAD 
SINGH : Will the Minister of lRRIGATION 
AND POWER be p1eased to state: 

(a) whether the Command Area Deve-
lopment aimed at reducing the gap between 
created irrigation potential and utilisation 
thereof and to opt imise agricultural prodllc-
tion through better management of land and 
water in the command areas of Irrigation 
Projects; 

(b) whether some more projects were 
to be included in the programme in order to 
hasten utilisation of irrigation potential 
created on projects particularly those in the 
pipeline for assistance from the international 
institutions ; 

{c) if so, what are the details of the 
achievements during the Sixth Plan period 
and how many farmers' associations were 
fonned for land levelling and shaping, cons-
truction of field channels and distribution of 
water equitably; 

(d) whether water management was to 
be introduced in Universities and Colleges 
imparting courses in irrigation and irrigated 
agriculture ; and 

(e) if so, what are the details thereof 
and what further steps are proposed in that 
direction? 

THE MINISTER OF JRR1GATJON 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) Yes, Sir. 

, (b) Additional projects are included in 
tho proar~ whcro 1a~k of Commao4 
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area development is resulting in lag in utili· 
sation. There is no bias in favour of 
including internationally aided projects. 

(c) Details of achievements are as 
below: 

Field channels 

Land levelling 

Warabandi 

Field drains 

(1000 ha.) 
8,323.19 

1,598.32 

1,669.64 

1,086.18 

According to available information, in 
Gujarat 26 Farmers' Cooperative Socie.ties 
have been formed for distribution of water 
equitably and maintenance of field channels 
and colJection of water rates. In Uttar 
Pradesh Farmers Committees. are set up at 
the time of carrying out On-Farm Develop-
ment Works. In Maharashtra Outlet 
Committees are formed in all the C.A.D. 
Projects for the distribution of water. In 
Andhra Pradesh, the C.A.D. Act provides 
for constitution of Pip~ Committees for 
every outlet. 

(d) and (e) Water Management is 
already included as a subject in Universities 
and colleges imparting courses in irrigation 
and irrigated agriculture. In order to 
impart Water Management trainina to field 
fUDctionaries of the Irrigation and Agricul-
ture Departments, Water and Land Manage-
ment Institutes have been set up in 
Maharashtra, Andhra Pradesh, Gujarat, 
Madhya Pradesh, Rajasthan, Kamataka, 
Bihar and Tamil N adu. A similar institute 
is also being set up in Uttar Pradesh. 

Rail Link Pbulbanl·Bbubaaeswar 

5028. SHRI RADHAKANTA DIGAL : 
Will the Minister of RAILWAYS be plea-
sed to state : 

, 
(a) whether Government are aware 

that Phulbani area in Orissa is very much 
noaJected in the matter of rail lines ; 

(b) 'whether it is a fact that there is 
areat need to provide Rail Link between 
Pbulbani and BbubaDlSwar ; aDd 

(c) if so, the steps taken by aovern~ 
ment in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c) 
With a view to connect Bolangir with 
Bhubaneshwar, a ,urvey bas been ordered 
for a broad gauge line from Khurda R.oad to 
Bolangir via Phulbani. Further action will 
be taken after the survey report is received 
and examined in consultation with Planning 
Commission, subject to availability of funds. 

Providing a Stoppage or H. Nizamuddin· 
Bangalore Train at Belapur Station 

In Maharasbtra 

5029. SHRI BALASAHEB VIKHE 
PATIL: WiIJ the Minister of RAILWAYS 
be pleased to state : . 

(a) whether it is a fact that a new 
train has been started from H. Nizamuddin 
to Bangalore ; 

(b) whether, considering the volume of 
traffic and the need for better communication 
Government propose to provide a stoppage 
of this train at Belapur Station; 

(c) if so, when; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA); (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) Stoppage of Train No. 905/906 
Jhauat Nizamuddin-Banplore is Dot found 
justified as this is a 10llg distance fast train 
and Belapur does not offer sufficient 1008 
distance passenger traffic for these trains. 

Doubllag of DauM-Maa .. d Rail Hae 

S030. SHkl BALASAHEB VIKHB 
PATIL: Will the Minister of RAILWAYS 
be pleased to state : 

(a) whetber it is a fact tbat the Daund-
Mamnad raihra, is alrryina an oftl'load of 
both passenaers Illd loodi tra1lic i 



(b) whether any survey has been con-
ducted to find out the intensity of the load 
passing through the line both for passenger 
and loods traffic during the last three years, 
year-wise; 

(c) if so, the details thereof; 

(d) whether Government have received 
any representations regarding doubling of 
this rail line ; and 

(e) if so, the reaction of Government 
thereto 1 

THE MINISTER OF STATE IN THF 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) NOt Sir. 

(e) Does not arise. 

Doctors Joined and left Railway Services 

5031. SHRI C. P. THAKUR: Will 
the Mihister of RAIL WAYS be pJeased to 
state : 

(a) whether a large number of doctors 
have left jobs in various Railway hospitals; 

(b) the number of doctors joined and 
left Railway service during the last three 
years. year-wise and 

(c) the remedial steps Government 
propose to take in this regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDI.-\) : (a) to (c) The 
information IS being collected and a state .. 
ment will be laid on the Table of the Sabha. 

Estimated Hydro power Resources 

5032. SHRI K. P. UNNIKRISHNAN': 
Will the Minister of IRRIGAtION AND 
POWEll be pleased to state latest estimates 
of reserves of hydro power resources both 
devoloped and under development in 
Southern, Wostem, Eastern and North-Estern 
roaio. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER. (SHRJ ARUN 
NEHRU) : A Statement is laid on the 
Table of the House. 

(All potential figures are at 60% Load Factor) 

Estimated 
Potential 
MKW 

Potential Under 
Developed Development 

Western 6.S 1 

Southern 13.00 

Eastern 7.82 

North- 31.88 
Eastern 

MKW MKW 

1.21 

·4.55 

0.59 

0.16 

0.74 

2.32 

0.87 

0.26 

Use of Hydrogen peroxide by 'Nanak Milk' 

5033. SHRI S. L. MURMU: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether hydrogen peroxide is allowed 
to pass through miJk so that milk can be 
preserved for a long time; 

(b) if so, the reasons thereof when it is 
established that hydrogen peroxide is a health 
hazard; 

(c) whether it is also a fact that 
'NANAK MILK' Lawrence Road, New 
Delhi is allowed as a special case to use 
hydrogen perioxide to preserve milk. for a 
long time ; and 

(d) if so, the reasons therefor and what 
immediate steps Government propose to takA 
to' ban this firm to sell milk in Delhi ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA) : (a) No, Sir. 

(b) Does not arise. 
(c) No, Sir. 
(d) Does not arise. 

Steps to Baa Ua-Hygeaic Nuak Milk La 
Deihl 

5034. SHRI S.L. MURMU : Will the 
Minister of HEALTH . AND FAM.ILY 
WiLF AaE be pleased to ,tate ; 



(a) whether it is a fact that in addition 
to D.M.S., Mother Dairy etc. there are 
many other private firms who are selling 
poly-pack milk in the Union Territory of 
Delhi; 

(b) if so, the narnes and details of sue 'I 
firms; 

(c) whether any check is exercised on 
such firms who pack the milk under-un-
hygenic conditions especially by "Nanak 
milk" Lawrence Road, New Delhi who do 
not possess even a proper plant to pact the 
milk hygenicaUy; and 

(d) jf so, what remedial measures are 
being contemplated to check these private 
concerns and stop this tlrm to seH milk in 
Delhi and save the public from being 
cheated? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKW ANA) : (a) Yes, Sir. 

(b) Delhi Adn1inistration has reported 
the names of the following private firms 
selling poly pack Milk in the Union 
Territory !-

1. Shakti Milk, Okhla, New Delhi. 

2. Nanak Milk. 

(c) and (d) Yes, Sir. Two samples from 
Nanak Milk distributors have been drawn by 
the Delhi Administration and found confor-
ming to the standards laid down under 
Prevention of Food Adulteration Rules. 

Accidents Involving D. T. C. Buses 

5035. SHR} KAMLA PRASAD 
SINGH: Will the Minister of SHIPPJNG 
AND TRANSPORT be pleased to state: 

(a) the number of persons who were 
killed/injured in accidents involving DTC 
buSes during 'the last six months ; ·and 

(b) wbat, action has been taken asainst 
\be Iuilt)' driven ? 

THE -MINISTER OF STATE OF THE 
MINISTRY OF SHIPP1NG AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a) From 1st October, ~984 to 31st March, 
1985, 135 persons were killed and 6% persol1:s 
were injured in accidents involving DTe 
Buses, 

(b) Cases against 346 DTC drivers have 
been registered by the police for causing 
death or injury. Action against these 
drivers is pending in the Court of Law or 
with the Police. In the years 1984, DTC 
have terminated the services of 29 drivers 
who were involved in such accident cases. 

Number of Power Stations' 

5036. SHRI E. S. M. PAKEER 
MOHAMED: Will the Minister of IRRI-
GATION AND POWER be pleased to 
state : 

(a) what are the total number of Power 
Station in the country; 

(b) what are the total number (Thermal 
Stations) and Hydel Stations separately; and 

(c) tbe total amount of power produced 
in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU) : (a) to (c) There are 116 
power stations in the country, comprising 61 
thermal, 52 hydro and 3 nuclear power 
stations with capacity of 20 MW and above 
each. 

Total power generated in the country in 
1984·85 was 156.7 billion units compriSIng 
98.8 billion units thermal, 53.8 bHlion units 
hydro and 4.1 billion units nuclear power. 

Selection Grade to Teachers of Schools 
under Aligarh'Muslim Uaiversity 

5037. SHRI. MOHD. MAHFOOZ 
ALl KHAN: Will the Minister of 
,EDUCATION be pleased to state: 

(a) whether in 1973, the University 
Grants Commission sanctioned Selection 
srade for the teachtrs of the schools main-
taine4 by Aliaarh ~uslim lJnivc.tIity ; 
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(b) whether the University Executive 
Council had decided that the Selection grade 
sbould be given to the teachers of the schools 
only; 

(c) if so, whether Government are 
aware that the decision has not been imple-
mented so far by the University authorities 
even after the lapse of twelve years and that 
some of the eligible teachers have either 
retired from service or have died ;, and 

(d) if so, the steps contemplated by 
Government for the implementation of the 
decision by the Aligarh Muslim University? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) In October, 
1976, the University Grants Commission 
conveyed its decision to crea te 20% Selec-
tion Grade posts with effect from 1.1.1973 
in respect of teachers of the Schools main-
tained by the Aligarh Muslim University. 

(b) to (d) The introduction of Selection 
Orade for teachers in Schools maintained by 
Aligarh Muslim University has not so far 
been possible as the list of seniority of 
teachers has been the subject matter of 
dispufe and litigation. The University has 
got the list of seniority revised on the basis 
of established principles for determining 
seniority among different cadres. The Civil 
Judge., Aligarh, however, on a petition filed 
by some teachers, had directed that the 
Selection grade should be sanctioned on the 
basis of the pre-revised seniority Jist. The 
University has filed an appeal in the High 
Court, Allahabad against this decision of 
the Civil Judge, Alisarh. The appeal is 
still pending. 

Widening of Over-bridge at Brajarajnagar 
(Orissa) 

S038. SHRI SRIBALLAV PANIGRAHI : 
Win the Minister of RAIL WAYS be pleased 
to state: 

(a) whether there is any demand for 
widening ,of narr9W over- bridge at Brajaraj" 
Bapr in Orissa ; and 

: • J ,(b) if :so. the steps taken in tbis 
roaard 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDJA): (a) and (b) 
The demand is to convert the existing foot 
over bridge, which was constructed at the 
cost of M /s Orient al Paper ,. Mills, into a 
road over bridge for vehicular traffic. This 
would require complete rebuiJding of the 
bridge. Railways can undertake this work 
on deposit terms for which the proposal 
should be sponsored either by MIs. Orienta1 
Paper Mills or State Government/Local 
Authority. Already there is a road over 
bridge for vehicular traffic 300 Mts. away 
from this location. 

Brochure on EcIucatlo nal Facilities to 
SC/ST Students 

5039. SHRI S. L. M URMU: Will 
the Minister of EDUCATION be pleased to 
refer to USQ No. 2737 on 9 August.' 1984 
regarding Brochure on Educational facilities 
to Scheduled Castes and Scheduled Tribes 
students and state: 

(a) whether the Brochure as stated 
above has been published by Government. 

(b) if so, the name of the pubJisber 
and froni where it can be purchased; and 

(c) if not, the reasons for delay in 
publishing the said Brochure and whom it is 
likely to be published? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) to (c) The 
brochure on Educational facilities to Schedu-
Jed Castes and Scheduled Tribes students 
bas not yet been published because the 
information in respect of five States and one 
Union Territory has not yet been received in 
spite of repeated reminders. All efforts are 
being made, including personal visits by 
officers, to obtain the information required 
to bring out the brochure which will be 
published at the Government of India Press. 

Number or SC/ST Employees in tile Pro)eda 
undertakea by NTPC In Ind.a aacl 

Abroad 

S040. SHRI ANADI C8ARAN DAS : 
,Will the Minister of IRRIGATION ANO 
POWER be pleued to atate : ,. ., .. ' ,- . -
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(a) what are the projects undertaken 
by tbo National Thermal Power Corpora-
tion in the country and in foreiln countries. 
if any ; 

(b) what is the number of Indian 
manpower engaged in each project ; 

(c) whether reservation policy for 
Appointment of Scheduled Castes and Sche-
duled Tribes is implemented by the Corpo .. 
ration; and 

(d) the number of Scheduled Caste 
and Scheduled Tribe employees as on 1 
April, 1985 and the labourers, if any, sent 
abroad belonaing to these communities ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER. (SHRI 
ARUN NEHRU): (a) and (b) Nationa,l 
Thermal Power Corporation bas not taken 
up by any project in a foreign country.' The J 
details regarding the sanctioned proj"cts 
undertaken by NTPC in India and the man-
power engaged in these projects are given 
in the statement attached. 

(c) According to NTPC the reservation 
policy is being followed by the Corporation. 

(d) The total number of SC and ST 
employees in NTPC on 1.1.1985 was 1210 
and SOl respectively. 

Statement 

Name of sanctioned 
Projects 

No. of persons No. of persons employed 
directly employed by variOUS contracting 
by NTPC. 

Singrauli 

Korba 

Ramagundam 

Farakka 

Rihand Stage-I 

Vindhyachal Stage-} 

Transmission Lines 

ImprovemeDt and Widening of National 
Highways in Rajasthan 

2,327 

2.245 

1,616 

894 

337 

511 

624 

5041. SHRI LALA RAM KEN: Will 
the Minister of SHIPPING AND TRANS-
PORT be pleased to state : 

(a) whether the main cause of road 
accidents on all National Highways passinl 
throuab Rajasthan is that these highways 
are less wide ; 

(b) wbether it is also a fact that tbese 
Natioal Hiabways are in dilapidated condi-
tion and no special attention bas been paid 
,.wards thom for a 1011 tim, ; 

agencies. 

6,418 

10,000 

5,000 

4,000 

7,505 

4,507 

962 

(c) if so, whether Government propose 
to pay special attention to improve the 
condition of these National Highways and 
to widen them ; and 

(d) if ao, the details in this rcprd ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : (I) 
No, Sir. ; 

(b) No. Sir. These National Hiabways 
are in a traffic worthy condition. The 
condition of the National Hi_way systoiD 
is constantly under review. IrRpro:vClDCD1 
works are being sanctioned accordina to tbe 
requirement of tratic within tbe a"lablo 
l'OIOUlWS. 
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(c) and (d) During 1985 .. 86 estimates 
fot "ldeninl and strengthening are proposed 
to be sanctioned for an!aggregated length of 
'about 146 terns. 

Proposal (or conversion of Railways, 
ProductioD ualts Into public 

uadertaklDgs 

5042. SHRI BHOLA NATH SEN 
Will the Minister of RAILWAYS be pleased 
to state 

(a) whether the Ministry of Railways 
have evaluated the advantages and dis-
advantages of the proposals for conversion 
of the Railways' Production Units into 
Public Undertakings; 

(b) if so, the detaiL. thereof and the 
result of findings ; and 

(c) whether the Ministry of Railways 
are contemplating to grant administrative 
and financial autonomy to any of the Rail-
way Production Units to make it function 
effectively on business lines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) and (c) 
The advantages and disadvantages for the 
conversion of Railway's Production Units 
into Public Sector Undertakings are being 
studied by an Inter-Ministerial Committee. 

(b) The findings of the Committee have 
not been received so far. 

Modem Station Building opposite to Mel 
MaNv.tbor Athl Parasakthl Temple 

(Tamil Nadu) 

5043. SHRI N. SOUNDARARAJAN : 
Wilt the Minister of RAILWAYS be pleased 
to state 

<a> whether there is any proposal to 
locate a Dlodern station buildin& with 
crossiDl station facilities opposite to Mel 
Mvuvathur Athi Parasakthi Temple in 
Tamil Nadu (cbingleput Division) ; 

(b) if so, when this work is likely to be 
taken • 

, . 
(c)' if not, the reasons tberefor ? 

THE MINISTER OF STATE IN THE 
'MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) and (c) From operational point of 
view there is no need for a crossing station at 
this point. However, construction of a halt 
station is sanctioned at this location on the 
request of Athi Parasakthi Medical Educa-
tional anc Cultural Trust, Mel Maruvathur. 
Part of the work such as earthwork for 
platform and approach road etc. is to be 
done by the Trust. Work has been taken 
up. 

Sbortage of wagons 

5044. SHRI N. SOUNDARARAJAN: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that the Indian 
Railways are in shortage of 1,45,000 wagons 
to cope with the demand of goods traffic; 
and 

(b) if so, whether Government are 
considering to allot necessary funds to Set 
up Wagons and wheeJs and Axle PJant units 
either by expanding the Golden Rock work-
shop at Hosur or Pondanur near Gandhi-
grammam of Ambathurai Station? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Indian 
Railways have approximately 5 lakh waaons. 
Some shortage was experienced during the 
last peak loading period which is about to 
close. Though shortage of wagons does 
exist, it is nowhere near 1.45 Jakhs. 

(b) There is sufficient capacity for 
manufacture of wagons in the country, parti-
cularly in the private sector. There is, 
therefore, no proposal to allocate any funds 
for augmentation of capacity for manufacture 
of wagons in the Golden Rock Workshop at 
Hosur or Pondanur. 

Connecting Central and Egmore Railway 
Station In Madras City 

5045. SHRI N. SOUNDARARAJAN : 
Will the Minister of RAILW A y~ be pte.sod 
to .ta~: . 
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(a) whether there is ·any proposal to 
connect both broad gauge and meter gauge 
track between Central and Egmore . Railway 
Stations in Madras City with mixed track 
via Park Station and Moor market Station 
to avoid hardship to tbe long distance 
passengers travelling from North to South 
vis-a-vis through Central Station; 

(b) if so, when it is likely to be taken; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No, Sir. 

(b) Does not arise. 

(c) (i) Severe constraint of resources. 

(ii) Feasibility of the proposal is not 
known. 

Decrease in Labour Productivity at some 
Ports 

5046. DR. PHULRENU GUHA : Will 
the Minister of SHIPPING AND TRANS-
PORT be pleased to state : 

(a) whether at some ports, the labour 
productivity has decreased despite wage 
increases during the last three years ; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to increase 
productivity in these ports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) and (b) 
Productivity in Ports depends on several 
factors and not merely on wage increase, 
which is done once in four years. It depends 
upon various factors such as flow of traffic. 
nature of the cargo, seasonal variations, 
effective : upervisi on, availability of equip. 
ment, industrial relations etc. A comparison 
of average productivity for the years 1982-83 
1983 ·84 and 1984-8S indicates that while 
tbere was increase in Productivity during 
1984-85 in Madras, Paradip, Kandla and 
Tuticorin, there is decrease in productivity 
in CochiD, Visakbapatnam and Mormupo. 

In, Calcutta, average labour productivity bas 
decreased in respect of certain items, while 
productivity bas remained almost at tbe s.me 
level in respect of other items. In New 
Mangalore. while productivity in broak bulk 
cargo bas registered an increase, the pro-
ductivity in dry bulk cargo handUng has 
decreased. At Bombay, there has been no 
perceptible trend in labour productivity. 

10 the Wage Settlement dated 11.4.84, 
the labour federations inter-alia agreed to 
improve Port performance during the 
currency of the settlement and also mutually 
cooperate in and endeavour for improving 
productivity levels in all activity areas by 
atJeast 15%. A meetings was held under 
the chairmanship of Secretary, Ministry of 
Shipping and Transport on 6.8.1984 with 
the chairmen of major Ports, representatives 
of Federations of Port and Dock Workers 
and of the Federation of Associations of 
Stevedors to consider measures to improve 
Productivity. It was agreed that Port Trusts 
8S also the Dock Labour Boards should set 
up Productivity Committees to examine all 
aspects of Productivity and initiate measures 
designed to improve it. Accordingly, ·Pro-
ductivity Committees in one from or other. 
have already been set up at the Port Trusts 
and Dock Labour Boards. These Pro-
ductivity Committees meet Periodically and 
review performance of the Port operations, 
identify bottlenecks in the expetitious handl-
ing of cargo and suggest remedial measures. 
Some of the important measures taken to 
improve productivity at Ports are enforce-
ment of punctuality, reduction of idle timet 
better supervision of cargo handling operat-
ions and maximising availability of existing 
cargo handling equipment. 

ILL Functioning of D.E.S. U. 

5047. SHRI RAM PUJAN PATEL 
Wi11 the Minister of IRRIGATION J\ND 
POWER be pleased to state : 

(a) whether some Honourable Mem.bers 
Parliament have written to n.E.S.U. regar-
ding malfunctioning of· Accounts Depart-
ment :under District Pahar Ganj,; 

(b) if so, the details then~of ; 

(c) what action does the Government 
propose to. take to ensure that .the Electricity 
Bills are issued through some receipt system, 
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w~ll in advance before the due date of pay-
ment and also such bills are signed by the 
concerned staff/officers to make it a legal 
tender for demand of money from the 
consumers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARUN 
NEHRU): (a) Accordin~ to DESU, no 
sucb communications have been received by 
them. 

(b) Does not arise. 

(c) Instructions for allowing a reasonable 
time consumers for payment of electricity 
bills, and obtaining their signatures on the 
bill messenger book, already exist. The due 
date of payment is suitably extended if there 
is delay in receipt of electricity bills by 
consumers. The proposal that electricity 
bills should bear the signature of the issuing 
authority in appropriate from is under 
examination of DESU. 

Sterilisation Achievement 

5048. SHRI DIGVIJA Y SINH: W~ll 
the Mininter of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact that the sterili-
sation achievement figures for the years 
1981 .. 82 and 1982-83 have been 153.4 per 
cent and 89.8 per cent respectively for the 
Ministry of Defence and 67.3 per cent and 
56.8 per cent respectively for the Ministry of 
Railways; 

(b) how many people employed by 
the Ministry of Defence and how many by 
the Ministry of Railways : and 

(c) why this discrepency in achieving 
family planning targets between these two 
agencies '1 . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YQOBNDRA MAKWANA) : (a) Yes Sir. 

(b) 784 (posts sanctioned) and 629 
people are employed by .. the Ministry of 
Defence and Ministry of Railways respecti-
vely for the Family Welfaro Proarammc. 

Written Answe'" lS~ , 
. 

(c) Sterilisation Targets for the Railways 
are relatively higher compared to Defence . , 

Year Target Achieve.. Percen-
ment tage 

Achievement ---------------------
1981-82 26,000 17.504 67.3 

Railways 1982-83 41.000 23,300 56.8 

1981·82 15,000 23,009 153.4 
Defence 1982.83 24,000 21,563 89.8 

Also, there is inadequate coverage in 
remote areas and wayside Railway Stations. 

[Translation] 

Power Fluctuations in Pushpa Vihar Delhi 

5049. SHR I RAM PUJAN PATEL: 
Will the Minister of IRRIGATION AND 
POWER b~ pleased to state : 

(a) whether it is a fact that there is 
always power fluctuation in Pushpa Vihar. 
New Delhi as a result of which large number 
of bulbs get fused ; 

(b) whether it is due to the loose wiring 
provided by Delhi Electricity Supply Under-
taking and direct connections has been given 
by wires only instead of providing grip in 
Delhi Electricity Supply Undertaking Feeder 
Pillars; 

(c) whether more than half of the 
feeder pillars are either lying broken or 
expose; and 

(d) what remedial measures proposed 
are to be taken by the Government in this 
regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT .OF POWER (SHRI 
ARUN NEHRU): (a) to (d) According 10 
the Delhi Electric Supply Undertaking, the 
power supply position in Pushpa Vihar is by 
and la.r.e satisfactory. However, if there is a 
voltage problem in the grid of the Northern 
resion~ Pushp Vihar also gets affected alon-
gwith to other areas of Delhi. At times, 
whiJe attending to faults in a feeder pillar, 
particularly at odd hours when grips may 
DOt be readily availablo, direct connection il 
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made to ensure supply of power. but grips 
are replaced at the earliest opportunity. It 
is not correct that more than balf the feeder 
pillars are broken· Damaged equipment, 
including feeder pillars, are replaced regularly 
as a part of the maintenance programme. 

[English] 

Power for Coal and Steel Seetors in West 
Bengal 

5050. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
IRRIGATION AND POWER be plea,sed 
to state: 

(a) whether the Damodar Valley 
Corporation has planned to instal three 30 
MW gas turbines at Maithon specially to 
meet the shortage of supply to the coal and 
steel sectors ; 

(b) if so, whether this will be solely 
utilised for the power starving coal and 
steel sectors in West Bengal ; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) to (c) A proposal 
for installation of 3 X 30 MW gas turbine 
station at Maithon in Damodar Valley area 
is under consideration. The proposal 
envisages that the power from the gas turbi-
nes be primarily utilised for the core sectors 
of Railways, Coal and Steel in tbe Eastern 
Region served by the Damodar Valley 
Corporation, with a view to ensuring tbe 
much needed stability in power supply. 

Theft of Electricity in Delhi 

5051. SHRI RAM BHAGAT 
PASWAN: Will the Minister of 
IRRIGATION AND POWER be pleased 
to state: 

(a) tbe total monthly production of 
power by D.E.S.U. during last 6 months 
and tne total power units for which D.E.S,U. 
has issued bills or realised the charges from 
Its consumers ; and 

. ·or OIposod. 

(b) whether, Government have estima-
ted the month1y theft ()f electricity ; and if 
so. the percentage of tbeft of total electricity 
produced ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) and (b) The infor-
mation is being collected and will be laid OD 
the Table of the House. 

Reopening of Foreign AssistaDee Package 

5052. SHRI B. V. DESAI: 
KUMARI PUSHPA DEVI : WilJ 

the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether it is a fact that a decision 
has been taken to reopen all the foreign 
assistance packages; 

(b) if so, what are the main reasons 
for this decision ; 

(c) whether the experts have feared 
that reopening of the issue would mean a 
delay of at least another year in the project 
implementation ; and 

(d) whether by this decision the project 
is expected to be completed in 1992 instead 
of 1990? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA· 
NAND) : (a) No. Sir. The foreign assis-
tance packages in the Ministry of Irrigation 
and Power have not been reopened. 

(b) to (d) Do not arise. 

Power Shortage in J. & K. 

5053. PROF. SAIFUDDIN SOZ : will "the 
Minister of IRRIGATION AND POWFR 
be pleased to state : 

(a) whether he was aware that ,the 
Jammu and kashmir State suffered from 
acute power shortase ; and 

(b) if so, whether more funds will be 
allocated to ensure completion of Dul Husti 
and Uri Hydel Project in Jammu and Kash· 
mir State before the target date 1 
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THE MINISTBR OF STATE IN THE 
DEPARTMENT OF POWER (SURI ARUN 
NEHRU) : (a) and (b) Jammu and Kashmir 
faces power shortage during winter months 
when their hydel generation reduces. The 
Government is making all efforts t~ comp-
lete Dulhasti Hydro-electric Project accor-
ding to schedule. 'Target dates are fixed 
based on the technical considerations, 
availabJ1ity of various inputs including funds. 
Hence, commissioning of project ahead of 
target date would not depend only on 
provision of more funds. 

No investment decision has yet been 
taken regarding Uri Hydro-electric Project. 

Dhama By professional Blood Donors 
at Delhi 

5054. SHRI SHANTARAM POTDU-
KHE : will the Minister of HEALTH AND 
FAMILY WELFARE: be pleased to state: 

(a) whether there was a Dharna by 
professional blood donors at Delhi' , 

(b) if so, what were their demands . and , 
(c) what steps Government are taking 

to solve their grievances? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH SHRI 
YOGENDRA MAKWANA: 

(a) As per press report Professional 
donors staged dharna at New Delhi on 8th 
April, 1985. 

(b) Their demands were; 

(a) more payment for blood; 

(b) more hygienic conditions for 
taking and storing blood. 

(c) (i) Government desire to encourage 
voluntary blood collection and to depend 
less and less on professional blood donation. 

111 view of this the question of more pay· 
ment or fixing of price to one unit of 
professional blood etc., does not arise. 

(U) All blood banks are reaulated as per 
provisions of DruK and Cosmetics Act by 

. the Delhi Administration' Drug Control . . ' organtsat.on of Delhi Administration 
carries out inspections to verify the physical 
facilities available in the blood banks. 

Allotment of Book-Stall at New Delhi 
Railway Station 

5055. SHRI MOHD. MEHFOOZ ALI 
KHAN: Will the Minister of RAILWAYS be 
pleased to state: . 

(a) whether the bookstall contract of 
Mis. Gulab Singh & Sons on expiry of the 
tenure on 31. 12. 84 has been terminated/ 
not renewed due to their unsatisfactory 
performance ; 

(b) if so, whether the bookstaUs, 
countertables and trolleys held by MIs. 
Gulab Singb an~ Sons at New Delhi 
RaHway Station have since been allotted 
afresh to the eligible existing partnership 
of unemployed graduates at this station as 
required under the extent policy of Govern-
ment; and 

(c) if not, by what time Government 
propose to finalise re-allotment of ihe same 
to bring an end to the prolonged suspension 
of the due action and thereby improve the 
service to the travelling public? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SC[NDIA) : 

(a) Yes, Sir. 

(b) and (c) Fresh allotment under 
extant rules is being processed and is expe-
cted to be finalised by 11. 5. 1985. 

Faulty Piller Light In Shalimar Bagh 

5056. PROF. M. R. HALDER: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state : 

(u) whethor the newly developed colony 
Shalimar Bash in West Delhi remains totally 
dark during the night as pillar lights are 
generally not in workins order. clpeeiall), in' 
Pockot T of Blo~k 'D t ; 
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(b) whether many, complaints in this 
regard by the residents did not yield any 
result; 

(c) if so, reasons thereof; and 

(d) what remedial measures are being 
contemplated and the time by which this 
situation is likely to improve 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) to (d) Street 
lighting in the area is regularly monitored 
'bond the arrangement in Shalimar Bash, 
including Pocket T of Block B, are quite 
satisfactory at present. Complaints are 
also being attended promptly. 

Problems of Schools Using 
Computers as a Teaching aid 

5057. KUMARI PUSHPA DEVI 
Will the Minister of EDUCATl)N be 
pleased to state: 

(a) whether Government are aware 
that the schools using computers as a 
teaching aid are confronting serious problem 
due to non-availability of right kind of 
software; 

(b) if so, the number of Schools from 
where such complaints have been received; 
and 

(c) the detials of the steps taken by 
the Government to remove such difficulties? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) Under the pilot 
project for introducing Computer Literacy 
and studies in 250 Higher Secondary Schools 
(CLASS) all over India, twenty software 
packages were selected by an expert 
committee. These packages have been 
distributed to the schools. These schools 
ha,ve had no serious problem in the a ,aila-
bility of software. 

Several unaided private schools have 
als_o independently intro duced computer 
Studios. The Government is not aWare of 
the nature of software beina used by them. 

(b) and (c) Do Dot arlie. 

Role of translation In the Present Era 

5058. SHRIMATI USHA 
CHOUDHARI: 
SHRIMATI MADHURI 
SINOH: 
SHRI ANANTA PRASAD 
SETHI: 

Will the Minister of EDUCATlON be 
pleased to state : 

(a) whether recently a seminar on the 
"Role of translation in the present era" was 
organised ; and 

(b) if so, the suggestions made in the 
seminar and the Govenment's reaction 
theleto ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) Yes, Sir. A 
seminar on the "Role of Translation in the 
Present Era" was organised by the National 
Book Trust (India) in New Delhi on 30th 
and 31st March, 1985. 

(b) The seminar made a number of 
suggestions. These pertain, among other 
things, to the status of translators, prepara-
tion of a National register of translators, 
setting up of a Central Copyright Clearance 
Agency and a mechanism for selection of 
books for translation in Indian languaaes 
and their pUblication, establishment of a 
national institute of translation and interpre-
tation, organisation of seminars, workshops 
and refresher courses and preparation of 
aids such as dictionaries and glossaries for 
translators. The suggestions are being 
examined by the National Book Trust. In 
so far as the Government's reaction is con-
cerned, this will be possible only after the 
Trust has examined the various suggestions 
and sent their views to the Government. 

Promotion of Regional Language! 

5059. KUMARI PUSHPA DEYI: Will 
the Minister of EDUCATION be pleased to 
state : 

(a) whether Government have a propo-
sal to aive due place to regional languqes ; 

(b) if SOt the funds earmark.d ror the 
promotion of reaionallanauaaes in 1985.86 ,. 
and' . 
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(c) tb~ details of schemes proposed to 
be implemented for tbat purpose? 

THE MINISTER OF EDUCATION 
(SHRl K. C. PANT): (a) to (c) The 
National -Policy on Education" adopted by 
tbe Parliament in 1968, provides, interalia, 
for the development of regional languages. 
In pursuance of this policy t the Ministry of 
Education has set up the Central Institute of 
Indian Languages at Mysore, which along-

with its Regional Language Centres, under-
takes training of teachers, socio"linauistic 
surveys, production of literature, correspon-
dence courses for teaching of regional 
languages. research in linguistics etc. The 
Ministry of Education also implements 
directly schemes for the promotion and 
developmen t of regional languages. A 
statement indicating the various schemes and 
the budget -provisions for them for 1985 .. 86 
is attached. 

Statement 

Budget Allocation 1985.86 

Plan Non·Plan Total 
----

S. No. Name of Scheme (in lakhs of Rupees) 
----__ .-

1 2 3 4 5 

1. Central Institute of Indian Languages, 68.00 55.40 123.40 
Mysore. 

2. Regional Language Centres. 28.00 78.15 106.15 

3. Assistance to Regional Languages-Grants 15.00 15.00 
to Voluntary Organisations. 

4. Grant-in-aid for production of Literature 30.00 30.00 
in Regional Languages at University 
Level-Grants for Production translation 

of core Books. 

Total: 

Employment given to Casual Labourers/Muster 
Roll Employees by the Ministry 

5060. SHRI AMAR ROY PRADHAN : 
Will the Minister of HEALTH AND 
FAM-IL Y WELFARE be pleased to state: 

(a) whether it is a fact that casual 
labour/muster roll employees are being 

-employed by her Ministry or Department/ 
Subordinate offices under her Ministry; 

(b) if so, the number of such employees 
. empJoyed in her Ministry as well as in each 
Department and Subordinate office uad er 
her Minis try ; 

--- -- --
111.00 163.55 274.55 

(c) whether their services are not being 
regularised even after the lapse of CODlider-
able period and if so, the reasons therefor· , 
and 

(d) what action Government propose 
to take in respect of regularisation of their 
services ins tead of keeping them as casual 
labour or muster roll employees only for 
years together ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA l\1AK W ANA): <a> to (d) 
Information is being coUected and will be 
placed on the Table of t-be House. 
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12~OO brs. 

SHRI M. RAGHUMA REDDY (Nal-
aonda): It is reported that 48 out of the 
106 bonded labour families released in 
January 1985 from the stone quarries .••.•• 

MR. SPEAKER: You can give it in 
writing, about anything. You can come and 
discuss with me. I will see it. 

SHRI M. RAGHUMA REDDY: I have 
given notice. 

(Interruptions) 

MR. SPEAKER : Please wait. You 
know, what can I do ? 

SHRI KAMAL NATH (Chhinc.iwara): 
Sir, why do you always start from that side? 
Why not turn to this side? 

MR, SPEAKER: For me, there is no 
left or right. For me, it is all one. 

AN HON. MEMBER : Sir, in different 
parts of the country, there is water scarcity ... 

(Interruptions)' .!If 
MR. SPEAKER : No ; there is nothing. 

There is no point. .. Not allowed. Not like 
this. We have already discussed this. It 
is a general sort of reference to anything. 

(Interruptions) ** 
Look here; we can have a discussion. 

If you want to have any discussion, you are 
welcome. As I have always told you, time 
and again, no discussion will be barred. But 
it will take time. In its turn it will come. 
You caD come and tell me whatever is of 
importance. Then I will see. If there is 
anything very important, I will allow it. 

(Interruptions)·· 

MR. SPEAKER: Does not matter. We 
can see to it. We can see. I can tell you 
that when 1 come to know of it ..... . 

SHRI KAMAL NATH : Sir, there is a 
Ira ve situation which has arisen, wbjcb the 

Home Minister should take coani.ailce of. 
The entire AkaU leadership has abdicated in 
favour of the extremists, by having left their 
posts and positions. Abdicating in· favour 
of the extremis~s. They have appoi:(lted 
Bhindranwale's father as the convener. How 
is the Government reacting to it in th~ light 
of the concessions that ha ve been made ; 
there was a stand taken by the Akali leader-
ship only a few days back in Delhi on 80ing 
back, suddenly they have changed. 

[Transla/ion] 

_MR. SPEAKER : You do not Hsten to 
me and go on speaking. 

[English] 

SHRI KAMAL NATH : They have 
given their resignations, and they have 
a bdicated in favour of extremists. The 
Home Minister should give Government's 
reaction on this. 

l Translation] 

MR. SPEAKER: 1 am replying to that. 

[English] 

You can give me a notice. 

(Interruption3) 

[ Translation] 

MR. SPEAKER : What are you doing? 

[English] 

SHRI KAMAL NATH It is not a 
question of notice. 

[Translation] 

MR. SPEAKER: Please, sit down. 

[English] 

SHRI KAMAL NATH : The Home 
Minister should be present and say some-
thing. 

SHR} M. RAGHUMA REDDY rose 

MR. SPEAKER: Mr. Reddy, I told you 
to come to me. It is all right. 

SHRI M. RAGHUMA REDDY: }'bave 
given notice. (I"',,,"pllons) 
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, ,MR.; S'PBAKER : You can .come to me. 
lt ,is all. rilbt ; you have given notice. But 
I have to take my own time. I am not like a 
calculating machine. I have to take time. 
Can I not do it one at a time? How can I 
have a magic wand? (Interruption) There is 
DQthioa. Dontt get agitated. I will have to 
take time. Things have to come one by one. 
Can there be a magic formula to bring all 
these subjects on one day? Can it be 
there ? 

That is what I am telling you: I will look 
into it. That is what J, have told you. 
Time and again, I tell you that I will look 
into it. 

Mr. Kamal Nath this is a thing for 
which you have to give notice. I will see. 
It is not only Bbindranwale's father. There 
is Mr. Samarjit Singh Mann who has been 
made ..•••• 

SHRI SURESH KURUP (Kottayam) : 
Due to the moratorium declared on the 
Bank of Cochin and three other Banks •.•.•• 

MR. SPEAKER: I have seen it. It is 
still under my consideration. I am getting 
the facts. It is under my consideration. I 
have got some facts. I will let you know. 

SHRI G BORGE JOSEPH 
MUNDACKAL (Muvattupuzha): I have 
also got the same thing. 

MR. SPEAKER: It is with me. I have 
got the facts. I will see what can be done. 
I have got it with me, I will decide it. 

PROF. K. K. TEWARY (Buxar): Sir, 
J have given notice to you. It is very serious 
matter. A Minister of the British Govern-
'ment--he is designated as Minister for 
Overseas Development-has threatened the 
Government of India to cut off all bilateral 
aid to India. (Interruption) 

MR. SPEAKER: No. I will find out. 
I cannot .take the news like this. You can 
give it to me in writjoS· 

(Interruptlons).* 
\. \ 

MR SPEAKER : Not allowed. Not 
allowed )ike this. 

(Interruptions)·-

MR. SPEAKER: I am telling you that 
I will get into the matter and find out tbe 
facts and then come to you. 

PROF. K. K. TEWARY : I have given a 
notice. 

MR. SPEAKER: It is all right. 

PROF. K. K. TEWARv : Then why are 
you trying to silence me ? You did not allow 
me to complete a sentence. 

MR. SPEAKER: I will not allow unless 
and until I sec the facts. I have to find out 
the facts. 

(Interruptions) 

PROF. K. K. TEWARY : You did not 
allow me to complete even one sentence. 

MR. SPEAKER: Not allowed. 

(Interrupt ions) 

PROF. K. K. TBWARY You heard 
others making their points. 

MR. SPEAKER : This is sometbio. 
which pertains to a certain government. I 
will find out the facts and then come to you. 

(Interruptions) 

PROF. K. K. TEWARY; This is a state· 
ment against our government. 

MR. SPEAKER : Might be ! But I have 
to find out the facts. 

PROF. K.K. TEWARY : That is all rigbt. 
But, why did you· not listen to me ? 

MR. SPEAKER: 1 had listened to you. 
What more do you want ? 

PROF. K.K. TEW AR Y : Without listen- . 
ina to me. you have decided that YOU will 10 
into it. 
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MR. SPEAKER. : I will 10 into it. 

PROF. K. K. TBWARY : What is the 
matter that you will go into it ? 

MR. SPEAKEa: What you had liven 
to me in writing. You said you have aiven 
to me a notice. 'Did you say that you have 
given me a notice? 

PROF. K. K. TEWARY : 1 have siven 
you a notice. 

MR. SPEAKER: That is what I have 
sa id I will go into it. What more can I go 
into it ? 

(Interruptions) 

SHRI T.· BASHEER (Cbirayinkil) 
Karnataka Ministers, one after another, are 
making some irresponsible statements regard-
ing Kasergodi. 

(Intetruptlons) 

MR. SPeAKER.: I am really pained to 
know tbat, but this is the only' via media for 
mo to adopt, to point out to ,the Minister. 

PROF. K. K. TEWAR Y : In Delhi, area 
after area, in the country as a whole, there 
is a shortage of drinking water. In Delhi 
itself. it is happening. 

MR. SPEAKER : I can only rofer this 
matter to the concerned authorities. Is 
there any other way for me to remedy the 
matter ...... ? 

PROF. K.K. TEWARY : You anowa 
discussion on this matter. There is a shor-
tage of water in many States in the country 
including Delhi. (Illterruptions) 

MR. SPEAKER: This is not the. way 
to do it. This is not the time for these 
things. Not allowed. 

(Interruptions )** 

PROF. K.K. TEWARY: You ask the 
MR. SPEAKER·: I cannot take it like Minister to repJy to it. 

this. Not allowed. 

(Interruptions ) •• 
MR. SPEAKER: I have already told 

him. 

MR. SPEAKER: Why are you jumping (lnterruptions)** 
like this? What business have you to do 
with it ? It is my job, not yours. (Translation] 

(Interruptions )** 

SHRI G. L. DOORA (Udhampur): We 
are not getting drinking water for the last 
two days. 

AN HON. MEM.BER. We are not 
getting wa ter. There is no proper water 
supply. 

(Interrupt/Mls)-

MR. SPEAKER: Mr. Minister, you 
1M tter look into it. 

o (Interru~tto",) •• 

PROF. K. K. TBWAkY: We are not 
getting water in our area. In our ·Pandara 
Park area, we are not lettina 'water for tllo 
three days. (Interruptions) 

SHRI GIRDHARI LAL VYAS 
(Bhilwara) Mr. Speaker, Sir, tbe 
nationalised banks have been doing in justice 
to the farmers Ul Rajasthan. It is a serious 
matter. 

MR. SPBAKER : Please live a notice. 
I shall look into it. 

[English] 

Not allowed. Out of order. 

(Interruptions) *. 
MR.. SPEAKER.: We bad a diacusaioD 

in this House and this question was, discussed 
at great length I remember. Mr. Poojal')' 
bad replied. 

(Interruptions)" 
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PROF. K.K. TEWARY: In our area, 
tbea:e is an acute sbortaae of water. Please 
allow discussi.on. 

(Translation] 

MR. SPEAKER: Mr. Tewary, I have 
heard you. I told you that day and I asked 
then also about that. You· are getting 
impatient even after just one day. People 
'bave been facing accute shortage of water. 
You have not been the pitiable condition of 
the people at other places. 

PROF. K.K. TEWARY : Please allow a 
discussion on it. 

MR. SPEAKER : Everything takes time. 

[English] 

That is what I told you and I tell you 
that we will get it discussed. 

(Interruptions )** 

PROF. P.J. KURIEN (Idukki) : It is not 
a question of State subject, it is a question of 
the boundary between the two States. 

MR. SPEAKER: No, no. not allowed. 

(Interruptions) * 
MR. SPEAKER: I connot compel the 

Minister to make a statement here. 

(Interruptions )** 

MR. SPEAKER: It is all right. I have 
not allowed you, Prof. Kurien, win you 
pJease sit down? I am not going to listen 
to your irrelevant talk. 

[Translation] 

SHRI RAM PYARE PANIKA 
(Robertsganj) Mr. Speaker, An, 
alrave situation has arisen on account of 
dec.laration of the Laksholi Bank and two 
other banks have been d~lare as bank rupt. 

'--*Not rocor4dd. . 

[English] 

MR. SPEAKER: This is not the way. 
Not allowed. Mr. Panika is not allowed. 
Without basis, I cannot do anything. 

(lnterruptio ns) •• 

[Translation] 

PROF. NIRMALA KUMARI 
SHAKTA W AT : A very serious drinking water 

crisis has arisen in Rajasthan. (IntrruptiQns) 

[English] 

MR. SPEAKER: I know this subject. 
I have already dealt with it earlier. 

[Translation] 

SHRIMATI SUNDARWATI NAWAL 
PRABHAKER (Karol Bagh) : Mr. Speaker, 
Sir, there is accute shortage of water in 
Delhi. 

MR. SPEAKER: The people of Delhi 
are crying for water to day. But there are 
people in other areas who are dying of 
thirst. 

[English] 

SHRI INDRAJIT GUPTA (Basirhat): 
I was just wanting to remind you, Sir, before 
you had gone away. I had given you a notice 
and you said that you would consider. That 
was regarding certain non-official organisation 
which are reported to be preparing maps of 
restricted areas. 

MR. SPEAKER : We are coming with 
it. 

SHRf AMAL DATTA (Diamond Ha 
bour): Sir, you yourself allowed a privilege 
motion to be put on list. You allowed. 

MR. SPEAKER: I will see. You have 
given it to me. I have got it. I will ' 
look into it. 

PROF. MADHU DANDAVATE (Raja-
pur): In your absence, Mr. Deputy-Speaker 
was kind cDou,b to keep under ~oD$ideratioll 
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State Government Education Department. 
I tbink that matter is under consideration. 

MR. SPEAKER: I will see. I do not 
know. I will consider. 

SHRI K. P. UNNIKRISHNAN 
(Badagara) : I have written to you about the 
treatment and reception given to you in 
Amritsar. 

MR. SPEAKER: I have seen. There 
is nothing much. 

SHRI K. P. UNNIKRISHNAN: It is 
a relevant question. It is not above you. 

{r,anslqtion] 

MR. SPEAKER: You come to me and 
t shall tell you. 

[English] 

SHRI K. P. UNNIKRISHNAN: Is it 
that the Speaker of the Lok Sabha is going 
to be treated this way ? 

[Translation] 

MR. SPEAKER : I shall teU you the 
whole tbing. 

[Engluh] 

SHaI K. P. UNNIKRISHNAN: It is 
Dot a question of attitude, to a particular 
person. It is a question of attitude to the 
office of tbe LOk Sabha Speaker. 

MR. SPEAKER : You come to me, we 
will discuss it. 

SHRI K. P. UNNIKRlSHNAN: You 
must take the House into confidence. 

MR. SPEAKER: You are not in the 
know of the full facts. 

SHRI K.P. UNNIKRISHNAN : If this 
is the way Members of Parliament are to be 
lreated, how can you be a party to it '1 

MIl. SPEAKER.: Even whether 
deficienc)' was there, I have already taken 
• ttps. 

Papirl lAid on the 'tabl, ibO 

SHRI' K. V. SHANKAltACiOWDA : 
Yesterday, 'when I wanted to speak on Agri-
culture, I was given only three minutes. 
If this is continued ........ .... (Interruptions) 

MR. SPEAKER : That is the time avai-
lable. We will have to adjust. 

Shri H.K.L. BHAGAT. 

Time cannot be stretched. Time is fiyinl. 

It is flying faster also. 

Now, Shri Bhagat-Papers to be laid. 

12.15 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

Detailed Demands for grants of Ministry 
of Parliamentary Alfairs 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI, H. K. L. 
BHAGAT) : I beg to lay on the Table a 
copy of the Detailed Demands for Grants 
(Hindi and English versions) of the Ministry 
of Parliamentary Affairs for 1985-86. 
[Placed in Library, See No. LT -823/85] 

I 

Annual Accounts and Audit Report of Unlver. 
sity Grants Commission, New Delbl and 

Jawabarlal Nehru University, New 
Delhi for 1983-~4. 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : I beg to lay on the 
Table :-

(1) A copy of the Annual Accounts 
(Hindi and English versions) of the 
University Grants Commjssion. 
New Delhi, for the year 1983.84 
together with Audit Report thereon. 

(2) A statement (Hindi and EnaIisb 
versions) showing reasons for delay 
in laying the paper mentioned at (1) 
above. . [Plaeed in Librar)" Soo No. 
LT-124/8S) • 
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(3) A copy of the Annual Accounts 
(Hindi and English versions) of the 
lawaharlal Nehru University, New 
Delhi~ for the year 1983·84 together 
with Audit Report thereon. 

(4) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(3) above. [Placed in Library, see 
No. L T -825 /8S]. 

Detailed DemaDd$ for grants of the Ministry 
of Finance, Parliament, Secretariats of 

the President, tbe Vice-President 
and of U.P .S.C. for 1985·86. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : I beg to lay 
on the Table :-

(1) A copy of the Detailed Demands 
for Grants (Hindi and English 
versions) of the Ministry of Finance 
for 1985·86. [Placed in Library, 
See No. LT-826/851. 

(2) A copy of the Detailed Demands for 
Grants (Hindi and English versions) 
of Parliament, Secretariats of the 

. President and Vice"President and 
Union Public Service Commission 
for 1985 .. 86. [Placed in Library t 
See No. LT-S27/85]. 

Alanual Reports and Auditor Accounts of all 
India Institute of Speech and Hearing, 
Mysore from 1978-79 to 1983-84 and 

a statement re·delay in laying 
these papers. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOOBNDRA MAKWANA): 1 beg to lay 
. 00 the Table':"'" 

(1) <a> .(i) A copy of the Annual R~port 
(BiaGi· and Enalilh voniolll) of. the 

All India Institute of Speech and 
Hearing, Mysore. for the year 1978· 
79 aJongwith Audited· Accounts. 

(ii) A copy of the Annual Report 
(Hindi and English versions) of 'the 
All India Institute of Speech and 
Hearing, Mysore, for the year 197'· 
80 alongwith Audited Accounts. 

(iii) A copy of the Annual Report 
(Hindi and English versions) of the 
AU India Institute of Speech and 
Hearing, Mysorc, for the year 
1980 .. 81 along with Audited 
Accounts. 

(iv) A copy of the Annual Report 
(Hindi and English versions) of the 
All India Institute of Speech and 
Hearing, Mysore, for the year 1981-
82 along with Audited Accounts.· 

(v) A copy of the Annual Report 
(Hindi and Eng1ish versions) of the 
All India Institute of Speech and 
Hearing, Mysore, for the year 1982· 
83 along with Audited Accounts. 

(vi) A copy of the Annual Report 
(Hindi and English versions) of the 
All India Institute of Speech and 
Hearing, Mysore, for the year 1982. 
83 along with Audited Accounts. 

(b) A copy of the Review (Hindi and 
English versions) by the Government 
on . the working of the AU India 
Institute of Speech and Hearing, 
Mysore, for the years 1978·79, 
1979-80, 1980-81, 1981-82, 1982-83 
and 1983 .. 84. 

(2) A statement (Hindi and English 
version) showing reasons for delay in layina 
the apers 'papers mentioned at (1) above • 
(Placed in Library. See No. LT-S28/8S). ' 

--------



203 Calling Atttntion to Matt" MAy 2, 1985 0/ tJ,ginl Public lmporlant; .2M 

11.14 brs. 

[Mr. Deputy·Speaker in the Chair.] 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

[English] 

Reported attempt of Management of Delhi Cloth 
Mills to close its textile mills rendering 

several thousand workers jobless 

SHRI SURESH KURUP (Kottayam): 
I call the attention of the Minister of Labour 
to the following' matter of urgent public 
importance and request that he may make 
a statement thereon : 

Situation arising out of the reported ate 
attempt of the Management of Delhi Cloth 
Mills to close its textile mills rendering 
several thousand workers jobless and the 
action taken by the Government in regard 
thereto. 

THE MINISTER OF STATE OF THE 
MINISTR. Y OF LABOUR (SHRI T. 
~NJIAH): M /s Delhi Cloth Mills, Delhi, is 
one of the composite textile units in Delhi. 
It belongs to the oeM Limited and employs 
6109 workers. The categorywise details of 
these workers are as follows : 

Permanent workers 
Badlis 
Temporary workers 
Trainees 

4388 
1317 
328 

76 

Total 6109 

According to the Delhi Administration, 
the management of Mjs Delhi Cloth Mills 
submitted an application on the 27th March, 
1985 for permission for closure of the textile 
units with effect from the 1st July, 1985. 
This application has been submitted as per 
the provision of tbe Section 25 (0) of the 
Industrial Disputes (Amendment) Act, 1982. 
Delhi Administrati on has examined the 
reasons given by the manaaement' for closure, 
with regard to their genuineness and 
adequacy and came to the conclusion that 
Ute intoodcg closure was Dot desirable ill 

public interest and- the reasons advanced by 
th e management were inadequate to justify 
the same. Accordingly the Delhi Adminis-
tration has refused permission for closure of 
the mills in public interest under Section 
25 (0) of the Industrial Disputes (Amend-
ment) Act, 1982. The Delhi Administration 
has also reported that the closure of the unit 
would render approximately 6,000 workers 
jobless and adversely effect thousands of 
their family members. It would be iUeaal 
for the management to resort to closure. I 
would like to assure the House that tbe 
Delhi Administration is seized of tbe 
situation and would take all possible steps 
to avert the closure. 

SHRI SURESH· KURUP: It has 
already been mentioned in the statement of 
the hon. Minister that if the DCM Mill 
is allowed to close down, it will render 
more than 6,000 workers jobless and thou-
sands of others, who arc indirectly relyin& 
on it, will also be adversely affected. It is 
stated in the Minister's reply that the Delhi 
Administration has· refused permission to 
close this mill. The Statement of the 
Minister does not say anything about the 
sanction given by the DDA and the Work 
and Housing Ministry to commercially 
develop the land and also why this land is 
exempted from the urban land ceiling limits. 
In spite of these things, the Company insists 
on closing down. 

SHRI JAGDISH TYTLER (Delhi 
Sadar) : Who gave this permission? 

SHRI SURESH KURlJP: It was on 
27th of March that the workers were give 
notice by the Management that they were 
going to close down the factory. Months 
before that some behind the scene activity 
was going on between the Management, the 
DDA authorities and the Works and Housing 
Ministry and about all this the workers and 
their trade union leaders were completely 
kept in dark. Bu.t on the morDina of 27th 
March the workers were informed that ~ey 
were going to close down the factory. One 
of the reasons put forward 'by the Manage-
ment for closing down this factory is that 
this factory is situated in a non·conformins 
area. Tbis is cited in relation to the DeJbi 
Malter Plao, whigb bal·bMn thoro for IDOR 
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than-nearly three decades. There are thou-
sands of other such factories in Delhi which . 
are also situated in this non-conforming 
area. Moreover tbis Master Plan has 
already Decome a defunct document. A new 
notification has already been issued regarding 
a new Master Plan. Keeping all these 
tbinss in view, I am at a loss to understand 
why the Delhi Development Authority and 
tbe Works and Housing Ministry now 
suddenly realised that this pioneer cloth 
mill-DeM-is situated in a non-conforming 
area? They have not said anything about 
other such mills. 

The Management also put forward 
another argument that because it is situated 
in the n.on-conforming area no process of 
modernisation can be undertaken. But the 
fact is that renewals, rehabilitation and 
modernisation of the plant and machinery 
in the DCM unit have been going on and the 
plants and machinery and other equipment 
are in a reasonabl, modernised shape. Also, 
the statement submitted by the Company 
shows that income from the sales of the 
products from the mill has also been going 
up. The statement clearly shows that. 

As I said earlier what the Minister 
conceals in the Statement is the sanction 
given to the OeM to commercially develop 
the land. This land, on which the mill and 
its adjacent workers' colony is situated is 
64 acres in area. I do not know on what 
basis the DDA has given sanction for the 
DeM to commercially develop this . land 
and on what basis it bas been exempted from 
the urban Land Ceilings Act. You cannot 
blame anyone, if the people doubt that some 
behind the scene activities were there and 
have been going on between the higber ups 
of the Government and the Mill. This Jand 
is worth crores of rupees. 

SHRI JAGDISH TYTLER: Thousand 
Crores of rupees. 

SHRI SURESH KURUP: Between 
Rs. 800 and 1000 crores, that is riaht. This 
land which is situated in the Dara Hindu 
Rao area is worth crores of rupees and I 
charae the Government and I charge the 
persons who are responsible for' this, t4e 
Works. ',od . Housins Ministry-the DDA is 

under this Ministry-that behind the scene 
activities are there and much corruption is 
there. Mr. Deputy-Speaker, Sir, I am Dot 
naming anyone now. (Interruptions) 

•• 
I do' not know how the authorities 

dared to exempt these people from all these 
laws. 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS (SHRI H. K. L. 
BHAGAT) : *. 

It is absolutely false and baseless. I 
am completely with the hone Member, I 
am for not allowing them any permission 
for the D.C.M. to be shifted or for their 
land use to be changed. I am completely 
one with him. I have always been of this 
opinion, I have never dealt directly or 
indirectly with this matter at all. It is very 
unfortunate that the Member has chosen 
to say this without giving notice 10 
you, without giving notice to me, and there-
fore, in fairness, what he has said should 
be expunged. 

MR. DEPUTY SPEAKER : Any charge 
like thi s cannot come on record. 

SHRI H. K. L. BHAGAT : Under the 
rules he cannot cast any as person against 
any body directly or indirectly without 
giving notice, for any man in higher authority 
cannot do it under the rules. This must be 
expunged complete)y, ••••.••• 

. I 

MR. DEPUTY SPEAKER: Of course, 
it should be expunged. 

(lntefruptlons) 

SHRI H. K. L. BHAGAT: This· kind 
of propaganda is carried on outside the 
House. It is a ridiculous thing. 

(Interruptions) 

MR. DEPUTY SPEAKER: First of 
all you are maldns an allegation. Also you 
have not given any notice regarding tbis. So, 
this cannot be aJlowed to go on record. 
This can be expuoscd. 

• • l3txp\l"~ q ordered by tbo Chair. 
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SHRI H. K. L. BHAGAT : It cannot 
COme on record at an. 

SHRI SURBSH KURUP: Sir, anow 
me to go on record that if the Government 
is ready to make a full inquiry •• 1 •••••• 

SHRI JAGDISH TYTLER: Sir, you 
expunge the name, don't expunge •••••••.. 

MR. DEPUTY SPEAKER: No, no. 
If the Minister says so, I can't allow. 

It has to be expunged. 

(Interruptions) 

SHRI SURESH KURU? : 

•• 
Also one astoni shing, shocking thing is 

the Labour Department of the Delhi 
Administration which should have been 
inforn,ed right from the beginning about 
this move was completely kept in the dark, 
and it was asked to obey the decision arrived 
at by the mana-gement of the D.D.A. and 
Works and Housing Ministry to close the 
mill. Again, the management is still insis-
ting that. They are going to close down, 
because ,there is permission frcm the D.D.A. 

H. K. L BHAGAT : Don't forget that 
I was only a Minister of State at that time. 
There was a Cabinet Minister before me. 
And the rna tter never came ber ore the 
Minister. 

1 am completely one with you on this 
issue. I am 100% one with you. 

SHRI SURESH KURUP : The com-
pany is still insisting that it is going to close 
down. The sanction of the DDA is there 
exempting them from the Urban Land 
Ceiling Limit and aJlowing them to develop 
the land commercially. Now, I want to 
know specifically from the Minister as 
follows 

(a) On what basis, the DCM manage· 
ment was given permission to 
commercially develop the land and 
also the qasis on which the exemp-

**BxPUDpd as ordered by the Chair. 

tion .was given from the operation 
of Urban Land Ceiling A~ ? 

(b) Is the Government _ ready to 
conduct an enquiry into the whole 
deal and is the Government pre-
pared to lay on the Table. the 
correspondence between the DCM 
management and DDA and also 
with. the Works and Houaio. 
Ministry? 

(c) On what date, the Labour .Depart-
ment was informed of the move 
and what reply bas the Labour 
Department given? . 

(d) If the management 'insist on closing 
down the mill and in case the mill 
is closed down, is the Government 
ready to take over the management 
of the mill ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 

rose 

SHRI G. G. SWELL (Sillong): Wbat 
is going on, Sir, We would like to hear the 
speech of the Labour Min ister first. The 
Labour Minister is here. 

MR. DEPUTY -SPEAKER : If you want 
to add anything, you can do so 1ater. 

SHRI ZAINUL BASHER (Ohazipur): 
if the Works and Housing Minister wants to 
say something, be shou1d be allowed to say 
It. 

[ Translallon] 

SHRI T. ANJIAH : Mr. Deputy 
Speaker, Sir, the st~tement of tbe bon. 
Member that _ the DCM plan bas been 
sanctioned by the Delhi Development 
Authority, is not correct, because one should 
reaUse that so many other things are to come 
under a Master Plan such as this. ,It is not 
a question of implementing the entire Master 
Plan. If such a Master Plan is implemented 
so many' factories will have to be shifted 
resulting in more unemployment. 

Master Plan' is not prepared for ))01111 
only. It is prepared for every part of tho 
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,country. Master Plan is there for eaoh 
place in each State. This Master Plan can-
Dot be implemented unless an agreement is 
reached between the unions and the manage-
ments. Therefore, we shall have to ignore this' 
I, have l'equested Government also to d(l so, 
My Colleague Shri Ghafoor, who is present 
bere sbould also ignore it. If the manage-
ment still insists then the Textile Department 
under the charge of the Minister of Textiles, 
who is present here, should take over the 
mill. There should not be any difficulty in 
it because it is an important matter involving 
the fate of 6000 people. The shifting of the 
factolY, as proposed by the management, is 
not so easy a job. The owners of the 
textHe mill are trying to shift the mill by 
putting forth an excuse. They have been 
earning huge profits. What was their 
financial position earlier and what is their 
financial position now? It therefore, think 
that the type of action proposed is a criminal 
one. We have discussed it with the 
Administration and with the Lt. Governor 
also. We have requested them that if the 
management insists an it, Government should 
ignore it and initiate steps to take over this 
mill. Our Ministry will provide whatever 
help it is possible for us to give. We can 
run it by selling the land also. If they can-
not run it, we shall run it. I have to say 
this much only. 

[English] 

SHRI SURESH KURUP: My question 
is not answered. You should permit me. 
My specific question is on what basis the 
DCM management was given permission to 
commercially develop the land and also the 
basis on which the exemption was given 
from Urban Land ceiling limit. 

. Two or tbree questions of mine have not 
been answered. 

[Tr'alUlatlon] 

· SHRI T. ANJIAH : They have said that 
only conditional permission h~s ~een gi.v~n. 
But, it does not matter whether It IS condltlo-
nal or unconditional. In fact, there is no need 
to accord ~nction to that plan. In the first 
Instance, it has to be seen ho,W far the 
management is loing and what Jt proPQses 
to do. We ba\'e taken all these tbiDP into 

consideration and have come to the conclus· 
ion that the argument of the management 
for shifting tbe mill does not appear to be 
tenable, Until an agreement i,~ reacbed 
between the workers and ..the management, 
the question of shifting it does not arise. 

[English] 

. SHRJ BASUDEB ACHARIA (Bankura): 
When Delhi Cloth MiHs commenced its 
operation at the cnd of last century, it was 
a very tiny and small manufacturing units. 
But since its inception.it bas yielded fantastic 
results to the company. This joint textile mill 
is perhaps the bigge~t in this rart of the cou-
ntrY. This joint monopoly house 0f the DCM 
has sales amounting to Rs. 200 crOles 'and 
cunently it produces nearly 5,0( 0 mctrc~ of 
yarn and 8,000 metric tonnes of cloth 
annually and its export commitments for the 
period ending 'f'.1ay, 85 ~lle of the order of 25 
lakh metres of printed fabrics and 4 lakh 
metres of printed tapcstJy. Rehabilitation 
and modernisation or .and renovation are also 
going on annually. Income from the sales 
of the products of the units has also been 
constantly going up. Sales went up from 
Rs. 2,299.22 lakhs in 1981 to Rs. 2,928.13 
Iakhs in 1982 and it has increased to Rs. 
3,645.40 lakhs in 1984. Thus the sales 
registered an increase of 50% witrin Il period 
of four years. There has been a drastic 
reduction of Jabour complement also over the 
last four years with the result that the 
relation of wages of workmen to the total 
cost of production was only 18% in 1982 
which came down to 15% in the year, 1984 
against the usual p~rcentage of 25 to 29% 
in the textile industry. In spite of that, why 
the management wants to close down such 
economicaJ1y viable mill is not known. The 
Delhi Master Plan was implemented long 
before in 1966 but never this issue came up, 
In the year. 19R1 the management took a 
decision to shift the min to NareJa and they 
sent a proposal to the Government for 
aJlotting then 200 acres of land there and 
perhaps in February, 1983 the Delhi 
Administration aJJowed the Delhi Clotb Mills 
management to use the land for commercial 
purposes. On 14th November, just a fort-
night after the, assassination of Mrs. Indira 
Gandhi, former Prime Minister, an order was 
jS$.~d by tile l)elhi Administration cxernptin, 
the roiD SPanalern~nt . from the provision of 
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(Shri Baludcb Acbarial 
the Urban Land Ceiling Act. This order, 
in a way, permitted the managemcat to 
construct a commercial complex and a fiat 
on that land and to shift or close down the 
existing economically and commercially 
viable textile mill. You know the condition 
of textile mills in our country. The 
Commerce Minister is here. There are as 
many as 400 textile mills which are closed 
down; in the year 1984, as many as 1 S 1 
textile mills were closed down. 

Then the negotiation was conducted in 
very strict secrecy. Even the Unions-there 
were the Unions of CITU, AITUC and the 
two factions of the INTUC-did not know 
anything about this deal. After 14th 
November, the management became active, 
and by the end of march they issued letters 
to the employees and they sent a letter to 
the Delhi Administration seeking permission 
under the section 25 of the Industrial 
Disputes Act because prior approval has to 
be sought before declaring a mill closed. 
The Delhi Administration at that time 
rejected their proposal; they did not anow 
the management to close down the mill. 
Now, the management is trying to close 
down the mill as they had done in H;ssar 
in Haryana last year; that mill was also a 
very big textile mill and last year closure 
was declared; and thousands of workers 
were thrown out of employment. The same 
tactics, they are trying to adopt here also. 
Therefore, I would like to ask this question. 
The Labour Minister is here; the Works 
and Housing Minister is here ; the 
Commerce Minister is also here ; the Textiles 
Minister is also here. We want to know from 
the Government whether it is not a fact that 
the most important government agency, 
whose assent to any change affecting the 
conditions of employment of labour is 
necessary, which has the final say in terms 
of statute, the Department of Labour, was 
totally ignorant aU the time. The Labour 
Department was never consulted when the 
deal was conducted. We want to know 
whether Government will revoke or withdraw 
the approval given by the DDA for re-
development of the land occupied by the 
DCM and the attached workers quarters as 
well as the exemption obtained by the com-
pany from the operation of the Ur.ban Land 
(;citing Act. W. want a .",orical answer 

from the Government whether they arc solri, 
to revoke or withdraw the permission lhen 
to the management of the Delhi Cloth Milk. 
In case the company choOses to violate the 
decision of the statutory authority, that it, 
the Labour Department of the Delhi 
Administration, and persists in the move for 
closure, will the Government of India 'take 
over the management and run the min in 
order to save the thousands and thousands 
of workers and the members of their families. 
We also want to know whether the Govern-
ment is going to institute an inquiry into how 
the deal was conducted, who gave the per-
mission to use the land for commercial 
purposes, and tbe exemption from the 
operation of Urban Land CeHing Act. May 
I know whether government is going to 
institute an inquiry as to who gave this per-
mission and why exemption was granted. 
We want categorical answers from t~ 
Ministers concerned. 

[Tran$latlon J 

SHRI ABDUL GHAFOOR: After 
having heard what the hon .. Member have 
said here and having come to know from 
the press reports, I am also surprised how 
the DDA took such an important decision 
without taking the Ministry of Works and 
Housing into confidence and as to when 
they took this action. Of course, we ate 
also sensing some foul play in it. As all of 
you know, the D.D.A. is a pandora's Pox 
in spite of our best efforts to know what 
is going on in various parts of Delhi, some 
mischief or the other is done. I admit that 
decision taken in regard to a major cOnll'arty 
like D.C.M. is very crucial. If such a 
company is required to be shifted under tbe 
Master Plan, all other companies situated 
in various parts of Delhi should also be 
covered under such a proposal and .. deei8ien 
in that regard taken after taking the public 
into confidence. Since the entire tbil\l' bas 
happened in a clandestine manher, I shall get 
tbe entire matter' enquired ioto. A hi,b-
powered committee sban be set up fer tile 
purpose consisting of the representatives of 
the Ministry of Labour, the Ministry of 
Texdles and tho Ministry of Works 'aad 
BoUline· 



[Enllishl 

SHIt I JAI PARKASH AGA~WAL: 
Th~ q~$don is how the permissIon was 
g\ven. Tbere are so many officers involved 
in it. 

(Interruptions)·· 

MR. DEPUTY SPEAKER: Nothing 
will go on record. Pleased sit down, I have 
already called the next Member. Please 
tit down. 

[Interruptions ] •• 

[Translat ion J 

SHRI LALIT MAKEN (South Delhi) : 
Mr. Deputy Speaker, Sir, the Delhi Cloth 
Mills was started about 100 years ago wi th 
an investment of Rs. 7 lakhs only. With 
that meagre amount of Rs. 7 lakhs, the 
owners of this Mill have earned such huge 
profits that now tbey are one of the ten 
top~most capitalists of the country. Crores 
of rupees ·have been earned through this Mill 
every year and that amount is sip.oned off 
to other factories and mills, showing deliber-
atelY loss in this factory, with a view to 
itrike at the rights of the workers. The 
most important fact is this that 90 per cent 
of the money invested in this mill has been 
taken as advance from the Government, the 
financial institutio,ns or the banks. The 
owners of this mill want to earn black 
money by using hundreds of crores of rupees 
taken from Government. 1 do not want to 
name any company here but 1 am at a loss 
to understand how such a situation is pre-
vailing while more than 50 per cent of the 
share capital of the company belong to the 
financial institution and only six per, cent of 
the iQvestment has been made by the owners 
of this Mill, These mill-owners have by · 
misusing the p)lblic money advan~ ,by t~o 
financial institutions and by indulgms In 
misappropriation and by bribins DDA 
otBclals ....•.••. (Interruptions) 

(l[Nlllhl 

MR .. DEPUTY SPEAKER: No. 

SHRJ JAODISH TYTLER: What do 
you mean by sayina- '·Nou 1 It 18 a big 
scandal 

SH'Rl BHAGWAT ,'HA AZAD: He 
has not named anybody. 

SHRI JAGDISH TYTLER! Let them 
go and see the Mills. Let them see what 
the condition there is. 

SHRI LALIT MAKEN: Mr. Deputy 
Speaker, Sir,) bave a file with me ........ .. 
(lRterruptlolts) ••• Mr. Deputy Speaker, Sir. 
p1ease listen to me, Let me speak ..... . 

Unterruptions) 
[English] 

MR. DEPUTY SPEJ.KER : Mr. Maken, 
p1easf listen to me. When I speak, you 
please sit down. If you .speak without my 
permlSSJOn, nothing wiJl go on record. 
When you are mentioning some authorities, 
when you are makios some accusations. you 
are doing, it without permission. You 
cannot do it. I am sorry you cannot make. 

[Translation] 

SHRI LALIT MAKEN ; What 1 have 
said j& correct, I have not mentioned the 
name of any person. 

[English] 

SHRI BHAGWAT JHA AZAD: 
Please read May's Parliamentary Practice. 

It is not unparliamentary. It is no 
contrary to rule of the House; it is perfectly 
in order. 

[ Translation] 

SHRI LALIT MAKEN: Kindly let me 
speak, I am raising a general matter. 

[English] 

SHRI INDRAJIT GUPTA: Under 
what rule do you prevent the company . from 
beiDa: a~uMd·? May 1 know what IS the 
TWo 1. 
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[Translation] 

SHR! LALIT MAKEN = Mr. Deputy 
Speaker, Sir, I am not naming anybody, I 
am not speaking against anybody. It is not 
against any person. 

[English] 

MR. DEPUTY SPEAKER: It should 
be substantiated; that is the rule. 

SHRI BHAGWAT JHA AZAD: You 
may please read May's Parliamentary Practfee. 

[ Translation] 

SHRI LALIT MAKEN: Before I 
proceed further, I would like to demand that 
the financial institutions should have .their 
own directors in the management of the 
DDA & also as bas been done in respect of 
vaJious companies because more than 50 
per cent of the total investment in the DDA 
belongs to the financial institutions. 

Now I come to the mam point. I have 
a file with me. It contains a statement. It 
is not my statement, but a statement made 
by the Delhi CJoth Mills, seeking permission 
from the Lt. Governor. I would, like to 
point out the facts which are based on 
whatever has been mentioned in this file. 
They have referred to the Master Plan. I 
am unable to understand it that the Master 
Plan was prepared in 1966, while it was in 
1981 that the Director of Industries had for 
the ttl'st time written a letter asking the 
management to shift the factory. The DDA 
remained in slumber for 19 years and did 
not wri te even a single letter regarding the 
necessity of shifting it. Suddenly the DDA 
felt that it was to be shifted and that a letter 
should be written to that effect. I would 
like to know the reasons for which the DDA 
remained silent for 19 years and did not 
point out that the Mill was situated in a 
non-conforming area. If the plan as such 
is implemented then not only the Delhi Cloth 
Mills but all other factories of a similar 
nature running in non-conforming areas 
would have to be closed down and lakhs of 
workers would become jobless. This fact I 
would like to mentioD. 

Further. I would like to point out 'that 
the management of the Delhi Cloth Mills 
committed a serious fraud on December. 
1981. On that date, the management wrote a 
letter to the Secretary of the Works and 
~ousing Department of the Government of 
India. I am not saying it on my own behalf 
but it has been recorded in this file. If you 
permit me, I am prepared to pJace this file 
on the Table of the House. It is not my 
statement. In this file they bave stated that 
tbis land should be declared commercial so 
that they could get funds to spend on the 6hi~. 
fting of the Mill and thus the Mill could be 
saved. Mr. Deputy Speaker, Sir, kindly note 
this point carefully. The basic pojnt is that 
they want to shift the mill because the DDA 
is asking them to shift the mill. Money is 
required for shifting the mm, so this land 
should be declared commercial. If this land 
is declared commercial. then they will get 
crores of rupees and that amount can be 
utilised for shifting the mill. At the instance 
of the management, this land was declared 
commercial. Mr. Deputy Speaker Sir, when , 
the land was declared commercial. the mana-
gement of the Delhi Cloth MiHs stated that 
the mill was incurring losses and that they 
were unable to run the mill. The permission 
for commercial use of the land granted on 
the understanding that the several of crores 
of rupees accruing as a resuJt of the establi-
shment of a private factory and the housing 
complex would be spent on this mill. But 
once they have for the permission they heve 
declared closure' of the mill. On the plea 
that they are unable to run the mill since it 
is incurring losses. 

After that. on June 1, the Director of 
Industries wrote a letter asking the manage-
ments to shift the mill. A meeting was held 
on 6th June. It is not my statement but of 
those who have written the letter. On the 
lst 'June, the Director of Industries wrote a 
letter asking them to shift the mill. On 6th 
June, a meeting was held with the Director of 
Industries. The management contended that 
they were prepared to shift tbe mill to Narela. 
When the Director of Industries ordered· 
that the min should be shifted to Narcla 
and also Delhi Cloth Mill agreed to shift 
the mill on 6th June, then how is it that the 
D.D.A. on 15th July, 1983 wrote a letter 
8tating that such a big industry was not 
pcrmittod to be established HI Dolld. . I ' 
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would Jj·ke to know whether the decision 
reaardina permissibility or otherwise of 
establishing big industries is to be" taken by 
tHe Director of Industries or the DDA? 
What was the reasOn for this contradiction, 
between the two authorities? It is not a 
contradiction actually but a big scandal, a 
fraud. towards which I would like to draw 
your attention. The case has been delibe-
rately made like this so that if the matter is 
taken ·to a court of law in future the Delhi 
Cloth Mill could take the plea that no 
option was left for them except to close 
down the Mill. 

On the 6th June, the Vice Chairman of 
the DDA wrote a letter, I do 110t want to 
menfion his name. 

[English] 

"Shifting is inevitable." 

[Translation J 

Thus a ground has been prepared for 
showing that shifting is inevitable. This 
statement was made by the DDA on 6th 
June, 1982. After that on 1st February. 1983 
a technical committee gave its formal appro-
val to the proposal. The technical committee 
submitted a report that a flatted factory 
should be established there and a housing 
Complex should be constructed. Thus a 
formal Resolution was passed to th:! effect 
that ·the report of the Technical Committee 
was feasible and permission should be given 
to set up flatted factory and housing complex 
there. The permission to that effect was 
given to them 011 1st February 1983. In 
other words, the permission to commercialise 
it was given to them. When the permission 
was given and the area was declared 
commercial, on 15th July, the DDA wrote 
a letter stating that the alternative land 
could not be given to them because it was 
not permissible to set up such a big industry 
in Delhi. What is the nature of this scandal 
It is like this that first a ground was 
prepared to shift the Mill. After that, when 
it was proposed to shift the mill the land 
was declared commercial. After that it- was 
ar&Jl~d that no industry could be set up in 
Delilt a[)d thoref ore, the factory bad to be 
~lQ,*, ·down. 

I w'ouJd like to point out that if the 
management of the OeM moves the Court 
and before that this Resolution is not 
scrapped, then no authority in the world can 
close down the Delhi Cloth Mills. The 
management of the Delhi Cloth Mills wiU 
take this plea that DDA had asked them to 
shift the mill. The management is prepared 
to shift but DDA is not prepared to provide 
them with land. Therefore, they are bound 
to close down the mill. It is a matter of 
surprise that on the 6th June, 1982, the DDA 
should have asked the management to shift 
the miJI and on the 15th July, they should 
say that they would not permit the. manage-
ment to set up the industry in Delhi. It is 
the biggest scandal and fraud. 

I would like to say with all responsibility 
tha t the officers of the DDA had made out 
this case taking ilJegal gratification of lakhs 
of rupees from the Delhi Cloth Mill in such 
a way that if the management of the Mill 
moved the Court then jf could get the court 
judgement in its favour and the Mill could 
be closed down. 

Now we take the case of exemptions. In 
Delhi, wherever the DDA finds any vacant 
land t it puts up a signboard there' indicating 
that the land belongs to the DDA. I am at 
a loss to understand how so many acres of 
land which were lying vacant in Bara Hindu-
rao had been formally exempted. It is 
surprising that in the records of the DDA 
it was never stated how much Jand had been 
exempted. The DDA always argues that 
a piece of land which comes within the 
ceiling may be exempted. But it never spe-
cifies how much area of land falJs within the 
ceiling and how much land will be exempted. 
Land worth cr('res of rupees should have 
been acquired by the DDA and a labour 
colony should have been constructed there, 
quarters should have been constructed there 
for the workers, but the officers of the DDA 
accepting illegal gratifica tion of lakhs of 
rupees had exempted that land and that land 
thus is not owned by the DDA. After that 
the Resolution was passed on 1st February, 
1983. Five days after that incident, ejections 
to the Metropolitan Council .were due to bo 
held in Delhi. I would like to know what 
compelled the DDA to pass such a Resolu-
tion five days befo.re the elections. Tho 
DDA DOW it very woll that after five _ ' 
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[Shri Lalit Maken] 
an ele~ted body would come into existence 
and the representatives of that body would 
not allow such a Resolution to be passed. It 
is the biggest scandal. After five Days, that 
is on the 6th February, 1983. elections to 
the Metropolitan Council were held and on 
the 1st February all the files were asked to 
be put up and a meeting was ;aUed hurriedly. 
This matter was thus cleared by having a 
resolution passed and declaring the land as 
commercial; and it was ordered that a 
factory and commercia I houses should be 
constructed there. It happened because they 
knew it full well that jf the. elected represen-
tatives of the people came in the field, they 
would not allow the mill to be closed down. 
Thus it is the biggest fraud. I do not want 
to refer to the Housing Committee but I 
want to point out that this is a scandal 
involving crores of rupees and I demand 
that the Ministry of Works and Housing 
should institute CBI inquiry against the 
officers of the 0 D A so that the reality is 
made known to the people. 

Apart from this, there is another matter 
connected wtih shifting. Some days back 
I had raised in thi~ House an issue regarding 
Sbriram Food and Fertilisers. It is interes-
ting to note that that is also a sister concern 
of the OeM. The Labour Commissioner has 
reported that Shriram Food and Fertilisers 
could cause a greater tragedy than that 
caused by the factory at Bhopal. But the 
Hon. Minister in his reply the other day has 
stated that this factory cannot be shifted. It 
is surpnsing that this textile mill which does 
not pose any danger can be shifted whereas 
that factory which could be dangerous cannot 
be shifted. What is the policy of this Gove-
rnment ? Last year, 40 children while passing 
on the road along Shriram Food and 
Fertilisers had become unconscious because 
of to the Chlo[ ine gas coming out from that 
factory. It is such a dangerous factory and 
the Labour Commissioner has also reported 
that this unit would remain a dangerous one 
even in spite of numerous safety measures, 
heina taken. A more dangerous sit(1ation than 
that of Bhopal could occur on account of 
this factory and lakhs of people might lose 
their lives in Delhi in such a situation. But 
the hon. Minister has stated that this factory 
cannot be shifted. The textile mill, which is 
not dangerous in· any way the Chemicals used 
0):, tlUa NUl Dot beiDa c1aqeroUi uel· RriII 

the las~ 100' YM-ts no person hay .. ~. 
kiUed or become unconscious.' as a r~ult ()( 
the chemicals used in the Mil1.-is pr~. 
to be shifteq. On tbe other band, Sbriram 
Food and Fertilisers which is usina c;alltSijc 
soda, which is most dangerous, is proposed 
to be expanded by the concerned authorities, 
i. e. the DDA and the Delhi Ad01inistra.tion. 
Thus the Caustic Soda Plant of that Mill is 
being allowed to be expanded while on the 
other hand the Management of DCM is 
being asked to shift ,the factory, to olose 
it down. What is this policy of the Govern-
ment? I would like to demand that is 
should specifically be made clear whethe~ 
the Government and the officers of the DDA 
have decided to bring six thousand workers 
on the road ; whether they have decided to 
ruin the families of those workers. 

J would ) ike to make it clear that this 
issue is not limited to the Delhi Cloth Mills 
alone. If the OCM is closed down, then 
the owners of the Birla Mill will a1 gue that 
their Mill is also situated in the non-contir 
ming area and that they want to close down 
the Mill. Then the owners of Swatantra 
Bharat Mill will also take the same plea for 
the closure of their Mill. Then the DeM 
Silk Mills will also demand the closure of 
the Mill. In this way, this is not a problem 
of 6000 workers only. 50,000 other workers 
working in textile mills and the members of 
their families will have to face starvation in 
this way. Besides the workers of the Mill, 
there is a DCM colony where more tban 
2000 families have been living and tbere are 
300 shops. Thus there is a population of 4Q 
to 50 tbousand people. If all these houses 
and shops are demolished, where would 
the population of 50,000 living there for 
more tnan 100 years be rehabilitated? I 
would like to know from the Minister of 
Works and Housing specificaUy whether 
this matter in which officers of the DDA 
have committed irregularities deliberately and 
earned lakhs of rupees illegally win be 
handed over to the CDI for proper investi. 
gation. 

So far as the question of Resolution. 
is concerned. the re are two Resolutions ODe 
is the Fobruary 1983 in which tho land, bad:· 

. been declared commercial, and tbo· seoood 
use is of 6th June, 1983 in whicb it, had,b ..... 
stated that "shiftina is inevitabl,". Will ,_: 
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Hen. Minister categorically announce that 
he win instruct the DDA to cancel or 
witbdtaw these Resolution? This is my 
second question. 

Thirdly. I would like to know whether 
tbe Minister of Works and Housing would 
Issue instructions to the DDA that the 
concerned department which committed 
this irreglliarity by exempting the Jand 
instead of acquiring it under the Ceiling 
Act, should acquire the same land properly 
and construct quarters on if the workers ? 

Fourthly, will Government issue an. 
Ordinance laying down that if the Delhi 
Cloth MilJs management insists on closing 
down the Mill and does not withdraw that 

step, then the owners of the Mi11 will be liable 
to be punished with imlnisonment and 
the workers will be saved, as had been done 
in the case of Gujarat last year when the 
owers of the Gujarat Textile Mills had 
decided to close down the Mills? The 
Government of India had then issued an 
Ordinance and declared therein that jf the 
owners insisted on closing down the mills 
they would be put behind the bars and the 
workers would be saved •..... (lnte"ruptlons) . .. 

SHRI T. ANJIAH: Mr. Chairman, Sir, 
the hone Member has said so many things; 
and what has been said by the Housing 
Minister himself shows that there is some 
bungling. The hone Minister has said that 
the matter will be investigated. 

SHRI LALIT MAKEN : I have 
categorically asked whether the CBI inquiry 
w0uld be held. 

SHaI ABDUL GHAFOOR: Inquiry 
is to be conducted by the CDI as weB as 
higher officers and a high-power committee. 

SHRI LALIT MAKEN: No purpose 
will be ~rved by an inquiry at a lower 
level. I want an assurance from the· Hon. 
Minister. It is not a matter of a meagre 
amoaat of Rs. 200 or 400. Crores of 
tupees are involved in it I would like to 
mow, t"relore, whether the CDt inquiry 
1rill be beld or not? This matter may 
..... be referred to the CBI or any other 
~cr •• horjty, jf any. 

SHRI T. ANJIAH : From the e)temp-
tion given to the management regarding this 
factory, it appears that there is certainly some 
sort of fraud. The way in which things 
are manipulated in the name of Master 
Plan, is unfair and the position of Labour 
Department has become very awkward by 
this action. It has been sandwiched. This 
Depart ment is not consulted before taking 
any action. The hone Housing Minister 
has given a reply that will be appreciated 
that it will be revoked, and then tbe inquiry 
wilJ be held. If it is not revoked, then they 
can take other please. 

SHRI LALIT MAKEN: The bon. 
Minister should tell us when these Resolu-
tions wi]) be revoked, because they are going 
to move the court. It is a very sensitive 
matter. I would like to point out tbat if 
they go to court then the matter wiU become 
more complicated. The Resolutions should 
be revoked within 24 hours. According to 
the information available to me they are 
going to move the court on Monday. 
Therefore, the~e should be revoked today. 
If both the Resolutions are not revoked, tbe 
situation can worsen (Interruptions) ••• ••• 

SHRI ABDUL GHAFOOR: Sir~ so 
many things have been said here, but some-
tbing should be left for me also to say Many 
things have been said but neither I can do 
anything nor can the Labour Minister do 
anything. The DDA is a separate authority 
and the Labour Minister and Works and 
Housing Minister are independent in tbeir 
fields. The bon. Member has asked in to 
put the culprits behind the bars. It requires 
the attention of the Prime Minister also. All 
these things cannot be clubbed together 
at one place. As for as my responsibility is 
concerned I shall discharge it. 

SARI LALIT MAKEN: The main 
duty is yours ...•..••• 

.•.••• (/nterruptiona) .. , ... 

This should be done forthwith. 

SH~I ABDUL GHAFOOR: Jt is 
not fal~ to put questions in the House ODe 
by one In order to Jet tne tbings accepted 
when the bon. Member has laid. I have 
beard. Now Jet me do tbinp in my OWn 
wa),. 
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SHRI ZAINUL BASHER: Mr. Deputy 
Speaker Sir. although the Delhi Administra-
tion has already made it clear that permi-
ssion win not be given for closing down the 
DeM, yet no body is ready to believe it. 
In the whole of Delhi no body is believing 
that the Delhi Cloth Mills would not be 
closed down. It is heard that the manage-
ment of the DCM has issued tht: notice to 
the workers to complete, their jobs. They 
have made preparations to implement their 
commercial plan. 

I would like to draw the attention of the 
Labour Minister as well as the Works and 
HOllsing Minister to the fact that although 
they have announced cJearly that permission 
would not be given to close down the Delhi 
Cloth Mills and, if so necessary Government 
would take over the Delhi Cloth Mills, yet 
what has happened in the DDA is a very 
serious scandal which has already been 
refered to by the Members who spoke 
before me. I welcome the announcement 
made by the Works and Housing Minister 
regarding the holding of an enquiry. No'.v, 
I think with this announcement the confusion 
created in the minds of people would be ' 
removed to some extent. This confusion 
wa,s existing in the minds of the people even 
after the denial by the Delhi Administration 
regarding closing down the Mill. Now the 
people, particularly the employees of the 
DeM will feel much relief. 

Mr. Deputy Speaker. Sir, would like to 
put only one question. Several questions 
have been asked and the hon, Minister has 
replied to them. I feel ttc main motive 
behind these developments is like this. Is 
it not that attempts are being made to 
create an issue in which the management 
may try to close down the mill and Govern-
ment would' not agree to close down that 
mill? After that, negotiations might be held 
and the mill may be permitted to be 
established outside Delhi, and on the land 
measuring 64 acres. a commercial complex 
will be constructed and in this way more and 
more money will be ('arned. According to 
may guess and that of otbers, it 'is expected 
that Rs. 1000 crores will be earned by cons-
tructing commercial complex there, while on 
establishing a mill outside Delhi, half of that 
amount only would be spent and thus Rs. 
SOO to 600 crores will be sowed as profit. 

May I know whether some activities for suth 
bargaining are going on behind the ·scenc ? 
1 would like to know from the hon. Minister 
whether any proposal has been received from 
them that the mill is proposed to be shifted 
outside Delbi and a commercial complex for 
which they have obtained permission fropl 
the DDA will be constructed at the present 
site? If such a proposal bas been received 
hy Government from them, what is the 
reaction of Government thereto? I wou~d 
also lil,e to point out that once such a policy 
is adopted, then other big citics w in also be 
affected. In the big cities like Bombay, 
Calcutta, Madras, Bangatore, etc. the running 
of factories is costly. In these places to run a 
factory is not remunerative because the price of 
the land on which these factories are constru-
cted gone very high. 1f that lund is developed 
for commercial complex and is sold ou t, the 
owners would get huge profits nnd factories 
could be set up outside the cities with less 
cost as compared to the amount which could 
he earned by developing that lund for 
commercial purp.)ses and selling it. This is 
the situation in Calcutta, Madras and 
Bangalorc and in all other big cities. In 
view of the fact that the prices of land are 
rising abnormally. I am convinced that 
Government will not allow the mill to be 
closed down and if they insist on doing so, 
then Government would take over the mil) 
and institute an enquiry in this case of fraud 
and see that the culprits are punished. But 
1 sense some foul game behind all these 
things. Ultimately, the DCM will seek some 
negotiated settlement namely that the 
management should be allowed to set up the 
mill outside Delhi and that Jand should be 
commercially developed and sold out. In 
this way they will earn huge profits. If such 
an offer has been received by Government 
from them, I would like to know the reaction 
of the hon. Minister and the Government 
thereto. 

SHRI T. ANJIAH : Mr. ,Deputy 
Speaker, Sir, what the hon. Member bas 
just now, has a]ready been stated earlier. .It 
may be correct tba t there is so.me motive 
behind these things. You know t'hat this 
plan has been sanctioned hurriedly and tbe 
hon. Minister for Housing has also assured 
that it would be teqlJired into. lOllI, 
Yesterday" our Prj me Minister address'_' a 
raUy said that Government, was a&ainst 
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clolUl'OS and lock-outs. It bad been our 
p61icy alUi the Prime Minister h.d reiterated 
it yesterday. We. therefore, always follow 
and implement . that policy and the Housing 
Minis~r has stated that an enquiry would 
be held in this matter. It is not possible 
to implement the Master Plan immediately. 
Unless it is in the interest of the country to 
sbift a mill, it will not be shifted, whether it 
is tbe case of Bombay or any other big city · 
If any probability of an incident like the Dho· 
pal traaedy occurring is there then tbe shifting 
of that factory could be considered. 
But there is DO such danger posed by 
this factory. This is not a factory which 
should be shifted from the safety point of 
view. It is no use asking for more 
details. When tbe enquiry is held, all the 
details will be' worked out. The mill 
owners \Jave created a strange situation. 
Now they are demanding that the sick mills 
taken over by the Textile Corporation should 
be given back to tbem. Some people are 
demand in. this. Five or Six mills have 
regained their viability and now the mill-
owners are demanding that the mills should 
be restored to them but on the other hand 
some arc closing down their mills. Thus a 
strange situation is there. I suggest that a 
condition should be imposed on the 
managements of such mills that closure 
could never be resorted to because the 
question of closure should not arise. When 
a mill is to be closed down, why should 
they seek licence for that 7 There should 
be no question of closure after taking the 
licence. There is a history of hundred years 
behind this mill. The mill has earned a lot 
and I fecI G~yernment will never tolerate 
its closure. 

MATTERS UNDER RULE 371 

CE",llm] 

MR. DEPUTY SPEAKER. Now we 
take 1.IP matters under Rule 377. 
) rrtl",latlDn) 

(I) Need to aIv. cleataICt to the Sldtlmukb 
ad ~ CU" Proleets 'n RaJ .. thau 

SHIU BJRBAL (Ganpna.ar) 
Mr. ,DiPUt)' apcaikOf. Sir. Sidbmukh: and 
Nauha~ CallaJ. are thO most iasportarit 

canals of the Rajasthan State. They Will 
provide irrigation fatilities to about 8 Jakb 
acres of land in 'J'ebsil Bbadra and TcJWJ 
Naubar of Oanganagar district and Tehan 
Taranagar of Churu District. The survey 
in respect of these canals had been conducted 
by the Central' Water Commission and the 
reports have been sent to tbe Central 
Government. These canal projects are under 
consideration of the Central Water 
Commission for clearance for a long time. 
The Irrigation Department of the Central 
Government is. therefore, requested that 
they should take steps to get the approval 
of the Central Water Commission for tbese 
canals so that the farmers of the area could 
derive benefit from these canals and increase 
their agricultural production and also 
improve their economic condition. 

(11) Need to provide good seeds, fertm~rs 
and means of Irrigation to farmers 

and ensure remunerative price 
for tbeir produce 

SHRI R. P. SUMAN (Akbarpur): Mr. 
Deputy Speaker, Sir, I want to raise the 
foHowing matter of urgcnt public importance 
under rule 377. It is very ,necessary to give 
special attention to the burning problems of 
the farmers j~ a big agricultural country like 
India. It is a fact that our agricultural 
policy is very sound on account of which our 
country has been abJe to achieve self .. 
sufficienc), in the matter of foodarains. But 
if fertilisers, irrigation faci1itjes and good 
quality seeds are provided to the farmers at 
the approprta te time, they can further 
increase their agricultural production. t. As a 
matter of fact, seeds, fertilisers and irription 
facilities are not, provided to the farmers in 
time .. Tbe Electricity Department is also 
responsible for this to a great extent. The 
crops have to suffer because they are not 
watered at the proper time due to non-
availability of electricity. I, therefore, 
request the Central Government that in 
order to make the country stronger and more 
powerful. the problems of the farme ... 
should be solved by providin, sood quality 
seeds, lood quality fertilisers and sufficient 
irrigation facUities to tbem at the proper 
til1lC. Step' should also be taken to ensute 
remunerative prices to the fanners for their' 
asricqltural produce and wbiJe doina SOt the . . 
cost, 1.1 ,rod~~tion of agriculture should also" 
be kept in view. It.is llecetsary to do so ill 
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order to make the farmers more prosperous, 
to jnc rease the agricultural production in 
the country and to' fulfil the dream of tbe 
father of the Nation. 
[English] 

(Iii) Need for ftnanelalasslstance from Bants 
to the people . of low iDeome groups to 
implement social bouslnk scbemes in 
Kerala 

SHRI K. KUNJAMBU (Adoor): At 
present banks are not directly lending money 
for housing schemes. Under the guidelines 
issued by the Reserve Bank of India, the 

. banks can only sub.cribe to the bonds issued 
by the Housing Boards. It is true that 
direct finances for housing are available to 
Scheduled Castes and Tribes and certain 
other limited categories. Bank finance is a 
crucial factor in the housing efforts. In the 
absence of this it will not be possible to 
clear the backlog in reg rd to the low income 
group and economically weaker sections. 
Kerala has an ambitious project of providing 
5 hkh houses in the various categories during 
the Seventh Plan. Therefore. direct financial 
assistance from the banks is essential for the 
eff~ctive implementation of the social housing 
schemes whose main beneficiaries are the low 
income group and economicalJy weaker 
section. 

I would, therefore, request the Govern-
ment to issue necessary instructions in this 
regard. 

[Translation] 

(iv) Need to restore peace and order iD 
AUgarb Muslim University 

SHRI ZAINUL BASHER (Gh4lzipur): 
Mr. Deputy .Speaker, 'Sir, Aligarb Muslim 
University is one of the prominent education 
centres in our country. ' But all is not well 
in this University for the past several years. 
All the peop1e who arc we1l wishers of this 
University are worried about the atmosphere 
of terror which is now prevailing in the 
University Campus. On ~he one hand some 
terra rists living in the University Campus 
and, on the other hand frequent raids .by 
police in the hotels and the campus of the 
University are responsibl~ for further 
vitiating atmosphere there. The police had 

. f9il~d to id~ntify the terrorist elements.. The 
student leaders, as a matter of fact, have 

no association with the terrorists, . 50 they 
should not be harassed. An atmosphere 
of panic and terror is prevailing in the 
University campus. 

Ninety-nine l'er cent of students 'of 
Aligarh Muslim University are disciplined 
ar d peace-loving. They an want to pursue 
their studies in an atmosphere of peace. But 
there are certain elements in the University 
which are creating a law and order problem 
there to serve their selfish ends. The' need 
of the hour is that the University authorities 
should take the students into confidence and 
postpone the action against the student 
leaders to pave the way for talks with them. 

The matter relating to Aligarh Muslim 
University is a very sensitive one. The 
sentiments of crores of Muslims the miniority 
community, are attached with this University. 
In such a critical situation' it will be very 
unfortunate if the Cen trat Government do 
not intervene in the affairs of this University 
on the pretex that the University is 
autonomous. 

I request the hone Education Minister 
that he should immediately use his good 
offices to restore peace and tranquillity in 
the University. 

(v) Need to restart the su~pendecl direct 
trains from Patno to North Bihar 

SHRI RAM BHAGAT PASWAN 
(Rosera) : Mr. Deputy Speaker, Sirt all the 
direct trains running from Patna, the capital 
of Bihar, to Nor'h Bihar have been suspen· 
dcd, with the result that North. Bihar has 
been totally cut off from the capital of' the 
State. It has caused considerable resentment 
among the peopJe of the area. It has also 
adversely affected transport, trade and 
industry in the area. Government are 
sutTering a loss of Rs. 22 lakhs. as revenue 
per month. I, therefore, request the Govern-
ment that all the trains which have been 
suspended should be restored. . II 

(Interruptions) 

[English] 

Mil. DEPUTY SPEAKER: ·Oaly the 
approved text will 10 0n rccord~ , 
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[Traffslation] 

(vi) Need to bring the Rajasthan Tanneries In 
the Joint Sector in order to save them 
from closure 

SHRI BANWARI LAL BAIRWA 
(Tonk): The Rajasthan State Tanneries 
Undertaking was set up in 1972-73 in Tonk 
(Rajastban) with tbe object of removing the 
backwardness of the area through rapid 
economic development. But this undertaking 
despite modern equipments and plants, has 
been sustaining loss from its very inception. 
This undertaking is continuously incurring 
Joss due to )ac~ of personnel with sufficient 
experience and . requisite managerial. and 
technical skills, excessive administrative 
expenditure, Jack of will to work and heavy 
debt charges. This undertaking is at present 
in a very critical condition and is facing 
closure. I suggest that this undertaking 
should be taken over i'11mediately in the 
joint sector so that efforts could be made 
both at the Government as well as at the 
non-Governmental level to save it from 
closure and to help in achieving its 
objectives, 

[Englishl 

(vii) Need to allow Kerala Government to 
grant title deeds to tbe settlers in forest 
land in Kerala. 

SHRI K. MOHANDAS (Mukunda-
puram): Mr. Deputy-Speaker, Sir, the 
question of granting of Patlas (title deeds) to 
the settlers in what was considered to be 
forest land in Kerala has been hanging fire 
for a lana time. The then Government of 
Rerala had taken a decision in 1978 that all 
the settlers who settled on fresh land prior to 
1st January, 1977 would be granted the title 
deeds. The reason was that although the 
land on which they settled was categorised 
as forest land on record, it was no 10Dber so, 
as much of i~ was developed into towns and 
townships and the density of population in 
tbat area had increased steadily. Therefore, 
there is no question of felling of trees as 
tbey are no lonlcr forest land. 

The Government of Kerala bas been 
approachiol .. tho Centrt: for permission to 
&raut .. title' deeds to the settlers. But the 
COQtre his' so far Dot coqcedod this requ.ca~ 

In the absence of title deeds, the banks are 
not providing financial assistance to the 
farmers. This is causing severe hardship to 
the farmels which is affecting agricultural 
()perations in the State. . 

Therefore. I would request the Centre to 
give permission to the Government of Kcrala . 
to grant title deeds to the settlers in Kerala. 

13.24 hrs. 

DEMANDS FOR GRANTS (GENERAL) 
19S5·86 (CONTO) 

[English] 

MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (CONTO. 
CONCLUDED) 

MR. DEPUTY SPEAKER: Now, we will 
tak: up item No.7 on the Order Paper. . I 
will request the Minister of State for Rural 
Development, Shri ChandulaI Chandrakar to 
reply to the debate. 

SHRI GIRDHARI LAL VYAS: Mr. 
Deputy-Speaker, we have not spoken on the 
Demands. 

MR. DEPUTY SPEAKER: We hll ve 
already completed discussion. 

MR. DEPUTY SPEAKER: The hon. 
Minister Shri Bula Singh has fallen sick and 
he has gone to hospital and. therefore, the 
Minister of State is going to reply. 

THE MINISTER OF STAtE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : Sir, First of all, I 
express my gratitude to the hon. Members 
for their valuable comments on agricultural 
economy of our country and ways and means 
of improving it. Many Members who have 
participated havo jiven valuable suggestions. 

. and certainly we will take full advantage of 
their sugestions. A larae number of speaker •. 
who participated 114., ..... • ~~,l:, 
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[Tranf lQtionl 

SHRI GIRDHARI LAL VYAS : You 
have not heard our suggestio os. How will 
you reply? 

SHRI CHANDULAL CHANDRAKAR: 
1 am the only man who remained present 
durina the debate from beginning to the end 
I did not leave the house even for a minute .. 

, (Interruptions) 

SHRI GIRDHARI LAL VYAS: I 
want only to say that you did not listen to 
our suagestions, .. (Interruptions) 

SHRI CHANDULAL CHANDRAKAR: 
I have listened to the suggestions of those 
who have spoken. You have conveyed 
through others what you wanted to say ..•..•• 
••••• (Interrupt iOlls) 

SHRI GIRDHARI LAL VYAS: Please 
give reply to what we ask. 

SHRI CHANDULAL CHANDRAKAR: 
That is another matter ... ••• (lnterruptfons) 

(English] 

MR. DEPUTY SPEAKER: Go to the 
Minister's Chamber and give him your 
s~estjons in writing. 

. SHRI CHANDULAL CHANDRAKAR: 
I am very much thankful to them for their 
suggestions. What I say is that we have 
progressed in the field of agriculture. In fact, 
we have progressed in wheat, cotton and in 
many other fields. The credit for this gOf:S 
to the farmers who have worked very hard 
in spite of the fact that in the last five years 
during the Sixth Five Year Plan, there 
bave been two drought years and yet 
they have managed and they have worked 
hard . to give more production than 
what was expected. Apart from farmers, 
our agricultural scientists, have ,certainly 
siven aU their practical knowledge which 
they have gained in laboratories. Whatever 
tHey have been able to lain in research 
laboratories, they have been able to convey 
to tbe farmers. I know one shortooming in 
our country that the researcbes of the labo-
ratories do not reacb the farmers very 
'luiklly u it should •. From that point of 

view, we are taking care tbat more .extension 
services with agricultural scientists should be 
set up to carry the resear~hes to the rural 
areas. 

The year 1984-85 bas been a very 
difficult year with floods in the beginning 
and long spells of drought in the end. 
These two things have simultaneously 
happene~ in 1984 ... 85. Yet the production 
level in 1984·85 is expected to be very close 
to th e excellent year of 1983 ·84 in which a 
record of aU time bigh food production of 
151.5 million tonnes was set. This bears 
testimony to the growing maturity of our 
economy. In fact, bon. Members will 
kindly recall that 1978, 1979, 1982 and 1983 
were very unfortunate years and yet, the 
agriculturists have been able to produce in 
spite of floods and long spells of drought, 
substantial food and cotton and jute and all 
other crops. The world has commended the 
advances made in India in the field of 
agriculture. 

I am happy to inform the House that 
during the Sixth Plan which is just over, the 
growth rate in production of cereals including 

. rice, pulses and oil seeds has been higher 
than the long-term trends of the last 15 
years. The hon. Members know that we 
have broken the barrier of 132/133 million 
tonnes of food production and achieved a 
record level in 1983-84. During 1984.85 
also, we expect to ,maintain the same level of 
food production. Each year of the Sixth 
Five Year Plan has witnessed successive 
records of wheat production which bas never 
come down. In all these five years in the 
Sixth Five .. Year Plao.· every year" the wheat 
production had been going up and up and it 
never came down in any year. 

The 20·point Programme has'laid special 
emphasis on production of pulses and 
oilseeds. The production of pulses bas also 
shown an upward trend, and witll the 
technolosy recently made available, a firm 
base has been laid for sustained increase in 
pulses production. I am glad to inform 
the hon. Members that a record production 
of 13 million tonnes of oiJseeds is expected 
during 1984-85. The growth rate of oilseeds 
production during the Sixth Plan is about 
three ,timos that of, the long-term .rod 
since 1967.68. ,It is really a record, prod... ' 
tion in' ,oilaoeds- tbit year. 
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11ie production of cotton and jute' also, 
in the yoar 1984 .. 85. has been higher than 
in tbe precedinl two years. 

A few hon. Members have also taken 
great interest in milk production and they 
have made valuable suggestions. The milk 
production bas increased by 28 per cent 
during the course of the Sixth Plan. As a 
result of this, the per capita daily avaiJability 
of milk has gone up from 126 grams to 142 
srams. We know that this is still much less 
than in other advanced countries where 
people have the advantage of having more 
milk. 

Han. Members will be hap:JY to note a 
4S per cent increase in the production of 
eggs and a 140 per cent increase in the 
production of broilers during the Sixth Plan. 

The country recorded an all-time high 
production of about 26 lakh tonnes of fish 
during 1983 .. 84, and the estimated production 
during 1984 .. 85 is 28 lakh tonnes. 

OUf farmers have been able to achieve 
these feats in production thanks to the effici-
ent supply of eight important services by the 
State and the Central Governments, namely, 
technology, seeds, fertiliser, pesticides. 
agricultural implements, irrigation, credit and 
marketing. Without these eight services, it 
would have been difficult for the agriculturists 
to successfully improve their production. 

Improved technology is the sheet-anchor 
of our progress. If the results of the resear-
ches made in various laboratories do not reach 
the field, the farmers would not be able to 
increase the production as much as they 
would like to. Therefore, technology is 
provided to .. ' the farmers through the 
professional extension system which 
is in operation in 13 States an the 
country. U.P .. and Jammu & Kashmir will 
also be introducing the T & V ~ystem of 
extension this year. Under this system, the 
research scientists train the extension workers 
who in turo give the technology to the 
farmers. Great emphasis is being laid on 
this. so that the results of whatever resear-

..ches are made in tbe various laboratories 
r~h tbe . farmers as soon as possible. 

, The bon. Members sbould be glad to 
~kn"',.that thore bas been a fivo-fqld increase 
ill' tbe supply of quality &004& durin, the 

Sixth Five-Year Plan. There has been a 60 . 
per cent increase in fertjlisers used in this, 
country, thanks to tbe remarkable step-up In' 
the domestic production and the Govern-
ment's commitment to import to meet the 
farmers requirements. Despite an unfavou-
rable weather in 1984-85, there was an 
eight per cent increase in fertiliser 
consumption over the consumption in the 
previous excellent years. ., 

In the field of plant protection we have 
propagated integrated strategy which jncludes 
bioJogical as we)) as chemical methods.o( 
fighting pests and diseases. 

Sir, a 'lar8~ number of Membels have 
spoken about agricultural credits. Some 
Members also said that credits from the 
banks are only to the tune of Rs. 6000 crores 
whereas in the industrial sectors the amount 
is Rs. 21,000 crores. But the hon. Members 
will realise tha t before tbe banks were 
nationalised agriculturists were virtually 
getting nothing from the banks. It is only 
after the nationalisation of banks that 
agr~cuJturjsts are getting Joans for improving 
agncultural production ••.•.• 

SHRI M. RAGHUMA REDDY 
(NaIgonda): What about rate of interest! 

SHRI CHANDULAL CHANDRAKAR : 
I know you ha ve been asking that the 
interest rate should be reduced. 

[Tral1s/ation] 

SHRI GIRDHARI LAL VY AS : No, 
no. You are aware that an amount of Rs. 
3,000 is advanced as loan to the farmers 
but an amount of Rs. 15,000 is realised from 
him. The nationalised banks are reaJiaiol 
five times tbe amount which is advanced to 
the people. Wben tbf;Y fail to re.pay the 
loan in time, their property is auctioned. 
When even the 20-point programme is beiDa 
implemented through the banks, wbat aro 
the reasons for this ? 

SHRI CHANDULAL CHANDRAKAR: 
What you arc sayin, now was very ably 
expressed by Shri &aahuma Reddy yesterdAy 
tbat the rate of interest for the fal'11lel'a 
should be low in order to aive reliot: ,to _~, 

Tho fal1llCtl an not paid ~UDO ... tiv.' ptioDl 



[Shri Chandulal ·Chandrakar] 
for their agricultural produce keeping in view 
the cost of agricultural inputs. All these 
things were put forward yesterday by the 
hon. Member in a very impressive way ..•..• 
( Interruptions) 

13.39 hrs. 

[SHRI SHARAD DIGHE ill the chair] 

I have understood your suggestion but 
I am not in a position to say anything in 
this regard at the moment. ..... (Interruptions) 

SHRI GIRDHARI LAL VY AS : The 
hon. Minister ~hould fix the maximum rate 
of interest for the farmers because in the I 

. absence of such a clcar~cllt provision the 
credit-giving agencies are realising from the 
farmers five times the actual amount of 
credit advanced by them. Government 
should enact a law to this effect. 

SHRI CHANDULAL CHANDRAKAR: 
I have understood what you want to say 
but I cannot give any reply to that· point at 
the moment. The suggestions given by the 
hon. Members will be given due considera-
tion so that the interests of the farmers could 
be safeguarded. 

[E"glishJ 

SHRI M. RAGHUMA REDDY: 
NABARD is collecting 4 per cent above the 
Reserve Bank of India rate. 

SHRI CHANDULAL CHANDRAKAR: 
] . have carefuHy heard your views and we 

SHRI CHANDULAL CHANDRA)(AR: 
47 Members trom all the parties took part 
in the discussion on the Demands for Grants 
in respect of this Ministry yesterday. I 
ha ve listended to the views of an tbe 47 
Members very carefully •••... (Interruptions) •.• 

SHRI BANWARI LAL BAIRWA : 
Only three minutes arc given to speak here. 
One is not allowed more than this time. As 
it is a very important Ministry and tho 
subject is also very important, I'would like 
to say ...... (bzterruptions) ••• 

SHRI CHANDULAL CHANDRAKAR: 
I appreciate your feelings. The list of 
speakers was very long. The Deputy 
Speaker had a Jist of 70 to 100 Members 
who wanted to speak. Despite .that, we 
took more time than what was al10tted by 
the Advisory Committee and 47 Members 
were accommodated. 1 have listened to the 
views of all the 47 Members very carefully. 
On that basis, I am giving my reply. I 
would therefore, like to say that it would be 
better if you listen to me at present ...•.• 
(Interruptions) ..•.. 

[English] 

MR. CHAIRMAN: Order, Order. No 
interruptions please. 

LTranslation 1 

SH~I CHANDUL\L CHANDRAKAR: 
I request you to take your seat now. 

SHRI GIRDHARI LAL VYAS: You 
have not given me an opportunity to speak. 

(Interrupt iOlts) 

will so into it. [English] 

MR. CHAIRMAN: Please sit down. 
Please do not interrupt the Minister. Let 
him continue. 

[Translation] 

. SURI BA'NWARI ·LAL BAI.RWA 
CTonk) : Under the existing law, lands of the 
Scheduled Caste and Scheduled Tribe people 
can neither be auctioned nor mortlaaed .•. 
. (Interruptions)... ' 

SHRI CHANDULAL CHANDRAKAR: 
The flow of the agricultural credit which was 
at the level of Rs. 3400 crores in 1982 is 
expected to reach to the level of Rs. 5800 
crores in 1984-85. This.means an increase 
of about 70 per cent in the flow of credit in 
a period of five yetars. Substantial part of 
the credit has come from the cooperatives . 
which will achieve the Sixth Five Year 'Plan 
target botb for credit disbursement as . well 
as for marketio., of tbe alricultural produoe. 



VAISAKHA '2. 1907 (SA l'A) 

Hoa. Members are aware that the 
Cooperatives have come tosether in a big 
way for price support to the farmers in 
distress .so that they can get fair prices for 
their produce like oilseeds, potatoes, onions 
etc. ' 

As the' bon. Members are aware, dry 
land farming accounts for 73% of the culti-
vated area in the country but it contributes 
only 42% of the total foodgrains production. 
There are a large number of small. marginal 
and tribal farmers who are engaged in dry 
land farming. Scientific dJ y land farming 
aims at appropriate treatment of land in 
order to conserve the moisture of the soil. 
I think Mr. Vyas also spoke yesterday about 
improving the techniques of dry farming. 
The land treatment measures are required to 
be tak~ up on water shed basis. III addit-
ion to such measures, the dry land farming 
strategy also consists of providing to the 
farmers technology and inputs. In the Sixth 
.Plan a pilot project was started for water 
conservation covering 19 districts. It is 
proposed to expand this into a fuJlfledged 
National Dryland Farming Project in the 
Seventh Plan. 

SHRI M. RAGHUMA REDDY: There 
should be 100% subsidy. With 25% nothing 
will be achieved. 

SHRI CHANDULAL CHANDRAKAR: 
It win have to be seen as to what the subsidy 
should be. I cannot say it now off hand. 

This project combined with more 
intensive input distribution arrangement, will 
lead to higher production and productivity 
in dryland agriculture. 

Some of the hon. Members have not 
taken adequate notice of achievements of our 
farmers. I would like to take this opport-
unity to clarify some of the points. The hon. 
M:ember. Mr. Zainal Abedin had stated that 
there was a decline in the availability of 
foodsrains and milk in the country.. I should 
.place the record straight. The per capita 
availability of foodgrains was at its peak in 
··1984 ·at 483 grammes per capita. During 
·tbe :5, year period '1980 to 1984 the average 
.vailability was '447.2 grammes per capita 
per day. It was . hi~~er than the per capita 

availability in all the S preceding years. .." 
Hon. Memb~rs wiJI appreciate that tqis 
improvement has come about despite the ri·se 
in population. I have already mentioned 
that the per capita daily a vailabHity of mUk 
has gone up from 126 grammes to 142 
grammes during the course of the 6th Plan. 

Some hone Members have expressed their 
misgivings about the fairness of the support 
prices declared by the Government. It is 
evident that over the years the Government 
bas taken into account the changes in the 
cost of production and has progressively 
increased the support prices. During the last 
5 years the support prices have been increa-
sed by 44% for paddy, aQout 34% for wheat 
and 57% to 67% for different pulses. In the 
case of oilseeds, such increase varies from 
33% to 86% for different oiJseeds. Hon. 
members will please recall the Pdme 
Minister's assurance to the farmers that 
remunerative prices wHI be .paid to them, 
taking into account the cost of production 
of crops. It is because of this concern and 
also because of our Prime Minister's 
assurance, we have renamed the Agriculture 
Prices Commission as the Commission for 
Agricultural Costs and Prices. 

SHRI M. RAGHUMA REDDY: By 
changing the name, what are we going to 
achieve ? 

SHRI CHANDULAL CHANDRAKAR: 
I wish to assure the hone members that while 
fixing support/procurement prices, it is beina 
ensured that not only the cost of production 
is covered, but a reasonable margin of profit 
is also provided to the farmers as an incent-
ive for investment and for adoption of 
improved technology. While computing the 
cost of production, we have been taking into 
account not only the paid-out costs but also 
the imputed costs like return on owned. fixed 
capital, rental value of own land and ~alue 
of family labour. The Commission is beiDa 
expanded so as to reflect the inlerests of 
rainfed farming, irrigated farming as well as 
agricultural Jabour. This should ensure 
ample justice to the farmers. I think this 
new set up will help a lot. 

SHRI M. RAOHUMA REDDY: HQw 
many members will be there ? 



239 lhmand8/or Grant' MAY 2. 1985 

SHRI CHANDULAL CHANDRAKAR.: 
It bas not been spelt out. Obviously. it will 
be more than what you have been seeing 
previously. We cannot say precisely how 
many and in what way, they are going to be 
selected. The intention is to pay remunera-
tive prices. We have made it very clear that 
the cost of land. cost of family labour, cost 
of labour, all these are included in the cost 
of, production. 

SHRI M. RAGHUMA REDDY: This 
cost of cultivation is an imaginary figure. 
Nobody really knows the cost of production. 

SHRI CHANDULAL CHANDRAKAR: 
My dear friend. ~'OU have spoken yesterday 
also. If you keep on speaking every minute, 
I will not be able to take much note of it. 
Allow me to finish. Unless I tlnish my 
speech, how can you. ~ay that 1 have not 
replied to all points. For God's sake have 
some patience. 

Hon. members have expressed anxiety 
on account of the post-harvest decline in 
prices of various agricultural commodities. 
I am happy to state that for the first time 
we have made standing arrangements with 
the State Governmen ts for market interven-
tion for oiJseeds and potatoes without waiting 
for our prior approval. 

I share the anxiety of hone members 
regarding the difficulties in providing irriga-
tion and electricity services to the farmers. 
I shall bring these difficulties to the notice 
of my esteemed colleague, the Minister for 
Irrigation and Power. 

An hone member from Andhra Pradesh 
bas alleged that adequate fertilisers are not 
being supplied to his State. I have checked 
up the matter. For Kharif 1985, a supply 
of 7 lakh tonnes of nutrients bas been 
planned for Andhra Pradesa, which is a 2S 
per cent increase over the supply made in 
Kbarif 1984. 

It haa been pointed out by han. member 
Dr. Chandcr Sbekbar Tripathi that there are 
starage losses in the stocking of fertilisers in 
Uttar Pradesh. 1 would like to inform the 
House that lome storase losses are unavoid-
able on aCCOQ,nt of usc of books by tbe 

labourers, climatic conditions, evaporation, 
etc. and adequate margin is ·allowed to co~r 
such losses. There have been some 
complaints of adulteration of fertilisers; In 
1984, 24018 samples were taken, out of 
which nearly 10 per cent were found belOw 
standard. Prosecutions have been launched 
and other actions under the Fertiliser 
Control Order taken against the offenders. 
We shall continue to enforce the law 
energeetically to bring the offenders to b®k. 

Hon. members from Kerala have 
mentioned the damage caused by root·wilt 
disease of coconut. We had a thorough 
discussion on this in the House last week. 
I reiterate my assurance that my Ministry 
will hold a national conference on further 
steps needed to fight this difficult disease. 
We all know that Kerala is realty facing 
difficulties because of this disease. An hone 
Member referred to the declining productivity 
of groundnut. I would like to place before 
the House the fact that far from- declining. 
the yield of groundnut has increased from77S 
kg. per hectare to 953 kg. per hectare during 
the last 30 years. 

There was a reference from one hon. 
Member to the prob1em of Usar lands. 
particularly in Uttar Pradesh. I am glad to 
announce that the present Government has 
recently approved a scheme for reclamation 
of Usar land costing RS. 6.1 crores, to be 
implemented in Punjab. Haryana and Uttar 
Pradesh. 

SHRI GIRDHARI LAL VYAS : What 
about Rajasthan? 

SHRI CHANDULAL CHANDRAKAR: 
We will see that, too. 

One hon. Member referred to the low 
production level of rice in the eastern region. 
It is true that the States of Assam, Bibar, 
Madbya Pradesh, Orissa. U. P. and weSt 
Ben .. ) have 67% of the total rice area in the 
court try , but contribute only about 48% of 
the total rice production. But tho produc-
tivity 0 f rice in these States, \Vbiob wa. 
virtually stagnating for many years, has 

, recently shown an increase. Oovetnll1ODt 
of India launched a special proaramme' 'for 
increasibl rice production itl the _tern 
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regio", on a pilot basis in 1984-8~ in 51 
blocks, with 100% Central assistance. Jt is 
proposed to expand tlds into a fun~ fledged 
programme cowring one-fifth of the total 
blocks in these States in the Seventh : Plan. 

One hOD. Member made a reference to 
tho low level of awareness of technology on 
the part of small and marginal farmers. As 
a result of extension efforts, it bas been seen 
that awareness percentage is as high as 90% 
in certain States, where the extension system 
is fUDctioning efficiently. 

Certain bon. Members of the House 
have raised important points on fisheries to 
be considered by my Ministry. I assure the 
House tbat the fishing harbour construction 
programme is not in doldrums. We have 
five major fishing harbours, and nine minor 
fishing harbours, capable of supporting deep 
sea fishing vessels. We are working with 
the Govermnent of Kerala on a project 
report for further development of Vizhinjam 
harbour. I fully agree with the hon. 
Members that the aqua-culture programme 
should be given special importance. 1 have 
also made efforts to amend and modernize 
the Fisheries Act of 1891. For Orissa, we 
are looking into the possibility of construc-
ting fishing harbour at or near Paradeep. 

Shri Dogra referred to the Multi-State 
Cooperative Societies Act, and mentioned 
that this bas not been enforced, although 
the rules have been finalised. I would Hke 
to clarify that the rules have not yet been 
finalised. In fact, the President of the 
NeUI bad objected to certain provisions in 
the Act, and I am discussing with him the 
provisions of this Act and the rules to be 
farmed thereunder, next week. I can assure 
the House that we shall finalise the rules 
and bring the Act into force early. 

I have outlined our achievements so far, 
and then proceeded to clarity some of the 
points raised by hon. Members. Now I 
wish '"to place before this hone House the 
challonlCs which the farmers of India. with 
th~ support of Centrat and State Govern-
ments h.vc been called upon to face in the 
next five years. We have beep asked to 
raise food production by 35 million tonnes, 
to a level of 185 million tonnes by 1989-90. 
This is the hip est increase ever envisased in 

any 'five-year Plun. Similar has been the 
.challenges in the 'production. of oilseed. (4 
million tonnes increase), and of \'arioUi 
other commercial crops and horticultural 
produce* as well as animal husbandry and 
dairy, poultry and fishery. 1 wouJd not liko 
to go into details at this stage except that in 
our small farmer dominated economy* these 
activities will add sjgnificantly to the incolDOl 
of our farmers apart from improviDl 
nutritional standard~. 

Input-wise, in order to achieve these 
targets, a three-fold increase in the produc-
tion of quality seeds and 67 per cent increase 
in the consumption of fertilisers aro 
envisaged. An expansion by 140 per cent in 
credit services is required to reach a disburse-
ment of Rs. 14000 crores to the farmers in 
the year ) 989·90. Jnnovations are being 
introduced to provide credit and other inputs 
under "single window" and to impro\'e the 
credit delivery l\ystem by taking the bank to 
the farmers. I think our friends know that 
this is for the first time in the world that such 
a Comprehensive ~chrnle has heen formulated 
in 1969, when the tanks \\'t;re nationlised. 
At that time, in the whole country, we had 
hardly 7000 branches. In ] 984-8:-, in the 
whole country, we have 45,OCO bank branches. 
This is a remarka hIe achievement. We 
should give credit to our government and the 
policy of the government that banks are 
being carried to the rural areas, to the 
vi11ages and to the gates of the farmers. I 
know that there are some shortcomings here 
and there. (lnterruptions) Mr. Vyas will be 
one of the persons who will always condemn 
it. But, at the same time, you must realise 
that this is a very gigantic task. 

SHRIMATI VYJA Y ANTHIMALA 
BALI (Madras South): They should open 
branches in the remote vilJages. 

SHRI CHANDULAL CHANDRAKAR: 
I think you are corr~ct in saying that we 
should open more branches· in the remote 
viUaaes. I can assure you that it is our 
intention too; and so far as possible, we 
have tried to c;arry all these branches to the 
most interior p1aces. jnter~r pJaces where 
you know for 200· miles or 300 kms. tbere is 
not a sinsle train, no railway line, yet banks 
are opened there. For example, in.the 
district of Dastar, we have done it. . 
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SHRIMATI VYJAYANTHIMALA 
BALI: If you do it. tbat can &\lido the 

: people. 

SHRI CHA'NDULAL CHANDRAKAR.: 
That requires social awareness also. 

SHRI GIRDHARI LAL VYAS: It is 
Dot reaching to tho poor people. 

SHRI CHANDULAL CHANDRAKAR: 
It is the duty of all of us. whetber we are 
Members of Parliament, MLA's or social 

. workers or others, it is our responsibility to 
create social awareness among the masses, 
among the people. Once the social awareness 
is created, there will not be so many com-
plaints. 

[Trans/aI/on] 

SHRI OIRDHARI LAL VY AS : There 
is enough awareness but tbe white elephants 
sitting in the banks do not care. 

SHRI CHANDULAL CHANDRAKAR: 
From where have these white elephants 
come? They are your and my sons. They 
are not outsiders ..• 

[English] 

MR. CHAIRMAN; I request the hone 
Minister not to argue with the members but 
address the chair. 

SHRI CHANDULAL CHANDRAKAR: 
I am sorry. I should see to it that I address 
the chairman. In order to achieve these 
targets, the three-fold increase in the pro-
duction of quality seeds and 67 per cent 
increase in the consumption of fertilisers are 
envisaged. There is an expansion of 140 per 
cent in the credit services. I am glad to 
note that the Ministry of Irrigation are 
landing to expand irrigation potentia) by 
another J 5 million hectares during the 7th 
Plan as against 10 million hectares achieved 
during the Sixth PIan. All these can be 
achieved if we can strengthen various institu-
tions servin. the farmers particularly in a 
matter of technology inputs, credit and mar-
keting. I seek the cooperation of the hone 
members in meeting these challenges and in 
providing necessary support to our fann~D8 
community. 

An integral part of our strateay is ,to 
support farmers in uninipted areas. Dry 
land farming is our sheet-anchor of Gur 
agricultural progress. Unless we look illto 
it, it is very difficult, to make further 
progress. 

As I have stated earlier, we are loing to 
start a national dry land farming project in 
the Seventh Plan which will aim at introduc-
ing scientific dryland farming tecMololY in 
all the States. 

14.00 hrs. 

A new feature of this project will be to 
integrate the appropriate land treatment 
measures to conserve the moisture with 
agronomical practices. 

Our Eastern region holds a 1arge reservoir 
of potential for stepping up rice production. 
We are launching a special programme to 
support rice production with the Jatest 
technology in one-fifth of the block where 
special assistance will be provided for small 
and marginal farmers. The on-going small 
and marginal farmers progJamme which was 
introduced in 1983-84 will be modified to 
take care of a number of problems encoun-
tered by the States while implementing these 
programmes. With these modifications, 
larger number of small and marginal 
farmers will be covered by this programme. 

As the hon. Members would recall, tbe 
Finance Minister in his Budget Speech bad 
announced a Comprehensive Crop Insurtance 
Scheme. 1 am happy to report that the 
details of the scheme have now been worked 
out. We have now decided to extend tbe 
crop insurance cover to coarse grains. apart 
from paddy, wheat, pulses and oilseeds. It 
has been decided that SO per cent of the 
premium payable by small and marainal 
farmers should be subsidised jointly by the 
Central and State Governments. We -had 
organised a meeting on 1st May ot ,the 
representatives of the State Governments, 
Oen,erat Insurance Corporal ion of India. 

, Reserve Bank of India ' and, the 
National Bank for Agricultural and 
Rural Development to consider. ways and 
means of implementing the scheme from 
Kbarif '8'. The representatives of ,be ·State 
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Governments have supported the scheme and 
thoy have assured :11S that tbe scheme would 
be implemented with vigour in the coming 
Kbarif season. 

Apart from the policy thrusts which I 
have mentioned for the Seventh Plan, my 
Ministry is also workins on a long term 
perspective keeping in view the needs of the 
country by the turn of the century. I shaH 
come up before this House with a com-
prebensive Agricultural Policy Paper as soon 
as possible. 

I think yesterday I have mentioned about 
Rural Development and the concerned 
activities 

SHRIMATI VYJAYANTHIMALA 
BALI: About the implementation scheme, 
I suggest that the limit which is now Rs. 2.50 
lakhs. should be raised to R~. 5 lakhs so 
that we can really encourage the entre-
preneurs to start small scale industries. It 
will be a great help to them. And, in Tamil 
Nadu the State Government are only looking 
after employment to its own party people. 
I think it should be done by the National 
banks .. 

PROF. MADHU DANDAVATB (Raja .. 
pur) : Mr. Minister, why do you not yield ? 
You do not yield even to lady Members ! 

SHRI CHANDULAL CHANDRAKAR: 
I think it is very difficul t for me to give a 
reply on this subject because that is being 
dealt with by another Ministry. So, I hope 
the lady Member will excuse me. 

I have placed before the House all the 
acbievement& and our aspirations. The 
countr y looks forward towards us to fulfil 
the risina aspirations of our rural community. 
I have carefully aone through all the suasest-
ions made by hon. Members and quite a 
number of tbem are useful. We will take 
note of them and accordingly we will 
make adjustments in policies and pro· 
arammes. 

I think so far as rural development is 
concerncci, '1 ba ve mentioned the policies 
yesterday, tho\lP not at 'lcDlth-boQa\l1O 

the time was limited-and about niDP also 
I have mentioned. I do not want to take 
more time. I thank tbe Members for 
giving me a patient hearing. 

(lntetruptlons) 

PROF. P. J. KURIEN (ldukki) I 
want to ask one thing. 

MR. CHAIRMAN : How many? There 
is no time. How many Members can ask ? 
One, twot three, four so many are tbere. If 
you bave any suggestions you can send them 
in writing. Do not make speeches. Only 
questions. Yes, Prof. Kurien. 

(Interruptions) 

MR. CHAIRMAN : I have not allowed 
you. 

(Interruptiofts) 

PROF. P.l. KURIEN : The Chairman 
has allowed mc. Please sit down. 

(Interruptions) 

MR. CHAIRMAN; Please resume your 
seat. I have not allowed you. 

PROF. P.J. KURIEN: For the infor· 
mation of the hon. Minister ..... . 

MR. CHAlRMAN: No, information. 
You ask question. 

PROF. P.J. KURIEN: No, informa-
tion, Sir. It is a question. It is very very 
imptortant for the country. Pepper is a 
spice which is not dealt with by the 
Commerce Ministry but by the Agriculture 
Ministry. Pepper is earning. of all the 
spices, maximum foreign exchange~ but 
nothing is being done by the Agriculture 
Ministry to promote its cultivation. Due to 
last year's drought the pepper production in 
our country has decreased very much. 
Therefore, I would like to know whether 
your Ministry has any concrete plan to help 
tbe pepper cultivators in the country. 

My second question is that there are 
certain areas where people reeidei D revenue 
lands which are ioe~do tbe forests or tht\ 
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(Prof. P.J. Kurien} 
they are in between the strips of forests. I 
agree that the Forest Conservation Act 
should be strictly adhered to. In those 
areas there are already roads and electric 
lines. But if they want to maintain these 
roads or rennovate those roads or if they 
want to put a new electric line, Forest 
Conservation Act stands in the way. Harijans 
and Tribals living in those revenue lands are 
finding it difficult to get the basic amenities 
due to strict implementation of. the Forest 
Conservation Act. Therefore, I would like 
to know whether the Government will take 
note of it and give necessary directions to 
the concerned authorities in this regard. 

SHRl CHANDULAL CHANDRAKAR: 
The other day during the Question Hour 
you had rai.sed the question of cultivation as 
well as about the setting up of a pepper 
board. Off hand it is very difficult to give 
a straight away information about what we 
are doing to increase its production. For 
this you better give a separate notice. 

PROF. P.l. KURIEN But its 
production is decreasing. 

SHRI CHANDULAL CHANDRAKAR: 
It may be, but at the moment I cannot say 
anything about what we are doing to increase 
its production. 

Secondly in regard to the Forest Conser-
vation Act and a large number of people 
living and farming in between the forest 
strips or inside the forests, this problem 
is being faced by all the States. It is there 
in Bihar, it is there in Orissa, Madhya 
Pradesh, Gujarat and even in your State. 
This is now under tbe consideration of the 
Forests Department. 

[Trans/ation] 

SHRI GIRDHARI LAL VYAS 
(Bhilwara) : The Rajasthan Government 
have recommended two co-operative spinning 
mitIs and one vegetable oil mill (or Bhilwara 
district but the NCDC is not advanciDlloan 
for the samc. What action has been taken 
by the Central Government in this matter 
and by wbat time will the loan be made 
available for the purpose ? 

Secondly, I want to say that only a 
nominal price is paid to the mil.k producers 
for the milk purchased for the dairies while 
the same milk is supplied to the consumers 
at exorbitant prices. It should be ensured 
that the milk producers are paid reasonable 
price of milk by the dairies because tbey are 
suffering a loss on this account. What steps 
have Government taken to ensure payment 
of reasonable price to them? 

Thirdly, the Government of India 
advance loans to the famine-affected States 
while they give 75 per cent subsidy for flood 
relief. I think the people sutTer loss more 
on account of famines than o.n account" of 
floods. So the Governm ent of India shou1d 
give subsidy for famine also. What steps 
are being taken by the Government of India 
to give subsiby for famine relief also ? 

SHRI CHANDULAL CHANDRAKAR: 
As regards the setting up of spinning mills, I 
am not in a position to give any information. 

You also said that the dairies are paying 
less to the producers and charging more 
from the consumers. It is a fact that the 
consumers always have to pay more than 
what the producers receive. 

Whenever any third party comes· in as a 
middleman the producers do get Jess than 
what should have been paid to them. As 
regards the demand that the dairy owners 
should pay more to the producers, only they 
can say anything in this regard. 

As regards the demand that subsidy 
should be given in case of famine also, it is 
a matter of major policy and I cannot say 
any thins about it at the moment. 

[English) 

SHRI M. RAGHUMA REDDY: Sir, 
nothing has been mentioned in his reply 
about tbe supply of good quality seeds, 
about foundation, breeder and certified seeds. 

Regarding the pesticide Act I requested 
the hon. Minister to strengthen the present 
Act and even today I am requtstins bim to 
strcnsthen tqe A~t by putting more teeth in 
that A~~,. he DotbiDs i5 Rid about it. TQ. 
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control the ,adulteration in pesticides, the 
present Act will not do. I would request 
the bon. Minister to take this into considera-
tion and to prosecute the adulterators. 

Regarding the crop insurance, I request 
you to take the village as a unit, not the 
taluka and if not, the V.D.O. circle (Village 
Development Officers Circle). I requested 
further for 66 .. 2/3 per cent crop subsidy to 
the marginal farmers. But nothing has 
been mentioned about it in his reply. 

Another thing is about failed wells. 
When a ryot dug a well, but if it fails due 
to rocks at the bottom, the Government 
should give the subsidy, as the Andhra 
Pradesh Government is giving Rs. 10,000 
per 'well. I request the Central Government 
to give the entire amount as subsidy. 

The next thing is, on soia1 conservation 
lOOper cent subsidy should be given instead 
of 2S per cent subsidy as is given at present. 

Regarding rural empJoymen t you are not 
taking any steps. You take up the rural 
based schemes which will help the rural 
people. 

MR. CHAIRMAN: There is no fresh 
suggestion to be given. You only ask 
about clarifications. 

SHRI M. RAGHUMA REDDY: 
What are your programmes about rural 
employment ? 

Regarding agricultural implements no 
concrete research has taken place. I re,quest 
you take up, at least now, the research 
proaramme which will help the agricultural 
community. 

SHRI CHANDULAL CHANDRAKAR.: 
I think aU your pOints will be taken note of. 

SHRI V. VENKATESH (Kolar): Sir, 
wi~h resard to the Krisbak Bbarati Coopera .. 
tiv~ $ociety, (.td'; misappropr.ation i., goina 
on·t~oro. tn .tpat reeard you havo Qot come 
out with &nfthiDj. 

~ _' ..,'.. '.'i'· ... 

Another thing is Dynocraft and Krishak 
BharatL There is a contract between Krisbak 
Bhara ti and Dynocraft and due to some 
change in th3 policy, the contract has been 
broken with the result that 800 to 1000 
people are in the streets. I wanted immediate 
disbursal of compensation. This should be 
taken up very seriously. 

SHRICHANDULALCHANDRAKAR: 
you have suggested all these things. We 
will take note of them. 

MR. CHAIRMAN : I shaH now put all 
the cut motions moved to the Demands for 
Grants relating to the Ministry of Agriculture 
and Rural Development to vote together, 
unlt:ss any hon. Member desires that any of 
his cut motioes may be put separately. 

The cut motions were put and negatived. 
(interruptions) 

MR. CHAIRMAN : I shall now put the 
Demands for Grants rela tiDg to the Ministry 
of Agriculture and Rural Development to 
the vote of the House. 

The question is : 

"That the respective sums not 
exceeding the amounts on Revenue 
Account and Capital Account 
shown in the Fourth column or the 
Order Paper be granted to tbe 
President out of the Consolidated 
Fund of India to complete the 
sums necessary to defray the char-
ges tha t will come in course of . 
payment during the year ending 31st 
day of March, 1986, in respect 
of the heads of Demands eftte~d 

in the second column thereof 
against Demand Nos. 1 to 8 rela .. 
ting to the Ministry of Al1liculturo 
and RuraJ DeveJopm$tt. U 

Tlie mot/on was adopted. . 
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Demands for Grants in respect of the Ministry of Agriculture and Rural I)e.e)opmeet 
voted by Lok SabbaJ 

No. of Name of Demand Amount of Demand for Grant Amount of Demand for 
Demand on account voted by the House Grant voted by tbe 

on 25th March, 1985 House 

1 2 3 4 
-.~--... ~- ..... -~. -... - .-~ ... ------- --- -._._.-

MINISTRY OF AGRICUL· 
TURE AND RURAL 
DEVELOPMENT Revenue Capital Revenue Capital 

Rs. Rs. Rs. Rs. 

1. Department of Agricul- 78,57,000 3,92,85,000 

ture and Cooperation 

2. Agriculture 41,38,40,000 371,00,43,000 2,07,77,02,000 18,36,49,17,000 

3. Fisheries 4,47,80,000 

4. Animal Husbandry and 24,71,77,000 

Dairy DeveJopmen t 

S. Cooperation 2,41,80,000 

6. Department of Agricul- 14,81,000 
tural Research and 
Education 

7. Payments to Indian 24,73,19,000 
Council of Agricultural 
Research 

8. Department of Rural 1,88,22,14,000 
Development 

(iU) Ministry of Social and WOlDen's Welfare 

MR. CHAIRMAN: The House will 
DOW take up discussion and voting on 
Demand No. 82 relating to the Ministry 
of Social and Women's Welfare for 
which' bours have been allotted. 

Hon. Members present in the House 
whose cut motions to the Demand for 
Grant, have been circulated may, if they 
desire to move their cut motions, send 
slips to the Table within 15 minutes indica-
tiq the serial nw;nbers of the cut motions 
they would like to move. Those cut motions 
only will be treated as moved. 

1,64,01,000 22,39,04,000 8,20,09,000 

7,89,OJ,000 1,13,71,84,000 39,45,06,000 

38,98,67,000 13,93,00,000 1,96,88,33,000 

74,10,000 . .. 

1,23,65,97,000 

75,200 7,49,67,73,000 37,63.000 

A list showing the serial numbers of cut 
motions moved will be put up on the Notice 
Board shortly. In case any Member finds 
any discrepancy in the list, be may kindly 
bring it to the notice of the Officer at the 
Table without delay. 

Motion moved: 

"That the respective sums not 
exceedinl the am()unts on kcvenuo 
Account and· Capital Account 
sbown in the Fourth cpJumn of tb~ 
Order Paper be Branted to the 
President out of tbe COIlsolidatocf 
Fund of India to r;ompJete tIM .... 
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,necessary to defray the charges 
that will come in course of payment 
durin. the year endina 318t day of 
March, J 986. in respect of the 
beads of Demands entered in the 

second column tbereof api_It 
Demand No. 82 relatiog to the 
Ministry of Social and Women's 
Welfare. t • 

Deaud for Gnat In respect of tbe Ministry of Social aad Women's Welfare submitted to 
the vote of Lok Sabba 

No. of Name of Demand 
Demand 

Amount of Demand for Grant 
on account voted by the 
House on 2Sth Marh, 1985 

Amount of Demand for Grant 
submitted to the vote of the 
House 

1 2 

MINISTRY OF SOCIAL 
AND WOMEN'S WELFARE 

82. Ministry of 

Revenue 
Rs. 

3 

21,26,97,000 

Social and Women 's",,'elfare 

Capital 
Rs. 

11,08,000 

4 

Revenue 
Rs. 

Capital 

Rs. 

1,07,84,86,000 53,42,000 

MR. CHAIRMAN: Now, Shrimati Bibha Ghosh Goswami. 

SHRIMATI BIBHA GHOSH 
GOSWAMI (Nabadwjp): Sir, first of all, I 
want to consratulate the new Minister in-
charge of tbis Ministry, because, the 
Ministry's demands have come up for discu .. 
ssion this year in this House. So far as 
I remember. during the last three years, we 
went without discussing the Ministry of 
Education, Sodal Welfare and Culture and 
Jast year, if I remember correctly, this 
Ministry's demands were not even put on 
tbe List of Business. It is good that we 
have now 80t this opportunity to discuss 
this Ministry's demand. 

I concentrate mainly on Women's Welfare 
and development. Here in the annual 
report of' the Ministry, there has been a 
mention about the report of tbe Committee 
on Status of Women in India. The report 
was submitted on 31st December, 1974. 
1bere is also a mention of national plan of 
action on that report. The report of the 
Committee on Status of Women empbasised 
the need for qencies of coordination, 
Communication and implementation of 
meaSures to improve the status of women. I 

I . ' • 

read the rel~vant portion : 

"In spite of Constitutional and 
legal equality, the womens status 
in every sphere of life remain' 
unequal with persistent disparities. 
Many laws have been passed to 
remove these disparities but they 
have had little impact. Adminis. 
trative programme introduced with 
the object of promoting women·s 
welfare development have suffered . 
from various handicaps. One of 
the reasons for the lack of sustained 
effort and attention in this direc-
tion has been the absence of any 
sin,le agency which could coordi-
nate and examine the multiple 
measures, legislative and adminis. 
trative' initiated by Government 
. . . . .. and provide expert 
advice on m~thods of implementa-
tion. Under the present Rules or 
Business in the Government, 
women's affairs are really nobody~s 
concern." 

This was stated 10 years alo. Now. to 
years after that report was submitted. the 

. conditions, are m'bre or less the same. Now 
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(Shrimati Bibha Ghosh Ooswami) 
that tbe Ministry of Women's Welfare has 
been created, all works relating to women's 
welfare and development should be the 
concern of this Ministry. That is my 
demand. 

Regarding policy, the Status Committee 
has said something regarding Policy of 
women's welfare and d~velopment. ] 
quote: 

.. Any programme of women's wel-
fare and deve10pment must have 
an integrated approach. In order 
to prevent any ambiguity in the 
understanding of what constitute 
worne-n's welfare." 

I want to underline the words "in order to 
prevent any ambiguity in the understanding 
of what constitutes women's welfare." 

" •.• and to prevent the develop-
ment of policies that sometimes go 
against the basic object ive, we 
recommend that the Government 
of India should evolve a national 
poli~y on women's development 
in the light of Constitutional 
directives and pledges made to the 
women in this country and to the 
international community from time 
to time." 

This is what the Status Committee on 
Women recommendea. The whole 
Women's Decade has gone.'" Now, we are 
a t the fag end. I do not know of any 
such national policy on women's welfare 
and development has been evolved. The 
report of the Ministry says that the Ministry· 
is goij1g to formulate the 'new' policy. 1 do 
not know what the 'old' policies had been. 
Before the general elections, a Jot of noise 
bad been made about the Government being 
very serious in women's development. In 
praetice, we see the same anti-people policies 
being purS\lCd by tbe Government and that 
fUAber erodes the status .of women. The 
amount of priority which tbis Government 
attaches to this Department is judged by 
the allooatioD of funds to this Ministry. I 
have lOt it from the Parliament ~Library. the 
percentap ,of allocation of funds is only 
0.25% of tbe total budget of thi's year. 

PROP. MADHU DANDAVATB 
(Rajapur): It is a typing mistake. 

SHRlMATl BIBHA GHOSH' 
GOSWAMI : No. It is 0.2$%. Out of 
Rs. 51,295 crores of budgeted expenditure 
of this "ear, Rs. J,29,78.33,OOO .. liven· 
her~. I have also gone into that. Prof. 
Madhu Dandavate has also committed the 
same mistake. It comes to 0.25%. Last 
year, 'it was Rs. 92,59,49,000. That was 
revised estimate for 1984·85. Tbis year it 
is Rs. 1,29,78,33,000. Now, to argue that 
it is more than last year's allocation in 
terms of rupees is, to my mind, behaving 
like the proverbial person who goes without 
shoes and finds solace by comparing his 
plight to a footless person. We all know 
that the progress of any society is measured 
by the status of women. Our Constitution 
declares that socialism is our objective. But 
even by ordinary that matter bourgeoise 
democratic Standard or by any Standard for 
the conditions of majority of our women 
are horrible and to change these, we have to 
change the total social and economic struc .. 
ture of the society which the Government is 
not goins to do. Instead of changing its 
priorities, the Government's poHcies' are 
worsening the conditions of our women in 
the society. Women are worst-hit by the 
rising prices and by the rising unemployment. 
Here I have got something from the' Seventh 
Five Year Plan about the employment of 
women. This is, by Sbrimati Vima} 
Ranadive in the journal 'working woman.' 

"The number .of women job-seeken 
according to Labour Ministry, 
increased from 22.60 lakhs. in 
October, 1981 to 30.70 lakhs at 
the end of October, 1982 showing 
an increase of 1 S. 2%. Durina 
January-October, 82 o,nly 48,990 
women were placed jn employment, 
as apiast 50,615 during 1981, tbC 
decline being 2.S". 

Thus, .women job-seekers are on the increase 
and their p1acements in employment are Ob' 
the decline. 

What did tbe national plan oC .action' 
sa~ ~ateIO!ically? We,. have ,~ried .19I,t_~ 
tbls 10 thiS House ~galD aDd asain dudna 
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last Parliamoat also. On one occasion, I 
have quoted the national plan of action. I 
would like to quote it a,ain because the 

. present Government policy of indiscriminate 
mechanisation and import liberalisation is 
aoinl to hit women hardest because they arc 
the last to be hired and the first to be fired. 

"The Constitution guarantees equa-
lity of opportunity in matters 
relating to employment and direct 
the State to secure equaJ right to 
an adequate means of livelihood, 
equal pay for equal work and just 
and humane conditions of work. 
The impact of transition to a 
modern economy has resulted in 
the exclusion of an increasing 
number of women from active 
participation in the productive 
process and only a limited recogni· 
tion of their contribution and 
ability to contribute." 

We all know-ancl it is an accepted 
fact-that economic independence of women 
is the most vital pre-requisite of equality. 
Widening of opportunities to take p~rt in 
socially productive labour will change the 
situation. But what is being done? 
Government has so far done precious 
nothing to counter the detrimental impact 
of modernisation on women's employment. 
I want tbe Ministry of Women's Welfare to 
have the jurisdiction and also the funds, 
the means, to effectively prevent and coun-
teract this detrimental effect of modernisation 
on the welfare of women. 

See what situation we are facing at the 
faa-end of the Women's Decade. During 
the 20"iyear period from 1961 to 1981-we 
have II ven the statistics to the House on 
previous occasions-the female population 
ahot up by 55 per cent. but the female 
work participation rate has gone down; 
it bas decreased by one· fourth ; from 28 
per cent. it bas come down to less than 21 
per cent. According to the 1981 census, 51 
per cent males have full- time jobs as against 
only 14 per cent females. This is the 
mockery of equality of opportunity that we 
have in this country 1 In agriculture, the 
percentaae of women-participants is more 

or less the same. But there is somethq 
which is worrying us very much and that 
is, more and more women are being pushed 
towards agricultural labour. Look at tbe 
stark number. The number of male culti-
vators in 1961 was 63.6 million and in 1981 
it went up to 76.2 million. But in the 
same 20-year period, the rumber of women 
cultivators came down from 31.8 million to 
15.1 million, that is, it was cut to Jess tban 
half. This is what is being, done to women 
who work not only for their own benefit but 
of the entire family. Women arc beina 
pushed out of all organised industries 
systematj~ally. This point also, we have tried 
to hammer again and agian in this House but 
without any tangible results. In jute, 
textiles, plantation, mines, tobacco, coiro 
bidi, everywhere including the public sector 
enti:rprises, women arc under attack. Machi .. 
nes replace thousands and lakhs of women 
The Sixth Plan document, the Chapter on 
Women's Dcvelopment t promised that 
modernisation of traditional occupations of 
women would be selective and would include 
simultaneous development of skil1s for alter-
native employment. It also promised 
monitoring of the impact of the new progra-
mmes and projects on women's employment. 
But nothing has been done in that regard. 
Therefore, I would urge 011 the hon. 
Minister for Women's Welfare to take up 
this matter with the Labour Minis'try and 
the Industries Ministry to do three things 
effective1y and immediately: one, to order a 
total ban on retrenchment of working 
women immediately nnd maintain at least 
the existing strength; number two, to cancel 
all licences granted for installation of 
green~leaf threshing plants in the tobacco 
industry -otherwise, )akhs of women who are 
working there in that industry will be affec-
ted· and number three, to see that no , 
mechanisation is allowed in the match 
industry where also the workers are mostly 
women. This must be done immediately to 
save our sisters working in those industries. 

The National plan of Action was Chalked 
out some eight years back. In it there wero 
specific recommendations regarding finding 
out areas of employment of women, review 
mechanism, foHow·up action, data-coUectioD. 
monitoring, etc. But so far. the National 
plan 0 r Action has not been implemented .. 
Practically nothing has been done materiaJly. 
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My demand is that the Ministry of Women·! 
we1fare should be vested with the powers. 
funds, means and mechanisms of put tina the 
National plan into a~ion. The important 
recommendation of the Status Committee on 
setting up a statutory National Commission 
on women bas been ignored during the whole 
of women's decade. It should be sct up at 
once with the functions and composition as 
elaborated by the Committee on Status of 
women. The U.N. Commission on status of 
women recommended establishment of such 
a commission in its 25th report. On 
12.4.1983 in reply to a Call Attention Motion 
on dwindling women's employment the then 
Labour Minister had said that setting up of 
such a commission is a matter for the Social 
Welfare Ministry to consider. Now, 1 would 
request the Minister to do it forthwith. 

Another recommendation was that tbe 
Central Social Welfare Board and the State 
Social Welfare Advisory Boards should also 

. be reorganised as statlltory autonomous 
bodies on the lines recommended by the 
status committee. This should also be 
done. 

MR. CHAIRMAN : Please conclude. 

SHRIMATI BIBHA GHOSH 
GOSWAMI: I am concluding in two 
minutes. On 8th April, 1985, the All India 
Democratic Women's Association met tbe 
Prime Minister with a memorandum with 
comprehensive suggestions for action on all 
sectors education, health. employment, legal 
status, etc. 1 may be permitted to lay· a 
copy of this memorandum on 'the Table of 
the House for information of Members and 
also for the Minister to study and take 
proper steps. 

Sir, I want to cite two specific instances 
of discrimination. In Vijayawada there were 
120 women working as casual labour in 
Railwi}Ys. They have been workina for 1 S 
years now. Railways rules stipulate tbat 
after four months they, are to be ,tanted 

• As tb~ Speake.. lu~""uen'ly did not 
accord the necessary per;missloo. tbe 
paper was not treated as laid on. tbe 
Table. ' 

'" temporary stat us. and finaUy abaGrbetl as 
permanent railway worker&. these, women 
havo sot temporary status. But junioD :to 
these women workers have been livon per-
manent statUI while they have been left out. 
They have been diecrimina.ted ,agahtlt. I 
would request the bon" Minister to look into 
the matter and see that they are taken as 
permanent employees. 

14.34hn. 

[SHRI ZAINUL BASHER In 'he Chair.] 

Another telUng instance of discrimination 
is that of one Manju Roy, a DVC worker 
posted at Panchet. She has been asking fOir 
transfer to Durgapur where hor husband s 
working. But for the last six years, the 
better balf of the Women's Decade. sbe 
could not be transferred to Durgapur. In 
Durgapur there were many vacancies against 
which surplus labour was adjusted. I would 
request the Minister to ta1<'e up this matter 
with the concerned Minjstry for immediate 
redressal of this grievance. 

In the end. before I conclude, l would 
specifically suggest and demand three thiags 
to be done imm.ed.iateJy through this Ministry. 
They arc:-

(1) To give pa.id maternity leave and 
other maternity benefits to all wo-
men working in the uDorgaoised 
sector including agriculture. Why 
cannot Government take motber .. 
hood as a national responsibility in 
this concluding year of tbe women's 
decade? 

(2) To pay unemployment allowance to 
all persons who are on the lists of 
unemployed in the exchanges. 

(3) Now that the 7th Five year pJan is 
in the offing, to ensure earmarking 
of adequate resources in all sectoral 
plans and programmes to generate 
employment for women and live 
training to them. 
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-And then, last but Dot the least.' much 
more allocation should be made to this 
Ministry to do justice to this nation. 

With tbese words I conclude. 

[Translation] 

PROF. NIRMALA KUMARI 
SHAKTAWAT (Chittorgarh) Mr. Chair-
man, Sir, J rise to support the Demands for 
Grants of the ~finjstry of SociaJ and 
Women's Welfare. First of all, I would like 
to extend my thanks to the Prime Minister 
of the country who has created a separate 
Department for Social and Women's Welfare 
and has given charge of this Department to 
a very competent Minister. Under her 
stewardship our dreams about the shape of 
things in the 21st century would at be 
realised and our women, who are backward 
and who constitute a major portion of our 
population. will progress. At the same time 
I would like to say that the amount allocated 
for this Department is quite meagre. If we 
analyse-figures the. Budget we shaH find 
that only 0.25 per cent of the total budget 
outlay has been allocated for this Depart-
ment. It will not be possible to achieve 
the targated pace of development with this 
meagre amount. I, therefore, request that 
more funds should be allocated for this 
Department under the Seventh Five year 

· Plan. 

One of the most important matters with 
which tbis Ministry deals is child welfare. 
Children arc the real .assets of our nation. 
They are the citizens' of tomorrow. At 
present 'the population of children upto 14 
Yeats of aae is 2.72 crores and the problems 
of children are of a different nature. Though 
this Department is solving the problems of 
the children admirably yet there are certain 
drawbacks to which 1 . would like to draw 

· the attention of, the han. Minister. The 
problems of children can be grouped under 
four cat~8ories. The first is that there is a 
very bi.h death rate among the children. 
Tll4e reasons 'fot it are tbe noil"availability 

· of nutrltious food aud multiplicity of infant 
diseases. Abother big problem is tbat of 
~rP1lans ,Wb6 "have no .parents to ·Iook.a~ter 
(_tn. tbo nltsitilDatc 'cbildren aio loft 

a~~ne at th~ ~rcy of God. The responsi-
bility of brmgmg up such orphans rests with 
the society and the state. 

The third problem concerns tbe handi-
capped children. The responsi bili ty of 
providing proper maintenance to the 
handicapped children also falls on us. The 
fourth category of children is of those whose 
mot~ers are working women. These neglec-
ted children roam about as vagabonds or 
become delinquent. The Ministry should 
pay proper attention to these problems which 
the children are facing. 

I want to congratulate the hon. Minister 
who has introduced the Integrated Child 
Development Service. Under this programme 
through Aganbadis arrangements are made 
for the proper upkeep of the children of the 
backward and tribal areas and arrangements 
for pre-primary education are also made. 
I would like to invite the attention of the 
bon. Minister particularly to one thing. The 
headquarters of the ICDS pro gramme is 
located at Delhi and the Director of this 
Service is not managing its affairs properly. 
Justice is not being done with the women 
who are employed there. A very smal1 
portion of the funds allocated for this pur-
pose is being utilised at present. I t will not 
be an exaggeration to say that corruption is 
rampant there. So, I request the hon. 
Minister to institute an inquiry into the 
affairs of leDS. 

Another suggestion I would like to give 
in this regard is that all the male officers 
employed there should be replaced by lady 
officers. This wiH solve the problems 
automaiically. Another thing which I want 
to point out in this connection is that the 
Sevikas appointed for examining the health 
of children under the ICDS programme are' 
not full-time workers but are part-time 
workers and they are paid a very meagre 
salary with the result tbat they cannot look 
after the children properly. So, I would 
like to sugaest that an the women working 
in Anganwaris should be made full .. time 
workers instead of part-time workers. Out 
of the total expenditure which is incurred 
00 this prOarammct 75 per cent should be 
borne by the Central Government and 25 
por cent should be cODtributed b¥ the Stat~ 
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Government, because women working there 
it is ,ery difiicult for they are getting to 
make both ends meet with to the sum of Rs. 
1 SO or 200 which at present. So, I request 
the hon. Minister to pay attention to this 
matter. 

The most important problem before us is 
that of orphans. The aid is given to 
orphanages by Government but even then 
the inmates of these orphanages are made 
to beg and are thus being expolitcd. I want 
to give a suggestion which should be given 
due consideration by the hon. Minister. 
The word Anathalaya (Orphanage) should be 
substituted by the word Apna Ghar (Own 
Home), so that the inmates of these 
orphanages may feel that they are living in 
their own houses. 

The problem of children whose mothers 
are employed is also important. Only at 
certain places Day-Care Centres have been 
set up for looking after such children. 
Creches have been opened for taking care of 
infants of women working in the public and-
private sectors. 80 per cent of the total 
population of our county I ive in villages but 
there are no such arrangements for the chil-
dren of the working women in the rural 
areas. The Panchayati Raj system exists in 
all the villages. So the responsibility of 
looking after the children of the working 
women in villages should be placed on the 
gram panchayats of the villages. In every 
village, there should be small creches where 
the infants could be looked after. As re-
gards these creches, two or three things 
should be borne in mind. The first thing is 
that the Sevika.~ employed there should have 
good training in science and other related 
subjects so that they could look after the 
children properly. Light refreshments should 
be served to the children in these creches 
and milk and other ~atables should be pro-
vided to infants on behalf of the Government 
so that the children, who constitute the 
major portion of our population and who are 
not only a great national asset but are also 
builders of future India, may be looked after 
properly. 

The biggest problem which we face today 
is that of handicapped children. In the days 
gone by, it was considered that a handi-
capped child was born due to the curse of 
some God or Goddess and such a child was 
left to die uncared for. But in a democratic 
and welfare State of the modern times it is 
the responsibility of the Government to take 
proper care of tbe handicapped children. 
Government should pay special attention 
towards the care of the handicapped children, 
Tho handicapped children can be broadly 
categorised into physically handicapped, 
mentally handicapped and morally handi-
capped. 

AN HON. MEMBER 
handicapped also. 

Politically 

PROF. NIRMALA KUMARI 
SHAKTAWAT 
capped. 

Not politically handi-

The arrangements which have been made 
so far for the physically and mentally handi-
capped children is satisfactory but the care 
of morally handicapped children is a special 
type of responsibility. Today. in our country 
handicapped persons constitute 2 per cent of 
our total population. At present, certain 
iustitutions are WOI king in this field On a 
national basis, namely, the National Institute 
of Hearing Handicapped, Bombay; the 
National Institute of Physically Handicapped 
Dehradun; the National Institutes of 
Orthopaedic Handicapped, DehraduD; and 
the National Institute of Montally Handi-
capped, Hyderabad. It is to be appreciated 
that the Government are running these 
institutions. The efforts made in this direc-
tion are really commendable yet there is 
need for further improvement. I want to 
congratulale the hone Minister for tbe 
Institute for Physically Handicapped which 
has been set up at Kanpur aed which pro-
vides artificial limbs to the physically 
handicapped. Training Centre for the Handi-
capped at New Delhi is doms commendable 
work. The condition of tbe ment8JJv 

, handicapped children is very pitiable and w~ 
should give special attention to them. You 
have opened a model school in Delhi. 
Where about 12' children are kept in bo,tol. 

" j .i 
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It il good that a ,model sc hool has been 
opened in Delhi by the Central Government 
but such schools should. be opened in all the 
States. I suggest that the Social and Women 
Welfare Department should tnake some 
arrangements for the care of the mentally 
handicapped children in the capital of every 
State. 

There are no 'Old Age Homes· for 
housing old people in our country. In OUf 

country, the condition of aged people is very 
miserable. Nobody pays attention to them. 
If you go to Vrindavan, you will find there 
a large number of widows. The condition 
of these widows is very distressing. 

PROF. MADHU DANDAVATE 
(Rajapur) : Parliament House is for them. 

PROF. NIRMALA KUMARI 
SHAKTA W AT: Parliament House is not 
for them. Government should make some 
special arrangements for the widows. 

Similarly, beggary is a blot on the Indian 
society and on the country as a whole. A 
law was enacted for putting an end to 
beggary but that has not succeeded. I 
request that this law shouid be enforced 
strictly Government should make arrange-
ments for imparting training to those who 
want to eat without doing any work, so that 
they may earn their livelihood. 

Now I want to invite your attention 
to women's welfare. Our Constitution, 
no doubt, provides for equal rights for 
women. We have observed a 'Women 
Decade'. If we analyse the success of this 
Decade we shall find that is reality, women 
hav~ not made much progress. Many. evil 
practices are still continuing in our country 
and on account of such evil customs women 
are sufferins. For example, the dowry 
system is still prevalent in the country. I 
want to extend my thanks to the Government 
for passin, an anti-dowry law. 'Qut mere 
paSSing of I_islation is not enough. For the 
success of this law, (here should be change 
in the attitude of the people. For bringing 
about such a cbange" publicity of this law 
·tbOulcl . be mad'o tbfOup tho mass media. 

Though it is a fact that women have made 
progress to some extent in the political. 
administrative and scientific fields, yet the 
percentage of educated women is only bet-
ween 1 S to 16 in our country as a whole. 
This percentage further declines in the case 
of backward and tribal areas. So, we shouJd 
pay more attention to this problem also and 
more adult education centres should be set 
up. 

There is much talk o( equal pay for 
equal work these days. A law, also has 
been enacted for this purpose. But except 
a few private and public sector organisations 
equal pay is not paid for equal work. 
Equal wages are not paid to women workers 
into agricultural sector ~lso aAd they are 
exploited. There are certain industries where 
women are retrenched and thrown out of 
employment when they require maternity 
Icave. Labour Department should pay 
attention to this matter and there should be 
coordination between the Labour Department 
and this Ministry. 

Our educated women are working in 
different fields but residential and hostel 
facilities for them are limited only to urban 
areas. The number of hostels for women 
should be increased in every State. I want 
to extend my thanks to the Minister and her 
Ministry for the arrangement made for 
imparting training to girls. I congratulate 
the hone Minister for giving clearance for 
the setting up of training centres at ArnbaJa 
and Panch kula in Haryana for giving 
training to girls in electronics. 

Sir, women in general are ignorant of 
the existing laws. The criminal law is there, 
the dowry prohibition 1aw is there. There 
is law ensuring equal property rights to 
women. But women are not aware of these 
laws. The needy women sbould be given 
free legal aid and such free logal aid should 
be made available to women in every dis-
trict. Today, women are anxious to take 
up various kinds of jobs but they arc 
exploited everywhere. In Rajasthan, the 
women are employed for making Chunrl.8 
for which they arc paid onJy eisbt annas per 
day. Thus women doinl such petty work 
,arc beiDa exploited. Goveroment ahoul4 
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make arrangements for giving training to 
working women so that they are not e"ploi· 
ted and the articles made by them should 
have special utility. It is good that a 
condensed course bas been introduced for 
them. Sim ilarly TR YSEM scheme bas also 
been introduced in villages under which you 
want to impart trainin~. Provision should 
also be made for giving stipend to women 
undergoing training. 

Proper arrangements for the marketing 
of handicrafts should also be made so that 
they can be sold at reasonable prices and the 
women artisans can improve their economic 
lot. It will also nelp to a great extent the 
women who are unemployed. 

Government should organise exhibitions 
of the articles made by women in foreign 
countries, so that foreigners may al~o know 
how much progress has been made by in 
the field of handicrafts in our country. 

I do want to appreciate the work done 
by the Social Welfare Board. Though it 
has done good work, yet ther~ is great scope 
for it to expand the sphere of its activities. 
Women give birth to Children who are the 
future citizens of our country. So I want 
to emphasize that overall development of the 
country cannot be achieved unless efforts are 
made to emancipate the women folk. I 
want to make an appeal to the Hon. 
Minister that she should pay special attention 
to the development of bak ward women 
especially the women belonging to the 
Scheduled Castes and Scheduled Tribes who 
constitute a major portion of our country's 
population. Instructions should also be 
issued to the State Governments in this 
direction. This all can be done only if the 
budaet allotment for this . purpose is 
increased. 

With these words, I conclude. 

fF..ngli8h) 

. DR. P. VALlEL PERUMAN 
(Cbidambar'am): I rise to say a few words 
on the Demands for Grants of the Ministry 
of S~ial aDd WomIIl'S Wolfafo for 19,5·&6. 

India's child popul,tion between' the 
ages 0 .. 14 years is about 2,720 lakhs. accor-
ding to 1981 census. In August 1914 the 
National policy for children was 'adopted. 
National Children's Board it functioniRi 
under the Prime Minister's Presidentsmp. 
A National Children's Fund with an amount 
of Rs. 1.71 crores is in existence. . The 
Integrated Child Development Service 
Scheme, the Scheme of Welfare of Children 
in Need of Care and Protection the Spc~al 
Nutrition Programme, the Balawadi Nutri-
tion Programme and the Programmes of 
United Nations Children's Fund are in Coerc. 
Yet, the dropout among the children in 
primary school stage is as 60 per cent. 
Nearly 70 per cent of the child population 
is working as child labour. The centre 
has not been able to eliminate child labour. 
The recommendations of Gurupadaswamy 
Committee on Child Labour have not seen 
the light of the day. The Government 
have not cared to implement even very 
important recommendations. Because of 
the prevalance of poverty in tho rural areas 
the child labour has become a 'must' to 
supplement the family's slender income. The 
Government can at least ensure that tbe 
children are paid adequate wages for their 
work. 

Mr. Chairman, Sir, in the match indus-
try in Tamil Nadu and in the Beedi industry 
in other States child labour is commOD. 
They do not get proper wages; they do Dot 
get minimum wages; they are beiDl 
exploited. In these circumstances, 1 wish 
that the Centre implements a scheme for 
ensuring proper wages to the chitdren. 
There have been many graphic reports 
about the inhuman tond it ions in whieh tbe 
children are employed. The condition of 
work must be changed to the extent possible. 

. 14.59 hR. 

tSHRI VAKK-AM PURUSHOTHAMAN 
In the Chair.] 

The Constitution of India guarantees equality 
of opportunity and status to men and 
women. Twentyeight years after Indepen-
dence tbe Comtnit1ee on the status of. women 
in India proMoted to tho Oov~t in 
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19"5 "rt.in cri~ical, issues for .drawing up a 
suJ~~b~ strategy fQr action. 

Immediately a national 'Plan of action 
for women was prepared to serve as guide-
lines not only at tbe national level, but 
aile· at the State level. I don't know what 
action was taken at this national plan. 
Now a new P91icy for I women is being 
ov.tved. This kind of repetitive' . effort 
seems ,to. be an exercise in futility. Except 
in Kerala, tbe women have no right for 
property. RCQeIltly the Supreme Court in 
its judlment bas stated that dowry, jewels 
and other valuable items given in marriage 
belong to the married woman' and not to 
tbe husband which till now had been the 
practice. This is a welcome change for the 
good of women. 

15.00 brs. 

The Central Social Welfare Board assists 
about 12,000 voluntary organisations all 
over the country. It has emerged as an 
umbrella organisation for the voluntary 
sector. 

From Delhi the Central Social Welfare 
Board is unable to exercise effective super-
vision of the schemes for which the Central 
Social Welfare Board gives grants. We 
have State Social Welfare Boards. I suggest 
that the grants being given to voluntary 
orpnisations directly by the Central Social 
Welfare Board should be routed through 
tho State Social Welfare Boards. There are 
presently so many voluntary organisations 
wbk:b do not give audited statements of 
account to the Central Social Welfare 
Board. The Central Social Welfare Board 
is also tardy in enforcing its authority for 
gcttina such audited statements of accounts. 

It is better tbat the State Social Welfare 
Board exercises its immediate authority in 
their respects. and helps in proper utilisation 
of fundd allotted by the Central Social 
Welfar~ Board. 

AI we have a Parliamentary Committee 
for tbe weUare or Scheduled Castes and 
Sche4uJed Tribes, we must contribute this 
year itself a Parliamwary Commit- for 
Women·, WeJfa(c. Tbi •. ~ Committee should 

be empowered to function like other Parlia-
mentary Committees. The recommendations 
made by this Parliamentary Committee will 
be forwarded through the House to tho 
Government. 

The University campuses have now 
become the bree iing grounds for drul 
culture. The national wealth is beina 
erroded by this 20th century's menace. 

I suggest that adequate steps should be 
taken to wean students away from drugs. 
The younger generation should be prevented 
from becoming burdens of society. I can give 
example for tke drug addiction of students. 
In my constituency there is one university-
Annamalai University and also in Trichy 
District of Tamil Nadu Engineering Regional 
College. 

Article 47 of the Constitution says that 
the State shall endeavour to bring about 
prohibition of the consumption except for 
medicinal purposes of intoxicating drinks 
and of d rugs which are injurious to health. 

We find that the State is promoting the 
intoxicating drinks and drug consumption; 
In Tamil Nadu, near the places of worship, 
adjacent to primary and secondary school 
buildings, in the vicinity of industrial 
establishments, arrack shops have been 
opened. They are working 24 hours a day. 
Loud-speakers are used for attracting people. 
It is a common sight in Tamil Nadu that 
instead of taking coffee or tea tbe people 
are now entering arrack shops to have 
their liquor in the morning. 

Sir, we cannot afford to destory the 
future of the country, we should step it 
before this cancer grows into an uncontro-
llable disease. The Centre should not 
hesitate to give 100% grant to the State for 
the loss of revenue through prohibition. We 
cannot build a nation on the edifice of 
increasing liquor consumption. 

I waRt a time-bound proSramn1e to 
have "niversal prohibition in the country. 
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SHRI BANWARt LAL BAIRWA: Mr; 
Chairman, Sir, I rise to support the 
Demands for GIants of the Ministry of 
Social and Women's Welfare. The area. 
of activities of this Ministry differs from 
that of other Ministri es. Every aspect of 
lrfe is covered under social welfare, but 
only ceJtain subjects have been specie 
fied for this Ministry, nameJy, matters 
concerning children, old people, disabl ed 
persons, women, the people belonging to 
the Scheduled Castes and Scheduled Tribes, 
the peop~e suffering from mental or in-
curabl e diseases. But the rol e of the 
society is not Jimi ted on ly to thease 
matters. Social welfare (nlbraces all 
aspects of life. I want to request the 
hOne Minister that she should pay atten-
tion to all of them. Though there are 
so many points to be touched I would like 
to confine myse'f to only a few of them 
because 1 have limited time at my disposal. 
In my const itu ency, cert~jn Anganbaris 
have been open cd in Madha. After seeing 
ealables suppJ ied to these AnganiJaris. I came 
to the conclusion tha t they were not worfh 
eating. Moreover, it is not known when 
these things are distributed. If somebody 
goes to these Anganbaris 1n the morning 
to see the distribution of these things, 
then the managers of the Anganbar;s say 
that the eatables will be distributed in the 
evening. ]f &omebody goes in the evening. 
they say th&.it the eatables had been dis-
tributed in the morning. I think the 
eatables and other faciliti~s provided to 
these Anganbaris, for being made available 
to the children are hardly made available 
to them. If there is any vigilant person in 
the locality to look after this affair. then 
only such things are dbtributed otherwhe 
they are not distributed., The innocent pea .. 
pte ofh~n suffel because there is nobody to 
look after this thing. I want to say that 
the facilities that Government want to 
provide, should be made available to the 
persons for whom they are meant. As I 
come from a Reserved Constituency, so I 
want to say something about that. About 
37 years have elapsed since Independence 
and since then. the Government and 
other political parties have been working 
to eradicate untouchability from the coun .. 
try. But 1 am sorry to say tbat untou· 

cbability is still practised in the country 
i. e. in the vilJages, in big citieS and even 
in Delhi. In the cities. it is a fight for tbe 
chair while in the villages it is a fight for 
the cot (figbt to get right to sit on a 
cot a10na with the hiqh caste people). Un-
touchability is sHU practised in the 'coun .. 
try. The most deplorable thing is that 
a pC,rson has to carry nillht soil of others 
on hiS head. I was under the imprelSio.n 
thut the hon. Minister herself miaht . have 
added in th e Report that t he system of 
carrying night soil on head wi11 be eradi· 
catcd from the country but I was surprised 
to see that there was no mention such a 
thing in the Report. Whatever develop.. 
ment has been made, whatever progress 
we have achieved, a1l that is nullIfied if 
such an inhuman practice continues in 
our society. During rains, night soil per-
colates to each and every part of the 
body of the poor man ~ho carries it on 
his he~d .. It 'is a very depJorable thing. 
Top PrtOrlty should be given to put an end 
to this system either by USing machines 
(Jr by using some other means. There is no 
other country in the world where such a 
system exists at present. There is no other 
count ry where night soil is carried on the 
he.ad. I want to know the rea~on why 
this system could not be abolished in our 
country. This evil should be eradicated 
on a top priority basis in order to ensule 
maximum welfare of the society. 

, Sir, there is no doubt that the people 
In the country have derived a number of 
ben efits from the ~ocial wei fare programmes 
Scholarships have been provided to th; 
Harijan students, hostels have been cons-
tructed for them at severa1 pJaces and 
efforts ha.ve been made to give them the 
best possible education. In spite of all 
these welfare measurers it is felt that 
whatever facilities have been given to 
them are not sufficient and there is . d 

o nee 
to lncrease the facilities being given to 
them. The bostels construcfed for these 
people can only meet the minimum needs 
of the students and they lack· such 
f °t't' In act lIes as are available in the hostels 
constructed for caste Hindu st de t S ' th . u n 8. 0, 

ere I.S gr~at scope for furth~r improve-
,ment In thIs respect also, ' . 

Sir, in vi~w of the risina pr' tb. 
f b 

lCC'" w 
amOUl't 0 It olarsbip beiol liveD ,to th. 
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Radian • .,d tribal students should be in-
crQlstd because the amount boinl given 
at present is nominal and is not adequate. 
Moreover, such scbolarsbip is not given to 
all the students. In one school it is being 
liven to only 20 per cent students, in an-
other it is being given to 2S p::r cent and 
in yet another it is being given to 30 per 
cent students. I request that all. Harijan 
and tribal students studying in schools should 
b, given scholarship. For this purpose, we 
should formulate an integrated scheme 
ullde.t which these people could derive full 
benefits. Beside this, a Book Bank should 
be opened fromwhere these students sou1d 
take books on loan and could complete 
their studies. Government should take 
steps to remove this feeling from the minds 
of the people that only at certain places 
facihtics arc being given to these sludents 
to let proper education and at not other 
placcs. 

Reservation and certain other facilities 
were provided to this section of the 
society because they were backward and 
Government wanted to uplift them pol i-
ticaJl} and socially. 

If the Government really want to bring 
tbese pi!ople at par with others, they 
should be given all the facilities are 
needed to remove their backwardness. 

Sir, as regards untouchabil ity the 
situation has changed a lot now. Go~e .. 
rnment are giving incentives for pro~otlOg 
int er.casle and inter-religious marrl.ages. 
In fact, a number of inter·ca\.ite and mter-
religious marriages have taken place. I 
want that such incentives should be fur-
ther increased to give fUTther ~oost to 
int~r.caBte and inter .. relisious marrll8es. 

In ~bis House, certain hon. lady 
Members have demanded that the do~ry 
system should be uprooted from the soCIe-
ty. But it will be possible only ~hen a 
boy will himself 10 to marry a girl and 
a ait)· herself wUl go to marry a boy and 
when the parents will not be a\1owed to 
jot err.re jJ). matrimonial matters .. So 10~~ 
as parents will arran.e the marnale8 
their Ion,. and daughters, t~o syste.nl~! 
dowr)' wUI .' cODtinue to' ext8t. So, It . 1 
·essential that Government '!lould 8lV~ 

more incentives to promote inter-caste and 
inter.religious marriages. 

Various welfare measures are befn, 
adopted for the welfare of the handicapped 
people. We want to give the best possible 
educatjon and training in various trades 
to the hanicappcd people, we want to 
give them siutable employment so that 
they may stand on their own feet and they 
may not feel that they belong to lhe wea-
ker sections of the society or that they 
are a burden on the society. That is why 
Government are p"oviding al] necessary 
heJp to them. In the Rajasthan State. 
2 per cent posts have been teserved for 
the handicapped people in service,>, etc. 
But such reservation has not been made 
for them in other States of the country. 
Though the reservation of 2 per cent posts 
for them is not enough, yet this much 
reservation should be given to them in 
aU the Central as wei I as State Govern-
ment services. If po.;;sible, this percen .. 
t8ge of reservation should be further 
increased. 

Sir, as regards old and disabled peo. 
pIc, the Centra1 Government and the 
State Oovcrnments have formurated 
schemes of two or three tYPes. Under 
these Schemes, some old people are beinl 
given penSions. Homes or hostels have 
been opened for them. I think the amouDt 
of Rs 40 which is given as pension to 
such people is not sufficient at all. This 
$lmount should be increased at Jeast to 
Rs. 100 pcr month so thaf they could 
live properly. 

In the hostels meant for the handi-
capped, the old and the disabled people 
such facilities must be provided as they 
need. In such hostels tasteful food should 
be served so that the inmates could relish 
that. At present, the arrangements made 
in such hoste]s ar e not good and they 
need further improvement. 

Sir I want \0 make one or two points 
more. ooY~rnment has made provision for 
free legal aid to the Scheduled Castes and 
Scheduled Tribes people in cases of atro-
cities' or excesses against them. . But tho 
procedHre for free legal aid has been made 
so QftnpIicated that the needy people 
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bardly get it. So, 1 request that the 
procedure for gettina free legal aid should 
be simplified so that these peopl e could 
have the benefit of the same. 

As regardCl housing societies, and 
other bodies which on behalf of Govern-
ment, provide facilities to these poor 
people, it is often seen that they advan-
ce one or two instalments to these people 
and thereafter raise certain objections 
as a result of which they fail to complete 
the construction work and become a 
laughing stock. So, instructions should 
be given to Government agencies engaged 
in this kind of work that they must complete 
the houses under construction before 
taking up other construction work in haed. 
The houses -;hould not be left uncompleted 
due to pa ucity of funds. 

rEnglish 1 
SHRI V. SOBHANADREESW ARA 

RAO (Vijayawada) : In our Constituiion, 
in the DirectIve principl es of State PoJiCY, 
it is clearly mentioned : 

·"The State shall rega~d the rising of 
the level of nutrition and the standard 
of living of its people nnd the impro. 
vement of public health as among its 
primary duties and, in particular, the 
State shall endeavour to hring about 
prohibitIon of the consumption, except 
for medicinal purposes, of intoxi-
cating drinks and drugs which arc 
injurious to helth." 

But, unfortunately, after 37 years of 
our independedce, and self-rule, I am 
very sorry to say that we have not reached 
even nearer to the stated objective. In 
fact, the calorie protein deficiencies 
w iJ] be particulary harmful for small 
children and pregn ant and nersing women. 
Th is protein defici ency decreases the 
number of brain cel1s which are very vital 
for the mental growth and because of the 
deficiencies, they thwart the mental growth. 
And, in fact, in 1951, while the avear,e 
per capita availability of "proteir in the 
counrry per day was 2.15 ounces, in 
1974 we ar e a ble to have only l. 4 ounces 
per capita per day. That means, tbe chi1-
"dren of this country who are the future 

citizens of tbis country, are denred ade-
Quate protein nutritious food due to the 
failure of this Government. Malnutrition 
r educes the capacity of tho cbildren to flaht 
infections. 

Because of mal·nutrition that is pre-
vaiJing in the country on account of the 
abject poverty-even during this Session, 
tbe hone Minist er has told us that nearly 
53 per cent of the rural peopJe are below 
the poverty.line-many di~eas('s come and 
lakhs of d eatbs take place. Nearly 10 
per cent of our pre-schoo1 children are 
sick all the time in our rural and tribal 
areas; and lakhs of pregnant women and 
children below the age of five years dying 
every year in the country for lack of 
sufficient nutrition. You are quite aware 
thnt milk is a very important item of food, 
especiaJJy for children. While in 1951 
the per capita availability of milk p~r day 
was 132 grams, by 1974 it had come 
down to 110 grams. Only the other day the 
hone Minister gave us the information 
in reply to a question that "the per capita 
availability of milk per year in the country 
wns 48.2 kgrns in 1951, and the year 
1981, that is~ after 30 years, it had come 
down to 41.1 kgrns. of milk per person per 
year. That means, the efforts in our 
dairy industry could not meet the situation, 
could not meet l1)e demands of the country. 
Nearly 15,000 chiJdren are going blind 
every year for lack of vitamin-A in their 
diet. 

In spite of our statin~ that begging 
should be discouraged, we come across on 
every inch of the land a person who is 
begging- it will be a wonder if we do not 
find a beggar. In the northern India, ror 
lack of adequate protection from cold 
"eather. several people die every year. 
The Government is well aware of the 
hard realit}. In these circumstances, what 
purpose does the allocation of Rs. 129 
crOres to improve the health of chi~d", 
serve 'I Of course, the Government baa 
recognised that it should be Jre.~ed al 
a first priority-. But I am 8()rry to:" It~te 
that the funds that are provided ,ar, I\ot 
sufficient. Some hOD. . Membe~·s", "have 
-mentioned in detail the Narious insdtutioDS 
that at e working under:, this . pep.[' .. .oo~. 
I appreciate tho work done b)' "th~' "bu:t 
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I would Uke to point out that there is 
amplo Qeed to enhance the number of 
institutions and the scope of their function-
ing and also to ma.ke available more funds 
for those institutions. In this connection' 
I wonld like to tell tbe Government 
about our experience in T~mi1 Nadu and 
Andhra Pradesh in regard to providing 
nutritious food to the children who are 
ao,ing to schools ; the Government of 
Tamil Nadu is spending more than Rs. 
100 crores and our Government of Andhra 
Pradesh is spending nearly Rs. S3 crores 
on providIng food for t he school-going 
children~ 

With the objective to give a nutritious 
food to these people most of whom are 
children of Harijans, backward clas~es and 
poor people in the society. As 50 per cent 
of the people are below the poverty line 
our aovernment has taken up this program-
me. I suggest that the Central Govern-
ment should come forward and make 
avaiJable 50 per cent of the expenditure 
in this item from its funds. 

Sir, consider the plight of widows in 
the rural areas. With her husband lost and 
children not caring what is hee fate! 
Andhra Pradesh Government has taken up 
the scheme for giving old-age pension to 
widows. I request that the Government 
of India should appreciat e the obj ectiv.es of 
the scheme and own this scheme as the 
Government of India scheme and take up 
the proaramme in all the States and 
provide pension to tbe poor widows. 

Sir, e\ en after 37 years of Indepen-
dence crores of rural women are suff'erinl 
untold difficulties in the morning hours at 
the time of call of th e nature. I wonder 
why the' concePtion of public Ja trines for 
women has not been taken up as one of the 
prOarammes for women's welfare. The 
bon. Minister' should try to find out in how 
many villaaes out of five lakh seventy eiaht 
thousand' villaacs at least one public 
'l,vatory for wotnor:t has been provided. 

Reaar ding prohibition it is most unfor-
tunate that the State lovernments-except. 
In, r.miJ Nadu aad Ogjarat-ar, lookinl 

, t~ oxcl$e duty on .. Arrock' alld 'tod-dy' as 
,;~t .o( tbe PlOIt .jD,c;o~e .lonoratjol80UN,CI, 

The most, horrifying and· pitiable aspect is 
that even the }OuDg people who are minors 
are addicted to this unfortunate evil which 
the Father of the Nation fought all his life. 

Sir, the allocation for construction of 
womens' hostels for working women shQuld 
be increalSed. Please increase the alloca-
tion for construction of hostels for Bal 
Sevakas Trajning Pro8rammeS and trajnjn~ 
for women in distress. In this regard I 
would like to say that Rayleseema Seva 
Samiti in Andhra Pradesh is rendering a 
very good service. Government has given 
award to it. Government alone cannot do 
all these welfare measures and so several 
other welfare organisations have to be 
encouraged. You have to involve voluntary 
organ isations in this regard. Government 
should strictly censor the pictures in which 
there is crime and sex. These pictures 
are l1aving bad effect on the mental make. 
up of very young children in the society. 

Finally I would say this. The alloca .. 
tion of Rs. t 29 crores is very meallre and 
it should be increased. 

In the Scandinavian countries there is 
social security s}stem from womb to the 
grave. It may take many more years for 
this country to reach that level. J request 
the Government to impose a social tax on 
the haves. You have reduced income· tax 
rate of the income of crorepatis, industria-
lists and big houses. They arc earning 
hundreds of crores of income. Their 
income-tax rates have been reduced. I 
suggest to the Government now to impose 
this Social Tax on the haves. The amount 
realised by collection of this social tax 
could be util ised for Providing food 
to pregnant women who have to take 
care not only of themselves but also 
the children in the womb. So, this is 
the paramount need of the hour. At 
present Government may find it difficult to 
provide necessary funds from its budget for 
all these things from its existina resources. 
So I propose the introduction of th is Social 
tax. It is done in other countri es and the 
people there pay this tax very a1adJy. In 
Qur country this amount which is to be 
c;oll e~ted in the form of the social taJ( 
cO\lld be spont on preIDant women belona-
iDa to tile poor I ClPlCialJ)' the, dOWIr 
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trodden and the weaker sect ions of socie.ty. 
With these words I once ai(aio request the 
Government to come forward with a pro-
posal to impose social tax immediately. 

SHRIMATI KISHORI SINHA 
( Vaishali ): I thank you, Mr. Chairman, 
for giving me this opportunity to participat·e 
in the discussion on the Demands for 
Grants of this Minis try. 

First of all let me at the outset congra-
tulate the Prime Minister for creating a 
separate Ministry to look after the prob-
lems of welfare of women and children. 
It ha.s rightly been placed under the charge 
of a pers on who is known for her aware-
ness of the problems, her deep sympathies 
and hard work for betterment of the condi-
tions of worn en and children. 

The formation of this Ministry hlS 
created new hopes among the suffering 
women of this country, who constitute 
about 365 million. It is a recognition of 
the r .~1 e playeil by women t right from the 
days of our freedom struggle in the develop. 
ment of our cO'Jntry. More than that, it 
is a recogllition given to the silent sufferings 
of our W0men who are more under-fed, 
less educated, and more susceptible to 
disease than men,-in a country where h:tlf 
the population remains below the poverly-
line. A recent study has estimated that the 
women's contribution in the Third World 
countries in terms of the unpaid labour 
they are doing in the family, carrying 
firewood and wat er, t ending to domestic 
chores, tending to children, cattle and the 
rest of it, all these things add up to over 
thirty million . d911ars if converted into 
money terms. We. have no estimate of 
what it will be in India. But it would 
amount to several thousand crores of 
rupees. Converted into money terms, this 
unpaid labour, often 'the labour of love' 
would increase our national income by 
25 to 30 per cent. How can we provide 
be)p to women to improve their conditions 
of living? Perhaps we can start with the 
kitchen, by Hftinj the burden of drudgery. 
Several years ago, that indomitable spirit 
amoDI our women, Shrimati Indira Gandhi, 
realised this and sbe opened a Cell in the 
Department of Science and Technology to 
do research in the drudaery w'ork' wbi·ch 
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women have to perform. This dedicated 
re.iearch ha~ produced several innovations.,· 

One is the smokeless chulha. I would 
suggest that there should 'be a programme 
for distribution of a million smokeless· 
chulhas a year at a highly subsidised cost 
so that in five years, women in five million 
viUage homes could be freed from the 
daily exposure to smoke, which causbs 
dalnage to eyes and makes them susceptibl e 
to diseases like TB. 

If our women's welfare programme is 
to attack the burden of poverty, exhaus-
tion, malnutr it ion, illiteracy, etc. which 
affiict our women, it must begin with our 
village homes. There must be determined 
action plan to free women from the burden 
of carrying loans of firewood and fetch iog 
water. It is time we experiment with 
community bio-gas plantb and we should 
also increase the number of tubewells. In 
addition, by combining vilJage sanitation 
with bio·gas generation at one end, and 
social forestry, supply of organic manure 
and other benefits on tbe other, this pro-
gramme would also contribute to economic 
improvement and better public health of 
the village. Such a programme should 
have prioritl in our planning. Even girls 
at a tender age are drafted to this work 
and, in addition, they are asked t~ look 
after babies in the house which accounts 
for low literacy and high drop-out ra to 
among girls. 

In my opinion, ther e should be a 
concerted drive to release women from the 
bondage of illiteracy and ignorance as also 
poverty. Voluntary and non-governmental 
organisations can play a great role in 
organising education for children even et 
the work site. 1 his will attract the girls 
also to join such teaching classes. This 
will step up enrolment of girls for educa~ 
tiOl1. Besides, an offer of uniforms and 
mid-day meals with a day care centre 
opened in viJJages to take care of tho 
children of work ins mothers would al'lo 
improve enrolment of girls. 

We cannot go much further in promot-
ing women's welfare unless two otber 
thinS! . arc. al~~ done. One, the prOitatnlbe 
of luppl'Cftientary nutrition aD4 . Datill 'cUt 
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for women should become part of the 
minimum needs programme and should 
reach most of the villages as an essential 
obligation. This will go a long way in 
protecting and restoring health of women. 
Secondly, the drive against child marriages 
and obnoxious practices like dowry should 
be intensified. This house must have been 
shocked to I earn th e otb er day that 
40,000 child marriages took place in 
Rajasthan alone in mid April. In some 
cases, the unfortunate brides were just out 
of their cradle. And this bas happened 
despite the fact that we have the Child 
Marriage Restraint Act. There is also a 
Jaw a[lainst dowry. Still, these incidents 
are taking place almost nonchalantly, the 
law-enforcing agency being as it were, 
silent on Jookers. Sucial conscience against 
these practices has to be rouscod. This 
too can be done by the voluntary organi~ 
sations. 

The Indian Social Renaissance wbich 
preceded and promoted the nationalist 
movement did much to liberat e women. 
But unfortunately, the spark provided by it 
seems to have dimmed while the day to day 
reports of bride-burning denote a need for 
fresh spurt of that spirit of reformation. 
The Ministry could, through selective 
funding help the spirit of reformation to 
warm up and touch many millions of lives 
waiting to be liberated from traditioJal 
bondages. 

Among the many programmes for the 
welfare of women is the scheme for func-
tional literacy to be provided by Adult 
Education Programme and for providing 
hostels for working women. As (or the 
work of th e. adult education, I ha ve no 
areat hopes on it. On 1y recently, a 
8ub-divisional Magistrate of Madhubani in 
Bihar has caUed it a farce. 

There are only two 'hostels for working 
~women in Bihar which is inadequate.· We 
need more. 

This Ministry has a large canvas for 
work. There is the Integrated ChUd Deve-
lopment' Services Programme, whereby 
&uppJe~ntal'Y Dutrition" ~eaJtb check up 
aDd other s tfVi~~ .re prov J<Ied. We ~;V~ 
. ., .... f/U for looldll8 ~aft .. r J tho w~U.~ial 

of children below six years. I had an 
opportunity of visiting two su~b a"ganwadis. 
The children are supposed to be given 
nutritious food. But I am sorry to say 
th at at both these places I \Vas shown 
powdered dalia with worms germinating in 
them. May I know jf such complaints 
hav~ 'been r ecd V'ed and jf so, what action 
has been taken to improve the quaHty ? 

This Ministry is also required to ensure 
implementation of prohibition and also 
prevent marketing of sub-standard drugs. 

Sir, let me point out with deep anguish 
that th e policy of Prohibi tion has been 
almost ghen up, and Government ha\le 
permitted opening of liquor shops even in 
the vicinity of educational institutions, 
against public int erest. 

Even in Delhi, many people have died 
and fallen vjctim to illicit liquor. May I 
know what actions have been taken to 
prevent the sa I e of such liquor? Does 
Government propose to enforce Prohibition 
strictly? 

The Mit1istry has a large cnnvas of 
work. Besides, many other departments 
and Ministries are engafed in welfare acti-
vities. Tnis Ministry, we have been assured, 
would act as a nodal agency for all such 
activities. But how does she intend to 
interact with other Ministri es? Will there 
be inter-Minist erial Committees, for 
instance with the Ministries of Education 
and Health on girls' education and enrol· 
ment ; with the Ministries of Health and 
Works and Housing on drinking watet and 
sanitation? The modalities have to be 
worked out at a very high level, so that 
whatever schemes are there, and whatever 
fLlnds are allo~ated, they are effectively 
implemented, and funds are properly 
utilised. 

Our experience of working of the 
welfare sch.:me is not very happy. OnJ,. 
the other day, I saw in a Bihar paper, a 
report by a journalist as to how the· fund. 
intended for Paharias' welfare bad beCD 
misutilized. There should, therefo~e, "'. 
biah-power body to oversee tbe implcmeo-
tation of wolfare schemes administered ·bJ 
d tifercnt .MiDiatrios aDd depart .. t~. lu" 
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a body will also ensure allocations of funds 
and their utilization. 

In the end, I would reiterate my 
suggest ion about development policie,. We 
should see to it that the policies, when 
jmplemented, did not go against women. 
The development process should have a 
woman's angle a!so, so that women are not 
displaced from the professions for which 
they are most suited. Let oot t1-ae moder. 
nization schemes result in deprivation of 
women from their traditional jobs, without 
alternatives. You ensure this, and you 
earn the gratitude of mill ions of wornen 
and our countrymen. 

[ Translation] 

**KUMARI D. K. THARA DEVI 
(ChikmagaIur): Mr. ,'chairnan, Sir, this 
Government just aft er assuming power, 
bas set up a new ministry for the first time 
to look into the welfare of women and 
children. The President of India while 
addrc.;sing both the houses of parliament 
declared that the Government would bring 
a new policy for social and women's wei. 
fare. This indicates the zeal and enthusia-
sm of our youthful Prime Minister Shri 
Rajiv Gandhi for the welfare of women 
and ch i Idren. 

Social and womens welfare ministry has 
several progrec;sive programmes for the 
development of women, children ai1d the 
handicapped persons. But strangely, Jast 
year, i.e. 1984·85 a meagre amount of 
Rs. 92 crores was sanctioned for social 
and wornell's welfare. This year (1985·86) 
also only Rs. 129 Crores has been ear-
marked for this ministry. This amount is 
not at al) sufficient for the purpose. 

The problems faced by women are two-
fold. On one hand, in tbe villages there is 
poverty and illiteracy among women; on 
the other hand, in cities women are edu-
cated but they face a number problems 
like unemployment. From times immemo-
rial women in India is deified; she is the 
universal "shakti" around which the 
world revolves. She is the proimordial 
mother. deserving universal worship. 

, "Tbe "speech was orilioall), delivered 
.. ',');,aa.<la. 

But unfortunately flesh trade is 80inl 
on in many parts at' our country. SaJo of 
girls has made us hand au.r heads in shame. 
Three important factors responsible for 
this trade are poverty. ignorance aDd 
Jack of economic freedom. Sanction of 
some crores of rupees for the welfare of 
women will not solve the problems. 

Women face various problems in the 
areas. The problems faced by women in 
city areas aTe different but of the same 
serious nature. In cities women work in 
industrial sector, educatjonal institutions 
and in many other fields. In all these 
fields they face problem.. Considerins 
the magnitude of these problems the cen. 
tre has come forward to declare a Natio-
nal level policy to study them and to 
evolve viable solutions. I wholeheartedly 
welcome this decision. I suggest that a 
commission should be set up to study the 
problems and to help the centre to arrive 
at a uniform national policy. The com. 
mission should sugg.u stringent acUon 
against those who are exploiting women. 
Then only women's dignity can be main-
tained. 

The centre is investing a huge amount 
)f mODey in indusuies. It if gives similar 
encouragement to women they can also 
come forward. Women setting up indus. 
tries is very rare. Therefore tbey should 
set a 11 help from the centre to set up small 
seal e industries. Young women entre· 
preneurs at the village level and at the 
taluk level should set interest free loans to 
set up small scale industries. Women 
don't ha~e an organised sector e\lon 
though they work in vanous fields. They 
work in factories. They work in a 11 jobs 
which are physicaJly strenuous. But iron-
lcally, they are not gettina equal wages 
with men. We como across so many 
articles and decisions by the Government 
about providinS equal wales to women. 
But in reality women are paid less. I 
plead with the Government to come fotward 
to take proper steps' to impl emen t tho 
poli~Y of equal waacs• 

It hal appeared il1 preas very recent·), 
that more than three lakhs of .. irIs aro 
brOI.bt to India from Nepal every )'IIf". 
VDlorUpllioua pono. prOllli.. ·"beI., "' • 



VAISAIC.HA 12, 1907 <SAKA) (Oell,ral), 198j.86 28' 

jobs in Jndia and solI them. This is how tb ey 
are cheat ed and exploited" In Karnataka 
and some other parts of our country 
"Devadasi'" system· is still prevailing. 
Women are- exploited in the name of 
Dbarma and God. Weare proud of the 
education given to women especially in 
urban areas. There are many 'Women doc-
tors and engineers. There are women 
state leaisiators and parliamentarians. 
But in such a so:iety how can one imagine 
flesh trade? It is shameful for the Govl. 
to allow such things to happen. We deliver 
many speeches here. We too have to keep 
our heads down with sham e. . I visit ed 
Bombay after reading several press reports 
about the red light area. In that area I 
walked across the streets and was shocked 
to see young and innocent girls' of 13 to 
16 years of age standing in ugly and 
obsene postures. We speak about ideals. 
At the san"le time. heinous crimes like 
flesh trade are going on unbated in our 
country. It is high time that \\e should 
take immediate measures to put an end to 
such inhuman atlivities. In this regard 
merely conductin~ sun'eys and giving re-
ports is not sufficient. Severe punishment 
should be given to the racketeers. 

It is very essential for the ~oluntary 
oraanizations to come forward for th e 
welfare of children. Unfortunately much 
prOlress has not been achieved in this 
respect. Especially at the taluk level and 
at village level these voluntary organiza-
tions play a vitrtl role. Knowledgeable 
and inteJJigent women should come forward 
for such activ ities. But many women of 
affluent and privileged classes are not 
takina keen interest in such organizations. 
Women leadership should be developed 
tremendously. I had the opportunity to 
serve in this field as a chairman of a family 
and chitd welfare project., I have studied 
the problems of children. Therefore I say 
that th~ grants provided by the State and 
Centr-e alone do not solve the problems . 

. The proPer utilisation of such grants is an 
Important aspect. The Govt. should pro-
per)y pJan to utilise the funds. There are 
ditectots and othet officials at distri(;t Jeve). 
Bat I demand that centres for child develop-
anent Ibou1d be set up at th,e taluk love). 
l'hen OIlly 'the workers, officials and, anis-
taa· .. ··~ ·eome ClOSer to the peopJo' IQ 

understand problems of children. TIte)' 
can serve the needy children in a better 
manner. Sir, I thank you for aiving 
me this opportunit~ to speak and with 
these words I conclude. 

[English] 

SHRI ANADI CHARAN DAS (Jaipur) : 
Mr. Chairman, I rise to support the De-
mands for Grants pertaining to the Mi1listry 
of Social and Women's Welfare. 

It is good that Government has renam-
ed the Mmistry as Ministry for Social and 
Women's Welfare, which reflects the 
eagerness of Government to do something 
concrete and good for the welfare of women 
in our country and other issues connected 
with their development. In OUr country, 
women occupied an important pJace for 
generations. Their ideas and attitude to-
wards various issues are better than of the 
nlale members in many aspects and their 
number is also more than the ma!e mem-
bers. Yet for gener~tions, the maJes have 
been dominating the society thus forcing 
the women to live within the four walls of 
the house. 

But since Independence, much progress 
has been made in giving equal rights and 
bringing women on equal footing with men 
as our Constitution prescribes so. Anew 
beginning has now taken place by creating 
the new Ministry to further the process of 
their development in all walks of lifc. 
I would touch only two or three points in 
my speech. 

The condesned courses of Education for 
Adult Women and Vocational Training 
Prosramme are very important programmes 
of the Central Social Welfare Board. 
Under this programme, adult women in the 
age group of 18 to 30 years, who have 
had some schooling, arc coached for Middle 
Scbool or Matriculate Examination. • 

In this connection, I would suuest that 
tbose who could not qua1ify the examina-
tioo within two years, should be livcD one 
more chance to compete in the examination 
and allowed to live in bostels. 

Even in the third year, jf any candidate 
fails '0 qualif)' that examination, ahe may 
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be allowed to appear as non-r '!sidential 
candidate. The examination fee should be 
bome by the Ministry. The age group of 
18 to 30 should be reduced to 1 S to 30. 

After passing the examination, nobody 
takes care about their employment etc. 
Some foHow-up nction should be taken by 
the Ministry to see that they are suitablY 
adjusted. Candidates for this condensed 
course are given coaching for middle or 
High Schoo] examination. I would suJt~est 
that the candidates should be coached for 
Primary standard too. 

At present there are only a very few 
hostels for working women in the country. 
Mostly they are located in the Slate Head-
quarters or in big cities. The total number of hostels run by Government through 
voluntary organisations is only S 8~ which 
is too small a figure considering the popu-
lation of working women in our country. 
So, I suggest that in e~ch district there 
should be a working women's hostel. The 
Public Undertakmgs should also be asked 
to open at least one working women's 
hostel in their campus. This may be en .. 
sured that all Scheduled Caste and Schedul· 
ed Tribe women are accommodated in 
these hostels, as theiI number in no case 
would he too high. 

This is also a very good scheme for the 
destitute women and orphan children who 
are given shelter and vocational training. 
But their number is also very meagre. This 
scheme has also not been 6iven good pub .. 
licit.y and people are nut aware of it. So, 
sufficient publicity should be given and 
voluntary organisations who run such 
homes may be given sufficient assistance 
and back-up service. I suggest that in 
every district, there !'hould be at least one 
home for destitute women and orphan 
children, which should be run by the volun-
tary organisations, with assistance from the 
Central Go~ ernment. 

I would ,also sUllsest that where a work-
ing women applies' for Government plot 
of land or flat under any scheme in her 
own name, the income of ber husband 
shCtuld not be insisted upon for her be-
coming eligi'!>le for a particular cateaory 
of plat or flat. If this " is _&reed to. the 

women would a Iso become owner of prd. 
perty, flat or land a ~ their maJ e counter-
part. 

Sufficient steps have not b~en taken and 
funds not earmarked for the welfare" 6f 
blind and other physically handicapped 
persons. The Ministry should ensure :'that 
these persons get their quota in employment 
etc. and that is fulfiUed. Rehabilitation 
programmes may a180 be taken up to help 
these people speedily. 

DR. v. VENKATESH (Kolar): The 
imba1ance in this soci ety has to be rectified 
not only in the int erest of the weaker 
sections, but also that of the nation as a 
whole. It should not be forgott en that the 
scheduled castes and tribes and backward 
casles not only provide whole of the 
ngriculture labour force, but also the 
labour to run the wheels of the industries. 
As such, they provide the wherewithal for 
the economic progress of the Nat jon. Since 
the time immemorial they have also been 
shouldering the respoDsibjJitjes of aU the 
unc!ean jobs of the society. The things 
like scavange, sweep, launder and cobble 
do provide comfort and cleanliness to the 
society. This vita] segment of the society, 
which renders these essential services, even 
after the decades of independence continue 
to suffer economic as well as social and 
cultura1 hardships. I t is a handicap of the 
progress of the whole nation. The society 
as a whole is normally bound to ensure 
the betterment of the lot of scheduled 
castes and schedul ed tribes and backward 
classes and bring them into the mainstream 
of life. The Government has not tsken 
up seriously any interest to sec that the 
welfare meRsures do percolate down to 
them. 

With the technological advances we have 
Dot been al>le to provide additional occupa-
tions and vocations-scavenaers carryina 
the night-solls on their heads which is .u~ 
human in this world. 

The Government has ~ot formulated 
anythina in providins alternative jobs fer. 
removing uD,louchability. Re,babili_tiqn 
of bonded labour and proper: bealth ,"I. 
is 'not tat'en up by the Ministr, ,ad~q_t4N' 
thoush thtl' c arc time and .alaiD "vtll1 
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IaODOUIJC01llCnts by the GoverJl1D~nt ()nly 
on pa,erl. 

11.80- brL 

Sir, in order to accelerate the pace of 
advancement for Scheduled Castes, 
Scheduled Tribes and backward classes 
towards their welfare and progress in 
real terms, the Government in recent 
years bas launched special component 
schemes, the so-called innovatjve 
,chemes designed by the Goverttment to 
help the Scheduled Castes, Schedulde 
Tribes and backward classes to come 
of their own, thus helping in enrich· 
ment of the sooiety. 

But, however good the schemes or 
the programmes may be, without proper 
enlightenment of the downtrodden, they 
will be set to naught. This should be 
viewed not only as a matter of concern 
for Scheduled Castes, Scheduled Tribes 
and other backward classes, but in it s 
tot~l1ity as of crucial importance to the 
whole society and the nation. 

Sir, education and normal social interco· 
urse will rid them of the age-old ol>pr-
ession. expJoitation and poverty and 
enablo them I ead a normal human life. 

Atrociti es on Scheduled Cast es, Sch-
eduled Tribes and other backward classes 
are increasing manifold day by da) in 
recent years. This is bacause of lack of 
social awareness among them. The law 
enforcinl agencies are not effective at 
all. I sUllest humbly to the Government 
to institate special courts to deal with-
specific cases of atrocities on weaker sec-
tions effectively and expeditiously. 

The Government bas failed to check the 
inequalities and atrocities on these classes 
of people. If this continues, I am afraid 
one day the cot ire nation has 
to pay heavily for I, therefore, implore 
upon the Government to constitute the 
Watch-dol Commission to ensure proper 
protection to tbe people belonling to 
these ooftltnunities undc,r the Constitution 
and varioDs laWS available to them. This 

. proposed COOlmiuion should monitor 
th. \Voar~es Mini implom.ated by 

the Sta tc OovernQlcnt and other author. 
ities for the benefit of these weaker' 
sections of the society and suggest mea .. 
ures to improve them. and they shoulet 
al90 monitor the implementation of pro-
viSions of Civil Rights Pr()tection Act. 

The problems of Schedu!ed Castes, 
Scheduled Tribes and other backward 
classes. are complex and it is not only 
th ey who are suffering from economic 
inequalities, but the re are also social sti-
gm~s and age-old depressions and oppr-
eSSJons. Hence I suggest to the han. 
Minister to set up "Special Instiutions,J 

(social mstitutions) for research on probl em 
relating to upJiftment of the downtrodden. 
This apex body should include senior 
level professional persons, besid"!s plan-
ners, surveyers, technical experts, and a 
liaison officer to keep cont:.ct with oher 
departments and States. 

Educational dcve lppment of Scheduled 
Castes ,Scheduled Tribes and backward classes 
require special attention in view of high 
percentage of iIJitc;;l~:CY. The Government 
has not committed itself to a compulsory 
nnd free cdUI_'ation upto Post-graduate 
level instead of providing scholarships 
for students dispersing untimely without 
proper education facilities such as board-
ing and lodging, causing discouragement to 
students. 

In view of the Government schemes 
for emanCipation of downtrodden, I 
strongly urge the Government of India to 
have a time .. bound pJan for the upliftment 
of these weaker sections. 

~ir, the Government has failed to 
understand the problems of Scheduled 
Castes, Scheduled Tribes and other back-
ward c1asses. It has given a HttJe weight-
age to remove economic inequalities, but 
it raPs to remove social inequalities which 
is th e root caus e for oppressio 1 and depres-
sion of these communities and caste •• 

Even though we hacJ a woman Prime 
Minister for about 1 S years in ollr coun-
tr)'~ the problems of women were unso1ved. 
The probl:m.s of widows and preanaat 
women in rural part of India are very " 
miterable. The pregnant women. afO 
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working in the fields, cuttiog stones, re .. 
movinl mud, and metalling the roads for 
a mere square meal in a day and they are 
neglected even in this Women'. Decade. 
Indian rural women have no privacy to 
answer the calls of nature. 

Mothers and children have additional 
needs for reproductive growth and develop. 
ment and they are biologically more 
vulnerable to environmental influences. So, 
special programmes are required in res-
pect of pregnancy, child-birth and child .. 
hood in addition to the general h~alth 
measures. In this regard I want the 
Government to give maternity financial 
assistance at the time of child bearing for 
the rural women as it has been done by 
the Government 0 f Karna tata. 

Sir, health and education are the two 
e!sentials for the dt-veJopment of women 
folk, for th e improvement of quality of ]ife. 
Education strengthens aspiration for econo. 
mic and social advancement. So, raising 
the status of woman in the family and 
society is very important to bring about 
social changes and to cultivate better 
planned family for at taining healthy and 
wealthy standard of living. But the 
Government has not come out with speci-
fic measures 'in these directions and 
hence I urge upon the hon. Minister to 
bring about a legislation to have a com-
pulsory and free education to aU rural 
women upto higher secondary Jevel. 

Though the value gender equality bad 
been accepted in India more than balf-a-
century ago, the legal reforms, education 
and political rights, these three key-
instruments are not implemented in letter 
and spirit. 

In vedic age, womeD were given higher 
re~pect, status and position, but unfortu-
nately durina the subsequent period of 
:Hinduism, i.e. Manu"s period, the caste 
system a8 well as the position of the 
Hindu women was degraded to inferior 
position. It is maInly because for maintain-
jng the purity of the race and caste, the 
women were restricted and condemned and 
degraded. Even today we cannot say that 
women are enjoyina the same status espe-
cially in the Hindu society. 

The Government ba,s not taken any 
steps to introduce the legislative measures 
to give equal right to women alon, with 
men as far as sharing of the property i. 
concerned. 

When women Jom the process of 
economic production more and more in 
number, they will acquire the right and 
authority and they will be able to have 
their say in the system and the stand on 
their own Je8~ to fight the injustice with 
the heJp of other sections of the 
Society. 

There are seven fy-five rer cent of 
women popu]a tion which are non· working, 
i.e. they are not associated with the 
production process in the country. Even 
this 25% working force of the women 
are engaged in traditional industries like 
coir, cashew, tobacco, bidi, matches, 
mines~ tea p1antation and So on. Their 
wages are very meagre. The Government 
has not taken up any measures to enhance 
their wages so far. Hence I urge upon the 
Hon. Minist er of Social and Women's 
Welfare to increase their wages ar~d insti-
tute more and more village industries and 
agro·based indm:tries so that the rural 
women folk do get more work to do 
thereby the status of women and the pro .. 
duction of the country may improve side 
by side. 

So, regarding the legal status, the 
women were not protecf ed with seCular 
laws but by religious Jaws. Tt.ere are 
Mus] im persona) Jaws and certain scctioas 
of Sikhs are fighting for their own perso-
nal laws. These are standing in the way 
of women's emancipation. In this direction, 
the Government has not come out with 
any proposal to sc(;ularise the Jaws regard-
ing women to liberate them from bondage. 
I also strongly recommend to the Oovern-
ment to estabHsh family courts immediate-
1y 80 that every dispute regarding, women 
Or cases concerning women can be taken 
in such courts only. 

With regard to the res ervations for 
Scheduled Ca~tes and, Scheduled Tribes, 
today we are all ~eein8 an~ the country 
is also lookins' forward for the reservation 
policy. 'VitI! re,ard' to these policl"., I 



may say that I come from such a com-
munit'y and I also repres,ent Kolar (Reserv-
ed) ~onstituency. t am urging very strong-
)y that we do not want any reservations. 
Let these . reservatio~s be confined to the 
forward community people who are agitat-
ing against the reservation policy. The 
reservations should be given to only those 
communities who are forward, i.e~ the 
percentage of theIr reservation shouJd be 
confined according to the population ratio 
of tbe forward community people. :For 
the rest of the weaker sections, Jet there 
be open Competition among themselves 
so that the stigma of reservation shouJd not 
be there in the minds of the weaker sec-
tions. Open competition must be wel-
comed among themselves. I strongly 
recommend that this reservation and antj· 
reservation controversy should end. There 
will be reservations only to those com .. 
munities who are oppOSing the present 
reservation policies, according to their 
population ratio, say about 4 % or 5 %. 
The perc,an'tage of forward community 
people in the entir~ population is only 
about 4 % or 5 %. Therefore, the other 
weaker sections should be given an 
opportunity to compete among themselves. 
In this case, definit eJy, this country will 
progress and this reservation. and anti· 
reservation controversy will go away. 
Our country will aiso be more integrated 
and the progress can be made as quickly 
as possible. 

SHRI AJAy MUSHRAN tJabalpur) ; 
,Mr. ~hajrman, Sir, I stand to support the 
t emands for Grants of the Ministry of 
.Social and Wom en' s Welfare. It is not 
even late by a day that the hon. Prime 
Minjster, at the outset, started this new 
Ministry. 

The work which is going to be done 
by this Ministry was being done under 
various Ministries in the past. But I sup-
pose in the true bureaucratic style, 
women"s welfare is being treated as no-
bod~'s baby and it not only suffered but 
ever)'bod> thought that the other Ministry 
is looking after it and I am sure tiat 
under the dynamic leadership of our Madam 
MiGister, this Ministry of Social and 
Women's Welfare wi) I function in a 
maDDer whioh is benefittinl to the cause 
Of: WOlD. ja partiou1&r, and .lao f. tbo 
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welfare of those who are unf'ortu~ateJy. 
handicapped. However, I wjsh to highlight 
only a very modern menace which's 
threatening society particularly, the new 
generation. 

Our efforts to fight aJcoholism have 
not succeeded. That has become a big 
menace. You will be surprised to know 
that in Delhi itself which has a population 
of nearly 70 lakhs, there are 60 to 70,000 
addicts. That means every onc man in 
lOis an addict. I am sure that the hon. 
Minister will also realise the seriousness of 
the problem. 

So far as drug addiction of the younger 
generation is concerned, they are going 
to be affected and they are going to cast 
a very bad gloom all over the country. 
Unfortunately, like alcoholism, drug 
addiction is increasing not in arithmetical 
proportion but in geometrical proportions. 
Every addict of drugs is not only an addict 
himself but is a carrier of drug habits 
also and increases from one person to 8 
persons and even 32 persons. J personally 
feel that enough attention should be paid 
to fight this menace and not oaly to fight 
but to have a s~stematic approach for 
survey and publicity for de·ilddiction and 
all these activities go a long way in arrest. 
ing this menace. 

In the last about seven years, this 
addiction has been imported into our 
country and most of the centres through 
which it is com in, into our country are 
the NOrth and South whether it is from 
Sri Lanka or from Afghanistan. These are 
supposed to be the centres of drug int cr .. 
national system of this evil habit. To begin 
with, these derivatives like smack and 
heroin were restricted to the young people 
but today the peop] e who suffer with this 
addh;tion are even rickshaw .. pullers, coolies, 
drivers, clerks, auto-rickshaw drivers, taxi 
drivers and all ~ uch people who cannot 
meet both ends and they are the people 
who are living below the poverty line. 
They are the biSgest victims of this 
menace. 

l am sorry to say that no Government 
survey bas been done as to how many 
addicts are tbere !n the capital. J would 
like to briol tbis to the DOtiCO of tl?--. 
boD. MJD_tor. 

~, .' 
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The Ministry of Social Welfare and the 
Ministry of Health should do some around 
work and carry out a survey and initiate 
pioneering work to arrest this bjggest 
socia1 menace. 

Detection is not enough. There are 
certain figures which are available. AJ .. 
though the police figures will show that so 
many drug addicts have been caught, that 
the number of those people who hlve been 
detected has increased, the number of 
addicts also has increased. If the numb er 
of detections has increased, the number 
of addicts also has increased. So, that 
does not sol"e the problem. What wiJI 
solve the problem is the pioneering work 
at the ground level which has to be done 
by the Mimstry, and I am sure that, under 
the dynamic leadership of the hon. Minis-
ter, thiJ work will be given priority be-
cause no other menace is spoiling the 
future generation as much as drug addic-
tion. G)V crnment should also attack this 
problem 'frontally'. What I mean by 
'frontally' is that there should not only be 
~ realistic survey but the existing law 
should a.lso be amended. For the informa-
tion of the hone Minister and for the in-
formation of all my hon. coll eagues, at 
the moment this is being controlled under 
the Dangerous Drugs Act, 1930. which 
provides for a maximum punishment of 
three years on)) and where no minimum 
punishment is laid down. You will be 
atltonished to know tha t tbe Ind ia n dru, 
law is the weakest drug Jaw in the world. 
Even in small countries Jike Singapore 
and many other countries, the punishment 
is right upto life impflsonmentj ill some 
countries, the punishment is even death 
sentence for drug carriers. I 'Would suggest 
that this Dangerous Drugs Act of 1930 
shouJd be amended; both the supplier and 
the drug pedlar should be given a punish" 
ment of life imprjsonment or at least 
seven years" imprisonment, so that the 
punishment becomes deterrent. Those who 
are caught using the drug should be Jiven 
a maximum punishment of seven years' 
imprisonment and minimum punishment 
of three years" imprisonment. I will call 
that Act as a dcterr'Cllt Act and an 
A~t wbich will frontally attaok. tille moo-
KO • .. 

Wide publicity should' &e liven to all . 
the activiti es which are sought' to be dOD~ 
by the hon. Minister under her Ministry., 

There should be a nat'ional, policy to 
fiaht this drug addiction menace. At tb9 
moment there' is no national policy, and 
it has been mentioned in the Report tbat 
basically this is under the powers of tho 
SLate Governments. My submission is tbat 
drug trafficking is not a State activity, it 
is an international activity, and the loast 
we can do is to have a national policy, a 
national consensus, and a national mQvc-
ment to fight this menace. If we can have 
a National Malaria Bradication Programme, 
we can a1so have a National Drug Addic. 
tion Eradication Programme, so that we 
can arrest this menace which' is beiDI 
caused by drugs. Government should 
arrange de-addictton camps, de-addiction 
clinics. Government sbou Jd see that the 
social organizations which are doing or 
which want to do this type of work are' 
given encouragement. At present we do 
Dot have de-addiction camp or clinics in 
India. There is, perhaps, oniy one which 
is being run by Dr. Harish Bhalla in Pahar 
Oanj and whi"'h 1 have visited. A visit to 
that clinic and a look at the patient will 
go ,to prove how dangerous the menaco 
can be, how the otherwise good boys of 
the society can be a loss to the society. 
There was the experience of the son of an 
hone Member of this very House and it 
amply proves how dangerol.ls this meoace 
could be, how difticult d .. addiction becomes. 
He bad to be sent all the way to America 
for treatment. Why can't we have do-
addiction camps in Delhi at least on tbe 
lines of the pioneerjna work done by 
Dr. Dhalla. There is a police oflioer by the 
name Mr. Amod Kaoth. He is doioa tbis 
work on bis own a8 asocial activity •••. to' 

MR. CHAIRMAN: Please conclude. 

SHltl AJAY MUSHRAN : I would Uke 
to refer to some of the activities which 
have been mentioned in the Report. I will 
finisb in two minutes. A(;C()rdiDI to this 
Report, there have been a lot of tOUR, 
delegations and deputations abroad. 

I do not know how social w.1,.,. 
activity in India haa boon liYeD impetUi 
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by tours abraod ? There are certain camps 
which h~ve been run like Regional 
Seminar on Drug Abuse and Alcoholism. 
They were beld at Imphal. Port 
Blair and Madras where drug addiction is 
nil. They should be run in a place like 
Delhi where the lnenance is at tbe maxi-
mum at th e moment. 

MR. CHAIRMAN: Please sit down 
now. I have already called the next spea-
ker. 

[ Translation] 

SHRIMATI USHA RANI TOMAR (Ali· 
garh) : Mr. Chairman, Sir, I rise to support 
the Demands of the Ministry of Social and 
Women"s Welfare. I have to give some 
SUgaestions in this regard. 

Women arc an important part of the 
society. It is imperative to solve their 
problems, whether they are 10 the rural 
areas or in the urban areas. Women in 
our society are beset with numerous 
problems. Recently a separate ministry 
has been created for them, for which I 
thank our Prime Minister, Shri Rajiv 
Gandhi. In 1985.86, 600 camps are 
proposed to be run for training the rural 
women in pub1 ic cooperation, for which 
an expenditure of Rs. 36 1akhs is esti-
mated to be incurred. This amount is 
very meagre and, fh erefore. it should be 
increased. Besides, Government shouJd 
start more of such camps. 

A target of constructing 80 additional 
hostels for the women in 1985-86 has 
been fixed. For this, a sum of Rs. 170 
Jakhs has been provided in the Budget. 
These hostels are quite insufficient in num-
ber. Keeping in view the requirements of 
women, the hon. Minister should pay due 
attention to the matter. 

106 women are getting training in the 
training centres for destitute women. This 
number is very Jow. The hone Minister 
should pay due attention to increasing the 
llU:Jl1ber of such training centres and also 
of the women beneficiaries of such centres. 

. 
Por the settins up of creches fdr the 

ohildrtn or workiD. aad sick women, a 'Bum 

of Rs. 430 lakhs for plaa expenditure aad 
a sum of Rs. 395 lakhs for nOR-expendi-
ture have been provided in tho 1985 .. 86, 
Budget. This programme should be launch-
ed on large scale. The amount for this 
programme as also the facH hies beiDg 
provided thereunder should be increased. 

The hon. Minister should pay atten-
tion to the development of children, solv-
ing the problem of orphans and providing 
emp]oyment to the handicapped children. 

With these words, I once again support 
the Demands of the Ministry of Social and 
Womens Welfare and conclude my speech. 

SHRI LAL VIJAY PRATAP SINGH 
(Sarguja): Mr. Chairman, Sir, I rise to 
support the Dtmands of the Ministry of 
Social and Women"s Welfare. 

It is very important Mini&try. Under this 
Ministry, we not only think about the 
welfare of women but a1so think seriously 
about that section of our society whom 
even God has sent on the earth with an 
inborn set-back. If you go deep into the 
matter you will find that about 12 million 
people of this country, one way or the 
olher) come under the categorY of handi-
capped people. If you go deeper, you will 
find that we have 3.47 million blind people, 
5.44 million physically handicapped people 
and 3.2 million deaf p!o!opJe in the country. 
The number of mentally retarded people 
is 30 miJIion. As such, the number of 
these handicapped people is very hiah. 
]f we did not cure these: persons pro-
perly, we shall be failing in our duty 
towards them. 

J feel we should make proper efforts 
in this direction. Our Government really 
deserve congratulations as they are fuJly 
conscious of the prt'blems of the people 
towards whom God has been unk indo In 
Delhi itself we have as many as about 
5000 handicapped people who have boen 
issued identity cards and on tbe ba.is of 
these identity card~ they can avail of the 
railway and bank facilities. If a handi-
caPPed person wants to import a car be 
can do so by payioa only '0 pot eon,t tax 
whereas other pen.. are required, to 
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pay as hiah as 185 per cent lax for 
importing a car. Thus, by providing such 
facilities, an effort has been made to 
ensure that these backward people also 
pr9gress along with the other peop! e. 
These handicapped people had been feel-
ing neglected. Now they are moving ahead 
gradually along with the other people. 

In this contex, a glance a t the Budglt 
will reveal that the Government have set 
up hospitals at various places for the 
people suffering from ophthalmic ailments. 
A hospitals has been opened at Dehra 
Dun for which a sum of Rs. 96.36 Jakhs 
has been provided. For physically hand i. 
capped persons, a national training cent re 
has been set up in Calcut ta for which a 
provision of Rs. 5S lakhs has been made. 
For the deaf persons also, a hospital has 
been openend and a sum of Rs. 141 lakhs 
bas been provided therefor. Likewise, 
two hospitals in Hyderabad have been set 
up for which Rs' 8.20,000 and Rs. 
5,50,000 have been provided. Similarly. 
a sum of Rs. 7 S lakhs has been pro'/ided 
for mentally retarded persons. A bum of 
Rs. 110 lakhs has been provided for the 
hospital opened at New Delhi for the 
physicalJy handicapped persons. Similarly, 
for manufacture of artificial I;mbs in 
Kanpur for handicapped peop] e, a sum of 
Rs, 66,50.000 has been earmarked. Thus 
we can say that we have paid proper 
att ention towards this problem. 

Women cOD!IItitute half of our popula-
tion and a lot remains to be done for 
them, as far as their welfare is concerned. 
In any institution a woman worker gets 
about half the salary as compared to her 
male counterpart. My submission is that 
women should be paid salaries equal to 
those of men. 

Women-power is abundant in our 
country given to the Adviasis and the 
Harijans in the matter of service conditions 
and age-iimit should be extended to women 
and they should be provided with all those 
facilities which are provided to the 
Adiv.sis anc.. the Harijans. 

Mr. Chairman, Sir, we have made 
adequate provilion for the education of 

: adult WOOlOD and our ),OWla Prime MiDister 

ha s said that the B irIs . should be given 
free education. In the Budget, I find that 
improvements in primary education •. 
secondary education and higber secondary 
~ducation ha\e been envisaged and a 
provision of about Rs. t 60 lakhs has 
been made for this purpose. A sum of Rs. 
2 S7 lakhs has been provided for the 
social and· economic programmes like dairy, 
piggery, poultry a farming etc. Women 
drawing less than Rs. 2000 can avail :of the 
hostel facilities. The number of women's 
hostels should be increased. These hostel, 
should be constructed at different p!aces so 
that the working women could avail of 
them. 

A sum of Rs. 590.33 lakhs has been 
provided for the Central Social Welfare 
Bnard. A provision of Rs. 7 crores has 
made for the Integartcd Child Develop-
ment Scheme. A sum of Rs~ 250 lakhs 
has been earmarked for the development 
of needy chi Idren and a sum of Rs. 260 
1akhs has been provided for. Balbaries. All 
these things are very u6cful for our society 
and need further encouragement. 

A sum of Rs. 15 lakhs has been prO. 
vided for the destitute women. This 
amount should be increased. Similarly, 
although it is hearteninil to note that Rs. 
15 lakhs have been provided for other 
schemes for the welfate of women, yet 
th is amount is requ ired to be increased 
further. 

A sum of Rs. 30 lakhs has b~en pro .. 
vided for the rehabilitation of prisoners. 
This amount IS 'Very meagre and should be 
increased; 

Similarly, our hOD. Minister deserves 
congratulations for the s~veral revolu-
tionary programm cs launched by us for 
the welfare of the women but these proara-
mrnes should be expanded further. 

With these words, I support tbe 
Demand4J. 

·*SHRI SRIHARI RAO (Rajatnun ... 
dry): Mr. Chairman, Sir, the Ministry of 

·~lhe Spe ecb was orisinally deUyorcd 
in Tcluau. 
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locial and women's welfare has lot a 
special significance. The Society can be 
happy only when every family is happy. 
A happy Rociety is dependant on a happy 
home. Father, mother, children . and 
every member of the family should be 
happy to constitute a happy home. Unfor-
tunately the evil of drinking is ruining the 
families today. Since there is no prohibi-
tion, many famiJies are becoming the victims 
of its evil inftuence. Ours is the land of 
Mahat'ila. Prohibition was one cause for 
which he fought all his life. He wanted 
to see a happy India free from the per-
nicious influence of I iquor~ It is most un-
fortunate, thH in the country where the 
Mahatma was born, prohibit ion has 
lost its Significance. The enforcement of 
Prohibition is very much necessary, for, 
it iii the only way to ensure that every 
memher of the family can lead a peaceful 
life. If implemented strictly, it will perti-
cularly benefit the women and children. 
Now, as there is no prohibition, we see 
people spending on 1 iquor the entire money 
they earn. They come home ful1y drunk 
and beat tf:eir parents, wives and chiJdren. 
They virtuallY turn the home into a hell. 
The villages are more affected than the 
towns by the ev il of drinking. It is a com-
mon sight in every vi11age that you can 
find everybodY fully drunk, whether men or 
women, and quarf eJi ing among themse1ves 
during the evenings. The moment the sun 
sets down, the villages will turn into fish 
markets. No evening is a peaceful evening 
in our villages because of excessive drink-
inl. So, Sir, unless this drinking evil 
is completely rooted out, the country can 
not progress. If our States think that they 
will get a good revenue on account of 
liquor; they are completely mistaken. If 
you think thtlt you will get enough money 
through the sale of liquor and divert it 
for developing the country you are under 
a wrong impression. If, you are really 
interested in the prosperity of the nation, 
you must enforce prohibition. You must 
implement it strictly. To create an India 
which the farther of your Nation dreamt 
of, it is necessary to make the country free 
from the drinking habit. Centre bas been 
takina several functions of the States. 
Why not Pl'ohibition also so that we may 
have a Central Act or Prohibition. 

'It. 

Sir, women were held in hi,h esteem 

in this land. They were considered as 
goddesses. Mother stands first in tb~ 
order of reverence; first fonowed by father 
and then God. Such is the saved place 
they enjoyed in ('ur society throughout 
the ages. But what is their position today? 
They are a majority not only in terms of 
voters but also in population. At tbe time 
of elections you make many promises to 
them in order to soJicit their votes. Once 
the elections are over no one ever careS 
to look at them. What is more unfurtunate 
is that even the women do not treat them 
properly amongst themsi!lves. See, we 
are discuss ing a ~inistry which concerns 
them mos t. How many lady Members are 
present in this House now? Only a few. 
They should come forward and fight for 
th eir ritlhts. They ha ve got to do many 
things in this direction. Sir, in this connec. 
tion 1 want to tell you how our beloved 
leader shri N. T. Rama Rno is striving 
hard to better their condition. First. be 
tried to provide equal share to them in 
the ancestral property. Where they enjoy 
equal rights in the property. society wlU 
automatica1Jy develop a respect for them. 
And now he has made the old age Pension 
applicable to them also. We often see 
that many women having children are 
gros~ly neglected by !veryone. In order to 
save them from the misery of old age, 
women are also being given penSion. 
Another important step that he announced 1 
is that of widow pension. It is an epoch 
making decision. In an age when people 
have Jost respect for their father, taking 
care of mother after the expiry of father 
is out of question. No one cares for a 
widow in tnis world. So in order to save 
these helpless women Shri N.T. Rama Rao 
has introduced the widow pension scheme. 
It should be implemented throughout the 
country. The Central Government shouJd 
take up this responsibility on their shoul. 
ders and save millions of widows in the 
country. It wi 11 instiJl confidence in their 
hearts. They will feel secured if even 
thoullh everyone for whom they have 
struggl ed through th eir 1 i fe, lets th em 
down. It is an urgent measure and the 
Government should waste no more time to 
take this step. It is not just a Populist 
measure meant for lettina their votes; it 
is a measure whicb saves their lifo (Inte,. 
ruptiolls). 
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[-Shr i Srihari Rao) 
The ~anitary conditions in our villages 

are quite horrible. There are no proper 
latrines are available to them in our 
villages. Though Jatrines are found in 
some vUages they are not properly main-
tained. They are not cleaned every day. 
They smen very badly. Sometimes snakes 
are also found inside those latrines. Afraid 
to U8e those latrines women squat on the 
road side, contaminating and dirtying the 
road sides. To their misfortune if anyone 
passes through the road, they get up in a 
hurry with their heads down with shame. 
Such is the pitiabl e condit ion of women in 
our villages. So, one of the immediate 
thing~ that our government should do is 
to constr1let latrines in every village. The 
construction of latrines is not enough. 
They should be maintained properly. What 
is happening today is that no one is heJd 
responsible to clean them. Government 
says that panchayat bodies are responsibl e 
for the maintenance and they in turn shift 
the responsibility on some others. So the 
government should see that well maintained 
latrines are avai1able in all the viJlages. 
Sir, the h umao excreta can be used for 
the preparation of cooking gas. In China, 
it is being done now. The human excreta 
can be convert ed into cooking ~as and 
can be supplied to every home without 
much cost. It will also save our women 
f om the dreaded diseases like T. B. and 
cancer which they contract by the smoke 
while they cook. By using the cooking 
gas and, smoke ) ess chulhas, they can 
be free from any trouble. They will have 
a sound mind and a sound body. They 
will be mentally alert and can play their 
destimed role in the welfare and progress 
of their families with their meaningful 
guidance elc. 

Sir, there was a time when the out-
skirts of villages in our country used to 
greet us with the lush green fields coconut 
trees etc. Now the picture is completely 
different. Let us make our villages pic-
turusque once again. 

Sir, Dowry system is another evil 
which is eating into the vitals of our 
soc;iety. We find in the newspapers every· 
day how tountless brides are beiDI burnt 
'and tortured everyday. Dowry system is 
more prevalent in our viUages than in our 

towans. Both rich and poor are equally 
hit by trus evil. But somehow rich people 
manage to with!tand, the poor people 
are increasingly succumbinl to tbis prac.-
tice. When a Sirl does not bring sufticient 
dowryr sbe is being. tortured by her in- . 
laws. Unable to withstand the torture, they 
commit sucide by falling into rivers or by 
hanging themselves or setting themselves Oil 
fire. This tragedy must come to an end. Every 
effort will have to be made to chanae this 
situation. Women must be given more 
reseIvation in jobs and educational insti-
tutions. The present system of reservation 
based on caste must go. The reservation 
must be based on ~ex. Women must att 
larger chunk. In every walk of life they 
must be preferred. Every support must be 
e)tended to tbem. Then only, I think 
their lot will improve. 

16.40 hrs. 

[MR. DEPUTY SPEAKER in the 
Chair] : Safety for women is totally 
absent. We can caJl ourselves truly in. 
dependent only when our women can 
5tep out without any fear even at 12 0' 
clock in the nigh.t. Until then it ig meani. 
ngl ess to claim that we are indenpendent. 
They must be treated with utmos t cour-
tesy when they go alone in our streets. 
For this purpose government should take 
steps to see that they can move about 
freel y whether it is day or night. It is not 
enough merely promising them so many 
th tngs you must tak e all steps to provide 
them safety. 

MR. DEPUTY SPEARER: What 
about males? You are only tclJing about 
the women. Men are also facing this 
problem equally. 

SHRI SRIHARI RAO: Tbat's wb, 
Sir, I say that providing securities to all 
must be the utmost C Qnsideration for the 
government. There are several voluntary 
orlanisatio4ls in the country servina the 
poor. the needy and women. Government 
should take their help and advice and 
involve them more and more to botte.t tbe 
lot of women and the needy. CommiUees, 
should be constituted and women should 
be made their members. 

Sir, there is an iastitution of Deaf and 
. Dumb at Hyderabad. It is the onl)' in .. 
t I + I 
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titution of its kind in South India. The 
number of seats available in that institu-
tion is too inadequate and so man.)' stu-
dents are denied admission. The institu-
tion bas to be expanded considerably to 
meet the gorwing rush. But it is unfor-
t'Ul'ate tbat only Rs. 8 Lakh have been 
gratlted to that institutions this year. 
This' amount is not !lufficient. No deaf or 
dumb who knocks at the door of the institu-
tion should be denied admission for want 
to seats. For that this institutions has to 
be expanded considerably. It is your duty 
to create a confidence in them that they 
too are as good as others and can stand 
on their feet. You must make them feel 
tbat they too can live on their own without 
other's mercy though the) are deaf or 
dumb. It is the duty of the Government. 
They should have more reservations in 
jobs and educational institut ion. This grant 
of 8 lakhs is too inadequate. Please 
increase it and do justice to them. 

Sir, before I conclude, I want to 
request the Government to implement 
progressive measures su('h as old age 
pea son , Widow pen sion etc. to save 
he,e unfortunate persons in our Society. 
Government have a lot of responsibility 
towards them. Hoping that the Govern-
tment would do justice to them. I conc1ude. 

SHRI MOOL CHAND DAGA (Pali) : 
Sir, where women are honou red, Gods 
dwell. 

[Translation] 

A woman symbolises culture. Mahadevi 
Verma has said that even if a woman 
belongs to a village and is illiterate, she 
bas more morality. A woman is an 
embodiment of cu)ture .•. (interruptlons). A 
woman who is not educated and is tota1Jy 
rustic, is closer to a man. Today, women 
wear western dress and become heads of 
big institutions only to get themselves 
photosraphed and to see tbtir name 
appearioJ in the newlPap~rs. They do not 
go to the villages and work there. I want 
to draw the attention of the hon. Minister 
towards tb.. expenditure incurred on social 
w clfare. I t. is sa id that a woman ha 8 
beCome the head or the social welfare 
dOPArtmont, because of ber beiDa the wife 

of a Minister. The women who become 
heads in this manner by adopting we!tern 
civilisation i.ndulge in mere show business. 
My first sUSJgestion is that an ordinary or a 
middle class woman who leads an ideal life 
should be made heads. As you know, the 
Devd3si practice find prostitution Arc still 
in vogue in our country. If you furnish 
data in this respect,. then please tdJ us the 
number of persons challaned by you and of 
the se amnng tbem who have been awarded 
punishment. Aft er the independence of 
the country, we are int crested in the deve-
lopment of every woman. Many intoxi-
cating drup's arc availabl c in the hostels of 
boys and girls ....... (;ntl'rtuptions). A'1 
you know, prohibition has been given top 
priori1y in the social wclfure prognlmme. 
In one of the Articles of Our C(ltlstitution, 
it h(lS been laid down that \\'e would intro-
duce prohibition. On the on e hand, you 
are opening wine shops and, on the other, 
you talk of prohibition. As far as my 
information goes, there was a rule earlier 
tbat 50 p~r cent of the lofts incurred by 
States going in for prohibition wcuJd be 
b0rne by the Central Government. It has 
been laid dov.n even in the Directive 
Principles and also in an Article of the 
Constitution that we would gradually intro-
duce prohibit ion. Even today we agree to 
introduce prohibition but still we say thet 
we get a revenue of about Rs. 75 crOles 
throuyh the sale of win e. 

In all t'le advertisements in new~papers. 
etc., women are shown half·naked. In this 
manner, the fem,Je body is being. blatantly 
abused in advertisements. What steps have 
Government taken to check such mislise of 
the femal e body ? 

We have been cdebrating the Year of 
the Handicapped, the International Year of 
the Women and also the Year of the Youth, 
but as far as my information goes, it had 
been stated that in every department 
3 per (ent posts would be reserved for the 
handicapped people. This had been pro-
mised during the Y car of the Handicapped. 
I would like to k~ow how many jobs have 
been offered to the handicapped people in 
the Railway Department, in the Education 
Ministry end in other Minjstl'ies since 
then '1 I would Hke to know whether yOU 
have since given employment to any hindi.. 
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capped peop1 e. Prom your actions, I fail 
to understand how you will carryon the 
socia] welfare work. 

You had also said tbat you would 
follow the policy of equal pay for equal 
work and you had also enacted a legisla .. 
t ion in this respect in 1970, bu t later on 
that legislation was found to be defective. 
That was why no 'case could be filed against 
anybody under that law and women are 
still getting less pay than men. It is 
attributable to the flaws i!i that Act. Who 
will decide the nature of work? It is the 
Jabour inspector who will do it. We have 
been constantly tening yoU that if you 
want to give equal rights to women, you 
would not succeed in it. In a recent 
judgement of Andhra Pradesh High Court. 
I do not remember the full name but I 
only remember that it is some Choudhuri 
-it has been stated that if a Hindu woman 
under Articl e~ 14 and 21, fil es a suit on 
the question of conjugal rights then she 
would have the right to ]j"e separately and 
she should not be compelled to Jive with 
her husband. I request you to give 1 egal 
shape to that judgement. If a Hindu 
woman has separated from her husband 
and has to live with her husband under the 
restitution of conjugal rights person it 
would amount to violation of Artie) es 14 
and 21 according to this judgements. This 
judgment has appeared in the newspapers 
and in their editorial notes and it has been 
appreciated by one and all. Our Prime 
Mini"ter had also once said 

[English] 

"Women, in a sensc, represent the 
social conscience of the country, 
Mr. Gandhi noted. Although a signi-
ficant number of women had distin-
guisbed themselves in every walk of 
life, it was a matter of regret that 
women at the lower level were 
victims of discrimination· in what 
was still a male dominated society." 

[ Translation] 

Besides. Mrs. Chandrasekbaran had 
also said the same tbill, a few day. back. 
Sbe said : 

[English] 

U Although women have benefited from 
many programmes launched by the 
Government OVer the years, a lot 
more remains to b ~ done. Due to 
age-old prejudices, poverty and ipo-
rance. a vast majority of tbe Indias 
women were unabJe to d-erive the 
benefits to the extent they should 
have from the development efforts." 

[ Trans/ation] 

Your Budget allocation is meagre. It 
may be even Jess than 1.8 per cent of the 
total Budget. and you are talking about the 
poor children. You have as many a8 
about two and a half crot es of chi1dren 
working in hotels. You have been playing 
with their lives. The Constitution says 
that we would have compulsory education 
for them. Children are the builders of , 
India's future. In India, we are behind 
none in talking about good things. We 
say that a woman is the symbol of compas-
sion and deserves mercy but we are not 
attaching due importance to women in (lur 
country. Look at the other side. We 
have 25 to 30 members from Andhra 
Pradesh but there is not even a single 
woman amot'lg them. (iuterrllp/ions) 

[Eng[;sh 1 

SHRJ K. RAMAMURTHY (Krishna .. 
giri): What about your Stat e ? 

SHRI MOOL CHAND DAGA My 
State! Mrs. Nirma]a Kumari spoke just 
now. Your State-·zero ! 

(Interruptions) 

[Translation] 

SHRI MOOL CHAND DAGA : What 
I want to say is that we have made si,ol-, 
flcant prOlress. In yOU~ Budlet. You have 
stated that you would provide facilities to 
the poor and tbe, handicapped people: ·W. 
call them bandic4pped but do nol .Pl'QvichIJ 
them with n'utritiou8 food. (Interruption,) 
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relevant that? 

How is it 

SHRI MOOL CHAND DAOA : You 
people get the nutritiou\) food but do not 
know the 'Plight of the poor people. The 
children ot our country live in slums. If 
you want to see their plight you should go 
to the 'slums and see. In the newspaper s, 
reports appeared about the pr izes distri-
buted by the Minister of Social Welfare. 
They ~tch bold of a few ch ildren and 
distribute prizes to them. I would request 
Mrs. Chandrashekhar not to make such 
women heads of institutions. These women 
do nothing to improve the lot of the poor 
people. They wou fd not improve the con .. 
dition of women, but would remain busy 
in their make-up. (Interruptions) 

SHRIMATI BASAVA RAJB8WARI 
(Bellary): Why is he addressing us ? 

(Interruptions) 

[ Translation] 

SHRI MOOL CHAND DAGA: In 
tbis report it has been stated that women 
would be engaged in Anganbari. I wou1d 
request you to have an evaluation done in 
this respect. After an evaluatiJn of tbe 
work of ameliorating the co.ldition of the 
poor children, you let us know the number 
of bl tnd and handicapped children as a Iso 
the ch ildren who are compelled to beg, to 
whom you have provided facilities. I have 
the all India figures with me. I would like 
to tell you the number of women burnt for 
bringing insufficient dowry. What law has 
been framed to save them? Sir, you are 
loing to celebrate tho'Yelr of the Women 
and, therefore, you should take into 
account all these things. India would 
progress only when we improve the condi-
tion of women in the country- For this, 
you kindly make more funds available for 
women's welfare and construct more 
hostels for them and provide morc facilities 
for their educa tion. 

11.00 bra. 

I find that the girls are better at studies 
than tke boys and pay more attention to 
eduQath)o as compared to the boys. Girls 
p craUy top the lilt io tJ;a e oaaminatiC?Da 
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whereas the boys are far behind them, as 
they waste time in roaming about. 

As for YOLir scheme to provide assis. 
tance to the extent of SO per ~nt to the 
States going in for prohibition. I would 
request you to help such voluntary organi. 
sations also which help in bringing about 
prohibit ion. The amount earmarked for 
such organisations in the Budget is totally 
inadequate. This amount should be 
increased. 

I hope and bel ieve that we shaH 
impl~ment all thel;e J')rogrammes and make 
rapid progress during the Seventh Five Year 
Plan. With the~e words, I conclude my 
speech. 

[Englishl 

SHRIMATI JAY ANTI PATNAIK 
( Cuttack): Mr. Deputy-Speaker, Sir, I 
rise to support the Demands for Grants 
under the control of the Ministry of Social 
and Women's Welfare. 

Sir, during the sl,lccessivc five year 
plans, the social welfare programmes were 
desigoed mainly with the objectives to give 
a~sistance to individuals or groups who on 
account of certain economic, ~ocial, physi-
cal and mental handicaps, could not takt 
the advantage of the services provided for 
the community, in general. The welfare 
programmes took shape in stages in the 
course of the Five Year Plans. From 
1 st five year plan to 3rd five year p I an, the 
major responsibility was placed in the 
volunfary sector when the Gov crnment 0 f 
India came forward to assist the voluntary 
organisations with financia I and technical 
guidance through Social Welfare Board. 
Of course, in the Jrd five year plan, there 
was a special feature namely, special finan-
cial provision for child welfare was provi. 
d ed at the Cent r e. 

Though there has been expansion of 
social weJfa t"e pro,ramrnes in the country, 
the effort so far was directed mainly towards 
the provision 0 f basic curative and rehabi-
litative services. In the 5th PJan, the 
major thrust was on the preventive aQd 
development programmes. the chi Id welfare 
thon wallivOD tho bipest priorit)'. Tho 
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ICDS project Wt s launched on an experi-
mental basis. The Sixth Plan also ~tressed 
on the preventive and development pro-
grammes. A chapter on "Women Develop-
ment''' was added in the Plan document. 

We are glad that in the 7th Plan, a 
separate MinistrY was formed. This is a 
welcome step. But at the same time, I 
mu~t urge here that all States should be 
prevailed upon to have similar indepen-
dent Department to give a definite thrust 
to tbis programme. 

Sir, the national policies on women are 
on the anvil. This means, the focus will 
be given on the pr\)blems of women and 
their developmental programmes. In this 
regard, the voluntalY organisations are to 
be associat ed butb at the formation and 
impl ementation stage. I would J ike to 
say here that voluntary groups should get 
recognition, cooperation and help in 
improving their activities. Otherwise. 
they may not be able to get themselves 
involved in these programme. So far~ 

their involvement in the formulation st~ge 
is Vt!lY meagre. 

Of course, the Budget estimate for the 
year 1985-86 is Rs. 129.11 crores as 
against the provision of Rs. 92.59 crOTes 
for the year 1984·85. But we require 
more financial outlay becallse a 'separate 
Ministry for the welfare of women has 
been (ormed. 

Here also I must say that the alloca-
tion earmarked exclusively for women is 
divided between various Departments. The 
Ministry, as a coordinated and single 
agency, should see that the allocation ·js 
made properly and adequately. 

The allocation made to, this Ministry 
should be spent in thol=e areas which call 
for the utmost attention and this shou1d be 
spent on a cl ustraJ approach so that some 
change can be marked. Jl is desirab1e that 
different activities which include different 
programmes and pol icies and welfare 
schemes should be reviewed from time to 
time and the Ministry ~houJd, first of all, 
concentrate on .periodical collection of 
uptodate statistics relatiog to the problems 
Of women. Many le&islatioD8 have been 

pa'$sed relating to women and I must say 
that civ il laws require amendment to 
strengthen women's right to property and 
inheritance. ,.he Dowry Amendment DiU 
also bas come into existence. We are 
glad that voluntary organisations have bo-en 
recognised by the ~ourt s by givin, them 
the right to investigate complaints and take 
up cases. We are glad that the hon. 
Minister the other day has announced that 
when circumstances warrant, further reform 
of the Dowty Amendment Bill will be 
considered. Dowry and bride burning are 
taking place. To get the benefit from the 
laws relating to women, the legal aid and 

. family counselling services should be' liven 
, to women. Women counsels for taking 

up cases of offences aga inst women should 
be there. Competent women lawyers 
should be engaged in such cases on behalf 
of the State or women victjms at State 
expense. Women and childr en's welfare 
should be viewed from vatious angles of 
he~lth, education and employnlent. As 
regards health, the nutrition programme is, 
of course, going on. But the prescnt 
coverage of 8 million needs to be stepped 
up to meet this objective in a decade. 
There is too much bureaucratisation in the 
operation of these nutritious programmes. 
Under the nutritional programme, . one 
rupee is granted for each child but, out of 
this only 20 to 30 paise are actually spent 
on the child. The rest ,oes to administra-
tive cost. 

1 t 36 ICOS projects are there in the 
Central and State sectors in the Sixth Plan 
and in the Seventh Plan, 2,000 projects 
are Boing to be taken up. The supervisors 
'Posts are not filled up immediatelY after 
the project start. It takes quite a )ODg 
time to fill up those posts and sometime. 
in the tribal areas, it is very difficult to fill 
those posts. Even if outsiders are appoin-

,ted there, it is very difficult for them to 
have their accommodation a180. Ie OS 
projects have created some sort of infras-
tructure in the field of development of won len 
and. children., Unfortunate Non-formal 

. education was aoing Oll under this project. 
But from January, 1985, tais objectivo 
is to be achieved by the Ministr), of BduQl. 
don. The Ministry of Educatioa may ,DOt 
necessarily take up this infrastructure. Tb. 
Ministry of EducatioD mUlt be QOol'di~ 



''With this leDS project. the Ministry of 
. Education has made the gjrls' education 
,free. It should be free up to post-graduate 
level. Besides education, training must 

·be there beclus., unless there is training, 
women cannot be rehabil ita ted and emplo-
yed. So, the training facilities must be 
there. 

Our Prime Minist er has· emphasised 
that the crucial issues before the Planning 
Commission are poverty and unemploy-
ment. He has said that we have to pull 
up the Planning Commission for not having 
paid enough attention to these issuesin 
the Seventh Plan. 

.. He has even gone into the details of 
mentioning under-employment and invisible 
unemployment as the real issues and said 
that this should be viven priority. 

I feel that, in order to provide more 
employment, the public sector undertakings 
and government agencies should employ at 
least 25 per cent wom !n. Rules shCluld 
be finalised to ensure this. The possibility 
of getting this done in respect of private 
sector also should be thought of. 

There are some jobs which can be 
manned by women like the job of primary 
teachers. In Orissa, the primary teachers 
are appointed from WOlnen only. This 
should be done in oth er States also. 

The majority of the labour force is 
working in what is called . the unorgani2.ed 
sector" which is really a misnomer. It is 
a~tualJy the organized sector which uses 
this labout in an unorganized fashion just 
to avoid si'.1ing them the benefitc; of socio .. 
economic security offered by the labour 
lqislations. 

I .must say that the role of this 
Min'istry would have to be such as to 
ensure that these masses of women workers 
arc kept in employment. This Ministry 
bas to' be something like a watchdog and 
should provido vigilance in s ;rutinising DOC 
oaly the broad economic polici es but tho 
details·in terms of location of a project or 
• prOStamme, . tbe choice, of tec;:hnology. tho 
fenD in ,wbicb the prq"ucuon is Ol,anised, 
etc. 1t allo baa to GASUr a that i6 'VOrY 
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economic programme, social inputs are 
built in such as he.llth, child-care 
syst em, etc. 

Another thing is that the Ministry of 
Social Welfare should, t;S a Promotional 
wing, add to womro' s employment through 
socio-economic programmes and micro 
income-generating projects. With these 
marginal economic activities for women, 
the flood of mainstream of economic 
development would wash all unless wom. 
en's economic and social rol es are iden-
tified and given the centrality of place they 
deserve in allocation of resources in 
h . ' c olce of technology, in setting priorities. 

While reviewing the impact on women 
of poverty al 'eviation programmes in India, 
it has been found that most of the develo-
pment services at the final village level 
have neither reached women nor the poor. 
There is a lot of leakage on the way and 
a)so Jack of awareness of the programmes. 
I would very much Jike that this should 
also be looked into, specially in respect 
of poverty alleviation programmes. By dec-
entralising the benefit wiJl not only go to 
the local community, village, but even 
to the household. B~t the household 
contains div crsities wich need spe-
cific attent ion. Here I would say that, 
under anti-poverty programmes, assets 
should be given to women or joinJy to 
husband and wife' as otherwise the man 
will squander away the asset without any 
restricition and the women wilJ bear the 
brunt of destitution. 

The misery of tr ibal women arises 
mostly due to addiction to drinks of their 
men-! olk. Unless this problem is tackledJ 

tribal women will continue to be under 
hunger and destitution. 

MR. DEPUTY·~PEAKER 
conclude. 

Pleaso 

SHRIMATI JAYANTI PATNAIK! I 
would like to say something about const-
ruction of working women's hosteJ .•• 

MR. DEPUTY .. SPEAKER: Plea •• ' 
. conclude .•• (/nt,rruptio"d 
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SHRIMATI' JAYANTI PATNA1K: 
Her e 2 S per cent of the funds have to be 

• borne particular welfare organisation 
and the rest by the Central Government. 
To meet 25 per cent of the cost is diffic-
ult for any voluntary welfare organisat-
ion. Therefore, many voluntallC organisat-
ions are not coming forward. This should 
be Jooked into by the Ministry, and the 
voluntary organisations should be encourag-
ed in tbis programme. 

There ~hould be job reservation for 
the physically; handicapped in all public 
sector undertakings and government 
agencies. A Jaw should be enacted to 
provide at least three per cent reservation. 

With these words~ I support the Dem-
ands for Grants relating to the Ministry of 
Social and Womcn's Welfare. 

[ Translation] 

SHRIMATI MANORMA SINGH 
(Banka): Sir, I support the Demands for 
Grants of the Minis1ry of the Social and 
Women's Welfare and I want to gIve some 
sugge~tions for the cosideration of the hon. 
Minister. 

I would, like to point out that full 
benefits of the welfare schemec; being i'llpl-
emented by the Social We~fare Depart-
meat are not percolating of the villages. 
I have been the Chairman of the Social 
Welfare Board and 1 ha ve seen that the 
Government officers of othere Depar-
ments do oot take the work of this Depart-
ment seriously because they think this 
Department ac; an unimportant one. There 
is no proper control on spending of the 
funds earmuked by the Government fiart-
icularJy for rural areas. The Sahayikas 
appointed for Balbadi centres or Angan. 
badi centres are often absent. On several 
occasions I visited these centres and I 
found these centres locked. Neither the 
children were present there nor the 
Sabayikas I doubt whether the Block 
Officers ever 80 to these centres to see 
whether they are working properly or not. 

I want to mak e a few points more to 
whiclt the hone Minister should pay 
attentioo.' First of all I want to suggest 
that the social workers should be liveD 

chance to work on the Social Welfare 
Board. In our country, there is no d,elUfh 
of s.ush social workers who have spent 
t~lelr whole life in doing social work in 
villages. These days this Board has been 
given a po1iticaJ colour. Socia) We1fare 
Board should not be politicized. It should 
be represented by the social workers. 

Secondly, it is necessary that working 
women's hostels should be set up in all 
the big cities and industrial town~. Mo'st 
of the working women into cities live 
alore and have to face a numbrr of diffi. 
cu1tj~s. The qtlcstion of their safety i1 
most important. So, I want to suggest 
that this Department should open such a 
hostel in every district so that the security 
of working women is ensured. 

Thirdly, an asses~mcnt of It e schemes 
being implemented by the Social Welfare 
Depar.tm~nt should be made and voluntary 
organIsatIons and the Government should 
make joint. efforts to proper1y implement 
~hem. One of the points worth considering 
J~ that at present these voluntary organisa-
tions are found only in the cit ies. The 
people in the rural areas are ignorant of 
various welfare schemes and the various 
women's welfare programmes and this is 
the reason why such voluntary organisa-
tions do o\.)t come into existence in the 
rur,\l area~ and thus the peop~e in villages 
faiJ to take advantage of the welfare 
.schemes. Since the people in urban area 
have full know) edge about such welfare 
schemes, they reap the full benefits or 
these schemes. The funds allocated by 
Government for these schemes arc mainly 
speot in the cities only. I want to sugaest 
that the Collector of every district should 
be given instructions tCl conduct a survey 
in his district and implement all such 
proglammeS there. These programmes 
should be implemented blockwise so that 
the people for whom these programmes 
are meant may let full benefits therefrom •. 

As my sister Nirmalaji said, du e re. 
aard is not aiven to old people in society 
these days. As in the Western countries 
there should be homes for the old peoplo 
so that they could spend the last days of 
their life comfortably. Similarly. homos 
ahould be op~Ded for destitute gbiJ .... 
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Buell a system should be evolved in the 
society in which the old people may set 
the Jove of the children and the children 
may get the love of the old peop1e. I 
request the hon. Minister to take necessary 
It eps in th is reaa rd: 

It is also necessary that some schemes 
of the Welfare Department should be 
impJemented in coordination with the 
Health Department. For example, the 
programme meant for the welfare of the 
prelnant women should be linked with tbe 
family planning programme, 

The Sahayikas appointed in Balbadis 
are paid a very meagre saJary and this is 
the reason why they pay more atten1ion 
to other work than to the Balbadis. 
The system of providing mid-day meal 
should be infroduced in these centres. 
Special attention should be paid to the 
harijan and tribal areas in this regard. 

The hon. Minister should pay atten-
tion to al1 the suggestions whi,ch I have 
given. We should ensure that the money 
being spent by Government on these wel-
fare programmes provides benefits to the 
people for whom they are meant. The 
Integrated Child Welfare Scheme should be 
implemented at the maximum numbtr of 
places. It should be extended to each Block 
and district. I want to suggest that the 
money earmarked for this purpose should 
be increased in the Seventh Five Year 
Plan. At the same time, the officials of 
the State Governments should be instructed 
to see that the money earmarked for sucb 
welfare prograJl)m eS is spent properly and 
they should exercise proper control over 
the spend iDg of such funds. Ther e shoul d 
be a monito ring Ce)) to ensure the proper 
utilisation of the funds meant for the 
"we1fare of women and children. Special 
emphasis has been laid on these social 
welfare programll'es under the 20'point 
prolsTamme also. 

With these words, I thank you for the 
opportunity you gave -me to speak. 

(E",llm] 

": .'ROP. P.J. KU~IBN (ldukki): Mr. 
Doputy Speaker, Sir, I rise to support tbo 

Demands for Or!lnts of the Ministry of 
Social and Women's Welfare. 

First of aU, J wouJd like to congratu-
late the hon. Minister that a discussion 
on t his Ministry has been allowed to take 
p!ace. There was no discussion of this 
Ministry in the last two or three years. 

also congratulate the Min ister in that 
this Min istry is now re-named. In additIon 
to being 'Social Welfare' it is called as 
Women's WelfareJ Ministry. This show 

the importance tbat we attach to the deve-
lopment of women in the country. 

In the 6th Plan the total outlay was 
Rs. 150 cr('res to be spent for the MinistrY 
but actuaJly an amount of Rs. 258 crOfes 
have been spent as per the report given 
by the Ministry. This is rea lIy very com-
mendab) e. In the year 1984.85, the plan 
expenditure was to be "~s. 77.93 crores 
as per budget estimates; whereas actually 
they have surpassed that and they have 
spent Rs. 92.59 crores according to the 
figure given to us. 

The most important activity of this 
Department is Child DeveJopment and 
Nutrition. We have at present 272 million 
children in the are group of 0 to 14 years 
Development of these children, their 
psychological, social, mental and physical 
development is of utmost i nportance. 

There is a saying that the child is 
father of the man. If we ignbre th is we 
are not going to make any progress. The 
"importance given to this Ministry should 
be more. According to me more funds 
should be given to this MinistrY for the 
daveJopment of children in this country. 

The National Ch ildren's Fund was 
constituted in 1979. This Fund is supposed 
to finance agencies which are not assisted 
by Government agencies, Social Welfare 
Board, or even by the Ministry. 

Now, according to the Report, I find 
that an amount of R~. 1.71 crores is 
being credited in this fund. But it is not 
clear how much amount 'f'aa spent from 
tiD' Fund, to which a.encies such assistance 
bas been ,iven and wbicb are the Stat", 
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[Prof. P. J. Kurien] 
I hope the Minister will clarify this point 
in her reply. 

According to me, the' most crucial and 
useful activity of this Department is the 
reDS that is. Integrated Child- Develop-
ment Services Project. Thi~ is very popu-
lar in rural areas. But in spite of the 
scheme being popular, and its usefulneds 
being very much commendable. I am sorry 
tosay,wehnvegotonly at present 1019 
leDS projects by the end of the 6th Plan. 
Jntheyearl98S.86 only 200 moresuch 
projects have been sanctioned. So, thi 
does not cover the entire rural area. This 
project is of the greatest importance to theC) 
country's development and it is very use ... 
ful for the chi Idren. I do not know why 
a very miserly attitud e has been adopt ed 
in the matter of funds for ICDS; 

Development of children should get the 
utmost importance. Therefore, more funds 
should be a Hotted and at least by the end 
of the Seventh Plan, all the Blocks should 
be covered by the lenS project. This is 
very important and I hope the Minister will 
take note of it. Sir, the focal point of 
this package of services of the ICDS is 
Anganwadi. Anganwadi i~ run by an 
A ngan wadi worker, who will be a 1ady 
seJe(:t ed from that particular area where 
the An*!anwadi is situated. But it is very 
painful to hear that the salry of the Anf!an-
wadi WOT ker is between Rs. 200 and 
Rs. 2 SO. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL AND WOMEN'S 
WELFARE (SHRIMATI M; CHAN. 
DRASEKHAR) : It is honorarium. 

PROF. P.J. KUIlIEN: What diffe-
rence does it make as far as the poor girl 
is concerned, whether it is honorarium or 
whatever you may call it. 'They aet Rs. 
150 if they passed SSLC and Rs. 200 if 
they fa iJed. My point is tbis. The 
Angaflwadi worker has to deal with children 
of below six years. 

SHRI K. RAMAMURTHY: Some of 
the State Governments have not paid in 
full even tbis Rs. 250/-. 

PROF. P: J. KURIEN: My point is, 
a person deaHDI 'with children of thi.l tetl-

der age, should be mentaUy happy. She 
should "dea1 with these children with', 
smiting face and she should be able to take 
care of the children because it wHI have 
a psychological effect on them. A lady· or 
a mother who is dejepted, depressed apd 
disapllointed, getting Rs. 200 and feeJing 
di~contented cannot tp.ke care of tho 
children. 

AN HON. MEMBER: She should be 
suitable for the job and there shouJd not 
be any po1itical consi derations in appointing 
the people. 

PROF. P. J. K URIEN : This Anganwadi 
worker should get sufficient pay at least to 
make both ends meet. Otb erwise, she may 
not be able to take care of these children 
anc the children will be seeing an unhappy 
face or the mother or Ayah which is not 
good for their mental and pc;ychological 
development. So, I hope the Mini~ter will 
take note of this aspect also. 

Sir, in our country there are a lot of 
mentally retarded and physicaUy handi-
capped children. It is true that the volun-
tary organisations are con'ltructing Homes 
and glving them shelter and the Ministry 
of Social Welfare is also finandng them. 
It is good. Rut, have you made a survey 
to find out the total number of metally and 
l'hysicaJJy handi.;apped children in the 
country? I am saying this because it is 
very difficult to get admission jn a Home 
where mentally handicapped children are 
taken care of. I know that there are one 
or two such institutions in my Statt. 
There is one situated near my house, and 
there is always a long queue of waitina 
applicants to get admission for their ment. 
aUy retarded children in the Home. But 
they are not Bettina admissions. 

Now, out of these mentally retarded 
or physically handicapped children, mor~ 
than 60 to 70 per cent are from poor 
families wbich are Jiving below the poverty 
line. They cannot afford to take . care of 
these mental1y retarded children. So, they 
are neal ected. And even in the rich fami-
lies, some of them do not take proper care 
of these children. Therefore what I luaaet 
is that the Ministry of Social Welfare 
should conduct a survey on the total Dum. 
btr or mentally and physically handicapped 

i 1 
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children in the country and they should 
plan for accommodating all these people. 
If voluntary organisati\)n& are not corning 
forward, the M.inistary itself should cons .. 
truct Homes for them and provide for their 
shelter. I think this is very imp.Jrtant and 
I hope the Minister will take npte of this 
aspect also. 

Now, coming to the aspect of women's 
welfare aspect, as I have already said, I 
am very happy th:tt OUf Prime Minister 
attaches a lot of impOrtance to women's 
welfare activitieC). This Ministry has been 
re·named as Ministry of Social and Women s 
Welfare. That i~ a VCly welcome change. 
But what about the condition of wowen in 
our country? Deplorable. In alJ the 
fields, women are lagging behind--not that 
they arc just lagging behind. Women, in 
some ca~cs, are treated like slaves. 

As an example, let us take the number 
of dowry death<;. Here, in the city of 
Delhi where literacy is the hi~hest~ and most 
educated people Jive, d6wry dcath~ tn 
1982 .... 

MR. DEPUTY SPEAKER: Dowry 
deaths a e more only in educa ted circles. 

PROF. N. G. RANGA: Among edu-
cated and rich peopl e. 

PROF. P. J. KURIEN: In Delhi in 
1982, there were 40 dowry deaths ; in 
1983-4:!. In 1984 the number had Culne 
down to 30. But these deaths do not 
occur in De:hi aloae. Th ~y are there in 
Andhra Pradesh. Gujarat and also in 
Haryana. In Haryana, the number was 42 
in 1982 and 130 in 1983. The figure for 
1984 is not given here. These death ... arc 
there in Madhya Prade,h also. In Punjab, 
such deaths numbered 47 in J 982, 40 in 
1983 and 3) in 1984. (Interruptions) 
Thero are no dowry deaths in Kerala-not 
oo'y in Kerala, but also in Manipur, 
Meabalaya, Nagaland, Goa-Daman"Diu, 
Laksbadwcop. Poadicherry and Assam. It 
is not a question of enlight'!nmeut, but one 
of social factors. Atlyhow, what does this 
ir~djeate 1 It indicat es the cundition of 
\V9men in our country. i So, we bavo to do 
, lot. 

'In 1976, Parliament enacted the Anti-
Dowry Bill. But what is the use? 1 hat 
Act is not being irnl)lemented. So, I feel 
that this Ministry has to do something 
about it. What can be done? The 
Minhtry should examine what assistance 
C(\tl be given to the victims of dowry. 
Secondly, lh is Ministry should immedia-
tely stan a campaign to rouse the cons-
ciousness of people aga inst dowry. All 
volun tary organ iza lions, women's or~anj .. 
zations which arc campaigning against 
dowry shou1d bl..: brought together. This 
Ministry should take a lead, and give them 
a)l aSs;fltance. In addition, it shou Jd take 
up these cu!)cs. Of course, the Law 
Ministry will be laking care of them. but 
this Ministry should provide legal or other 
assistance to the victims. I think this is 
a v cry imJJortant matt cr to be taken up. 

Coming to the aspect of wages, we have 
cnac!ed the Jaw on the principle of Equal 
Pay for Equal Work; but is that being im-
plemented? There are still a number of 
sc';tors where that law is not implemented. 
J would rt:quest the Minister to consider 
and examine this aspect. 

What about literacy? The rat e of 
female literacy in 1983, according to a 
1 epJy given in Parliament, shows that it 
is far behind that of men ... I do not 
have the figure with me. Female literacy 
is Jagging far behind. 

I am happy trat our Prime Minister 
has annollnced that Uplo high er secondary 
stage, education is going to be free in the 
cOLmtry. That j" a very welcome annoucc-
mcnt and it should be implemented from 
next year onwards. In the State of Kerala, 
free education is there for the last ten years 
and there is not much difference in literacy 
ratio between males and femals. All other 
$tatt!s can follow the example of Kerala 
Slate in this respcc t. 

The working women force is onJy 12.5 
per cent according to the estimate made in 
1 ')83 as was Illcntioned in one of the 
parliamentary questions, but the percentaao 
of WJmen is 50 per cent and nlorc. 1 am 
narrating all this to show that, even after 
37 year s of independence, even after all 
these pronouncements, our women folk are 
la_in. behind fa overy respect;. and iCl 
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many cases, our women folk are treated 
us slaves. Unless we pay more attention 
towards the welfare of women and chUd 
development, we are not going to have a 
nation which we are (liming af. 

About working women even in Delhi, 
I quote my own experience of last year. 
Last year, a gir1 got appointment in Delhi 
and she wanted to stay in a h05tel in Delhi. 
She approaohed me for this. Sh e was 
from my constituency. I had to go to 
two or three working women's hostels here 
to get accommodation for her. Nobody 
gave accommodation. In one host e), Twas 
told that J h:\d to wait in a queue for six 
months to get accommodat ion. In the 
Capital also one cannot get accommodation 
in working women's host els. 

Therefore, fhe minbtry should take 
care of this and should conduct a survey 
of the projected requir ement of nccomoda. 
tion in working womm's hcsteJs by the 
end of 7th Plan and hostels should 
be construct cd by the Min istry itself. If 
voluntary agencit':'> are not ~omillg farward, 
the Ministry should come forward for con-
strucing ho~tels for working women. This 
is a very important aspect and our Minister 
being a very elderly and experi enced lady, 
I .urn sure, bhe will take care of it and find 
more funds for it. 

Social Welfare Boards and the Mini. 
stry are giving a~sislance to voluntary 
organisation~. Th e money goes til ere from 
the Consolidated Fund of ll'ldja. But are 
we looking how these organisatio ns are 
functioning? This i!> very impl..)ftant. I have 
got complaints that some of the organ-
isations are misusing the fund some of 
the organisa1iors are not functioning 
democratically; they hare Dot having dem-
ocratically elected functionaries; office 
bearers arc not democratically ejected 
and the funds arc being misused. Such 
complaints are there. I can quote an 
example from the State of I\1adras H~e)f. 
It is a World University Service 
Centre in Madras connected with Madras 
University. This is a voluntary social 
orlanisat ion of teachers and student 
of the colleges. The President of thi~ 
organisation is none other than the Vice-
Chancellor of the University. This oraan-

isation, for expmple, is collecting subscr-
iptions from various coJleges t but there 
is no proper accounting. Some of the shares 
and subscriptions are to be returned: they 
arc not returned proper accounts are r.ot 
there. There office-bearers are not eJected 
democratically; they are not even qualifi .. 
ed persons. 

Student~' cooperative stores are run 
by this World University Service Centre. 
They are tollecting shares. It is surpris. 
ing to know that th ese shares are not 
returned at all; they have to be returneed 
after a certain period. Dividends are not 
paid. 

But th e V ice-Chancellor is not taking 
care of it. Perhaps, he is not int erest ed. 
With ~u(;h a highly qualified man in the 
positiun of the Vice-Chancel lor, democrat. 
ic elections should have been held. So 
even in institutions like the universitic~ 
such things are happening. It is likely 
~hat many other organisation may be there, 
like them. Therefore, I would request the 
hon. Minister th~ t a probe or an inquiry 
should be conduct cd into t he work ing of 
these voluntary organis:ltions. It is not 
enough that we scrutin~e their applicat-
ions and g(ant them funds. How they 
have be en functioning, and how they are 
allocaHng the funds, whether they are 
keeping proper accounts of the funds, 
all these things should be examined and 
then only grants.'in-aid should be sanct-
ioned to these institut~ons. I hope the 
bon. Minister will take a spedal note of 
this. and conduct an inquiry into their 
act ivities. 

With these words I sUPPort the 
Demands for Grants of the Ministry. 
I hope the hone Minister will take note 
of the suggest ions which I have made. 

MR. DEPUTY SPE'AKER : Shrimati 
Indumati Bhattacharyya. 

SHRIMATI JNDUMATI BHATTACH. 
ARYYA (Hooghly): Mr. Dcputy.Speak.er, 
Sir, I thank you for allowing me to speak 
a few words on my favourite subject. 
namely, Socia) Welfare. 

I also thank our hon. Prime Minister 
for malWl. it an important MiDiltr" 
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and also giving its responsibility to a lady 
Miriistet. 

The area of Social and Women'8 
Welfare is vast, but I shan only speak on 
a scheme ioel uded in it. The sch-
eme may be small, but it has been play-
ing a very siluificant Tole for the up Hft-
ment of the downtrodden. This scheme is 
Integrated Child Development Services 
(ICDS) Scheme which uims at filling tlp 
the laps which retard tbe healthy &rowth 
of children both phys ica lIy aad mental1y. 

Thus, it provides a number of services 
consisting of supplementary nutrition, 
health check-up, nutrition and health edu-
cation and non-formal education to 
children below the age of six years and 
pregnaut and nursjng mothers. 

When this scheme was first start cd 
the total number of projects sanctioned 
in it was origrnally 820, out of which 
620 were J ik ely to be Cu J Jy opera t ional 
and the rest were at various stages of 
implementation. 

Services under this schem e ar c mainly 
for the benefit of children and mothers 
of the tribal areas and backward rural 
areas and urban sl ums. 

The All India Institute of Medical 
Sciences and through it the Medical Coll-
eges of the county are from the beginning 
associated with the programme of the 
survey of health and nutrition and for 
the orientation of the medical staff In 
ICDS. 

Under the 'Services for children in 
n :ed of Care and Protection" Scheme, 
shelter, education and welfare services 
are provided to the abJodoned, neglected 
orphans and homeless children. 

About 25,500 beneficiaries have been 
provided with various services under this 
scbeme and number of bcneficiari eS in-
crCl~sed rapidly within a short period. The 
scheme of the creches for the children 
of working or ailing mothers was gradually 
expanded. HandIcapped children also 
were provided with education in the Qrdi· 
nary sebools. These schemes are generally 
lasplomonted'by the bodies called Anaaa· 

, iii' 

wadi. One Anganwadi serves about J,OOO 
,'hiJdren and mothers. An Aoranwadi 
worker is a local female nduJt whose work 
thou~h honorary carries an h(Jnorarium. 

A Jarge number of Scheduled Caste 
and Scheduled Tribe children are being 
looked after by the service of the Angan .. 
wadi. 600 plojects were launched in the 
Sixth PJan by March 1985, but the tarset 
was raised to 1,000 and was included 
in the 20-point Programme. 

During the Seventh Plan the Govern. 
ment proposes to assist the State Govern-
ments for creating accommodation facili-
ties to the female workers working in the 
tribal ~:rcas and for producing suitabl e 
local food for supplementary nutrition to 
children below three years of age. 

Since a very large part of the popula-
tion of our country dwell in tbe tribal 
areas and the backward villages and urban 
slums, the demand·for-grants for the bene-
fit of these unfortunate people is justified. 
A t the same time it is also gratifying to 
note that the Government is trying to do 
best for the upliftment of those who are 
ne&lected and down-trodden and it is my 
conviction gained by reading tbe bjs~ory 
of Ind ia extensively and feeling the pulse 
of the nation myself that they are real 
India. 

J thank the hon. Minister for Social 
and Women's We:fare for taking laudable 
steps for the betterment of these peoplo 
and I would request her to extend her 
~Ympathy and active help to the ma~y 
more States which are still completely in 
the dark about the scheme. 

Let everyone of the down-trodden be 
infused with tbe hope that they are not 
forgotten and wi)J have a chance fo.r 
living in the Etrict sense of the term. 

[TraltJ 'ationJ 

SHRltAAM RATAN RAM (Hajipur) : 
Mr. Deputy Speaker, Sir, I wholeheartedly 
support the demands of the Ministry of 
Social a.Jd Women's Welfare. I want to 
draw the attenti~n of the bo~. Minister 
t~. tho faot ~h~t prohibition is a part of 
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[Shri Ram Ratan Ram1 
social welfare in our cJuntry. t also want 
to remind yoU that the Father of the Nation 
had initiated the work of the upliftment 
of the Harijans before independence. .H e 
had taken a p I edge to follow the pat h of 
the truth a.,d non-violence. Srnultancously, 
he had also taken a pledge to introduce 
prohibitioil in the country. After the attain-
ment of independence, when the great 
leaders of the country took up the wo'rk 
of framing the Constitution, a provision 
was made for enforcing prohibition in the 
country. For this, a number of committee" 
were constituted. The Central Government 
had set up a' Central Prohibition Commit-
tee. The Central Prohibition Committee 
was to go to all parts 0 f the country and 
submit its findings to the Government of 
India. It was necessary to do so because 
the backward classes in the country 
whether they were Harijans, Adivasis or 
other back ward classes, were suffering 
because they were addicted to drinking. 
I f this situation preva iled, they could 
not be uplifted socially. So, the Govern-
ment of In.dia took up the propjbition 
programme and prohibition was made 
for it in the Constitution. 

Much progress has' been made in our 
country in the field of social welfare. I 
thank the Government of India for taking 
up comprehens ive programmes for social 
wei fare. It was particularl) after Shrimati 
Indira Gandhi's assuming the office of the 
Prime Minhter that various programmes 
for emancipation of women, welfare of 
tbe chi1dren and the handicapped were 
taken up, which we had not even anti-
cipated. 

I want to draw the attentiion of the 
hon. Minister towards the need for 
introducing p('ohibitirtB for which Gandhi-
ji and other great national I eaders had 
endeavoured. For the upliftment of the 
poor. it is 'Imperative to implement the policy 
of prohibition. In complete disregard of 
the constitutional provision and the avowed 
desire of the Father of the Nat ion, the 
State Governments are opening liquor 
shops for increasina th = ir rcven3e. The 
welfare work fo!' the HarijlDs, the Adivasis 
and backward class people being done by 
tbe Goveanment of India: he is being nul-
lified by the State Governments on the 
plca of loor.aiDa their roveo"o. The 
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Government of India should look into 
this matter. 

I want to remind that last year, when 
the Late Prime Minister, Srnt. lndira 
Gandhi, visited Bihar, we had subm itted 
a memorandum to her. Our (;hief Minister 
was present when it was submitted to bel' 
at the Government House at Ranchi. I bad 
said at that time that th ey ta lkoed' of 
prohibition and wanted to help the poor, 
whereas in Bihar, jnst~ad of closing 
liquor shops were' being opened. This is 
being done on an optional basis, so that 
more and more big people come and 
dr ink jng is encouraged. I want to point out 
to the hone Minister that it is an jmpor-
tallt part of our programme of socia) 
welfare and jf we want to uplift tbe poor 
Harijans, the Adivasis and the people of 
the backward clasc.:es~ it is necessary to 
enforce prohibition. This would be in accor-
dance with the campaign Mahat'1la Gandh i 
which he had launched before Independance 
along with pursuing the path of 
truth and non-violence with a view 
to emancipating the Harijans. and ,a cons. 
titutional provision wa~ made keeping that 
in view. That constitutional pro~ision &hould 
be enforced Vigorously. 

Mr. Deputy Speaker, Sir, the area from 
which J come is an Adivasi majority area. 
In the Adivasi areas, prohibition has 
been enforced but rice beer, an intoxicant, 
is being sold freely in courts and bazars. 
NobodY is checking it. On the one hand, we 
are working for social welfare and on tho 
other, the poor peopl e are being provi-
ded with liquor. In this way, we are 
working against the welfare s~heme~. Our 
welfare measures would not succeed in 
this way. It is therefore necessary that all 
these proviSions should be enforeed vigoro-
usly because social welfare oecupies a 
a pivotal place. 

Now. I want to draw your attention to 
the edlicatiOD and welfare of tbe handi .. 
capped. For this, I wallt to thank Shri. 
mati Jaya Bachan, wife of Shri Amitabh 
Bachan, for organisina a function for tho 
welfare of handicapped children at Mava-
lankar Hall. She arranged a dance recital 
by blind alrla aftar living them'lood . t~jO. 
iDle It WIS very larpriliDa to '" "tMC 
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blind .trls could present a cultural pro-
.ramme Uke DormaJ .,irls 90 the stap. 
More and more'srants should be li\len to 
socialorlaoi8at,iqn3 Whether Government 
or prlvate-whicb are engalled in helping 
luch handicapped persons so that the handi. 

¥" eaPPed could be provided with tra intng 
:r~<J~.lld ,made useful for sJciety. They shou Id 
'i:!:,::~::,~.be taken ill G )Yeroment s ~rYice after ' .. '"W •• ,f,wen training. 

r- '" ,"~ ... 

In Bih_" we have a school for the 
blind at .Darb~d8a and Patna run by the 

'~!':, Government. There is a school for the 
.. ',,~ , , '" 
/ ,~Geaf an, the dumb. A disciple of Mahatma 
(~"'~',Gandhi';'had opened this school at 'Ranchi 

and this is , the only institution of its 
type- in that cuca. Government should 
take ov~r this institution, SO that the 
Harijan and Adivasi .children could be 
benefited. Tbis institUtion is a memoria I 
to Mahatma Gandhi. He had inaugurated it. 
Government take it over or provide grants to 
this institution, it would be of great help 
to the backward, the Harijatl and the 
Adiv8Si people of the area. I urge Govern-
ment that they should also provide schol-
arships along with grants to the non .. 
offiCial institutions. 

The Christian mlss10narieE workng 
there deserve our thanks. They are doing 
very nice work there. Government should 

, provide more grants to the institutions 
working there for the blind, deaf and 
dumb cbildren. This would help in the 
welfare of the handicapped. These institu-

I' tions are the National Institute for Visual. 
Iy Handicapped and the National Institute 
for Physically Handicapped. In Bihar 
there was the predominance CDf the Hari-
jans, Adi'/asis and the backward class 
people. If a person becomes handicapped 
in a poor family, he becomes a curse for 
the family as well as for the society. If, 
unfortunately. a handicapped child is 
born he becomes a curse. ~perefore; it 
is necessary to help and encouraae such 
institutions and make provision for scho-
larships for them. 

In Chhota Nagpur, the children of the 
~ociaIJy and, economicaJly backward pe0-
ple remain mentaHy depressed and oppres-
sed. They are not mentaJ!y developed. It, 
is necessary that schemes for their mental 
development are undertaken by the 
Government of India. It is necessary 
that more and more such jnstitutions 
should be set up for these peopJe and 
grants given to them .. 

( Interruptions) 

[Engliirh] 

MR. DEPUTY SPEAKER: Pit-ase 
wind up. Your time is OVLr. You have 
a lready taken ] 5 minut eSt 

SHRI RAM RATAN RAM: Mr. 
Deputy Speaker, Sir, wom~n is the mother 
of our nntion\ she is 1he mother of the 
whole human race. Teerefore, jf we look 
down upon women, our society and our 
country cannot make progress. It js~ there-
fore, necessary to accord proper importance 
to women in society. They should be 
given more and more honour In socie1y so 
that the women belonging to poor classes 
could come up and contr ibute to the pro-
gress of the country. 

With these words, whi I e support ing, 
the Demands for Grants of the ministry 
of Social and Women's Welfare, I thank you 
for giving me an opportunity to speak. 

[English] 

MR. DFPUTY SPEAKER: The House 
stands adjourned to reas'IemJle at 11 A.M. 
tomorrow. 

18.01 brs. 

The Lok Sabha then Adjourned Eleven 
of the Clock on Fliday, May J, 198$/ 
Vaisakha 13, 1907 {Sakal 
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